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LOKSABHA DEBATES

LOKSABHA

Wednesde  ̂thvembor, 27,1991, Agra- 
hayana, 6, 1913 (Saka).

The Lok Sabha met at Eleven oftite 
Chck

[MR. SPEAKER in the Chalii 

MEMBER SWORN 

Shri Sharad Yadav (Madhepura)

11.01 hrs.

ORAL ANSWERS TO QUESTIONS 

[English]

Reservation of Posts In Civil Services

*81. SHRI RAJNATH SONKAR SHAS- 
TRI: Will the PRIME MINISTER be pleased 
to state:

(a) the details of the notification issued 
recently on the reservation of posts in the 
civii senrices;

(b) whether the notification is in the tune 
with the provisions of the Constitutnn and 
the various judgements delivered by the 
Supreme Court on the subject from time to 
time;

(c) if not, the reasons therefor;

(d) whether there Is any proposal to 
provide, resenration to the wards of the retir­
ing Government employees also; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (e). A statement 
is laid on the Table of the House.

A copy of the Office Memorandum No. 
36012/31/90-Estt (SCT) dated 25.9.91 Is­
sued by this Ministry is annexed (Annexure 
• I). This Office Memorandum is by way of 
modification of the Office Memorandum of 
same number issued earlier on 13th August 
, 1990, (Annexure - II). The Office Memo­
randa dated 13th August, 1990 and 25th 
September, 1991 are beir̂ ) challanged in 
the Supreme Court and therefore subjudice.

2. There is no proposal to provide reser­
vation to the wants of retiring Govemment 
employees.

NO.36012A31/91 -Estt(SCn 
Government of India 

Ministry of Personnel. Public Grievances 
and Pensions 

(Department of Personnel & Training)

New Delhi, the 25th September. 1991.

OFFICE MEMORANDUM

Subject: Recommendation of the
Second Backward Classes 
Commission (Mandal Report) 
• Reservatnn for Socially and 
Educationally Backward 
Classes in senrice under the 
Govemment of India.

The undersigned is directed to Invite the 
attention to O.M. of even number dated the 
13th August. 1990, on the above rhentkmed 
suk̂ ect and to say that in order to enable the
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OFFICE MEMORANDUMpoorer sections of the SEBCs to received
the benefits of reservation on a preferential
basis and to provide reservation for other
economically backward sections of the
people not covered by any of the existing
schemes of reservation. Governmemnt have
decided to amend the said Memorandum
with immediate effect as follows: -

2. (i) Within the 27% of the vacancies in
civil posts and services under the Govern-
ment of India reserved for SEBCs. prefer-
ence shall be given to candidates belonging
to the poorer sections of the SEBCs. In case
sufficient number of such candidates are not
available. unfilled vacancies shall be filled by
the other SEBC candidates.

(ii) 10% of the vacancies in civil posts
and services under the Government of India
shall be reserved for other economically
backward sections of the people who are not.
covered by any of the existing schemes of
reservation.

(iii) The criteria fordetermining the poorer
sections of the SEBCs orthe other economi-
cally backward sections of the people who
are not covered by any of the existing
schemes of reservations are being issued
separately.

3. The O.M. of even number dated the,
13th August. 1990. shall be deemed to have
been amended to the extent specified above.

Sd/-
(A.K. HARIT)

DEPUTY SECRETARY TO THE
GOVERNMENT OF INDIA.

To

All Ministries/Departments of Govt. of
India.

No. 36012/31190-Eatt (SCT)
Government of India

Ministry of Personnel. Public Griev-
ances and Pensions

(Department of Personnel & Trading)

New Delhi. the 13th August. 1990.

Oral Answers 4

Subject: - Recommendations of the Sec-
ond Backward Classes Commis-
sion (Mandal Report) -Reserva-
tiorrfor Socially and Education-
ally Backward Classes in serv-
ices under the Government of
India.

In a multiple undulating society likeours.
early achievement of t"e Objectives of social
justice as enshrined in the Constitution is a
must. The Second Backward Classes. 1.
Commission called the Mandal "Commis-
sion was established by the then Govern-
ment with this purpose in view. which sub-
mitted its report to the Government of India
on 31.12.1980.

2. Government h;ave carefully consid-
ered the report and the recommendations of
the Commission in the present context r~-
garding the benefits to be extended to the
socially and educationally backward classes
as opined by the Commission and are ofthe
clear view that at the outset certain weight-
age has to be provided to such classes inthe
services of the Union and their public under-

. takings. Accordingly orders are issued as
follows :-

(i) 27% of the vacancies in civil posts
and services under the Government of India
shall be reserved for SEBC.

(ii) The aforesaid reservation shall app~
to vacancies to be filled by direct recrut-
ment. Detailed instructions relating to the
procedure to be followed for enforcing reser-
vation will be issued separately.

(lii) Candidates belonging to SESe
recruited on the basis of merit in an open
competition on the same standards pre-
scribed for the general candidates shall not
be adjusted against the reservation quotaof
27%.

(iv) The SE8C would comprise in the
first phase the castes and communities which
are common to both the list in the reportof
the Mandal Commission and the State
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Governments' lists. A list of such castes/ 
communities is iseing issued separately.

(v) The aforesaid reservation shall take 
effect from 7.8.1990. However, this will not 
apply to vacancies where the recnjhment 
process has tdready been initiated prior to 
the issue of these orders.

3. Similar instructions in respect of public 
sector undertaidngs and financial institutions 
including public sector banlts will be issued 
by the Department of Public Enterprises and 
Ministry of Finance respectively.

Sd/-
(Smt. Krishna Singh)

Joint Secretary to the Government of 
India.

To
All Ministries/Departments of Govt, of 

India.

[Translation]

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, there is a provisnn in the 
Indian Constitutnn for reservatnn for so­
cially and educationally backward classes 
and It was under the same provisnn that 27 
per cent reservation was recommended by 
the Mandal Commission. The Government 
headed by Shri V.P. Singh also issued a 
notificatnn to that effect 6n 13th. August,
1990. But the present Government issued 
an amended NtAificatkin on 25th September
1991 which provided for reservation on 
economic basis and not on social and edu- 
catnnal basis. In the notlffeatnn there is 
provision f lo 10 per cent reservation for the 
people who don’t enjoy this fadltty at pres­
ent. Such a situatnn has created so many 
constitutional difficulties for the Supreme 
Court. So many cases are pending as there 
is no startdard ol economic basis. According 
to the nottficatton issued the present 
Government. there wouM be sixty per cent 
reservation whereas theSupreme Court does 
not aUow reservatkm beyond SO per cent. I 

. want to know itrtwther there will be any 
amendfiettf in the oonstitiAion so as to pro- 
vidN» rfsjsrv^n on eioonomic basis? Wifi

such a directton be given to the Supreme 
Court after an amendment in the GonstHu- 
tk>n.

[Engm

SHRIMATI MARGARET ALVA: Sir. the 
hon. Member is aware that all matters con­
cerning this Order have been stayed by the 
Supreme Court expect the progress of iden- 
tificatton of the backward classes for the 
requirements of the order. Therefore, I am 
not in a posKion really to say what the hon. 
Member wants me to say. So, I cannot say 
that we will amend the Constitutk>n or will do 
something else. The entire matter is before 
the Supreme Court. The valklity of the Order 
is before the Supreme Court. It has been 
challenged.

MR. SPEAKER: Hon. Member has 
asked to make economic criterion as the 
basis.

SHRIMATI MARGARET ALVA; Sir, the 
economic criterion is within the 27 per cent 
Originally, K was 27 per cent reservatnn for 
the backward classes. We have sakl that 
among the 27 per cent, preference will be 
given to those who are economnally weaker. 
If they are not filled-up by them, then the 
others wouki come among the SEBCs.

MR. SPEAKER: According to you the 
amendment is not necessary.

SHRIMATI MARGARETALVA:Sir,what 
we are saying is that the kientlf icatkm on the 
basis of economic criterion woukl mean that 
there shouM be an economic criterion.

The Prime Minister has already written 
to aU the Chief Ministers for working out a 
consensus on the economic critera. He has 
asked for their opinion and for their criteria so 
that there couM be a meeting of the Chief 
Ministeis and the consensus on the «co- 
nomiceiilerton to be adopladoouldbe worked 
oiM.

MR. SPEAKER: Excuse me. the Mem­
ber wants to know whether the Cons^ion
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will have economic criterion mentioned in it 
and will you amend the Constitution for that 
purpose. If you think it is not necessary, then 
you can say so.

SHRIMATI MARGARET ALVA: We 
have not considered it necessary as yet.

[Translation]

SHRIRAJNATH SONKAR SHASTRI: It 
is very strange that the Government is work­
ing out a consensus on the economic crite­
rion but it is not going to amend the constitu­
tion . That means reservatbn is just an 
excess, which the Government is not going 
to provide actually.

MR SPEAKER: It is not necessary that 
all the reservations should come from the 
constitution itself..

SHRI RAJNATH SONKAR SHASTRI: 
Supreme Court believes that economic basis 
is no criterton, so we do not say anything 
about the notification.

MR. SPEAKER: We must not say any­
thing about the judgement.

SHRI RAJNATH SONKAR SHASTRI: 
My second question is that the Government 
has prepared a roster system for promotion 
in the reserved categories, and the people 
who are covered under this system are 
promoted. Since a person’s name is placed 
at bottom in the list, an official from the Civil 
Services cannot get any further promotion. 
The employees already there (from back 
door) get two promotbn and go ahead of the 
people who get only one promotion because 
they don’t have any other promotion oppor­
tunity. Has any separate system been 
evolves for socially and educationally back­
ward people? If so, what are the criteria will 
be?

[English]

MR. SPEAKER: I have also not fol­
lowed your question.

[Translation]

SHRI RAJNATH SONKAR SHASTRI: 
The Government has promised that 27 per 
cent reservation would be provided to the 
backward classes. This reservation would 
be given to the people on economic basis. 
Abng with this, it is said that there will be 10 
per cent reservation for those who have 
never been able to get any reservation, and 
in the reply it was said that a criterion will be 
fixed for them I want to know the criterion 
fixed for those 10 per cent people?

[English]

SHRIMATI MARGARET ALVA: Sir. I 
would like to point out that I made it very clear 
in the beginning that the criteria have not 
been worked out. We are trying to work out 
a national consensus on this. In fact, the 
amended order of 25th September says very 
clearly at paragraph 3 that the criterion for 
determining the poorer sections of SEBCs or 
the other economk:ally backward sections of 
the people who are not covered by any of the 
existing schemes of reservation, are being 
issued separately. That means after it is 
finialised, we will issue it separately. It has 
not yet been finalished.

SHRI SHARAD DIGHE: Mr. Speaker. 
Sir, I have folbwed that they are going to 
decide‘t afterwards, after taking consensus 
from tĥ  Ohief Ministers as tp what would be 
thecrheriaasfaras poorer sectionsof SEBCs 
and other economically backward sectk>ns 
are concerned. I would like to know whether 
there is any thinking of the Central Govern­
ment on this point and if so. what is that 
thinking.

SHRIMATI MARGARET ALVA: Sir, as 
the moment we have with us the criteria as 
lakJ down by the Chinnappa Reddy Commis­
sion whk:h is broad-based, which is being 
studied, which covers most of these issues. 
But as I said, we have asked each State to 
send us their recommendaVions and each 
Chief Minister to tell us what is in operation 
in their States at the moment, if at all, so that
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we could work out a consensus in consulta­
tion with everybody-

SHRIINDRAJIT GUPTA: Sir, my ques­
tion has been half-answered. I was trying to 
point out the contradiction between what is 
stated in paragraph 3, which the hon. Minis­
ter has just read out, of the Office Memoran­
dum dated 25th September, namely that the 
criteria for determining who is less poor or 
who is more poor and the meaning of it. It is 
said that the criterion are being issued sepa­
rately. It is not said here that they are going 
to carry out a big exercise with all the Chief 
Ministers of ail States and all that, and then 
have a consensus, discussion here and so 
on. Earlier she had said that that is the 
procedure they are going to follow. I want to 
seek a clarification on that. It is wrong to say 
that they are being issued separately. They 
are not ready at all.

Finally, one aspect on which I want to 
ask the Government on this question o who 
is less poor or more poor etc., is whether it 
refers to somebody’s salary or income or 
land holding or property holding or whatever 
it may be. Has the Government considered 
the possibility and risk of a great amount of 
corruption creeping into this in the form of 
people wanting to get certifk:ates from vari­
ous people to testify that they are less poor 
or more poor, and that this will open the 
floodgates to something which was not visu­
alised in the constitutional provisbn at all?

SHRIMATI MARGARET ALVA: There 
is a possibility of any measure being issued 
by some people for their own benefit. I would 
not blindly say that everybody is going to do 
this. Even when it comes to other kinds of 
certificates, these things do happen at some 
level. Therefore, only because people may 
issue it, I do not think we should say the 
whole measure is wrong.

SHRI RAM NAIK: The third paragraph, 
which has been read by the hon. Minister 
and also referred by her says that the criteria 
for reservation is being issued separately. 
This is very specific statement. But the things 
vary, and as a part of this Office Memoran­

dum they are being issued separately. The 
English grammar says very clearly that this 
is ready and is being issued. 1 want to know 
as to why such informatbn is not being given 
even after so much of time. This was of 25th 
September.

MR. SPEAKER: No, no. Shri Naik. She 
has made it very clear. She wants to discuss 
with other Ministers.

SHRI RAM NAIK: I will refarme my 
question.

MR SPEAKER: Why shouki we quarrel 
over the word ? Let us go to the substance.

SHRI RAM NAIK: What is the basis? 
The consensus be arrived when something 
is given as the basis. What is that basis?

MR. SPEAKER: The hon. Minister said 
that she is in the process of evolving it.

SHRI RAM NAIK: There shoukJ be some 
proposal which can be circulated and then 
the consensus can be evolved. I want to 
know whether the Government has thought 
of any such proposal and what are the sali­
ent features of that proposal?

SHRIMATI MARGARET ALVA: Of all 
the criterion whbh we have studied here, we 
have found that - as I saki earlier - the 
Chinnappa Reddy Commissbn's criteria has 
been found to be wide enough. If you want 
me to read it, I will do so. It is a two-page 
report.

MR. SPEAKER: You can send it to him. 
if you can.

SHRIMATI MARGARET ALVA; I can 
sent it to the hon. Member. (Interruptions).

MR. SPEAKER: It can be laki on the 
table of the House, if it can be.

SHRIMATI MARGARET ALVA: I can 
lay on the table of House the Chinnappa 
Reddy Commission's recommendation for 
the criteria and send a copy to the hon.
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Member. Besides that we have asked the 
States also , if they are following some 
criteria, or H they have some ideas to sent all 
of them to us. We can consolidate them and 
later a meeting of the Chief Ministers could 
go into this.

MR. SPEAKER: Very good.

SHRI P.O. CHACKO:The Government 
has taken a very wise and scientific decision 
on this matter whk:h was agitating all the 
sections of the society, thereby setting at 
rest a veery basic issue which concerns 
everybody. There are some States where 
reseraation is implemented - as hon. Mem­
ber Shri Shonkar Shastri saki - by more than 
50 per cent, if my information is correct 
Having taken a veiy good decisnn, will the 
Government now write to those State Gov­
ernments who have not implemented this 
reservation polcy, to implementthe resetva- 
tfon poley in the light and spirit d  the ded- 
snn tsdien by the Government?

SHRIMATI MARGARET ALVA: We are 
only thinking, in these orders, about the 
emptoyment in the Central Government 
public sector undertakings and banks. We 
are not thinking about giving any directions 
at the moment to the State Governments.

There are some States whnh have gone 
far beyond 50 per cent. Some have other 
figures - for instance, Tamil Nadu has 60 per 
cent, Karnataka has got 72 per cent. There 
are varbus levels at which the State Govern­
ments are implememing their own reseiva- 
tun poiny. At the moment, this is not under 
our control.

[Translatior̂

SHRI SHARAD YAOAV: Mr. Speaker, I 
want to seek darificatfon on one more point. 
The principle of reservation in the.constitu- 
tion is based on the principles of social 
status, it is not a programme of economk: 
upiiftment. If it is a programme of economic 
uplfftnwnt,! wouM Oke to know as to wh«tf 
wouU b* dona Witt) Mgatd to the remaining 
40 per cent posts ass 50 per cant haye

already been filled. It is upto the court to give 
the decisnn, but i want to know what wouM 
be done for the remaining 40% posts, be­
cause the Government has devetoped tre­
mendous k)ve for poor people?

Secondly, I wouU like to know whether 
this question is associated with social status 
or not, is it not at aN concerned with economic 
devekipment? It is associated with respect, 
history and esteem. In this case the eco­
nomic criteria of 27% has not been fixed. 
Instead, there is a k>ng history of this fight in 
the Constituton which has been saapped. It 
is also suspected whether the same eco­
nomic criterton wouM be applied to the res- 
ervatnn for scheduled tribes. I urge upon its 
implementation as well. The people have 
not a ri(^ after a great struggle, that too has 
been scrapped.

MR. SPEAKER: Please ask the ques-
tton.

SHRI SHARAD YAOAV: May I know 
from the hon. Minister whether it win be re- 
consklered. There is a k>ng history, that is, 
the struggle started from the Poon Pact, and 
it has become possible after a great struggle 
till now since that day. WouM the Govern­
ment reconskier about the economic crite­
rion which has been fixed at 27%. and for 
which people have struggled so much in 
spite of so many odds.

[EngBsNi

MR. SPEAKER: Are you going to r«- 
conskiar?

SHRIMATI MARGARET ALVA: Yes.

MR. SPEAKER; Yes. Now. the lady 
Member.

OR. (SMT.) K.S. SUNOERAM: Mr. 
Speaker. Sir. wi8 the Mir̂ ister be phased to 
come foiwwt to implement fte ^  per cent 
reseivtfion for women as Tamil Nadu Gov- 
emiBiifllliaadone?

8HRiMATiMAR6ARETALVA:Sir.this
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issue has been raised at various levels, it is 
being lool̂ ed at. The question is whether 
*women’ can be a reasonable classification, 
and that is the question which is being stud­
ied. So, at the moment I cannot say yes’ 
though I would very much like to say 'yes'.

[Translation]

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, today I am very happy that at 
least Congress party and B.J.P. both have 
supported the recommendatbns of Mandal 
Commission. A big agltatbn was launched 
against it but they are supporting it now... 
(Interruptions)

[English]

SHRI RAM NAIK: We have put it in 
the manifesto. (lntenvptions),V^Q have not 
done it. h is a wrong statement and they 
are making this ailegaton outskie the 
House, we are replying. But in the House 
such a false allegatk>n is being made.

SHRI DIGVIJAYA SINGH: Sir, the 
Congress has ndver opposed reservatbn 
for backward classes. (Interruptions),

SHRI HARIN PATHAK: In the Ninth 
Lok Sabha BJP is the only party whch put 
K in the manifesto.

[Intenruptions]

SHRI RAJNATH SONKAR SHASTRI: II 
was made dear that B.J.P. is not supportir  ̂
the Mandal Commissk>n. {Internipthns) 
Paswanji has sakl that there Is pandemo­
nium because somebody is supporting it and 
somebody is not. . .  {Interrupiions)

MR SPEAKER: Please be seated.

[English]

If you create conf usk>n, reservatkMi will 
suffer.

[TransMor̂

SHRIRM4VHASPA8WAN:lamhappy

to see that all the people have accepted the 
resen̂ ation in principle. I also know that it 
was against your dignity to implement the 
order of our Government so a little changes 
were made here and there . . . (Intenrup­
tions),

tion.
MR. SPEAKER: Please ask the ques-

. . .  (\nterrupti(ms) . . .

SHRI RAM VILAS PASWAN: This is a 
constitutk>nal questbn. I have a small quarry. 
There are three Artk:les of the constitution 
whk:h are relevant here. I know about it 
because when we implemented the Mandal 
Commission, we saki that we are not against 
provkJing reservatbn to backward classes 
on economk: criteria. They too shouW be 
given at least 5 to 10 per cent reservation 
and we were alx>ut to moot a proposal in this 
regard. . . (Interruptions), . .Provision of 
reservatbn has been under Artk̂ le 340,15(4) 
and 16(4) of the Constitutbn. In these Ar­
ticles provision has been made for backward 
classes purely on the basis of educational 
and social background. We are not against 
provkling 10 per cent reservation on the 
basis of economic criteria, but under which 
Article is this being done?

lEngSsm

SHRIMAT1 MARGARET ALVA: W« are 
going by the provisions of the Constitution 
whidi provide that special provisions can l>e 
made for weaker sections of the community.

SHRI RAM VILAS PASWAN: Under 
which Article?

SHRIMATIMAGARET ALVA: Under the 
Directive Principles..

SHRI A. CHARLES: K I understand 
correctly, the main problem for implement­
ing ttte reseroations under this Order is that 
sofar, the Kst of communities that are efi^t^ 
for tfm 27 per cent reservation is not pr»- 
parad. The former Prime Minister. Shrl. V.P. 
Singh wtien he made a suo motu statement 
on reservation faHad to produce such a list of
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communities. Now we are in the process of 
making this list. But there is one danger. It 
has been said that those communities which 
are common in the list of the Mandal Com- 
misston’s Report and in the State’s list will be 
prepared first.

MR. SPEAKER: Please come to the 
question.

SHRI A. CHARLES: Just one minute 
Sir. Now in Kerala 'Pulaya' is a Scheduled 
Caste. But in the Mandal Commission’s 
Report, 'Pulaya' is classified as a backward 
community. In Kerala people are agitated 
over this issue. Therefore, may I know from 
the hon. Minister that when the list is pre­
pared whether the Scheduled Caste com­
munities will continue to get the benefit as 
Scheduled Castes or not? While implement­
ing the Mandal Commission's Report the 
Minister must ensure that the benefits of the 
Scheduled Castes are not effected and that 
they should continue to get the same bene­
fits that they are enjoying now.

SHRIMATI MAGARET ALVA: The first 
criteria that has been accepted is that the 
communities which are common to the 
Mandat Commission’s list and the State’s list 
would be accepted. This is the basis on 
which we are processing. The other commu­
nities and classes which are to be included 
would be identified as we go along.

[Translation]

SHRI RAVI RAY: Sir. Madam Minister 
has told categorically in reply to Shri Sharad’s 
question that she does not have any doubt 
the Articles of Constitution and whether is 
being done in accordance with the spirit of 
the constitutbn. I fully agree to this but I 
would like to submit that the Centre has to 
provide 27 per cent reservation of the back­
ward classes on the basis of education and 
their social status. If we include the eco­
nomic criteria also, the things will go hay­
wire. Instead of shifting the responsibility on 
State Government, it shoukJ be the moral 
responsibility of the Central Government. I 
would like to know why there is delay in

kientifyingthe backward classes whk:h wouki 
get benefit of 27 per cent reservatton? Be­
sides. by what time the work would be 
completed?

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER AND HON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): We will k>ok into the 
matter; (Intermptions)

SHRIMATI MARGARET ALVA: It has 
been ably answered on my behalf by the 
Minister;

There are two issues which are being 
raised. One is the kientifk:ation of the eco- 
nomfcally weaker secttons within the 27 per 
cent and the 10% poor among the other 
communities.

The other is the identificatton of the 
Backward Classes for the 27 per cent itself. 
As far as the 27 per cent of Backward Classes 
are concerned. I have said that we are start­
ing with the original commitment which you 
had also made when in Government that the 
lists whk:h are common both the Mandal 
Commission and the States would be ac­
cepted. But in this I want to point out that 
there are several states and all the Union 
Territories who have no lists at all as far as 
the State lists are concerned. Therefore, 
they woukJ have to go into the process of 
preparing their own lists because they do not 
exist at the moment. As far as the economk: 
criteria is concerned. I mentioned that we are 
trying to work out a consensus by consulting 
all the Chief Ministers and putting forth our 
own views on this. The meeting of the Chief 
Ministers is going to be called. The Supreme 
Court has been told that before the 26th of 
January, 1992 we should be in a positbn to 
come before it and give them some commit­
ment about the exact criteria which is to be 
adopted. (Interruptions).

[Translation]

SHRI RAM VILAS PASWAN: . Mr.
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Speaker, Sir, identification was done by us 
about a year back___ (Interruptions)____

SHRI RAVI RAY: Mr. Speaker. Sir. my 
question was that if a State Government 
insists tliat they would not implement 27 per 
cent reservation, how would the Central 
Government be able to fill the quota in Central 
services? If the State Government does not 
kJentify the backward classes. I wouUi like to 
know by when the Central Government will 
do it? This was my question and Madam 
Minister did not replay to it... (Interruptions)

[English]

SHRIMATI MARGARET ALVA: I have 
repeated three times that one set as what is 
common to both the Mandal Commission 
and the States, but where it does not exist, 
the question of identification has started. We 
are in the process of identification because 
there we have to start the scratch since the 
States have no lists at all. This work is going 
on. They may have prepared some list and 
somebody also might have prepared some 
other listbut today it is our responsibility to 
prepare a proper list and present it as the 
consolidated and final list. (Interruptions).

MR. SPEAKER: I have given nearly 
half-an’hour to this question. Now we go to 
the next questbn. Shri Ram Badan.

[Translation]

Setting Up Of A Model Industrial City

*82. SHRI RAM BADAN: Will the Minis­
ter of Planning and Programme Implemen­
tation be pleased to state:

(a) whether the Union Government have 
taken any decision to set up of a Model 
Industrial City in the country as a result of the 
meeting of the Indo-Japan Committee held 
in November; 1990;

(b) if so. the steps taken to set up the 
proposed Model Industrial City; and

(c) if not. the reasons therefor?

[English]

THE MINISTER OF STATE OF THE 
MINISTRY FOR PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R 
BHAR DWAJ; (a) to (c). A Sub-committee 
under chairman, ̂ im  Bank has been set up 
by the India-Japan Study Committee in the 
Planning Commissfon to consWer the in­
vestment, technology transfer and feasibility 
aspects of setting up an Industrial Model 
Town. The Sub-Committee is yet to submit 
it*s report.

(Intenrupttons)

MR. SPEAKER: Please understand 
that I have given half-an-hour to one 
questbn; other questions are also impor­
tant and other Members will also com­
plain.

(Interruptions)

SHRI E. AHMED: Sir. we are also 
Backward and we may also be given an 
opportunity to put a question.

MR. SPEAKER: Please do not shout 
like this.

(interruptions)

MR. SPEAKER: Please take your 
seat.

Now, please take your seat. Please 
understand, this is Question Hour.

SHRI K.P. REDDIAH YADAV: We 
are from the backward..... (Interruptions)

MR. SPEAKER: Do not shout like 
this. I will name you and I will take action 
against you. It is not like this. You cannot 
browbeat like this. Half-an-hour is given 
for this question.You cannot shout like 
this.

If you want to discuss this, please find 
out the method of discussing h. You can­
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not just browbeat like this. There are other 
Members also who want to ask questnns. 
Let us find out the method of discussnn, if 
you want to.

{Interruptions)

MR. SPEAKER: You have to behave 
in the House. You cannot hoM the House 
to ransom.

SHRI K.P. REDDIAH YADAV: We 
are not doing it... (Interruptk>ns).

MR. SPEAKER: Now sit down. If you 
are shouting, I wiU take action against you. 
Icannotconductthe business of the House 
if you are shouting like this. If I have not 
given for enough of discussion, I can 
understand it. But I cannot understand 
each Member shouting from his place.

areplytothequestk>naskedby ShriRabl 
Ray.

{Interruptions)

[Translation]

SHRI FIAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, you said that you alkMed 
half an hourfor this, but the hon. Minister did
not give a satisfactory reply____(Intern^
tions) . . . .

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the hon. Minister couW not 
foltow the question which Shri Rabi Ray had 
asked. Shri Rabi Ray had said that when we 
were in power, identificatnn of castes had 
been done. Has the work been completed or 
not?

[Eî rish]

SHRI DIG VUAYASINGH: This is highly 
objecionable. We have gone to the next 
questnn.

[Translatiori[

MR. SPEAKER: Paswanji, please sit 
down...... {Interruption^------

MR. SPEAKER: Are you asking for

.{bttenuption^____

lEngBslH

MR SPEAKER: It is not like this. It Is 
for Mr. Rabi Ray to otqect. Secondly, I have 
given haR-an-hour. Supposing the Minister 
has given or not given re^toyourquestton. 
You can find out the method. That is why, 
there is pfovisnn of half-an-hour discussion. 
H you are notfoflowlng the provisions which 
area provkled in the rules and if you are just 
streamroHing Kke this, other Members are 
there who want to ask the questton.

SHRI RAM VILAS PASWAN: You see, 
this is a national issue and very important 
one.

MR SPEAKER: Yoy fellow the procs- 
dure. You folk>w the rules.

K you are not satisfied, there is a rule 
and you can askfor haK-an-hour discussion. 
You can ask for it What can I do if you have 
forgotten the provison?

____(hterrufOtons).-------

[Transl^iii

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir. it is so important questton 
that one Government had to fan because of 
this____(Intenuptions) . . .

MR. SPEAKER: Shri Sharad please sH 
down.

....(ArtemfXibns)...

lEnglblH

M a SPEAKER: If you have strong 
views aboutthis, IcanunderstandthaL If you 
want to press your strong views aixi If you 
follow the procedure, you wiH be able to ^  it 
in a better fashion. Supposing ail of you are
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standing and asking question, you do not 
react anywhere. Please follow the rules. If 
you want some assistance. I will give assis­
tance.

. . .  (Interruption^ . . .

[Translation]

MR. SPEAKER: This is a small issue.

 (Interruption^. . .

SHRISHARAD YADAV: This is not a 
small matter

 (Interruptions) . . .

MR. SPEAKER: Why are you doing it on 
the very first day?

SHRI SHARAD YADAV: I would like to 
know that if they deny that lists are being 
prepared what will the Government do?

This was a specific question to which 
he did not (Interruptions)

SHRI RAM VILAS PASWAN: You are 
willing to give time. If she has the inclination 
to reply, you are willing to give time.

MR. SPEAKER: You are intelligent 
enough to foltow the procedure. You will be 
able to do that.

[Translation̂

SHRI RAM BADAN: Mr. Speaker, Sir, 
even after one year of the meeting of Indo- 
Japan study Committee on 27th November.
1990 regarding setting upof Model Industrial 
ctties in the country, there has been on 
satisfactory work in this connection. Will the 
hon. Minister inform the House about the 
proposed sites of these Model Industrial 
cities and the time by which these sites are 
likely to be selected?

SHRI H.R. BHARADWAJ: Sir, this view 
of setting Model Industrial cities was

expresses at the meeting of Indo^apan Study 
Committee heM on 27-28 November, 1990. 
Then an expert committee was constituted 
which had members from both the sides. 
From the Indian skle Dr. Kalyan Banarjee, 
Chairman Exim Bank was representing 
whereas Japan appointed 4 Members. Then 
it was deckled that a feasibility report should 
be prepared and the Japanese skie was 
asked to do it The feasibility report stated 
that these Model Industrial Cities must be set 
up in Delhi, Bombay and Goa. Today and 
tomorrow there is a meeting of this commit­
tee in Japan. Further informatkm about this 
matter would be given to the House as soon 
as the representatives return from there.

SHRI RAM BAOAN: Sir, a mentnn has 
been made regarding setting up these In­
dustrial Cities in Delhi, Bombay and Goa. I 
wouM Ike to ask whether Government has 
taken a decision to set up these Industrial 
Cities in areas whk  ̂ are backward and 
neglected? I think an opportunity shouM be 
given to anyone of the cities in Eastern Uttar 
Pradesh, like Mau, Varanasi, Gorakhpur, 
Kanpur, Azamgarh to set up this Model In­
dustrial city so that they coukl progress.

[EngUsh]

SHRI V. DHANANJAYA KUMAR; Is it 
suggested to the Government that a sea 
coast environment is most kleal and suitable 
for setting up such a model Industrial town 
and if so, whether Mangatore is a place 
suitable and whether it is under the consid- 
eratnn by this Sub-Committee?

SHRI H.R. BHARADWAJ: I am not sure 
whether Japanese have taken into conskl- 
erat»n the advice on sea coast environ­
ment But they have suggested these three 
towns. There is a demand from all over the 
country where there is suitable infrastructure 
available and they also want this type of 

.township to be constructed there. The hon. 
Member has suggested Mangatore. There 
are some other suggestions also. All those 
suggestkxM will be put before the Commit­
tee for their oonsideraton.
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[Translation]

SHRI DILEEP SINGH BHURIA: The 
hon. Minister has said that three places have 
been selected, but what has been the 
criteria? I would like to know that inspite of 
the fact that there is heavy pollution in Delhi 
because of industries and same in the case 
of Bombay, how were these cities selected 
for setting up Model Industrial cities. What 
yardsticks were fixed and what requirements 
were borne in mind while taking this deci­
sion?

SHRI H.R. BHARADWAJ; Sir. as I said 
just now. the feasibility report was prepared 
by the Japanese side and therefore. I do not 
know what were their yardsticks. Generally, 
our yardstrcks are the infrastructure, tele­
communications, roads, etc. but it seems 
that they have not taken these as yardsticks. 
But I think that whenever we deckie to open 
an Industrial training Centre or set up a 
township we should always bear in mind the 
economic backwardness of an area. I do not 
have full information whether some technol­
ogy centres woukl be set up but as soon as 
I get such an information, I would pass it on 
to the House.

SHRI RAM NIHORERAI: Mr Speaker. 
Sir, if a decision has been taken to set up 
Model Industrial cities In the country by the 
Government at the Indo-Japanese study 
committee meeting, then what is the crite­
ria? Is Mirzapur-Sonbhadra area of Uttar 
Pradesh whiĉ  is predominantly an Adivasis 
area to be covered under this criteria? If not, 
what are the reasons? If so, the time by 
whk;h the process would begin?

MR. SPEAKER; You have already re­
plied to the first questbn. You can also reply 
for MIrzapur.

SHRI H.R. BHARADWAJ: Mr. Speaker. 
Sir, let me make it very clear that we are not 
going in for industrializatbn through th|$,. 
The Japanese are trying to find an-lhvest- 
 ̂ment centre for their high technology and we 
wouki in this way get the technobgy easily. 
This will bot lead the entire country to indus-

trializatk>n. but we wouki not be able to 
overcome the set back caused by Gulf Crisis 
. . .  (Interruptions) .

MR. SPEAKER: So what have you 
thought about Mirzapur?

SHRI H.R. BHARADWAJ: This supple­
mentary question does not arise out of the 
main question.

Industrial Growth Centres In Orissa

*83. SHRI SHRI MRUTYUNJAYA 
NAYAK: Will the Prime Minister be please to 
state;

(a) the details of the Industrial Growth 
Centres set up in Orissa;

(b) whether the Government proposes 
to set up industrial Growth Centres at bk)ck 
level in the backward tribal areas of the 
State:

(c) If so, the details thereof; and

(d) the time by whteh this is likely to be 
implemented?

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN :)

(a) to (d).A Statement is laid on the 
Table of the House.

(a) to (d) Under the Growth to Centre 
Scheme. Orissa has been altotted four 
Growth Centres out of whk:h three have 
already been selected and announced. 
These are one each in the districts of Cut­
tack. Ganjam and Sambalpur. Among these, 
Ganjam and Sambalpur are areas of tribal 
concentratfon. For selectbn of the fourth 

 ̂grafWth centres, the State Goverment are yet 
to submit their final proposal.

The selected growth centres wouM be 
provkied «vith basic infrastructural facilities
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Hcepoiwer, water, tele-oominunicayon, reads, 
banks elc. at a cost of Rs. 25-30ciores each. 
The scheme is proposed to be implemenled 
during the Eighth Five Year Pian period.

SHRI MRUTYUNJAYA NAYAK: Sir. it 
has been mentioned that the districts of 
Cuttad(.Ganjam and Sambalpur in the State 
of Orissa have been selected to get the 
fadlily for having the Industrial Gfowth 
Centres. Butmyquest»nis:WilltheGovem- 
ment consider to give priority to the t»ck- 
ward districts and those districts which have 
already been declared as 'No Industry Ois- 
tricl?

PROF. PJ. KURIEN: Sir, the Growth 
Centres are normally given to backward 
distTKte. But those districts shouM have 
certain basic infrastructural facilities because 
in the Growth Centres we are provkiing 
telecommunkatton fadlities. electricity fa­
cilities and we are also providing banking 
facilities. Therefore, these Growth Centres 
cannot be taken away to a far-flung area 
where these facflities are not available. But, 
however, in selecting these Growth Centres, 
we go by the recommendatkm of the State 
Governments. Vie are tsydng the State 
Governments to suggest the name and the 
State Governments shouM give names of at 
last 2 places where the Growth Centres are 
required. Once they give the names, we sit 
with them and it is with their concurrence 
these places are selected, ktost of these 
places selected are backward areas. But 
availabifity of infrastructural facilities is a 
minimumconditnnwhkdiwecannolgoback.

SHRI MRUTYUNJAYA NAYAK: 
Garijam. PhubanL and Bolangir are back­
ward districts and they have already been 
dedared as 140 Industry Districts’ I am fully 
convinced that whatever conditnns are 
necessary such as the infrastnjctural facilh 
ties - the hon. Minister has mentioned what 
are the bifrastructural fadBHes needed • I 
tlM ( those conditnns are being fuffiHed by 
my district of of Phubani and Bolangir. I 
wouU M(e to know whether the reconsidora- 
tion of the Stide Government is binding and 
whether we can also request the State

Government to inchidettie two districts for 
consideralnn of setting up of the Industrial 
Growth Centres in these two Centres.

PROF. PJ. KURIEN: There is a provi- 
skm. I think the hon. Member wouM be 
interested to know tliat four Growth Centres 
have been altotted to the State of Orissa and 
three have already been idenUfied and se­
lected so far. Now, the Governnient of Orissa 
has recommended Cuttack as the fourth 
Centre with wliich we die not agree on the 
growth that already ^Growth Cerrtre has 
been sanctnned in Cuttack.

We are awaiting for the reactnn from 
the Government of Orissa with regard to the 
fourth growth Centre. The Member may lira 
to take up the matter with tiw Government of 
Oris» to recommend that {\nlem/fj6ons)

SHRI MRUTYUNJAYA NAYAK: Orissa 
belong to the Janata DaL They may not 
agree to our interest and they may say that 
poBticaHy tfiat is being considefed. That is 
the criternn for it? I wouU Ike to know 
whether the hon. Minister wil take it up i  the 
infrastructure condftkxis are fuKBed. (Infer- 
rupUon^

PROF. PJ. KimEN: As far as Govern­
ment of hMlia is concerned, tliere is an polili- 
calconsUeratnnwithregardtotheselectkMi 
of growth centres. (JMemftfjons).

MR. SPEAKER: Not Ikethat. You can­
not carry on Hw that.

(UamplionsU

MR. SPEAKER: Government cannot 
be poGticaL Party can be a political one.

SHra SRHCANTA JENA: Ho. Mendier 
from Phuttanlhasagenuine demand forttw 
disttidsof Phubani and Bolangir. Cuttack is 
my district and my constituertcy. I wouMUte 
to know from the hon. Mnister whether the 
Gowwnmentof India Isinaposftiontoapand 
that quantum of money which is mini for 
tftese growth centres.
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I wouk) Nke to know whether any alloca­
tion has twen made to any State even for one 
growth centre till today.

SHRIPJ. KURIEN; Yes, Sir, Govern­
ment of India has already disbursed Rs. 15 
croras on the growth centres. Whether the 
State Gkwernments have sent the proposal, 
we have an apex committee, the project 
Appraisal Committee whKh evaluates the 
proposal. Once the proposal is accepted, we 
immediately sancton Rs. 1 crore as the first 
instalment. That way, we have sanctioned 
Rs. 5 crores in five centres. l4ot only that. 
Proposals which were received t)efore 
31.3,91, in all such cases, we have sanc­
tioned Rs. 50 lakhs. So Rs. '15 crores has 
been spent so far disbursed on this account.

SHRI K.P. SINGH DEO; After reading 
the Minister’s reply and after hearing his oral 
reply, lam bit confused as to Whitt is the main 
criterion for selecting these areas for growth 
centres. I would like to be enlightened on 
this. (Intom t̂tions)

MR. SPEAKER; Questnn pertains to 
Orissa. You are not from Orissa Madam.

SHRIMATI BASAVA RAJESWARI; I 
wouM like to put ageneral question, (ilnfer- 
r^jthns)

SHRIPJ.KURIEN:Oneofthecriteriajs 
the backwardness. Then it is the populatkm. 
And the most important one b, as I have 
already saM, the basic infrastructural fadfi- 
ties whch shouk) be there. Among those 
places where these facilities are there, we 
prefer the backward area.

SHRI ARJUN CHARAN SETHI; The 
Mittistw has stated in his reply that certain 
amount of money has already been spent 
But in the main reply he has stated that the 
scheme is propo^ to be impiemetrted 
during the Eighth Five Year Plan. I wouU Ike 
to know from the hoa Minister whether the 
amount has been spent or aUocatied.

SHRIPJ.KUREN:ThegrDWthcenlie8. 
sdteme has been started in 1989 ItoeV. As

regards Orissa, the fourgrowth centres have 
been aOotted inthe year1989 itself. And we 
are starting 7o growth centres in all other 
States of the country, of whk:h 63 have been 
klentified. Wherever they have sent the 
proposal and we have accepted'it, we have 
released the money to the State. Govern­
ment.

DR. KRUPASINDHU BHOI; Hon. 
Speaker, Sir, i want to know from the hon. 
Miruster Pnrf. Kurien about the criternn for 
selection of a distrk:t. The criterion whk̂ h he 
has just announced is not clearly spelt out. 
What does be mean by 'backwardness'?

MR. SPEAKER; He has been saying 
that it has been left to the State Government 
Now, you may put your questbn.

DR. KRUPASINDHU BHOI: They have 
already selected Ganjam and Sambalpur 
distrkis. Out of Rs. 25-30 crores sanctnned 
for each centres, what is tfie amount of 
money that has already been altocated? 
What is the percentage of expenditure in 
each phase of the growth centre and which 
are the two other distrcts which have been 
recommended by the State Government. 
{MemptionsH.

MR SPEAKER: Mr. Minister, if you have 
the informatton you can give; othenvise you 
can give it in writing.

DR. KRUPASINDHU BHOI: I wouM lice 
toknow how many backwarddistrwts of aH 
the 13 distrlds of Orissa have got all the 
infrastructuralfadliyes. And also IwouM Ike 
to. . .  (kaenupttom^

MR. SPEAKER:You have already taken 
too long a time. You may put the questkm

DR. KRltf>ASINDHU BHOI: Whfch are 
the two distrk:ts of Orissa that have been 
seeded?

PROF. PJ. KUREN: H was •  vwy 
lengthy question. For the first questkm 
whether any money has been alkxted to the
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districts of Ganjam and Sambalpur. the 
answer is that nothing has been allotted to 
the State of Orissa. The reason being that 
the Government of Orissa has not sent the 
proposal for the selected growth centres. If 
they send proposals, then we will consider it. 
And once we approve it, we will sanction the 
money.

With regard to the criterion for the back­
ward districts, I have already stated that 
there is a certain general criterion. It is for the 
State Government to select the districts and 
recommend. Now. the Government of Orissa 
had made certain proposals and the three 
centres selected are with the concurrence of 
the State Government. What I would like to 
emphatically say is that it is with the concur­
rence of the State Governments that we 
have taken these three centres.

[Translation]

Industrial Sickness in Orissa

*86. SHRI SRIKANTA JENA: Will the 
Prime Minister be pleased to state;

(a) whether industrial sickness is pre­
vailing in Orissa on a large scale;

(b) if so, the details thereof; and

(c) the causes of this industrial sk:k- 
ness?

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a) to (c): A statement is laki on the 
Table of the House.

(a) and (b).Data of skk industrial units 
assisted by banks in the country are com­
piled by the Reserve Bank of India. As per 
the latest RBI data, 4.486 Units in the small 
scale sector and 21 units in the non-small 
scale sector were skM in the State of Orissa, 
as at the end of September, 1989.

(c) A number of causes both exiemal

and internal are responsible for industrial 
sk:kness. The major causes, as reported by 
the banks related to marî eting, financial, 
labour, management and production prob­
lems and to external factors like power short­
age, depend recessb/i and natural calami­
ties.

SHRI SRIKANTA JENA:\The question 
was about the industrial skHcness that is 
prevailing in Orissa. The hon Minister has 
stated that upto September 1989, as per the 
RBI report about 4,486 units in the small 
scale sector and 21 units in the non-small 
scale sector were sick. May I know from the 
hon.. Minister whether any study has been 
undertaken or any recommendations have 
been made by any committee. Since the sk:k 
units are more than 80 per cent in Orissa,, I 
wouki like to know what are the bask; rea­
sons - genuine reasons were given for the 
entire country - and especially why this sick­
ness. During the last ten years industrial 
sk:kness is prevailing in the State of Orissa. 
The State Govemment says that thousand 
Industries have come up but really the skk 
units are more than eighty per cent. I wouM 
like to know whether any special study has 
been made or any reoommendatbns has 
t>een made to the Government of India for its 
revival.

PROF. P. J. KURIEN: It is not correct to 
say that sk:k units are 80 per cent or srckness 
is more in Orissa as compared to other 
states. With regard to the questbn about 
reasons for snkness, a study has been 
conducted and the study reveals that there 
are quite a number of reasons - not one 
reason- for the sckness. Even for the sck- 
ness in one industry there is not one reason 
but there are two-three coupled reasons. I 
will quote some of the reasons whch are 
kientified a result of a study. Firstly there is 
management defknency. secondly there is 
marketing problem; then you wiN have the 
project shortcomings; then you wiN have the 
infrastructural problems; then in some cases 
there are labour pioblems; then there is 
obsolescence In machineiy. In the case of 
small scale industries, there is the questk>n 
of delayed realisatbn of receivables, par-



31 Oral Answers NOVEMBER 27.1991 Oral Answers 32

ticutariy from the large units. Then you have 
raw-material constraints and finally there is 
the capital constraint. All these reasons 
constitute to sickness. Not all these are 
responsible for the sickness in a particular 
unit. In a particular unit one or some of these 
reasons will be responsible for the sickness.

SHRI SRIKANTA JENA: If you accept 
these are the reasons, what are the reme­
dies you have proposed? Secondly. IDBI 
through its special study by Utkal University 
group of professors has in their report given 
that the sickness was inbuilt in the project 
report. But political reasons come in. I would 
like to know whether that report has come to 
the Government of India or not. If that is so. 
what are the remedial measures you are 
taking?

PROF. P.J. KURIEN; I have already 
said that shortcomings in the project report is 
one of the reasons. But that is not the main 
reason. At present, that is only a marginally 
small reason. There are many other reasons 
which are more prominent for sk:kness. About 
the IDBI. what I said is on the basis of the 
study conducted by those agencies.

SHRISRIKANTAJENAiToreviewthese 
units, what are the remedial measures you 
have taken?

PROF. KURIEN; A number of meas­
ures have been taken for the revival of the 
skk units. Already we have issued gukJe- 
lines to the State Governments. RBI has 
issued guidelines to the banks. There is 
already a cell in the RBI which will monitor 
the sk:kness throughout the country through 
the information available from the banks. 
Banks also have been asked to have their 
own study cells with regard to the sk:kness of 
the industries which they finance. These 
banks have been advised to tackle the sk:k- 
ness even at the incipient stage because 
preventbn is tetter than cure. Therefore, we 
asked them toTN|ake preventive measures. 
Further, out of the skk units, the large scale 
ones'are refenred to the BIFR. In Oriasa 21 
major sick industries have been referred to 
BIFR,

SHRI SRIKANTA JENA: BIFR is only a 
slaughter house.

PROF. P.J. KURIEN: I repeat. BIFR is 
an instrument to find a remedy to sk:kness. 
Members may be interested to knowthatout 
of the 21 case of Orissa refenred to BIFR. 
they have ordered revival of five industries 
whk:h have been accepted by the parties. 
There they have ordered for winding up. Five 
they have dismantled. So. BIFR is tackling 
this problem.

SHRI SRIKANTA JENA: How many are 
in the pipeline?

MR. SPEAKER: Not like this. The Min­
ister may answer the Member’s original 
questbn only.

PROF. P.J. KURIEN: We have referred 
the cases of skk units to BIFR. With regard 
to the small scale units, banks have been 
advised and also there is a state level com­
mittee. In that committee repressetatives of 
the State Government, representatives of 
the banks and the financial institutbns are 
there. They conduct a study on case to case 
basis and recommend revival package for 
small scale sk:k units.

DR. DEBI PRASAD PAL: I want to ask 
one questk>n. In West Bengal and particu­
larly In Cateutta. there had been industrial 
growth for a k>ng time. \But, in the last 
several years. sk:knes8 of industries in West 
Bengal is well-known. Small scale indus­
tries, medium scale industries and large 
scale Industries are becoming sk:k. There­
fore. I want to know from the hon. minister as 
to whether there has been a study regarding 
the industrial sk:kness in West Bengal, and 
whether any initiative has been taken ty the 
Central Government or whether any initia­
tive has oome from the Wet Bengal Govern­
ment for the study of the industrial stekness 
In Wet Bengal. If so, I want to know the 
measures the Government of India is oon-. 
templatkig.

MR. SPEAKER: The Questbn Hour to
over.
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WRITTEN ANSWERS TO QUESTIONS 

[Transiation]

Industrially undeveloped Districts In 
Uttar Pradesh

*84. SHRI RAJENDRA AGNIHOTRI; 
Will the PRIME MINISTER be pleased to 
state:

(a) the names of the industrially unde­
veloped districts in Uttar Pradesh;

(b) the effective stops taken by the 
Government for industrial development of 
the above districts and the types of indus­
tries which are being given prforlty for this 
purpose;

(c) the procedure likely to be adopted by 
the financial instituttons to provkJe neces­
sary assistance for making the industrial 
development programme successful in the 
state;

(d) whether any scheme regarding set­
ting up of industries in these undevebped 
districts is pending with the Government; 
and

(e) if so, the details there of and the time 
by whch these are likely to be cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. 
PJ.KURIEN): (a) The names of centrally 
declared backward distrk:ts in Uttar Pradesh 
are: Almora. Azamgarh. Badaun, Bahrak:h, 
Balia. Banda. Barabankl. Basti. Bulandshahr, 
Chamoli, Deoria, Gonda. Hamirpur, Hardoi, 
Jalaum, Jaunpur, Jhansl. Mainpuri, Mathura. 
Moradabad. Pilibhlt. Pithoragarh. Prat- 
apgarh. Racbarell. Rampur. Unnao. Uttar 
Kashi, Kanpur Dehat, Pauri, Garhwal, Tehri 
Garhwal, Deharadun, Nainltal, 
Shahjahanpur, Sitapur and Sultanpur.

(b) For prompting Industrialisation of

backward areas in an effective manner, the 
Government have announced a growth 
centre scheme. The growth centres would 
be endowed with basic infrastructural facili­
ties like power, water, tale-communicatbns 
and banking. Under this scheme. Uttar 
Pradesh has been altotted eight growth 
centres, all of which have been selected and 
announced. Seven out of the eight growth 
centres are in the backward districts. The 
growth Centre scheme wouki be imple­
mented during the eighth Five Year Plan 
period. In addition, transport subsidy® 75% 
is available to the hill districts of Uttar Pradesh 
for movement of raw-materials and finished 
goods from and to selected railheads. Gov- 
emment have not identified any prk>rity in­
dustries for the backward areas. However, 
to the extent possible, backward areas are 
given consideration while granting Letters of 
Intent for the setting up of industries.

(c) The investment per growth centre 
would be Rs. 25-30 crores out of whfch the 
financial institutk)ns have agreed to provkJe 
upto Rs. 5 crores-Rs. 2 crores by way of 
equity and Rs. 3 Crores by way of ban. They 
will in Addition. Assist industrial projects 
coming up in these growth centres.

(d) and (e). Under the growth Centre 
Scheme, the State Governments are ex­
pected to submit detailed project reports 
t>efore staring the work on the centres. The 
Government of Uttar Pradesh have submit­
ted for appraisal project reports for the growth 
centres of Jhansi, Shahjahanpur, 
Moradabad, Jaunpur, Shivrajour. The State 
Government are yet to send the project 
reports for the growth centres at Etawah and 
Bulandshahr.

[English]

Losses Sufffsrsd by Sugar Mills

*85. SHRI R. SURENDER REDDY: 
Will the Minister of FOOD be pleased to 
state:
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(a) th« details of losses suffered by the 
sugar mills iri various States, State-wise,

.during 1990-91;

(b) the reasons for these losses and 
whether any compensation was provided by 
the Union Govamwent to the Sugar Mills; 
and

(c) what other steps are proposed to be 
taken to help the sugar mills?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD ( SHRI TARUN 
GOGOI); (a) and (b). The financial results of 
sugar factories varies from region to region 
and from factory to factory. It depends upon 
various factors such as installed capacity, 
quantum of cane crushed, condition of plant 
and machinery, technical and managerial 
efficiency as also recovery percentage of 
sugar from sugarcane and duration of crush­
ing Details of losses suffered, if any, by 
sugar factories are not compiled. There Is no 
provisbn to pay compensation to sugar mills 
for losses incun'ed, if any.

(c) Government have taken various 
measures to improve the viability of sugar 
factories which include continuation of levy 
freesale ratio at 45S5, grant of incentives by 
way of higher freesale quota on production 
achieved during early and late crushing 
periods, grant of loans from the Sugar Devel­
opment fund at concessional rates of inter­
est for cane development schemas as well 
as for modernisation/ rehabilitation.

Introduction of Licmteing System for 
Regulation of Builders.

*87.SHRISRIBAl.AVPANIGRAHI:Will 
the Minister of URABAN DEVELOPMENT 
be pleased to state;

(a) whether the Government propose to 
intRxhioe lioencing system for regulation of 
the fouildere engaged in housing activkiss;

(b) if so. Hw dstaHs thsrsof;

(c) whether the schems is to bs i»- 
stricted to Delhi only; and

(d) if so. nWiether ttte Gmernmen! pro­
pose to extend the scheme to of/ier cities 
also and the time by when it is fikely to be 
extended?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL): (a) 
and (b). The Draft National Housing Policy 
envisages the involvement of genuine tHiild- 
ers and developers in housing activity. The 
licencing and regulatnn of builders and 
property agents would bring discipline in th 
system. Action in this regard is, however, to 
be initiated by the State Governmentŝ  Un­
ion Territory Administratbns.

(c) No Proposal has been received from 
the Delhi Administration in this regard.

(d) Action has to be initiated by the State 
Governments/ Unbn Territory /Vdministra- 
tion concerned.

[Translationl

*88. KUMARI UMA BHARTI; Will the 
PRIME MINISTER be pleased to stale:

(a) whether the export of tAlevision sets 
and electronic items has shown an increase 
during the cun«nt financial year; and

(b) if so. the percentage incrsase in 
comparison to the inaease during the last 
year?

MINISTER OF STATE IN THE MttllS- 
TRY OF PERSONNEL. PUBLIC GREV- 
ANCES AND PENSIONS (SHmMATI 
MARGARET ALVA); (a) and (b). In ttwfim 
quartMT of ttw Ibiancial y«ar 1991-02. ex­
ports of TV sets gr«w by 331% and Com- 
putarSoltwai«gr«wby62%wWls«xportsof
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ottier eleclronic items dedined by 47% as 
oomparedtothesameperiodof1990-91. In 
the first quarter of 1990-91 in comparison to 
the same period of 1989-90, the exports of 
TV sets declined by 40%; Computer Soft­
ware Increased by 3% and other electronic 
items increased by 51%.

SHRi KASHIRAMRANA: 
SHRIARJUNSINGH YADAV:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) Whether there is any proposal for the 
development of small and medium towns in 
Gujarat and Uttar Pradesh;

(b) If so. the details thereof; and

(c) the expenditure incurred on the 
development of smafl and medium towns in 
various States. Sta:e-wise. during each of 
the last three years?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL) (a) 
The Centrally sponsored Scheme of inte­
grated development of small and medium 
towns is an on-goin programme. For the 
cunent year, no project proposals have yet 
been received from the Govemments of 
Gujarat and Uttar Pradesh.

(b) Does not arise.

(c) The amount of expenditure incurred 
by the Central Government by way of re­
leases to various States under the IDSMT 
Programme during the last three years is 
given in the Statement laid on the Table of 
theSabha.
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Shortage of Fertilisers In States

*90. SHRIBHOGENDRA JHA: Will the 
PRIME MINISTER be pleased to state;

(a) the names of the States where there 
has been shortage of f ertilisers for the Kharif 
and the Rabi crops of this year;

(b) the reasons therefor;

(c) the steps being taken for adequate 
supply fo fertilisers to those States; and

(d) the steps taken or proposed to be 
taken to ensure adequate benefit of fertiliser 
subsidy to marginal, small and big farmers?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR. CHINTA MOHAN)

STATEMENT

(a) to (d). The availability of major fertil­
isers like Urea, DAP and MOP during Kharif 
and Rabi seasons (upto 15th November) in 
the current year, has been generally satis­
factory. Temporary shortages of certain fer­
tilisers, however, have been noticed in cer­
tain States resuKing from constraint in the 
movement of materials and shortfall in k>cal 
productbn. The level of opening stocks of 
materials in States as on 1st April. 1991. was 
also tow. Anrangements, however, have been 
made to meet the shortfall in supply from 
alternate sources including Imports. The 
availability of major fertilisers is monitored 
intensive  ̂ in cbse consuhatk>n with the 
manufacturers and suppliers of fertilisers 
and every effort is being made to maximise 
indigenous production and to ensure timely 
movement The major fertilisers supplied to 
the farmers are being subskiised by Govem- 
nnervt In additk>n. anrangements have been 
made to exempt small and marginal farmers 
from the impact of the ph<  ̂incr^e notif ied 
with effect from 14th August, 1991 and an

amount of Rs. 405 crores was allocated to 
the States for this purpose.

E.S.I. Hospital in East Delhi

*91. SHRI B.L SHARMA PREM: Wifl 
the PRIME MINISTER be pleased to state;

(a) whether the Government propose to 
set up a E.S.I. Hospital in East Delhi for the 
convenience of the industrial workers;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTEROF STATE FOR COAL 
(SHRI P.A. SANGMA); (a) and (b). A 200 
bedded ESI Hospital is already functioning 
atJhilmil in East Delhi.

(c) Does not arise.

[Eng/is/i]

Constitution of Consumer Disputes
Redressai Forums/Commissions

•92. DR. LAXMINARAYAN 
PANDEYA;

SHRI SHRAVAN KUIi4AR 
PATEL;

Will the PRIME MINISTER be pleased 
to state;

(a) the names of distrcts in the country 
where consumer disputes redressal forums/ 
commisskins have not yet been constituted 
under the Consumer Protectton Act. 1986;

(b) the reasons for delay in setting up 
each forum/oommisston by the State Gov­
ernments;

(c) the directions given by the Supreme 
Court its orders dated 19 Sieptember. 
1969 in this matter and the names of the
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StatM wMch havB not ia^ilamemd Ihe 
same;

(d) whether any financial assistance 
was to be provided by the Union Govern­
ment to the States and V so to what extent;

(e) whether the Government propose to 
bring the service rendered in hospitals and 
also the houses constructed by Govem- 
ment/|privale agerxHes within the purview of 
the Act, if so, by when; and

9) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) Underthepiovisionsof the 
Consumer Protection Act. 1986 the respon­
sibility for setting up of Consumer Disputes 
Redressal i=bnjms/Commissions rests with 
the StateGovernmentsAJT Administrations. 
According to information available with the 
Central Government, allthe States/UTs have 
notified the Slate Commissions out of which 
27 have started functioning. So far the 
Commissions have not started functioiung in 
Manjpur, Meghalaya. Nagaland and SM(im. 
Similarly, as per reports sent by Stale Gov­
ernments. the District Forums have been 
notified for al the districts except newly 
created districts. Out of notKed District Fo- 
njms,351 District Forams have started func­
tioning. The names of remaining districts 
where District Forums have not started func­
tioning are being coflected from the State 
Governments.

(b) The main reasons, as repotted by 
State Governments for delay in setting up of 
redressal agencies are financial constrains. 
ava8aUtty of suiUMe persons, ekx

(c) In is order dated 19 September, 
1989. Hon'ble Supreme Court directed al 
the StatesAJTsto set up Stale Commissions 
and DisliicI Forums in alttie Oislricts wihin

6 weeks. However, the same have not been 
fulfy complied witti by some of the States. 
The States «vhere the State Commissnns  ̂. 
District Forums have not been made func­
tional at aU are Manjpur, Meghalaya, 
Nagaland and Siddm.

(d) Union Government is not providing 
any financial assistance to States and UTs 
for setting up of State Commissions and 
District Forums. This expenditure is to be 
met by them from their non-plan budget.

(e) and (f). Central Government has 
constituted a high power working group to 
suggest suitable amendments to Consumer 
PiDtectnn Act, 1986 for making it more ef­
fective. The suggestions to bring services 
rendered in Hospital and also housing by 
Government/Private agencies, within the 
purview of tfie Act liave been referred to tfie 
working group.

Transfer of Centrally Sponsored 
Schemes to States

*93 SHRI SYED SHAHABUDDIN: 
SHRI RABi RAY:

Win the Minister of Planning and Pro­
gramme Implemenlationbepleasedtostate:

(a) the brief particulars of tlie Central 
and Centraly sponsored schemes that are 
proposed to be transferred wholly to the 
State Govenunent; and

(t)the brief particularsof such schemes 
as wM continue to be wholly or partially 
controlled by the Union Government?

TW  MMISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.a 
BHARDWA4 (a) and (b). The National 
DevetopmentCound(NDC)ln198Shadsel 
up a Committee of the NDC under Chakr- 
mMsl̂ p flf Shri P.V. Narasimha Rao. the
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then Minbterof Human Resources Develop­
ment to examine the various issues regard­
ing the Centrally Sponsored Schemes. The 
Committee with the assistance of a Groupof 
OffK̂ ials appointed by it went into the matter 
in 1986 and 1987 and listed out schemes 
which in their opinion, should be retained 
and those that could be transferred to the 
States or discontinued. The Committee fi­
nalised its rê  *̂1 in 1987. The report of the 
NDC Committee is yet to be formally placed 
before the NDC. The list of Centrally Spon­
sored Schemes examined by the NDC 
Committee in 1986 and 1987 has become 
somewhat outmoted with the introduction of 
new schemes (e.g. RozgarYpjana Schemes) 
and dropping of some of the earlier schemes.

2. It has been decided by the present Gov­
ernment that the recommendations of 
the NDC Committee should be taken as 
accepted unless it is decided by the NDC 
to transfer/disconltinue/drop more Cen­
trally Sponsored Schemes as a part of 
the formulatbn of the Eighth Five Year 
Plan.

3. A Statement indicating 113 Centrally 
Sponsored Schemes proposed by the 
NDC Committee to be transferred to the 
States is placed on the table of the House. 
[Placed in library. SeeLT No. 1283/91]

4. Presently, no Central Sector schemes 
are proposed to be transferred to the 
State Governments.

Supply of Food Stuff to WesI Bengal

*94. SHRI HANNAN MOLLAH: Will the 
Minister of FOOD be pleased to stale:

(a) whether the Food Corporation of 
India has supplied the required quantity of 
food stuff to West Bengal during the cunrenl 
year;

(b) whether the problem of shortage of

wŝ ons has been sorted out with the Minis’ 
try of Railways;

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The percentage of supply of 
Wheat and Rice to West Bengal vis-a-vis 
allocation has been 82.77% during the cur­
rent year, compared to 77.58% last year.

(b) and (c). Supply of Wagons by the 
f^lways to the Food Corporation of India is 
an operational matter involving continuous 
consultations. Whenever there is a problem 
of Wagon we sorted out the same in consul­
tation with the Railway Authorities.

(d) Question does not arise.

Estimated Requirement of Houses

[Trŝ slation]

*95. SHRI MOHAN SINGH; Witt the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the estimated number of houses 
required in the \uban areas of the country 
during the Eighth Five Year Plan;

(b) the number of houses proposed to 
be constructed in such areas during the 
Plan; and

(c) the estimated expenditure to be 
incurred thereon and the extent to which the 
housing requirement would be met as a 
result thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATl SHEHJV KAUL):
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STATEMENT

(a) The Working Group on Housing set 
up in the context of formulation of 8th Five 
Year Plan proposals has estimated that 
during 8th Five Year Plan 9.55 million 
dwelling comprising 7.8 million new con­
struction and 1.75 million upgradation will be 
required in the uiban areas of country.

(b) and (c). Housing is a State subject 
and the State and Union Ten̂ itory Govern­
ments are free toformulate housing schemes 
for various target groups in accordance with 
their priority and with due regard to the State 
Plan provisions and other resources. Apart 
from the public sector, private and house­
hold sector contribute considerably to in­
crease in the housing stock.

The Sub-Group on Magnitude of Hous­
ing Problem set up by the Planning Commis­
sion has estimated that in order to meet the 
housing requirement as Indrcated at (a) 
above, an outlay of Rs. 57,180 crores at 
constant prces wouM be required to be 
provkied in the publk: and private sector 
during 8th Plan perk>d. The actual physfcal 
achievement during the plan perk)d wouki; 
however, depend on the resources available 
VI the 8th Plan in the publk: sector and the 
extent of house oonstructbn undertaken by 
the private and househoM sector. It is pos­
sible to estimate the licely constructbn of 
houses over 1992-97 only after the 8th Plan 
is finalised.

[Engfe/q

Benefits of Customs Duty Concsssions 
loCuslomsrs

*96. SHRl ATAL BIHARl 
VAJPAYEE: 
SHRILALK.ADVANI:

Vm ths PBIIIE MMtSTER be plMMd

(a) the number of drugs for wh»h cus­
toms duty concessbns have been an­
nounced during the last three years and the 
total amount involved in terms of rupees;

(b) whether these concessbns were 
meant to be passed on to the consumers by 
reducing the prices of these medbines;

(c) if so, the names of medbines whose 
prices have come down as a result of the 
customs duty concessbns and the extent of 
relief given to the consumers in terms of 
rupees;

(d) whether the concessional amount is 
in proportbn to the relief given to the con­
sumers, if not the reasons therefor; and

(e) the steps being taken to remedy the 
situatbn.

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) The 
number and name of dmgs for whbh cus- 
tomsduty concessbn have been announced 
during the last three years are given In the 
different nottfKatlbns issued by the Minl̂ ry 
of Finance from time to time, the copies of 
whbh are available in the Pariiament Li­
brary. The total amount, of customs duty 
concessbn in term of rupees depends onthe 
productbn in the country based on the useî f̂  
such imported material.

(b) to (e). The concessions In customs 
duty are attowed to encourage the produc- 
tbn of bulc drugs from a more basb stage 
and thereby save foreign exchange. It is not 
Iir4(ed necessarily In every case to reductbn 
in the price of bulk drugs. The prices of 
scheduled drugs are fixed from time to time 
in aooordanoe with theprooedures and norms 
lab down under the provisbns of DPGO 
1987. Whenevê r there is customsduly con-‘ 
cesskmonany drug^dfugMermecMe.tKe
redkicedprioetetakenlr^aoooumlornxkH)
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the price of bulk drugs and formulations. 
Regarding non-scheduled drugs Govern­
ment keeps a watch on the movements of 
their prices.

Quantity of Sugar Required for Con­
sumption

*97. SHRf VUAY NAVAL PATIL: Will 
the Minister of FCXDD be pleased to state;

(a) the quantity of sugar required during 
the period from April 1.1991 to March 31,
1992 for domestic consumption as well as 
for the purpose of buffer stock;

(b) the quantity of sugar likely to be 
produced during the above period;

(c) whether it is proposed to export 
sugar during this period; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRi TARUN 
GOGOI): (a) The estimated requirement of 
sugar for domestic consumptbn for the period 
April 1. 1991 to March 31. 1992 would be 
115.24 lakh tonnes. At present there is no 
such proposal to build up a buffer stock of 
sugar.

(b) 119.16 lakh tonnes of sugar is likely 
to be produced during the aforesaid period.

(c)Yes. Sir.

(d) About 5.295 lakh tonnes of sugar is 
proposed to be exported during the afore- 
sakJ period.

Housing Schemes in Kerala

•98. SHRIP.C. THOMAS: Witt the Min- 
telercrfURBAHDEVELOPMENTbeptoased 
to stale:

(a) whether the Government of Kerala 
has submitted to the Unbn Govemment 
some housing schemes for clearance and 
financial assistance;

(b) if so. whether the Government have 
given clearance to all these schemes; and

(c) if so. the financial assistance pro­
posed to be given to each such scheme?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL):

STATEMENT

(a) to (c). A preliminary proposal seek­
ing Central Govt*s assistance for implemen- 
tatbn of Rajiv One Milibn Housing Scheme 
to be implemented in a perbd of 5 years 
commencing 1991-92. has been received 
from the Government of Kerala. Housing is a 
State subject and various schemes formu­
lated by the State governments are to be 
implemented by it with available plan provi- 
sk>n, intemal resources of State agencies 
and institutbnal finance. No Central dear- 
anoe for these schemes is required except 
for those falling under Central schemes like 
Indira Awas Yojana. The examination of the 
proposal for Certtral assistance woukJ re­
quire detailed consuHatk>n with the State 
Govemment, concerned Central Govem­
ment agencies and financial institutk>ns. and 
as such no financial committment can be 
made by the Central Government at this

Oevelopmefi! of New Technologies as a 
Result of Space Programmes

*99. SHRI PRITHVIRAJ D. CHAVAN: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether many new Xechnologm, 
piocesses and pioduds have been devel­
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oped as a resuk of various spaoa pio- 
gianmies;

(b) whrther some of ttiese have been 
patented;

(c) i  so. tfie details tlieiecf; and

(d) the number of applications filed for 
patents during the last three years in India 
and abroad and the number of the appfica- 
tions cleared during this period?

IME MMISTB) OF STATE IN THE 
MMISTRY OF PERSONNEL. PUBLIC 
GRIEVANES AND PENSIONS (SRHMATl 
MARGARET ALVA): (a) Many new tech­
nologies for establishing a setftniant base 
'n SataBe and locfcet technol^ and r«- 
lated ground systems have been developed 
for the Space programme.

(b) and (c). Yes, Sir. DelaBs are as 
under:

Ust of Products/Processes/PatetOs in India and Abroad

SLNo. Pmduct talent No.

1. Pioduction of Polyols containing basic 
Nitrogen (UK)

2. Production of l*olyster t»sed Polyols (UK)

3. Pnxtuction of Polyster based Polyols (USA)

4. Polyols containing basic nitrogen (USA)

5. Pioduction of hydrocarbons by 
thermolysis of vegetable oy (UIQ

6. Production of hydrocaitxms by 
thermolysis of vegetable ol (USA)

PaSentod in India

1. Fire Retardant rigid polyurBthane

2. Production of fiydfocartions from Vegetable 
OHS

3. ^nttiesisofnewAnaloguesoaBliphanol

4. Piodudion of polyols containing basic 
nitiDgen

5. Anhnpiavadpnoawinpradudionofpofyols

f t    ^  — 1— »—o. inoouaipn <* poyo*

7. DiyftMiidar*i%««itingtMiing4

1572913

1524782

824923

1̂61482

524781

4102938

149900

143962

140188

146818

149126

143864

147483
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SLNo. Product Patent No.

8. A process of preparing new Phenolic Resin 137274

9. Improvements in silicone putties 141817

10. Continuous reinforced plastic machine 153872

11. Production of Polyurethane foam 153437

12. An electro-optical instrument to measure 
agronomical parameter

163017

13. Lead dioxide coated anodes 164470

14. Improved process • Vacuum/electrolytic 
coating

165240

15. Improvements in or relating to vacuum/ 
electrolytic coating metals on metallic or 
dielectric substrates

166955

16. Domestic Electric Shock Protector 167460

17. Improvements in/or relating to front/rear 
surface silver reflectors and a process 
for making the same

167910

18. Improvements in/or relating to vacuum 
coating of front surface silver coating on 
glass, metal and dielectric sut>strates

168744

(d) Since 1988,22 patent applications 
have been filed and the patents received 
so far are 5.

Production and Distribution of CRGO 
Silicon Steel

*100. SHRIMATIMALINI BtMT- 
TACHARYA: Will the PRIIUE MINISTER 
be pleased to state:

(a) what percentage of CRGO silicon 
steel required for the electrical industry is 
produced within the country;

(b) the cost of imported CRGO silicon

steel as compared to that of the indigenous 
product;

(c) whether the Government propose to 
distrbute the indigenous product directly to 
small scale units by quota ^stem rather 
than through the lai^ and medium indus­
tries; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN) (a) As per the information avail­
able from Department of Steel/Steei Author­
ity of India Umhed (SAIL), approximataly
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12.5% of CRGO Stticon Steel required for 
the electrical industry is produced within the 
country.

(b) As per the informatbn made avail­
able by the Department of Steel/SAIL, there 
are various grades of CRGO electrical sheets 
in coil form produced in the country and the 
price of different grades is more or less 
same.

The indigenous price of M-6 grade of 
CRGO electrical sheet is Rs. 67,550 per MT 
as against imported price (landed cost) of 
RS. 90.446 perMT.

(c) and (d). According to Department of 
Steel/S AIL, the distribution of approximately 
85% CRGO electrical sheets is under long­
term arrangement with users which is in 
operation since 1989. Balance 15% of the 
production is utilised for distribution amongst 
small scale units on first cum first basis. 
Efforts are being made to step up productbn 
of CRGO electrical sheets to meet the in­
digenous demand.

Unauthorised Construction of Religious 
Places

893. SHRI P.l̂ . SAYEED: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the details and number of religious

places constructejd unauthorisediy during 
the last three years in Delhi; and

(b) the steps taken by the Govennment 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) The 
information is being collected and will be laid 
on the Table of the Sabha.

[Trans/atidn]

Sick Industrial Units

894. SHRI DAU DAYAL JOSHI: Willthe 
PRIME MINISTER be pleased to state the 
State-wise number of side industrial units 
made economically viable and expended in 
terms of their production capacity during the 
last two years?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): Data on side industrial units as­
sisted by the banics in the country are main­
tained by the Reserve Banit of India. As per 
the latest Reserve Bani( of India data, there 
were 280 hion-SSt skk and 8,201 SSI sick 
units in the country which were Mentified as 
viable and put underthe nursing programme, 
as at the end of Septenter, 1989. State- 
wise break-up of these units is given as 
attached Statement.

STATEMENT

Viable units put under nursing (as at the end of $eptemt)er, 1989)

StateAJnhn
Territory

No. ofNothSSI 
Shkunig

N0. 0ISSI
skkuni$

(1) (2) (3)

1. Andhra Pradesh 34 238

2. Assam 2 89
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StateAJiAm
Tantory

No.ofNon-SSI 
Stk units

No. of SSI 
sick units

(1) (2) (3)

3. Andaman & Nicabar Islands — —

4. Arunachal Pradesh — —

5. Bihar 11 239

6. Chandigarh 6 8

7. Daman & Diu — —

8. Delhi 7 126

9. DadraandNagarHaveH — 1

10. Gujarat 24 206

11. Goa 1 128

12. Haryana 6 28

13. Himachal Pradesh 3 20

14. Jammu & Kashmir — 5

IS. Karnataka 14 422

16. Kerala 10 1,009

17. Lakshadweep — —

18. Manipur — 2

19. wiaanya rTaaesn 7 157

20. Maharashtra 67 1,318

21. Meghalaya — 12

22. Mboram — —

23. __ ___ iNagaiana — —
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State/Unhn No. ofNon-SSI Ato.ofSS/
Territory Sickun^s sJck units

(1) (2) (3)

24. Orissa 7 160

25. PondichGriy — 27

26. Punjab 5 85

27. Rajasthan 6 59

28. Sikkim — 1

29. Tamil Nadu 29 1,917

30. Tripura — 3

31. Uttar Pradesh 10 204

32. West Bengal 31 1,736

TOTAL 280 8,201

lEngBsti

Specialised Worksliops on Animal 
Behaviour Ecology

895. SHRI SUBASH CHANDRA 
NAYAK: WiU the PRIME MINISTER be 
pleased to state:

(a) whether a decision was taken by the 
Programme Advisory Committee to evolve a 
series of speciafised woricshops with strees 
on methodologies in the area of animal 
behaviour ecology and evolution;

(b) if so, the details thereof; and

(c) the details where such worlehops 
have been heU/proposedto be held and the 
numberof scientists who partidpeted in these 
workshops?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCVES AND PENSIONS (SHRI- 
MATI MARGARET ALVA); (a) Yes. Sir.

(b) and (c). Details as given in the at­
tach^ Statement.
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Production of Bulk Drugs

896. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government propose to 
Increase the production of bulk drugs In the 
country;

(b) if so, the specific steps taken in that 
direction during the last three years;

(c) the steps taken to make available the 
drugs partfcularly Life-saving drugs ade­
quately in the country; and

(d) the steps taken or proposed to be 
taken to increase the production and export 
of bulk drugs?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­

IZERS (DR. CHINTA MOHAN): (a) to (d). 
One of the core concerns of the Drug Policy 
has been to encourage greater productbn of 
bulk drugs in the country and from as basic 
a stage as possible. To this end. the Drug 
Policy has prescribed various measures 
including delbersing of bulk drug manufac­
ture, broad banding etc. which are being 
regularly implemented. For encouraging 
export of pharmaceutical products including 
bulk drugs, in additbn to other general 
schemes available to the Industry , a one 
time export, scheme has also been in opera­
tion under the provisions of the Drug Policy. 
The production of bulkdrugs have continued 
to show increase in the last three years also, 
and where indigenous production is not 
adequate to meet indigenous demand, im­
ports are being permitted. The export trend 
has also sĤ Twn an increase. The value of 
indigenous production of bulk drugs as well 
as of exports of pharmaceutical items in the 
last three years, are as follows:-

Year Indigenous production of 
buB( drugs (Rs./lakhs)

Export (all pharmaceutical 
products) (Rsyiakhs)

1987-88 370.00 289.7

1988-89 549.00 467.6

1989-90* 610.00 856.8

Payment of Honorarium to Inquiry 
Presenting Officer

(b) if so, the details of the orders under 
whbh the same is paki?

897. SHRI JEEWAN SHARMA: Will the 
PRIME MINISTER be pleased to refer to the 
reply given on September 4,1991 to Unstar­
red Questbn NO. 5605 and state:

(a) whether honorarium Is pakI to offi­
cials who are appointed as inquiry officer 
and presenting officer in the departmental 
cases under the disciplinary and vigilance 
rules; and

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). In terms of 
Ministry of Personnel's Office Memorandum 
No. 134/5/85-AVD.I dated 11th July, 1988 
honorarium is paki to Inquiry Offber/Pre- 
senting Officer. A copy of the offbe memo­
randum is annexed as a Statement.
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STATEMENT

No. 134/5/85-AVD.I 
Gtovemment of India 

Ministry of Personnal. P.G. & Pen- 
sbns

(Deptt. of Personnal & Training)

New Delhi, the 11 July, 1988.

OFFICE MEMORANDUM

SUB:- Disciplinery Proceedings— Part- 
time Inquiry Officers— Grant of honorarium.

The undersigned Is directed to say that 
Govt, is much concerned at the undue delay 
in the disposal of disciplinery proceedings, 
particularly those relating to major penalty 
proceedings. The delay, it has been found, 
generally occurs at the stage of oral inquiry. 
Several steps had been suggested in K. 
Ramanujam's d.o. letter no. 134/2/83-AVD.I, 
dated the 2nd May. 1985 to ensure that 
disciplinary cases are disposed of quickly. It 
is, however, observed that. inspHe cl the 
various measures suggested in that letter, a 
bt of delay still occurs in the disposal of 
disciplinary cases. It is advisable that the 
disciplinary cases are revisuad every month 
by an officer-in-charge not bebw the rank of 
a Joint Secretary to Govt, of India and nec­
essary steps taken to expedits their dis­
posal.

authority. The cqmpetent 
authority, within Its înan- 
clal powers may oonskJer 
sanctbn of suitable hono­
rarium where inquiries are 
not part of their sphere of 
duties, to the Inquiry Offi­
cers/Presenting Officers 
subject to a minimum of 
Rs. 250/- and a maximum 
of Rs. 500/- in respect of 
Inquiry Offbers and mini­
mum of Rs. 100/- and a 
maximum of Rs. 300/- to 
the Presenting offberŝ The 
amount payble on each 
Occassbn may be decbed 
on merits taking into ac­
count the quality/volume of 
work and its quick and 
expeditbus completion.

3. Th^se orders will take ef­
fect from the data of issue 
and will also apply to in­
quiries in progress.

sd/- 
( B. SEN)

JOINT SECRETARY TO THE 
GOVT. OF INDIA.

M  the Ministries Departments 
(Secretary by name)

Copy forwarded for informatbn to 
Secy., CVC. New Delhi.

2. One of the measures sug­
gested in that letter was 
that, wherever a large 
numberof oral inqulriesare 
pending, the Deptt shoub 
earmark some offbers to 
complete the inquiries 
within time limit to be indi­
cated by the disdptinary

sd/-

(8 . SEN) 
JOINT

SECRETARY TO THE GOVT. OF WDUK.

CopyloEstt(AU.) Sectkm.
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[Translation]

Review of J.R.Y.

898. SHRISANTOSH KUMAR GANG- 
WAR; Will the PRIME MINISTER be pleased 
to state;

(a) whether the Government have taken 
a decisbn to review the Jawahar Rojgar 
Yojana; and

(b) if so, the details thereof and the 
actbn taken in this regard so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
The Government has taken-up the work of 
Concurrent Evaiuatbn of Jawahar Rozgar 
Yojana (JRY) to assess its impact in rural 
areas in relatbn to the stated objectives of 
the programme. The review of the J.R. Y. will 
be considered in the light of the findings of 
the Concunrent Evaluation.

In the course of Concurrent Evaiuatbn 
whbh has already been launched, the im­
pact of the programme on the type of assets 
created under the J.R.Y., its usefulness to 
the society in general and poor sectbns of 
the community in particular and the oontritHJ- 
tion of J.R.Y. to the welfare of the families 
bebw poverty line will be the main points of 
the Evaiuatbn.

Revhral of closed PubUc Sector Under­
takings

899. SHRI BHUBANESHWAR 
PRASAD MEHTA;Will the PRIME MINIS­
TER be pleased to state:

(a) the number of pubHc undertakings 
lyingcbsed in thĉ country and the number of 
labourers who were working therein; and

(b)thedetaHsoftheplan oftheGovm-

ment to revive the cbsed pubUc undertake 
ings and to provkle jobs to the larix>urerswho 
were rendered jobless?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHIR P.IC 
THUNGON): (a) There is no Central Pubib 
Sector Undertakings lying cbsed in the 
country.

(b) Does not arise.

[EngSsh]

ImplementatkHi of Natbnal Capital 
Regkui Plan

900. SHRI SANAT KUMAR I^ D A L ; 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether the ambitious Natbnal 
Capital Regbn (NCR) Plan, aimed at de- 
congesting capital dty, has gone away;

(b) if so. the reasons therefor;

(c) the progress made so far to shift the 
various Central Government subordinate 
off bes as also of puk>lb sector undertakings 
fike NTPC. BHEL. FCI and others outskie 
Delhi to relieve the congestbn;

(d) whether the Unbn Govemment is 
drawing up a comprehensive policy for the 
devebpment of the NCR and to decongest 
Delhi; and

(e) if so. the broad features thereof?

THE MWISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHIR M. ARUNACHALAM): (a) No. Sir.

(b) Does not arise.

(c) The Off bes of Natbnal Latour Insti­
tute and N fl^al Vocatbnal Training Insti­
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tute have shifted to NOIDA and office of 
Postal Staff College to Ghaziabad fecently. 
It has been decided to shift 13 more Govern­
ment offices also to places outside Delhi. 
The Government offices also to places out­
side Delhi. The Govemment has also de­
cided to shift 25 Public Sector Undertakings 
out of Delhi. However, none of them has 
actually shifted so far. The matter has been 
taken up at a high level with the administra­
tive Ministries concerned.

(d) The National Capital Regbn Plan­
ning Board constituted under the National 
Capital Regbn Planning Board Act, 1985 
has already prepared a Regional Plan forthe 
harmonbus development of the National 
Capital Region. The Plan has come into 
force With effect from 23rd January, 1989.

(e) The plan is an inter-related policy 
frame covering all sectors of development 
namely demography, human settlement, 
land-use. economic activities, transport and 
tale-communications, public sen/ices, ecol­
ogy, environment and shelter. The Plan 
envisages that kx:atbn of new establish­
ments and expansbn, of existing ones is 
outsbe Delhi, specially in the towns benti- 
fied for devebpment on prbrity basis. To 
decongest Delhi's transport system, the plan 
envisages strengthening and wbening of 
the Natbnal Highways, development of an 
inner and outer grid road system, and a 
regional rail kiy-pass to avoid by passable 
traffb now moving through Delhi.

Ships for Ocean Research

901. SHRI GOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to st^e:

(a) whether the Govemment have nay 
proposal to buiM four ships for ocean re- 
search; ,

j
(b) if so. the details thereof; and

(c) the time by whbh the ships will be 
built?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANDPENSIONS (SHRIMATI 
MARGARET ALVA): (a) There is no pro­
posal in the Department to buib four ships.

(b) and (c). Does not arise. 

[Transtation]

Difference In the Prices of Packed and 
Loose Edible Oils

902. SHRI GOVINDRAO NIKAM:Will 
the PRIME MINISTER be pleased to state:

(a) whether there is a vast difference in 
the prices of packed edible items and the 
bose hems; and

(b) if so. the steps the Govemment 
propose to ensure that these items are 
available at equal prices by reducing the 
packing charges?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). In the case of 
edible items of mass consumptbn. there Is 
only marginal difference in the prbes of 
padded and bose items. In view of the higher 
cost of packing in tins the exact equality in 
prices Is not possble. However, in tfie cases 
where selected edible Hems are sold In costly 
packaging material, efforts are t>eing made 
to go in for, aitemative cheap packaging 
maienai lo reauce ine prices, in lespeci oi 
imported Patmolflin the supply of aOtta ai 
thmighthepublicdisiribution system isbeing 
arranged through polypack of 1kg. each by 
the Govemnwnt.
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[EngSsNl

Rise In Price of Coconut Oil

Government has also decided to allow blend­
ing of any two edible oils including coconut 
oil.

903. SHRIPRAKASH V. PATIL: Willthe 
PRIME MINISTER be pleased to state:

(a) The percentage of rise in the prices 
of coconut oil at the end of June, 1991;

(b) the main causes therefor; and

(c) the measures taken by the Govem- 
ment to contain the prices of coconut oil and 
to ensure its availability to the consumers at 
a reasonable rate?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLEIS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) The wholesale price index 
number of coconut oil for the month of June, 
1991 was higher by 5.6% over January,
1991.

(b) The main factors contributing to the 
rise in the prices of coconut oil are attributed 
to general upsurge in edible oil prices, virtual 
stagnation in coconut oil production coupled 
with gap between demand and supply (ed­
ible oil as a whole) because of limited im­
ports of edible oHs.

(c) For augmenting the country’s pro­
duction of coconut oil, Govemment has set 
up a Coconut Devebpment Board for pro­
moting coconut cultivation/devebpment. 
Efforts are being made for improving the 
production by using modern techniques, i.e.. 
Tissue Culture etc. Remunerative support 
prices are being announced annually. In 
order to give thrust for its development, 
coconut has been declared as an Oilseed. 
For improving the availability fo ind^enous 
oils, Govemment is continuing with oilseed 
production programme, oilseeds protects of 
N.D.D.B., setting up of Technok)̂  Mission 
on Oilseeds, intensification of research.

Central Agencies Worlding for Rural 
Development

904. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: the details of the Central 
agencies presently working for rural devel­
opment in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): The Pov­
erty Alleviatton and other Programmes of 
this Ministry are normally implemented by 
the State Governments. However, there are 
two Central Agencies under this Ministry 
whk:h are working for specific aspects of 
mral development. Their details are given 
bebw:

i) The Council for Advancement of 
People’s Actk>n and Rural Technology {CA- 
PART):

The Council for Advancement of 
People’s Acton and Rural Technok>gy 
(CAPART) was registered under the Socie­
ties Registration Act in September. 1986 
aru) is working under the aegis of the Ministry 
of Rural Development. The primary func­
tions of the Council is to encourage, promote 
and assist voluntary action in the implemen- 
tatbn of projects for the enhancement of 
rural prosperity. In pursuance of this objec­
tive. the Council has been giving financial 
and technical assistance to voluntary agen­
cies for implementing projects under various 
Schemes. The Council is also engaged in 
the promotton/application and spread of 
sdence and technology in the villages.

K) Nsttonal Institute of Rural Develop­
ment (NIRD):
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Th« National Instituta of Rural Dwmlop- 
mant (NIRD) at Hyderabad was astablshad 
in 1977. R is ^  national apexoiganisation 
for training, rsseatch and consultancy in the 
field of rural devetopment It also has a 
regional centra at GuwahatL

Target for Atoinic Energy QenaraUon

905. SHRI K.V. THANGKABALU:
SHRIPANKAJ CHOWDHARY:

Win the PRIME MINI&TER ba pleased 
to state:

(a) whetherthe target for atomic energy 
generation was fixed at 10,000 megawatts 
by the end of the year 2000 AD.;

(b) S so, HI view of the recent economic 
crisis this target is proposed to be revised;

(c) 9 so, the new target fixed for atomic 
energy generation;

(d) the total installed capacity of atomic 
energy generation;

(e) whettwr the production has been 
according to this capacity;

(f) if not, the percentageof production in 
the year 1990-91 aacomparedtothecayiae- 
itr.and

(g) the cost of power so generated 
therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GraEVANCESANDPENSIONS(SmiMATI 
MARGARET ALV Ây. Y«w. Sir. Th» Uugat
was January A984 as pet the Nuctoar
Power Profile of the Department of Atomic 
Energy (OAE) for the period 198&-200a

(b) Yes, Sir. Tlie taiget has been re­
vised taking into account the present re-

sourcecrunch and status of the implementa> 
tion of the programme.

(c) Asperttie proposalsfortheSIh Five 
¥ •»  Plan submitted by DepiL of Momic 
Energy to the Planning Commission, a tar­
get of achieving a total installed capadty of 
7700MWe by the year2002through nuclear 
power is envisaged. A dear position in this 
regard wM emerge afterfinalisationof the 8th 
Five Year Plan.

(d) The present rerated installed capac­
ity including the second unit of Naiora Atomic 
Power Station which achieved criticafify in 
October 1991 is 1500 MWe.

(e) and (f). Actual average production is 
normally a percentage of installed capacity 
in any power station including nuclear. This 
percentage Ivwwn as capacity factor varies 
from year to year and unit to unit due to 
forced and planned, outages and lower 
operational power levels compared to rated 
vaiuesfordtfferent reasons. The total annual 
capacity factor of nuclear power stations In 
commercial operational units excluding the 
first unit of Rijasthan station in the financial 
year 1990-91 was ^wut 60% of the rated 
installed capacity that prevaBed during the 
year. The operaUonal power level of the first 
unit of the Rtqasthan Atomic Power Satioa 
has been restricted to about 100 MWe 
comparadtotheorig^ instaled capacity of 
220 MWe conse<HJent on the mechanical 
sealing of the ligM water leak in ttw south 
eiKi srueio or oie reacior.

(g) Tlie cost of gwtaralion of eleclridly
liom tiw nudear powsr Station presently in 
operation varies from about 55 to 100 paisa/ 
KWh as of June 1991 including a return of 
12% and depredatfan of 3.6% on capital 
emptoyed, at a normayve eapadly factor of 
624%.
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Atomic Peww Plant hi Kaiga, Kwnataka

906. SHRI C.P. MUDAU GtRI- 
YAPPA: 

SHRIK.H.MUNIYAPPA:

WH the PRIME MMISTER be pleased 
to state:

(a) the progress made so far to set up 
Atomic Power Plant near Kalga in Kama- 
tsdca;

(b) the total money spentso far in this 
regard;

(c) the time l>y which the plant is likely 
to be commissioned;

(d) whether any foreign assistance b 
being sought for setting up this plant; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSK)NS(SHRIMATI 
MARGARET ALVA): (a) Construction of the 
main plant buildings is in progress. Manufac­
ture and delivery of plant components and 
equipment is progressing. Works on a 
number of supply-cum-erectiQn packages 
on the oonventkxial systems have been 
awarded and ate in progress. Reactor equip­
ment instaUatkm worits are scheduled to be 
taken up in the year 1992.

(b) The cumulathm expendfture on this 
project as on September, 1991 is about Rs. 
345crores.

(c) As per present status, the first unit is 
expected to achieve critfcality in June 1996 
and the second unit in a period of six monttts 
tfieraafler. A period of about six months win 
be required between acfiievament of critical- 
ity and commercial operalkxi of ttw unte.

(d) No. Sir.

(e) Does not arise.

SUk SmaU and Tiny industrial Unite

907.SHRIA.CHARLES:W»thePRME 
MINISTER be pleased to state:

(a) the number cf skdc small and tiny 
industrial units;

(b) whether under the nursing pro­
gramme forthe revival of skik SSI units, only 
1 % of the above mentkMied units are kjoked 
after by the BIFR;

(c) whether the Government have 
chalked out a programme for helping the 
remaining 99% unit; and

(d) if so. the details thereof?

THE MMiSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (Pf%)F. PJ. 
KURIEN):(a) As reported by RBI, there were 
186441 sick SSI units fmduding tiny units) 
with outstanding t»nk credit of Rs. 2243.31 
crores as attfie erxl of September, 1969. tlie 
latest period for which data are avaSabie.

(b)to(d). SrnsdScale Industrial Under- 
takir^ and Andbuy Undertakings are out­
side the purview of Sick Industrial Compa­
nies (Special Provisnns) Act, 1985. Hence, 
skk SSI units are not reported to BiFR. 
Financial inslilutkMis and l>anks prepare 
rehablitatton package m respect of stok SSI 
units considered as potentially visMe and 
extend necessary reMsfeAconoessions forthe 
revival of the unis.

Attrtmant of 48 Matar Plate in noMnl

908. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of UlttAN DE­
VELOPMENT be pleased to state:
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(a) whether any allotment of 48 meter 
residertialptots has been made during 1991; 
by Delhi Development Authority under the 
Rohini-LIG-igsl Scheme;

(b) if so, the priority number of 48 meter 
plots covered so far; and

(c) when the next allotment of 48 meter 
plots Is likely to be made and the number of 
such plots likely to be alk>tted in the next 
alk>tment?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) Yes. Sir.

(b) There is no separate list of priority 
numbers according to different plot sizes.

(c) The next alkrtment of 48 meter pkAs 
can be made only after further ptots are 
carved out and it is not possible to say how 
many such ptots will be available for aBot- 
ment in the next draw.

[T/anslatibn]

Discontlnuartce of Compulsory Paper 
of English Language

909. SHRI ARVMD TRiVEDk WiP the 
PRIME MINISTER be pleased to state;

THE MINISTER OF STATE IN THE 
MMISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir.

(b) to (d) The Union PubOc Servk» 
CommissKNi set up an Expert Committee 
under the Chairmanship of Prof. Satish 
Chandra, ex-Chairman, University Grants 
Commisskxi, Inter alia, to examine the ques- 
t»n relating to discontinuance of comput- 
soiy paper in English in certain examina- 
t»ns conducted by the UPSC. The Commis-. 
sion has siA>mitted its report which is under 
detailed examinatnn.

[Engm

Compensation PaM to Co-op. Group 
Housing Societiss

910. SHRI S.N. VEKARIA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether nine oo-operative Group 
Housing Sodetiesof Delhi were alotted fully 
devetoped land by the Land and Devetop- 
ment Office in Andrews Ganj/Sadk) Nagar 
area during tlie last 10 years or so;

9 so. the names of these Societies 
and the area of land allotted to each of them;

(a) whetlwr a demand to do away with 
the compulsory pifwrof English language in 
the examination conducted by tfie UPSC 
has lieen made;

(b) i  so. whether the Government have 
taken any decision in this regard;

(c) i  so. the details thereof; and

(d) if not. the reasons therefor and the 
time by a dedskm Is Nkely to be talwn 
inthemattei?

(c) whether the same land was subse­
quently taken bad( by the Land & Devetop- 
ment OfTice and altotted to HUDCO for oon- 
stnidingHUDCO palace;

(d) if so. the details of expenditure. If 
any. Incurred by HUDCO on the devetop- 
mentoftheland;

(e) the amount of oompensatkm. I  «iy. 
paidby Land C DswstopmsntOffloetoanyor 
al tlie nine Sodelies for tlie devetopment of 
that land by them; and
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(f) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Land at 
PInjrapole was albtted to nine Group Hous­
ing Societies and the sodeties were to un- 
dertadte internal development work at their 
own cost

(b) A list of Societies to whom the land 
was albtted abngwith details of area is 
given in the attached statement.

(c) The land was taken back from the 
Societies as the allotment orders were de­
clared voki by the Supreme Court. 10 acres 
has been albtted to CPWD for construction 
of General Pool reskiential accommodatbn. 
An area of 42.6 acres has been albtted to 
HUDCO for development as folbws;-

25 acres for General Pool resMential 
accommodatbn.

17.6 acres for Community Centre.

BeskJes an area of 18 acres fo land has 
been entrusted to HUDCO for care and 
maintenance as zonal green.

(d) No expenditure has been incurred 
so far by HUDCO on devebpynent of the 
land.

(e) and (f) As the albtments were de­
clared vob by the Supreme Court, the ques­
tion of payment of compensatbn does not 
arise.

The amounts deposited by the Socie­
ties have been refunded to them along with 
interest at the rate of 12 percent per annum.
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[Fransilaton]

Marking of PrteM of Medieliws.

911. SHRIMATISUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the condition to mark the 
prices alongwith taxes is not applicable to 
medicines; and

(b) H so, the reasons therefor and the 
action taken by the Government to remove 
the diffcutties being faced by the common 
man In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Sir, it is applicable to non-scheduled formu­
lations. However, drug industry has been 
allowed grace period upto 31st December,
1991 for adopting the revised pattern of sale

price marking on the packages of non-sched­
uled drugs.

[English]

Allotnmnt of eswiitial eommodRtos to 
Kerala

912. SHRITHAYIL JOHN ANJALOSE; 
Will the PRIME MINISTER be pleased to 
state: the month-wise total quantity of rice, 
wheat sugar, pamolein and kerosene alk>ted 
and supplied to Kerala for distrfeutton under 
Pubik: Distribut'nn System during the pernd 
from July, 1991 to October, 1991?

«

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED); The allocation and lifting of 
Rice, wheat, sugar, palmolein and kerosene 
for Kerala for the month of July. 1991 to 
October. 1991 are given in the attached 
statement.
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913. SHRI K. PRADHANI: Will the 
PRIME MINISTER ba pleased to state:

(a) whether ascheme named ‘Jaladhara’ 
was Initiated by the Union Government dur­
ing the year 1988-89 to provide pump sets to 
the marginal farmers of drought prone areas 
in Orissa;

(b) if so, the details regarding drought 
prone districts included under this scheme; 
and

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) Yes. Sir. 
However, this scheme which was extended 
to 615 drought prone blocks in 13 states, 
Including Orissa has been discontinued by 
the Department of Power with effect from 
1.4.90. The liability committed upto 31.3.90 
was to be met during thefinandal year 1990- 
91.

(b) The districts of Kalahandi. Bolangir, 
Phutt)hani and Sambalpur were included 
under this scheme in Orissa.

(c) The targets fixed vis-a-vis achieve-
(c)thetargetsfixedvis-a-visthe achieve- ments made in Orissa upto the end of Match

ments made uptil now under this scheme? 1991 are as urtder.

Ato. t̂ Pump sets

S. No, Name of the 
District

Target Achievement

1. Kalahandi 1056 1056

2. Bolangir 840 770

3. Phuibani 580 578

4. Sanfibalpur 695 695

Total 3171 3099

Promotion of Sugar Projects in Orissa

914. SHRI ARJUN CHARAN SETHI: 
Will the Minister of FOOD be pleased to 
state:

(a) whether the Governmsnt of Orissa 
has requested the Union Govemment for 
promoting Sugar Piojeds in Orissa: and

(b)H so, the details regarding the Letters 
of Intent granted in favour of Orissa Govern­
ment alongwith the location of the Projects?

THE MINISTER OF STATE OF THE 
MINISTRYOFFOOD (SHRITARUNGOGi):
(a) and 0>)- After the issue of the Licensing 
Poicy guidelines for the TtfvFive Year Plan 
vide Press Note dated 2.1.87, the Industrial 
Promotion and Invesiment Corporation of 
Orissa Umited (iPICOL). a Government of 
Orissa Undeitaldng, had appGed for grant of 
industrial licences for est«d>yshment of new 
sugar factories at various places in Orissa. 
After considering their applications, the 
Central Govemmert have granted 7 Letters 
of intent for estabfishment of new sugar 
factories as per details given below:
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PrpmoOon of llradllional IndustriM

915. SHRt PARASRAM BHARDWAJ: 
Win tlw PRIME MINISTER be ptoasad to

(a) the slapt Govsmment hav« taken to 
promote the traditional industries of the 
Tribals and the Scheduled Casta people and 
make them eoonomk»ny viable in compari­
son to other similar modem industries:

(b) the incentives Government propose 
to provhle to the handfcraft-based cottage 
industries and in finding markets for such 
products in India and abroad; and

(c) the assistance the Unkm Govern­
ment propose to provMe in order to ensure 
that the raw materials required for these 
industries are availsMe at reasonable rates 
and in sufficient quantities?

THE MMISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). The participation of 
scheduled castes and scheduled tribesfonns 
an integral part of the overall programme of 
KVIC. The programmes of KVIC are primar­
ily (Erected at the improvement and upliftment 
of SCs/STs and other weaker sections of the 
obmmunity. The tradittonal industries where 
participation of SC/St is significant are wool­
len khadi weaving, village leather, non-ed­
ible oil seeds collection, bee-keeping, fibre 
eto. The participatk>n of SC/ST in the total 
emptoyment provided by KVIC accounts tor 
nearly 30 per cent The foltowing important 
steps have been taken to promote traditional 
industries of SC/STs>

1. Special programmes 
have been taken up in 
selected districts of the 
country especially to 
benefit to SC/STs;

budget aHocatkwl spe­
cially for SC/STs;

3. Preparatbn of separate 
plans suited to the benefit 
of tribals and SCs;

4. Extensbn of liwrafised 
pattern of assistance to 
SC/STs; such Iberalised 
patterns are 75 percent 
grant and 25 percent ban 
for purchase of machiner- 
ies/toote, equipment/im­
plement and 50 percent 
grant and 50 percent ban 
for constructmn of buiU- 
ings.

5. Aflowingmajorkistitutfons 
to have extra assistance 
over and above the ceDng 
fimit of Rs. 250 crores 
provkled they utilise the 
additkMial funds specially 
for the benefit of SC/STs.

(c) KVIC promotes vllage industries 
which are generally based on the tocafly 
avaHabla taw materials. It also assists insti- 
tutons and cooperatives through State KVI 
Boards in the proviskMi of raw materials. 
KVIC has proposals to create raw material 
stocks so that the same can be provided at 
the reasonable rates and sufficient quanti­
ties to the indentee institutions.

Losses In Pubik: Sector Undertakings

916. SHRIJ. CHOKKA RAO: WU the 
PRIME MINISTER be pleased to stale:

(a) the number of Public Sector Under­
takings whch are incurring losses and the 
extent of cumulative fosses incurred by them 
bythe end of March. 1991;

Set apart part of the (b) the details of enh Industry;
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(c) whether the Government are con­
templating any proposal to bring down the 
bsses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). 98 Central Public 
Sector Enterprises incurred net loss during 
1989-90. Accumulated losses as on
31.3.1990 for these enterprises were Rs. 
10,049.99 crores. Rgures for 1990-91 are 
under compilation and are due for submis­
sion to Parliament during its Budget Session 
in February. 1992. The extent of cumulative

losses incurred by each of the Public Sector 
Enterprise is given at in the attached state­
ment.

(c) and (d). Improving the performance 
of Central Public Sector Enterprises is a 
continuous process. Enterprise specific ac­
tion is taken by the concerned administrative 
Ministry/Department and the enterprises to 
Improve the performance. Some of the 
measures taken are modernisatbn and 
rehabilitatton plan, financial, managerial and 
organisational restructuring, change in prod- 
uct-mix, energy conservatbn. technological 
upgradatbn. signing of MOU with Govern­
ment etc.
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[Tanslation]

Production CapacHy of TAFCO

917. SHRI KESRI LAL: Will the PRIME 
MINISTER be pleased to state;

(a) the details of production capacity of 
Tannery and Footwear Corporation of India 
located at Kanpur for the last three years;

(b) whether the products of TAFCO are 
exported also;

(c) if so, the details thereof; and

(d) the steps taken by Government for 
malting TAFCO more viable and efficient?

NOVEMBER 27.1991 Written Ans¥mrs 116

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The production details for 
the lat three years are given in the State­
ment-1 annexed.

(b)Yes. Sir.

(c) Details of exports are given In the 
Statement-ll annexed.

(d) GovL have been releasing funds to 
TAFCO for implementing various schemes 
to make the unit more viable. During the last 
5 years (upto 31 -3-91), funds to the extent of 
Rs.2.05croresunderplanandRs.Rs. 19.53 
crores under Non-plan had been released.

STATEMENT

Actual Production figures of TaUx) for the Last Three Years

{figures in laMts)

Product Unh

1988-89

Actual Production 

1989-90 1990-91
{̂ mvisionali

Footwear Pairs 4.25 3.58 3.13

Bark Leather Kg. 5.00 4.37 2.10

Chrome Leather Sq.m. 1.65 1J2 1.34

Leather Board Sheet 0.17 0.26 0.16

Rubber Goods Kg. 2.00 2.15 1.01

SIkw Finishes Rs. 33.17 27.53 24.61
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{Rupees in lakhs)

1. DIRECT EXPORTS:

Product 1988<89 1989>90 1990-91

Footwear 2.27 - -

Bark Leather 27.18 23.127 0.88

Chrome Leather 4.35 1.09 1.90

Industrial Leather - 1.40 -

Ctosed Upper - - 29.14

Saddlery 0.29 -

Cut Sole 0.78 - -

il) EXPORT THROUGH EXPORT HOUSES:

{Rupees in Lakhs)

Product 1988-89 
Oty. Value

1989-90 
Oty. Value

1990-91 
Oty. Value

(Pairs) (Rs.) (Pairs) (Rs.) (Pairs) (Rs.)

Army Combat - 106155 1 79.06 58513 106.80

[English]

. rtocogniUon to th« Trad* Union of 
Indian Drug* and Pharmaeauticala 

Limited

918. OR. ASIM BALA- Will the PRIME 
MINISTER ba pleased to state:

(a) whetherthe Federation of Medical & 
Sales Representatives Association of India 
(FMRAI) was recognised as tiie sole bar­

gaining Trade Union for tlie Medical & Sales 
Representatives of Indian Dnigs and Phar- 
maceuticats Limited by the Indian Dnjgs and 
Phannaceuticals Limited Management and 
also by the Government of India;

(b) whether FMRAI has been derecog­
nised; if so, the reasons thereof, which law 
gives provisbn for derecognition;

(c) whether the International Lste'ir 
Organisation wrote to the Government of
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India regarding such derecognition; if so, 
what was the reply given;

(d) whether the IDPL Management 
declared lock out in West Bengal w.e.f. 
August 19,1989 with prior intimation as per 
Industrial Oesputes Act; and

(e) if not, the reasons for non-payment 
of wages during the lock out period from 
August 19,1989 to November 20, 1989 to 
the emptoyees concerned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF UBOUR (SHRI PABAN 
SINGH GHATOWAR): (a)to (e). Information 
is being collected and woukJ be laid on the 
Table of the House.

Registration of New Industries In 
Gujarat and Delhi

919. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state:

(a) the number of proposals from Gujarat 
and Delhi regarding registration of new in­
dustries pending with the Government:

(b) the details of industries registered in 
Gujarat and Delhi from January 1,1990 to 
October31,1991; and

(c) when the pending proposals are 
likely to be cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The schemes of registratbn of 
industries have been abolished under the 
new Industrial Policy vkJe Notification No. 
477(E) dated 25th July, 1991.

(b) Details are published by the Indian 
Investment Centre in their 'Monthly Newslet­
ter*. Copies of this publication are being sent 
to the Parliament Library regularly.

(c) Does not arise in view of (a) above.

CommitlM to look after unauthorised 
Constructions in Capital

920. SHRI MADAN LAL KHURANA: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether the High Court of Delhi has 
ordered for the setting up of a Committee to 
kx>k Into the problem of unauthorised con- 
structton and vnlation of biiilding bye-laws in 
the capital;

(b) if so, the details thereof and the 
terms of reference of the Committee;

(c) whether the Committse has submit­
ted any report; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) A Committee has been constituted 
under the Chairmanship of Secretary Minis­
try of Urban Devebpment to go into the 
details of unauthorised construction and 
misuse of resklential properties and suggest 
remedial measures to combat this menace 
to ensure orderly devek>pment of Delhi.

(c) Yes. Sir.

(d) The Committee has formulated vari­
ous reoommendattons in the light of the 
analysis of the present regulations and the 
practices of buiktors and professionals in 
regard to deviatnns from the sancttonad 
buiUing bye-laws, violatton of buikling bye- 
laws and the regulatton of Delhi Master Plan. 
The Committee’s recommendations include 
inter-alia appointment of Special Police offi­
cers from Resklents Associatkxis; increase 
in the number of courts of jurisdictnn; amend­
ment of Delhi Development Ad and Puî ab 
Municipal Act to enable effective control of
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jbcalbodiesovarunairihorisadoonstnjciion; 
wmndmMrt in the Ragistraiion Act to make 
the ragistraiion of Power of Attorney oompul- 
soiy: Bsting the risk factors bf any PubSc 
Sector or private tiuader/devetoper/While 
advertiaing/|put)i1cising sale of ptot/lancMMJilt 
up spaoe; creation of 4 companies of PoGoe 
under the aegis of Delhi Police for better 
enforcement; strengthening of Demolition 
Squad; fixing responsMity on Architects, 
Engineers. Plumbers etc. in case of default; 
ofio Hconsing oi oovoiopois, Dunoors ano 
property agents.

Boaid of DIrM loraIn CAPART

921. SHRI P.C. THOMAS: Wil the 
PRIII4E MINISTER be pleased to state:

(a) whether The Cound for Advance­
ment of People’s Action and RuralTechnol- 
ogy has any Board of Directors at present;

(b) if so, when this Board was last con- 
stiuled:

Ic) whflthortho tenure of this Board has
— »-----------8 ■-sinca axpiraa.

(d) for how many years CAPART has 
been without a iegaly constituted Board of 
Directors having non-offidal members; and

(e) the details of the prqiects in Kbt- 
tayam and Emakulam districts in Kerala 
which have been aided by CAPART during 
the last three years?

lEngSsfi

THE MINISTER OF STATE IN THE 
MINISTRY OF mJRAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL); (a) No, Sir.

(b) On 1.1.1987

(e) The tenure expired on 31.12.1989

(d) Since 1.1.1990

(e) The detals of projects sttwtkMied in 
Kottayam and Emakulam Distrids in Kerala 
aided by CAPART during the last three years 
ate given in the attached Stalement-I, Hand 
ML
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Bontb Blast in Orissa Sand Complsx

922. SHRIGURUDAS KAMAT: WiH the 
PRIME MINISTER be pleased to state:

(a) whether there was a tx>mb blast In 
the Orissa Sand Complex of the Indian Rare 
Earths Limited;

(b) if so, whether the cause of the bomb 
blast has been ascertained;

923. SHRI MORESHWAR SAVE: WHi 
the Minister of FOOD be pleased to state:

(a) the total number of Sugar factories in 
the private, public and cooperative sectors in 
the country, StateHwise;

(b) the names and the number of sugar 
fsKtories which have been declared as sick 
units fa) each state;

(c) if so, the details thereof;

(d) whether the culprits have been ar­
rested; if so, the details thereot; and

(e) the action talian against the persons 
found guilty?

THE MINISTER OF STATE IN THE 
MWISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SmiMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). The local polios with whom 
F.I.R. has been lodged are investigating the 
case. They have not yet arrived at any defi­
nite condusnns.

(d)Thepoice, so far, have arrested four 
persons, of whom one is a regular employae, 
two casual workers and one a dismissed 
employee, of the company.

(e) The actiontobe taken will depend on 
the result of pofice investigations.

(c) whether the Government have any 
plan to revive these sick sugar units;

(d) if so, the details thereof and by what 
time the plan will be executed; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF MINIS­
TRY OF FOOD (SHRI TARUN GOGOI): (a) 
A Statement - 1 giving the posiGon as on
30.9.1991 is attached.

(b) to (e). Under the proviskxis of the 
Sick Industrial Companies (Sp^al Provi­
sions) Act, 1985 companies which become 
sick can be referred to the Board for Mus- 
trial and Financial Reconstniction (BIFR). 
The BIFR has reported that 12 references 
have been received fai which appropriate 
action is being taken under the pioviskMis of 
the aforesaid Act List of such factories is 
given fa) the attached statement - IL

Mormation ragardbig sick sugar facto­
ries fa) the Cooperative and Public Sectors is 
not maintained.

STATEMENT-1
Statement showing the state-wise and sector wise total number of fa)stalled sugar factories

fa)thecountiy.

PoM m  as on 30.9.1991

SLNo. Stale Total No. of hutaBed Sugar 
FaeMas

Pvt Pubte Coop. Tout

1. Uttar Pradesh 29 31 106
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SLNo. State Total No. of InstaBed Sugar 
Factories

PvL PubBc Coop. Total

1 2 3 4 5 6

2. Bihar 20 10 - 30

3. Punjab 2 2 13 17

4. Haryana 1 - 9 10

5. West Bengal 1 1 - 2

6. Assam' - 1 2 3

7 Nagaland - 1 - 1

8. Rsyasthan 1 1 1 3

9. Madhya Pradesh 4 1 3 8

10. Orissa 1 - 4 5

11. Maharashtra 6 - 95 101

12. Gujarat - - 17 17

13. Goa - - 1 -

14. Tama Nadu 16 2 14 32

15. Karnataka 8 3 18 29

16. Pondicherry 1 - 1 2

17. Andhra Pradesh 10 6 18 34

18. Kerala 1 - 2 3

Total . 117 57 229 403
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STATEMENT-H

SlatBment Sho^Hng the namesc^the 
Sugar Factories furitosa Raferencos ham  

been nceh/ad BU!R

S.No. Nanea^Sugtar
Factoty

Andhra Pradesh

1. Challapalli Sugars Ltd.

2. Kirlampudi Sugar Mills Ltd.

Bihar

3. Champaran Sugar Works
Ltd.

Karnataka

4. Davnagare Sugar Company
Ltd.

5. Salarjung Sugar Mills Ltd.

6. Gangavati Sugars Ltd.

Rŝ asthan

7. Mewar Sugar Mills Ltd.

Maharashtra

8. Gkxlavari Sugar Mills Ltd.

Punjab

9. Bhagwanpur Sugar Mills Lid.

Madhya Pradesh

10. Jiwaji Rao Sugar Co. Ltd.

West Bengal

11. Ramnuggor Cane & Sugar
Cq. iJ6.

UttarPradesh

12. Lakshmiji Sugar Mins Ud.

M M m itofLandtoC ooptaUim
SfdMbtinCllmndljgmA

924. SHRIPAWAN KUMAR BANSAL: 
WilltlwMini^rof URBAN DEVELOPMENT 
be piMsad to state:

(a) whatharthsGovemnMiit prapoMto 
encourage House Building Sodelies 1o 
undertaiw constiuctbn adivily in order to 
lessen the pressure on Governmental Or- 
ganisatbns;

(b) if so. the incentives offered in this 
regard; and

(c) the progress made in regard to the 
alotment of land to various co-operative 
societies in Union Territory of Chandigarh?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) 
Recognising that Housing Cooperatives 
occupy unique position in facilitating access 
to housing and land, the draft National 
Housing Policy, Inter-alia. stipulates that 
setting up of Cooperative Societies for vari­
ous shelter related activities will be encour­
aged in urban and rural areas for dMerent 
income groups.

Loan assistance is made avaiable to 
cooperative housing societies by National 
levelflnanciallnstitulions viz. NHB. HUDCO. 
and UC promoted liy scheduled oommeieial 
banKs to benefit their members fafng under 
different income groups.

Developed land is also made avalable 
to these Sodelies by no. of State Govern­
ment and development agencies at reason­
able price.

(c) Arper Mormalian lumished by the 
CharidHjarh Adminitlnllon the applcatlDns 
of 118 oooperaUve todeliM ngiMaf«d ki 
the U.T. of ChandiBarti haw* been flomid-
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ami and scrutinised. The list of eBgtle 
socM m  ahngwHh the eSgble members 
has been fmaBsed and sent to the Chandi­
garh Housing Board for allotment of land. 
The Board has sent offer letters to 112 
societies for depositing 2S% of premium of 
tite land atongwith other information as per 
niles.

Apparatus System lor Bhopal Gas 
Victims

925. SHRi V. SREENIVASA 
PRASAD:

SHRI K4.V. CHAN-
DRASHEKARA MUR- 
THY:

Win the PRIME MINISTER be pleased 
to state:

(a) whether the attention of the Govern­
ment has been drawn to a newsitem cap­
tioned “No apparatus for Bhopal Victims* 
appearing in the Hindustan Times dL Octo­
ber 8.1991;

(b) if so, whether the Bhopal Gas Vic­
tims are dying and there is no proper official 
apparatus yet to handle the money and 
determine the amount of compensation due 
for paymern in each case; and

(c) if so. the concrete steps proposed to 
tw taken to streamNne the official apparatus 
system to handle money, etc., for the vic­
tims?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) to (c). 
Adjudteation of claims and distribution of 
compensation is to be carried out under the 
provisions olthe BhofMl G n  Leak Disaster 
(Registration and Processing of Claims) 
Sdiama, 1985. Tha Schema, inter aHa,

provides for a Welfare Commissioner with 
appmpriate assistance to undertake the 
process of adjudication and compensation. 
The Welfare Commissioner is in place and 
the process of adjudicatfon shouki com­
mence by the 3rd Februaiy, 1992, the date 
which the Supreme Court has fixed for 
commencement of the process.

ITranskHkM̂

Employment to Dispalced Persons of 
PJ».C.L.

926. SHRI CHHEDIPASWAN: WIB the 
PRIME MINISTER be pleased to state:

(a) whether empfoyment has been pro­
vided to all the famÊ as displaced from the 
land acquired by Pyrites, Phosphates and 
Chemicals Limited in Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the 
number of persons provided empk>yment so 
far and the number of persons who are yet to 
be provided empkiyment?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
IZERS (DR. CHINTA MOHAN): (a) to (c). 
PPCL acquired land for setting up Fertffizer 
Diviskxioftheir Am^nre Unit (Bihar)from 77 
famifies. Out of these famHies, PPCL have 
provkied emptoyment to 7 persons and 33 
persons are being imparted training for ulti­
mate absorption in regidar servkx sutiject to 
acquiring necessary skUis by them. PF>CL 
has not been ad>ie to provkie empkiyment to 
al the land oustees because their Mkiing 
Diviskxi was already carrying a targe surplus 
labour force and some of them were diverted 
to the Fertlzar Division so as to improve the 
vtabWy of the Amjhors Unit as'a whole. 
Further.theFertiHzarDivisfon required mosdy 
skiledwQriwrs and the persons belongingto 
the families of land oustees dkl not lurw the 
required skilL
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lEngbti

Repair of Roads hi Delhi

927. SHRICHETAN P.S. CHAC > 
HAN:

SHRIMATIBHAVANA 
CHIKHUA:

Will the Minister of URBAN DEVELOP- 
\«ENT be pleased to state:

(a) the total amount spent on repairs of 
roads in Delhi damaged due to heavy rains 
during August - September, 1991;

(b) whether all the damaged roads have 
been repaired;

(c) if so, ttie details thereof; and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
information is being collecied and win be laid 
on the Table Of the Sabha.

ITtanslatioril

Research and Development in Bhabha 
Atomic Research Centre

928. SHRI RAM SARAN YADAV; m  
the PRIME MINISTER be pleased to state:

(a)thastep5taken4iraposedtobetalwn 
by Bhabha Atomic Research Centre for 
tnaidng avaulaUe the results of Us research 
and development efforts for the rapid devel- 
opment of the industries or for providing 
assistance to the general technlcai develop­
ment of the courtly, besides Ks primary 
objective of ths devetopmefA of National 
Ene^Pregranmns;

(b) H so, the details thereof; and

(c) the result of the steps akeadytaiiien 
by Bhabha Atomic Ftesearch Centre?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSIONS(SI«UMATI 
MARGARET ALVA): (a) Besides the main 
mandate of BAI%: to provide R & D base for 
the generation of Nudear Power, BARC has 
been exploring other peac^ appications 
of nuclear energy and also disseminating a 
wride range of spin-off technologies through­
out the country for the general technical 
development of the country.

<b) and (c). Our technology transfer in 
electronics and nuclear instrumentation has 
been through the public sector company 
Electronics Corporation of India Ltd. which 
hasatumoverof moretlian Rupees Three 
Hundred Crores peryear. The isotope tech- 
nolo^ along with Us applications is dissemi­
nated through Board oi Radiatbn and Iso­
tope Technology (BRfT). Other spin-cff tedi- 
nologies are transterred on commercial basts 
to private industries through the technology 
transfer group of BARC. Besides technolo­
gies are also developed tor other Govern­
ment Departments. Public Sector Un̂ ieitaic- 
ings and various states Government

IBtgBsli

Break-Through In Nuciaar Fusion

g29.8HRIANNAJOSHI:WithePR|yE 
UINISJER be phased to aaie:

(a) whether any break-through hasbsen 
achieved in the area of *Nuciear Fusion’ by 
the Indian Scientists;

(b) if so. the detaHs thereof; and

* not, the pressnt stage of adenlBc
Resewdi in tt*  field?
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1>C MMISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GKEVANC^ AND PENSIONS (SHRIMATI 
lylARGARET ALVA): (a) and <b). Na Sir, No 
niâ or tschnology breakthrough has been 
achieved by Indian Sdentists sofar.

(c) Presently the foDowing laboratories 
in India are pursuing research in the area of 
fusion:

1. Bhabtia Atomic Research 
Centre. Trombay, Bombay.

2. Centre for Advanced Tech­
nology. Indore.

3. Institute for Plasma Re­
search, Gandhinagar.

4. Saha institute of Nuclear 
Physics, Calcutta

Theoretical and experimental studies 
are being conducted in these laboratories 

.towards understanding the physics & tech­
nological i^ues connected with Nuclear 
Fusion Energy.

Vahie of Land In Delhi

930. SHRIDIGVUAYA SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the vahie gI vacant \and available'm 
Detil wih the Union Government and Delhi 
Adminiaiiation at current market prices;

9>) whether the Govemment have pre- 
parad any project for optimum utlsation of 
land In DeM and rabe lesouices for con- 
strudlon of dweKng units for the poor; and

(c) I  ao, the details thareol?

THE MMISTER OF STATE IN THE 
MMISTRY OF URBAN DEVB.OPMENT 
(SMUII. ARUHACHALAM); (a) to (c). The

information is being collected and wil be 
placed on the Table of the House.

[Tianslalibn]

Growth Rate ofUtlar Pradeah

931.SHIRSHIVSHARANVERMA:Vyni 
the Minister of PLANNING AND PRO­
GRAMME IMPLEIUENTATION be pleased 
to state:

(a) whether tho growth rate of Uttar 
Pradesh is less than that of the other States;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to 
increase the growth rate of Uttar Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R 
BHARDWAJ): (a) The annual growth in Net 
State Domestic Product of Uttar Pradesh in 
1989-90 (as per the latest date based on 
Quick Estimates) was per cent whkh 
was kiwer than that of Andhra Pradesh, 
Assam. Goa. Himachal Pradesh. Karnataka. 
Kerala. Maharashtra.Orlssa. Punjabk Tripura 
and West Bengal; and higher than that of 
Arunaclial Pradesh. B3iar. Gujarat. Haray- 
ana. Madhya Pradesh, Manipur, Megha­
laya. Rajasthan and TamI Nadu.

aroongS^estoi 
a vaiwAy d  teasons. some amoi\Q thatn 
DOinQ uw nawKicaiiy unovon osveiopniQiu 
of the biliaslnieture, MusHy and entrepre- 
neurdMp, and the year to year vaiiaffions in 
rainial and tto oonaequent drought and

(c) The Government of Uttar Pradesh 
has been implemenltinedavetapmentplatw 
for incraasing the giowlh rale. These plans 
include bivwlmenlaAMittaqrsforthe dsMlap- 
nwnlellnbaainKlim. induahy. agricuiuie, 
Wpalion.iMn idav>lDpmant.aducaliDn^
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heakh etc.. and also inplsnianation of direct 
amptoymwil genaration poiogiammas to 
rincreasa the incoma of tha poor.

Import of Edible Oiia

932. SHRIHARIKEWAL PRASAD: Wm 
the PRUyC IMINISTER be (daasad to state;

(a) the quantity of edible oils imported 
during the last three years;

(b) the total foreign exchange paid for 
the import of these oils;

(c) whether Government are formulat­
ing any scheme for becoming sel reflant in 
the matter of edble oils; and

(d) if so, the details of the scheme?

THE MMISTER OF STATE IN THE 
IMINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DH4 AHMED): (a) and (b). The quantity of 
edUe oils imported during the last three 
financial years with CP= value thereof Is as 
undan

Year Qty.of Import 
(UMiMTs)

CIF Value 
(Rs.kiaore)

1988-89 10.89 765.16

1989-90 2.96 203.60

1990-91 S.38 349.95

(c) and (d). The Government of India is 
taking steps for becoming self refiant in the

(b) if so. the tune by which the housing 
board wiH be setup and start functioning?

piDducinn of edible oils. The Oilseeds Pro­
duction Programme (OPP) of the Govern­
ment of India is being implemenled in 18 
States. The cost is shared on 75:^ basis 
t>elween the Centre and the States. Under 
OPP, subsi(fy is being given for inputs like 
seeds, plant protection chemicals and equip­
ment, impiDvadrfarm implements, sprinkler 
sets, rhynibkmi cukura packets, gypsum 
andpyrMas.

lEnggsm

Setting up of Housing Board

933. SHRI TARA CHAND KHANDEL- 
WAL WM the Minister of URBAN DEVEL­
OPMENT be pleased to stale:

V«) wiMttwniw Govammarn have da- 
cMadto ŝM up asaftarate housing boaid to 
maet ttta housing needs of the capital; and

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Government had taken a decision to 
restructure DDA involving inter-alia the set­
ting up of a separate Housing Board. How­
ever. since the proposal requires a careful 
consideration and a number of administra­
tive and lagislativa steps are required to be 
taken in pursuance of the decision it m«qr not 
bepossUetogive any definite time framaby 
which the new Housing board wM be cre­
ated.

[TmnabOioril

Sattina up of Industry In Rural Ak m *  in 
ucnr rT*09»n

934. SHRI RAJENDRA KUMAR 
SHARMA: WU the PROyiE MMISTER be 
pleased to state:
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(a) whether any of the k>ig industrial 
houses has submitted a proposal to set up 
an Industry in the rural areas, especially in 
Rampur district of Uttar Pradesh; and

(b) if so, the details thereof?

THE Mr»ISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). A total number of 477 
pioposalsforthe setting up of industrial units 
in backward districts of the State of Uttar 
Pradesh are at various stages of processing. 
This includes 12 proposals for the setting up 
of industrial units in the Rampur district. As a 
matter of policy, the details of cases under 
consideratbn are not divulged.

[EngSsHi

Panel to Study Restructuring of ihdue- 
trlal Sector

935. SHRI MUKUL BALKRISHNA 
WASNIK: Will the MINISTER OF PIAH- 
NING AND PROGRAMME IMPLEMENTA­
TION be pleased to state;

(a) whether the Govemment have set 
up a panel to study the restructuring of the 
Industrial sector; and

(b) if so. the details thereof?

(b) to review the role of the State 
and local governments in in­
dustrial restructuring;

(c) to review the existing regula­
tions goveming transfer of land;

(d) to reviewthe prevailing proce­
dures for liquidatbn under the 
Companies Act;

(e) to review the current proce­
dures regarding rehabPitalion 
of sick industries by Board for 
Industrial and Financial Re­
construction.

(f) toconskiersuchotheraspects 
as are relevant to overcoming 
obstacles to adjustment by 
industrial firms way of re­
structuring, winding up and 
rehabilitatk>n of workers, etc. 
and

(g) to suggest ways and meansof 
k>rining about a smooth indus­
trial restnicturing including 
rehabilitation of workers 
through steps, such as appro- 
priateterminal benefits fc>r their 
retraining and redeptoyment 
in alternative avenues of 
employment, etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BIMROWAJD: (a) and (b). Planning Com­
mission hav« sst up an inter Ministarial 
Working Group on industrial Rastructuring 
onOdobar31,1991 witlttlMffoRowingterms 
ofrafaranea:

(a) to raviaw provisions In tlw 
axisfing laws regarding labour 
raiaHons;

Incantivas for Setting up of induatrias 
InHHiyafKlBaelcMMHtlAriaaa ^

936. SHRi SUDHn SAWANT: Wltita 
PRIiyE iMINiSTER ba piaasad to state:

(a) wiwllwr tha new industrU poSey 
itas almlnaiad dl Inoantivas to antrapra- 
naurs for satUng MP industries in MV and 
backuMtfd areas;

(!b) R notithadelaHsof tlw inoentivesfar
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whallwr the Govwnment am a«rara 
tM  than is MKMdinato dol^ in fnancing ttw 
projwls in these anas, the sanctioning 
authorities for loans are stationed at as far- 
off plaoes;

(d) i  so. the steps tal«en to rectiiy the

the subsidies have not been paid to entre­
preneurs in SinittMJduig district of Mahw- 
ashdafor long time; H so, the detais thereof; 
and

(f) whether the Government propose to 
give transport sut>sidy for unite located in 
hOy and backward areas?

THE MMISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). For industiiallsationof 
backward areas the Gavemment in June. 
1988 announced a Scheme of Growth 
Centres. Under the Scheme. 63 Growth 
Centres have so far been setodad. Many of 
them are located in backward areas. In 
addition. Transport Subsidy is avsilabie for 
the backward and hMy Stales of the North 
Eastern Region. SMdrn. Jammu ft Kashmk. 
Himachal Pradesh. 8 h i dRtricts of Uttar 
Pradesh. Daijeeing District of West Bengal 
and ttie Union Territories of Andaman ft 
NicolMr Islands and Lakshdweep. The sub­
sidy rangesfrom 75% to 90% of the transport 
cost fnxn selected railheads.

(c) and (d). Financial Instilutnns have 
decentialiaed operations to enable their 
fegkmd and branch offices to process and 
sanctkm assistance to hiduattial prpiacls. 

also gnw priorî r to the processing of
ranriBr mtinrm-----*----■ Imrxm tiMfci__ ■ ■__4PPKaiiofis fiBC0iif0a jiom nwy ano oocx*

cemed to eigUe units and than daimed by 
way of reimbursement from the Central 
GovemmenL InfcNmalion on disUfctwise 
disbursement is not mainlained centra r̂.

(f) Transport subsUy is already in op­
eration in areas as mentkmed in raply to 
parts (a) and (b).

(e) whether the Government are aware [rianstalM

(e) Under the eraiwhie Csntn< Invest- 
tSubak^r Sdwme, aubakty m s first 

disbwead by the Slato Qovemmanls ooR-

Asatetanoe to RuR and VegeWbto 
Basad Indiislrias fei Biliar

937. SHRI RAM LAKHAN SINGH 
YADAV:

SHRI RAM TAHALCH- 
OUDHARY:

Wifl the Minister of R X »  PROCESS­
ING INDUSTRIES be pleased to state:

(a) whether the Government are provkl- 
kig assistanoe to fnA and vegetable based 
industries in Patna. Ranchi Rohtas and 
Bhojpur dntricts of Biiar.

(b) if so. the delais of the assistance 
provkled during each of the last three years; 
and

(c) whether the schemes regarding fnA 
and voofltable industries of thas8 
distrids Of Biiar are pending With the Gov- 
emment for approval?

THE MMISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRDHARGOMANGO):
(a) and (b). Govemment has rsoaivod the 
foBowing two propoaabftom the Bihar Stale 
Tribal nofipariillve Dawlopmant Cnpor^ 
tkmUmHed:-

I. tTyfonriw|XmongweKynieni
ofk*wlnicluraformuahiaom--------•--cunvanon ano piooeswig oy 
Tribal vMages.
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PipjectReportondowalopment 
of Mrastfuctureforfood, FruHs 
and Vogstabla praosssing in 
the tribal areas of Chhotan-

(c) Comments of the State Govern­
ment have not been received. Necessary 
action will be taken on receipt of the same.
[EnggsfH
Unemployw], Under-Employed and 
awOTMy uiKiOf -mipioyoQ nrsons

938. SHRI K.P. UNNIKRISHNAN; Wil 
the Minister of PLANNING AND PRO­
GRAMME IMPÎ MENTATION be pleased 
to state;

(a) whether the National Sample Sur­
vey orthe Planning Commission has adopted 
any deGnitbn for categories of 'unemployed’, 
'under-employed' and severely *under-em- 
ployetf;

(b) if so. the details thereof;

(c) the total number of unemployed 
persons in the labour foroe (male and fe­
male) in rural and urt>an areas as on 1st 
January, 1988.1989,1990 and 1991. State- 
«Mse;and

(d) the percentage of labour force in 
various age groups galnhiHy employed dur­
ing the oonresponding period and homr many 
of them were in ttie unenyiloyed. under­
employed and severely under-emptoyed 
categories during the same period?

THE I^ISTER OF STATE IN THE 
MINISTRYX)F PLANNING AND PRO- 
GRAMME IMPLEMENTATION (SHRI H.R 
BHARDÎ AJ): (a) and (b). The National 
Sample Survey Organisation (NSSO) has 
adopted three î ipioaches to measure 
emptoyment arid unemployment - Usual 
Status. Current Week^ Status and Current 
OaHrS

Under the Usual Status apprDacti, a 
person is dassiied as "employed” if ha%he 
has been working for a relatively tonger 
period during ttie reference period of 365 
days preceding the date of the survey; and 
he/!she is classified as-unemptoyed” if he/ 
she has non been working but has been 
seeking or avaiable for work for a reiatm^ 
longer period of ̂  reference period.

Under the Current Weekly Status ap­
proach, a person is classified as "empbyed” 
If he/!she has worked for at least an hour 
during the reference period of one week 
preceding the dale of the survey;and he/she 
is classified as "unempbyed” ft he/she has 
not tieen working even for one hour on any 
day of the reference week but has been 
seeking or available for work aft any time 
during tfie period. Estimates based on the 
data collected with this approach ref lect the 
situatbn on an average week in the survey 
year.

Under the Current Daily Status ap­
proach, the activity status of each person is 
classified for each half day of ttie reference 
week. A person is classified as "employed 
for the ertire day” if lie has worked for 4 
^ r s  or more during the day; if he lias 
worked for one hour or more but less than 
four hours, he is treated as ”empk)yed for 
hai of the day" and *unempkiyed for the 
other haff of theday-if he hasbeen a va ils  
for or seeking work. On the other hand, if a 
person is not engaged ki any woric even for 
one hour on a day but is seel&ig or avaiable 
fcirworicfbr four hours or more, he is oonski- 
erad ”Unemptoyed for the entire day”. How­
ever, the is seeking or available for work for 
less than four hours only during the day. he 
is oonskiefed Mnempkiyed for haV of the 
day*. In this manner, the number of person- 
ds^ of empk)yment and number of period- 
d i^  of unemploymert during the rsference.

week is computed. Estimates made on 
this basis lead to measurement of 1
volume of empbymentAmemptoyment on 
an avenge day in the survey year.
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WhflefheNSSOmeasures. onlhebasis 
of the data coltectad in tho survey, underem­
ployment by cross-dassiHcation of parsons 
by different statuses and by classifying tiw 
err̂ jtoyed according to their availability for 

' addiUonal/altemative wort(, tiie Planning 
Commission has woiked out estimates of 
under employment and severe underem­
ployment ̂  utilising the NSSO Survey data 
on the distrl>ution of the Current weekly 
status employed and unemployed by the 
number of days worked in a week. An em- 
ptoyed person has been conskJered *under- 
emptoyed’ if he has worked for less than 
seven days in a week: and an underem- 
pbyed person has been consktored ‘se­
verely underempkjyed’  If he has worked for 
haN or less than half of the week.

(c) The last qubiqumuUal Survay on 
Employment and Unemploymenl of the 
NatkMial Sample Survey OrganisatkHi 
(NSSO) was conducted during July 1987- 
June 1988. Statewise estimates of the 
number of unemptoyed persons as per as 
the Current W e ^  status cortoepl, based 
on the 1987-88 Survey, are given in the 
attached statement-1

(d) The percentage distributon of the 
labour force in various age-groups by em- 
ptoyed, underempkiyed. severe  ̂underem- 
ptoyed, and unemptoyed, accordbig to the 
1987-88 Survey, is given in the attached 
statement-11
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[Translation]

Increase in the Prices of Edible Oils

939. SHRI RAJVEER SINGH: 
SHRI BALRAJ PASS!:

Will the PRIME MINISTER be pleased 
to state;

blackmarketeers in edible oilseeds and oils. 
Apart from this, n̂ n̂tral Government has 
constituted a Cabinet Committee on Prices 
under the Chairmanship of Finance Minister 
for monitoring the prices of essential com­
modities and ensuring their supply. Edible 
oils have also been exempted from Railway 
freight hike proposed in the Railway Budget 
for 1991-92.

(a) the extent of increase registred in the 
prices of edible oils and vegetable oils during 
the period from June. 1991 to November, 
1991 and the reasons therefor;

(b) whether this price rise has been very 
high as compared to the price rise in the year 
1989-90; and

(c) if so, the steps taken by the Govern­
ment to control it?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DESTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) For the Week ending 9th 
November, 1991 .the Wholesale Prrce Index 
No. of Edible Oils and Vegetable Oils has 
registered an increase of 7.2% and 8.6% 
respectively over the month of June, 91. The 
main factors contributing to the rise in prk:es 
of edible oils are general increase in Money- 
Supply, General Inflation coupled with gap 
between demand & supply because of lim­
ited import of edible oils.

(b) No, Sir.

(c) Some of the steps taken by the Govt, 
to bring down the prices include granting of 
excise rebate on use of non-conventional 
oils in vanaspati, reductbn of stock limits of 
edible oilseeds and oils by dealers/proces­
sors and manufacturer of all edible oils, 
permitting blending of conventbnal edible 
oils with non-conventional oils. The State 
Governments have also been asked to 
undertake strict action against hoarders,

[Eng/isij]

Proposal for Ocean Bed Mining

940. SHRI HARIKISHORE SINGH: Will 
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal under 
consideration of the Government for Ocean- 
bed mining;

(b) if so, the details thereof; and

(c) if not. the reasons therefor? 

[Eng/is/j]

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) India has a pro­
gramme of developing a deep seabed test 
mining system In step with technotogteal 
developments in other advanced countries 
and in view of its ready convertibility to a 
commercial system whenever the interna­
tional market situatbn so demands.

(b) The deep seabed test mining project 
is being implemented by the Central Me­
chanical Engineering Research Institute. Dur- 
gapur, as the nodal agency abngwith alarge 
group of Industries and R & D Centres in the 
country. The system wouM be progressively 
devetoped through various stages, from a 
land based shallow water facility to a k)w 
volume but fully operational deep seabed 
mining system at depths of 5 km.
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(c) Does not arise.

Villages of Uttar Pradesh covered 
under Jawahar Rojgar Yojana

941. SHRIBHUWAN CHANDRA KHAN- 
DURI; Will the PRIME MINISTER be pleased 
to state;

(a) the number of villages in eight hilly 
districts of Uttar Pradesh covered under the 
Jawahar Rozgar Yojana during the last two 
years, district-wise;

(b) the annual outlay earmarked and the 
amount actually spent in Pauri Garhwal and 
Ghamoli Districts under the above scheme 
during the said perbd;

(c) the overall implications of this sche me 
and the extent to which rural people are likely

(d) the outfay earmarked for hOty dk- 
tricts of Uttar Pradesh under this scheme for 
the current financial year?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY); (a) All the 
panchayats in the eight hilly districts of Uttar 
Pradesh have been provided funds under 
the Jawahar Rozgar Yojana (JRY) during 
the last two years. As the village panchayat 
is the smallest local body Implementing JRY. 
the Government does not monitor the num­
ber of villages covered under the programme.

(b) The total funds including State's 
share albcated and utilised during the last 2

to be benefltted by it; and years is as under:- 

(Rs. in lakhs)

1989-90 1990-91

District Allocated Utilised ABocated UtiBsed

Pauri Garhwal 463.61 530.60 399.83 376.68

Chamoli 288.07 341.23 259.13 24&B3

(c) J.R.Y. has succeeded in its primary 
objective of creating supplemental wage 
emptoyment opportunities for the rural poor 
to amelk>rate partially the state of unemploy­
ment/under empbyment by generating wage 
emptoyment opportunities. It has simultane­
ously achieved its secondary objective of

creating socially and economical̂  useful 
infrastructures in the rural areas.

(d) The totalfunds allocated In the eight 
hilly districts of Uttar Pradesh in the current 
year i.e. 1991-92 under the Yojana are as 
under:-

(Rs. in lakhs)

District Amount allocated

1. Uttar Kashi

2. Chamoli

256.01

262.03
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District Amour,t aOocaied

3. Tehri Garhwal 339.94

4. Dehradun 318.49

5. Pauri Garhwal 461.13

6. Pithoragarh 355.13

7. Almora 567.92

8. Nainital 778.54

Besides, an additional amount of Rs. 
7.25 crores has also been released for con­
struction d  5000 houses for the target group 
of Scheduled Castes/Scheduled Trtoes be­
low poverty line to the districts effected by 
earth quake.

Transportation and Distribution of 
Imported Fertilisers

942.SHRIJEEWAN SHARMA; WiUthe 
PRIME MINISTER be pleased to state:

(a) whether the work of handling, trans­
portation and distributbn of imported fertilis­
ers and other raw materials such as Urea, 
DAP and Potash from the ports is entrusted 
to a handling agency by inviting tenders from 
different handling agencies; and

Limited (IPL) and ttie remuneration pertonne 
paysdble to IPL is determined on the basis of 
the items of expenditure found admissble 
after scrutiny of the Annual Accounts and aH 
the relevant data for the perk)d in question.

(b) For handHng non-potassic fertilis­
ers, tenders are invited on annual basis from 
all major fertiliser manufacturers in the pub- 
fic, cooperative, private and joint sector. 
Efforts are also made by a Negotiating 
Committee to bring about reduction in rales. 
The terms and conditions for inviting tenders 
and final decisnn on the acceptance of the 
lowest tender is taken with the approval of 
the Ministry of Finance.

Expenditure incurred on Purchase/ 
Exhbitkm of Paintings

(b) if so, the procedure being adopted in 
this regard at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR. CHINTA MOHAN): (a) Handling 
of imported non-potassufertilisers like DAP. 
Urea and NPK at the Indian ports, their 
transportatkxi and distributbn within the 
country is entrusted to a handling agency by 
inviing Bmited tenders. The potassic fertilis- 
eis (Muriate of Potash and Sulphate of Pot­
ash) are handled solely by Indian Potash

943. SHRI KARIYA MUNDA: WiH the 
PRIME MINISTER be pleased to stale:

(a) the details of the expenditures in­
curred on purchase of paintings and wgan- 
ising exhibitnns of paintings by each pubBc 
sector undertaking under the Departmeitt of 
Electronics;

(b) whether huge expenses are mad* 
by these pubGc sector undertakings at the 
intance of wives of top execiriivas:
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(c) if so. whether Government propose 
to order any enquiry into the matter; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS <SHRIMATI 
MARGARET ALVA); (a) There are three 
public sector undertakings namely Electron­
ics Trade and Technology Development 
Corporation Limited (ET&T). CMC Ltd, and 
SemiconductorComplex Limited (SCL) under 
the Department of Electronics. There is no 
expenditure incuned on purchase of paint­
ings and organising exhibition of paintings 
by ET&T Ud. and SCL Ud. CMC Lid. in­
curred an expenditure of Rs. 71,950 on 
purchase of paintings and Rs. 1.58.877 in 
organising exhibittons of paintings during 
1991-92.

(b) No. Sir.

(c) and (d). Do not arise.

[T/ansi^»n]

Rehabilitation of JhuggI Dwellers of 
MotlaKhan

944. SHRI ARVIND METAM; Wyi the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government propose to 
rehsftrilitate the people living in hundred of 
Juggles outside Motia Khan residential col­
ony; and

(b) if so. the time by which the Govem- 
inent propose to take any actnn in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
DeM Adminlstratnn have raported that the

eligible squatters of Motia Khan are ex­
pected to be shifted by the end of 1992.

Hoarding of Ration Mines

945.SHRIPANKAJCHOWDHARY:Wi 
the PRIME MINISTER be pleased to state:

(a) whether any case of hoarding and 
selGng of ration items in open market has 
come to light during the last 3 months;

0>) if so, whtf her the Government have 
taken any actnn so far to check it; and

(c) if so, the number and details of 
persons against whom actnn has been 
taken?

THE MMISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
publk: distribution  <SHRI KAMALUD- 
DIN AHMED): (a) to (c). The State Govern­
ments and Union Territory Administratnns 
are engaged in taking action against per­
sons found to be indulging in hoarding and 
other malpractk»s in respect of essential 
commodities, (including rationed hems), in 
terms of provisnns of the Essential Com­
modities Act, 1955 and other relevant legis­
lations.

As per inlormatnn received from Stales/ 
UTs upto 31.10.1991, 119478 rakis have 
beencomfticted,4156 persons arrested and 
goods worth Rs. 18.79 crores have been 
confiscated during the year 1991, fc>r viola- 
tnn of various Corttol Orders issued under 
the Essential Commodities Act

lEngBsfH

UnnitlMriMd Occupation of Land in 
Durga Park. DeBtl

946. SHRI RAMASHRAY PRASAD 
SINGH: Withe Minister of URBAN DEVEL- 
OPlyiENT be pleased to ref er to reply given
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on July 29.1991 to USD No. 794 regaiding 
unattiorisod occupation of land in Durga 
Paik, Dehi ami stale the stage at which th« 
matter stands at present?

THE MINISTER IN THE MINISTRYOF 
STATE FOR URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): OESU has 
raported that there is no change in this case 
since then.

(a) the names of the schemes stsHted by 
the Union Government in Randii OistricI of 
Bihar during the last three years to provide 
drinlOng water to the rural people;

(b) the fficpenditure involved thereon 
and the number of v9lage covered under 
these schemes;

Oislnvestment of LP.C.L. Shares

947. SHRI CHITTA BASU; WiH the 
PRIME MINISTER be pleased to state:

(a) whether the Government propose to 
disinvest some shares of I.P.C.L; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMCALS AND FERTIL­
IZERS (OR CHINTA MOHAN): (a) and (b). 
Various altamatives including disinvestment 
of some shares have been suggested by 
IPCL for raising resources to meet the ex- 
penditure on its projects proposed for imple­
mentation during the Vlllth Five Year Plan. 
No decision has been taken in the matter.

[TiansMotH

OrMdng WMw bi Riml Araas of BHmt

948.SHRIRAMTAHALCHOUDHARY: 
Wia the PRIME MINISTER be pleased to 
state:

(c) whether f^ e rs  of lower and back- 
warddassof the region are not twinggranted 
money under ‘Jaldhara* scheme for the 
constnictnn of wells; and

(d) if so, the reasons therefor and the 
remedial steps proposed to be taken in the 
matter?

THE MMISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) Safe 
drinking water is being provided to the rural 
people in Bihar including Ranchi District 
under the Centrally Sponsored Accelerated 
Rural Water Supply Programme (ARWSP) 
andstatesedor Minimum Needs Programme 
(MNP)

(b) T?ie expenditure incurred and the 
number of villages covered under ARWSP 
and MNP in Ranchi District in Bihar during 
the last three years are as under:-

Y0or Expsndium (Rs. in lakhs) Alb. of villages covered

1988>89 174.03 165

1989^ 453.90 298

1990-91 277.85 272
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(c) Tiiere is no JaMhara scheme for the 
oonstruction of wells for drinking water.

(d) Drinkmg watersources are provided 
under ARWSP and lUINP.

Impact of Inflation on Eighth Plan

949. SHRIGEORGE FERNANDES: Will 
the Minister of PLANNING AND PRa 
GRAMME IMPLEMENTATION be pleased 
testate:

(c) The steps contemplated by the Plan­
ning Commissbn to mobilise additional re­
sources include: maintaining reasonable 
price stability, reversing the trend of dis­
saving in the govemment sector, and im­
proving the operational efficiency of the public 
enterprises, besides maintaining a high rate 
of growth in the GDP and encouraging pri­
vate savings.

[r/anskOhn]

Housing Schemes formulated by 
HUDCO

(a) whether the Planning Commission is 
aware of the present rate of inflation by 
which the financing of the Eighth Plan is 
likely to be affected;

(b) if so, the details thereof; and

(c) the steps contemplated by the Plan­
ning Commission to mobilised additional re­
sources to finance the Eighth Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). Yes. Sir. The 
annual rate of inflation measured in terms of 
average Wholesale Price Index was 10.3 
percent in 1990-91 and 12.2 per cent during

950. SHRI RAM NARAIN BERWA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state the number of Housing 
Schemes formulated by HUDCO in the small 
towns during each of the last three years. 
State-wise and the target achieved thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): HUDCO does 
not formulate housing schemes. It, however, 
provides financial assistance for implemen- 
tatbn of housing projectsformulated by State 
and local level housing agencies in rural and 
urt)an areas. State>wise loans sanctbned by 
HUDCO during the last three years for con- 
structbn of houses in urban areas is given in 
the statement below:-

Separate breakupfor small tovims is not
April-August. 1991. available.

SLNo, Name of the State Loan sanctioned 
(Rs. in crores)

88-89 89^0 90-91

1. Andhra Pradesh 43.42 42.70 80J25

2. Aninachal Pradesh 2.60 1.41 -

3. Assam 3.57 3.65 25.44

4. Bihar 7.16 17.29 2 4 ^
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SLNo. Name of thg Slate Loan sanctioned 
(Rs. in cmres)

88-89 89-90 90-91

5. Goa 1.05 - -

6. Gujarat 54.47 82.55 44.51

7. Himachal Pradesh 0.27 8.16 1.16

8. Haryana 2.96 9.81 12.42

9. J&K 4.48 2.46 2.76

10. Kerala 35.92 81.31 72.43

11. Karnataka 34.16 51.55 27.40

12. Madhya Pradesh 26.02 56.30 50.92

13. Maharashtra 32.31 55.45 179.03

14. Manipur - 5.12 7.13

15. Meghalaya 0.90 0.58 6.16

16. Mizoram 2.25 5.03 -

17. Nagaland 3.00 3.50 5.00

18. Orissa 15.37 26.14 45.99

19. Punjab 11.97 14.53 36^3o

20. Rajasthan 27.34 36.66 53.43

21. Sikkim' - 4.23 12.25

22. Tamil Nadu 84.31 107.28 166.81

23. Tripura - 3.07 0.87

24. Uttar Pradesh 118.70 178.34 280.54

25. West Bengal 17.41 19.67 75.21
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SLNo. Name of tiie &atB txm  sanctionod 
(Rs. in cmns)

88-89 89-90 90-91

26. A&Nlsiamfe 0.44 0.47 0.63

27. Chandgarh 5.11 1.93 8.70

28. Delhi 11.12 0.21 0.54

29. Dadra & N.H. - - -

30. Pondicherry 0.78 2.97 -

31. Lakshdweep - - -

Total 547.09 822.37 1270.71

HUDCO has sanctioned since incep­
tion 17.69 lakhs dwelling units in urban ar­
eas.

[EngBsh]

Working Group on Consumers Protec­
tion Act. 1986

951. SHRI V. SBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pleased to state:

(b) and (c). Sometime back, certain 
procedural deficiencies regarding the quo­
rum of the National Consumer Deputes 
Redressal Commission/Stale Consumer 
Disputes Redressal Commissions/Distrki 
Consumer Disputes l̂ edressal Forums were 
t>rought to the notice of the Central Govern­
ment These deficiencies were removed by 
promulgating the Consumer Protection 
(Amendment) Ordinance, 1991 which has 
since been replaced by the Consumer Pro­
tection (Amendment) Act, 1991.

(a) whether the Working Group wheh 
has examined the working of Consumers 
P ro to n  Act, 1986 has submitted its rec- 
ommendatbns;

(b) whether the Government have taken 
any decisun to correct the deficiencies that 
have been observed in the implementation 
of Consumers Protection Act, 1986; and

(c) if so, ttie details thereof ?

THE MINISTER OF STATE IN THE 
IMNISTRY OF CIVIL SUPPLES AND 
PUBUCDISTRIBUTION(SHRIKAMALUD- 
OM AHMED): (a) No. Sir.

CommlttM to Review the Gadgll 
Formula

952. SHRI M.V.V.S. MURTHY: WW the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATKM be pleased to state:

(a) the composition and terms of refer- 
enoeoftheCommiltee headed by ShriPranflb 
Mukheijee to review the Gadgil formula for 
Central assistance to States;

(b) whether the oommittee has submit- 
tad its report; and

(c) If so. the recommendations made by 
theCommklM?
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THE MMISTER OF STATE OF THE Union Finance Minister and a Memberolthe
MWISTHY OF PLANNING AND PRO- pte„„i„g commission as Member of the
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) to (c). The composi- r®vw«r the Gadgil Fbmiuia for
tionandtermsofreferencaoftheCommittee Central assistance to Stales may be seen In
headed tiy Shri Pranab lAjkheijee, Deputy the Statement attached. The Committee Is
Chairman, Planning Commission with the yet to finalise its report

STATBIIBfr

SubjBct- ConstMuUon of a Commhtee ngsatSng the allocation of Central Assislancs for
StaSo Plans.

It has been deddedtosetupaOommittee to examine the various formulae that have been 
suggested for allocation of Central Assistance and to recommend for the consideration of the 
National Development Counc9 the most appropriate one for the allocation of Central 
Assistance for State Plans during eh Eighth Plan, 1992-97.

2. The composition of the Committee will be as follows:

1. Shri Pranab Mukheijee Chairman
Deputy Chairman,
Planning Commission.

2. Dr. Manmohan Singh Member
Minister of Finance

3. Dr. C. Rangarajan Member
Member.
Planning Commission.

3. The terms of reference of the Committee are;

(1) to examine the circumstances in which certain changes were considered neces­
sary In relation to the Gadga (Modified) Formula and an altemative was considered 
by the National Development Council In Its meeting held in October 1990;

(2) to go into the concerns expressed by the Chi^ Ministers of States regarding the 
Qadgi (Modffied) Formula and the 'consensus' formula; and

(3) to suggest a formula which is the most appropriate for allocation oX Central 
Assistance for State Plans during the Eighth Plan. 1992-97.

4. The Commltlee wU submit its report wtthin a month from Its constitution.

5. The Financial Resources Division of the Planning Commission win function as the 
secretariat to the CommMee.

Sd/-
(I.S.AHLUWALM) 

Director (Adminlslrallon)
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SstUng up of Iwavy IndustrlM ki Wtat 
Rajasthan

953. SHRIGUMAN MAL LODHA: Will 
the PRHyiE MINISTER be pleased to state:

(a) whether any proposal for the setting 
up heavy Industries in the public sector in 
Western Rajasthan is under consideratbn of 
the Government for the year 1991-92; and

(b) if so, the details thereof?

THE MWISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). There is no pro­
posal at present under consideration of the 
Government to set up any heavy industry in 
the Central Public Sector in Western Rajast­
han during ({le remaining period of 1991-92.

Re-entry of Coca Cola hi India

954. SHRI RAM VLAS PASWAN: Witt 
the Mnister of FOOD PROCESSING IN­
DUSTRIES be pleased to state;

(a) whether in a memorandum sut>mit- 
ted to the Prime Minister, the Soft Drinks 
Manufacturers Association have opposed 
the re-entiy of Coca Cola into the oountiy; 
and

(b) if so, the details thereof and the 
reaction of the Government thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) Yes, Sir.

(b) The Association in their Memoran­
dum have inter-alia stated that the Indian 
Soft Drinks Industry is very vibrant and seM- 
reliant and re-entry of Coca Cola couM be 
detrimental to the industiy. The matter Is 
under examinatbn.

[TiansbHori

RibBc Sector Undertakings in Malwr- 
ashtra

955. SHRI VLASRAO NAGNATflRAO 
GUNDEWAR:Waithe PRIME MINISTER be 
pleased to state:

(a) whettier som new industries in ttie 
public sector are being set up or proposed to 
be set up in Maharashtra during the current 
year;

(b) if so, the detsrils thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON); (a)to (c). There is no proposal 
at present under the conskieration tlw 
Government to set ijp any new industiy in 
the Central public sector in the State of 
Maharashtra during the current year.

[EngBsH

Fhre Day Week h  Central Government 
Ofilces

956. SHRI G. MADE GOWDA: Will the 
PRIME MINISTER be pleased to state:

(a) when the five^ay week in the Cen­
tral Government offioes was introduced;

(b) whether it has come to the notfce of 
the Government that both the pubfic as weH 
as emptoyees have been put to great incon- 
veniwice due to the introductkm of five-day 
week in the Central Govemmentoffk»s; and

(c) whether there Is any proposal to 
switch over to six-dty week h the CenHal 
Govenunent offices?
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THE MMISTER OF STATE IN THE 
MMiSTRY OF PERSONNEL. PUBLIC 
GnEVANCES AND PENSIONS: (a) and
(b). Tha Sunday week system was intro- 
ducad in the administrative offices of the 
Ceirtral Government with effect from 3rd 
June. 1985 in consultation with the staff 
representatives under the Joint Consultative 
Machinety andoompulsory Artxtration. There 
has been no complaint from any recognised 
Association of employees in this record. 
Tlwfe has also been no specific complaim 
about inconvenience to the general Public 
after the introduction of five-day week sys­
tem.

(c) No. Sir.

Production of Powar Module*

957. SHRIC. SILVERA: WiUthe PRO/IE 
MINISTER be pleased to state:

(a) whether the Research Centre of 
BHEL at Hyderabad had devek>ped some 
fuel«eS powerpack module;

(b) if so, the details thereof and the 
amount imolved in this research;

(c) whether such research can help to 
pioduoe electricity (or domestic purposes;

(d) if so. the details thereof;

(e)whather the Government propose to 
encourage productnn of such power mod­
ules in large scale; and

(f)iso. the details thereof and if not. the 
tsasons therefor?

THE MMISTER OF STATE IN IHE 
MMISTRY OF MDUSTRY (SHRI P.K. 
THUNGON);(a)Yes.Sir.

(b) Fuel Cel power modules upto 1KW 
hawe bean developed by the Research &

Devetopment Centre of BHEL kxated at 
Hyderabad. The amount spent in the devel­
opment of Fuel Cel is approx. Rs. 1.5 crores.

(c) Yes. Sir.

(d) Fuel Cell power modules of larger 
capadtiesof about200 MW which are being 
devetoped are expected to produce poUutkm 
free eledrkdty using natural gas as fuel

(e)and Department of Notv^kmvan- 
ttonal Energy Sources. Govt of India are 
also provkJing funds for Research and de­
vetopment of large sized fuel cell power 
packs.

[Transla&)rii

Chemical and FarUHzer Aciory in 
Himachal Pradesh

958. SHRI KRISHAN DUTT: Wdl the 
PRIME MINISTER be pleased to state;

(a)wtiether any demand has been made 
during the last one and a half years for the 
setting up of a chemical and fertilizer factory 
In Hknachal Pradesh; and

(b) if so. the reactRMi of the Unnn Gov­
ernment thereon and the plaoe where it is 
proposed to be tocated?

THE MMISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (Da CHINTAMOHAN): (a) and (b). 
A patty oppied on 20.4.90 for an industrial 
Hcenoe to manufacture single super- 
phoephate (SSP) ki DistrkI BSaspur/Solan 
in Himachal Pradesh. Government dkl not 
conskler the proposal as lusiile in view of 
adequate SSP capadty already awaBdUe in 
the Northern regkia FMiizer irtdustry, 
meanwhla. has been deOcensed under the 
New Industrial PoUcy. The patty was appio- 
piialely Informad about the new anange-
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n «  Hm M m I IIOQis in JlNiggto In 
SouOiIMM

9S9.SHRI RAM SAGAR:VWHth» Minis­
ter oJ URBAN reVELOPMENT bs pisasfld 
testate:

(a) whsthsr aiqr scheme is umtor eon- 
sideralionaftfwGoveminenttopiwidefif*> 
lesislant note in the Jtiuggies in J J. Colo* 
nies of Delhi as protociion from fire;

(b) the detals of such a scheme, the 
•stimaled cost thereof and the progress 
made in implementation theraof;

(c) X not, the reasons thersfbr?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMNT 
(SHRIM.ARUNACHALAM):(«4k>(c). Delhi 
Admkiistralion has feporM that there is no 
such scheme under consideiation.

[fiVisAl

rooQ rFocesBEig uim w i luviM in i

960. SHRIK.fi MUNIYAPPA: W ithe 
Mmisterof FOOD PROCESSMG MDtfS- 
TRES be pleased to the reply given on 
September 4.1991 to Unstairad Question 
No. 5641 and state:

(a) the number of food processing units 
inltenaista;

(b) whetfier the Government haw «e- 
oelwed the ravised proposals fmrn the Gov­
ernment of Ksmalaka for setting up of food 
pnoeasing units in the Stale; and

(e) if so. the details tharwf and the 
acion taken thereon?

THE MMStEA OF STATE M TME 
MMSTRY OF POOD l>f«0E88MQ M- 
0IJ81RIES(SHRIGIRDH«tG0iiMIQ0):

M  Thera an 90 unis bi madhim and laiga 
scale and 16088 unfts in smaM scale sador 
fof food prooeaslng In Kamalaka.

(b) No. Sir.

(c) Does not arise.

[Tianslatitaf̂

Sailing lip of a M 8 e  Sselar Undartak* 
Ing feidualry In Haiyana

961.SHRINARAMSINGHCHAUDHRI: 
Wa the PRIME MINISTER be ptoasad to 
state:

(a) whether there is a proposal for set­
ting up a m ^  public sector industry in

merit; and

(b) If so, the details thereof?

THE MMISTER OF STATE IN THE 
MMISTRy OF MDUSTRY (SHRI PJC 
THUNGON): (a) and (b). There is no pro­
posal under oontideriilton of the Govern- 
ment to set up any new Central Pgbiic Sector 
Enterprise in the State of Hwyana during the 
remaaung period of cuifent yiaar.

Bipert of Suoar and Foe^Bralns

96Z.SHRISUSMLCHMIDRA¥B«Nfc 
WM lha MMslsr of FOOD be plaasad to

(a)wtiethertheGo»emmentprapeeelo 
export sugar and faodgrains and I  an, ttie 
targats IlM l for ttw euiwnl financU yaan;

(b) whMhar in vfowof «w dsNdinqffll 
lainM in savaiSiiiiii onia oounfty ataoa 
SiDliinlMr. tan f it mv oiQiiosil to mdb 
mjan cf »np r  ■id'faBdigti ini ;awd
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THE MINISTER OF FCX)D (SHRI 
TARUN GOGOI): (a) Yes, Sir. The targets
ceilings fixed for export of sugar and 
foodgrains during the current financial year 
are as under:

(lakh tonnes)

i) Sugar 5.295

ii) Wheat 8.40

iii) Wheat products 1.00

iv) Non-Basmati Rice 7.25

V) Basmati Rice On OGLwhh 
no ceiling.

(b) No. Sir.

(c) Does not arise.

lEngSsh]

Funding of Hospital by U.S.A for
Victims of Bhopal Gas Tragedy

963. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Union Cait)ide Corpora­
tion, USA has given an offer for funding a 
hospHalin India forthe victims of 1984Bhopal 
Gas Tragedy;

(b) If so, the details thereof; and

(c) the action talcen or proposed to be 
taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) to (c). In 
ks Judgement of the 3rd October, 1991, the 
Supreme Court had inter aHa directed the

setting upof aspedalised hospital in Bhopal 
forthe victims of the Gas Leaic Disaster and 
expressed the hope that Union Cart>kle 
Corporation would fund it. According to re­
ports in the Press, Union Cart>ide Corpora­
tion is willing to provide 1 .̂ 50 crores (ap­
prox. US $ 19 million), towards constructnn 
and operation of the hospital.

Production of Gas based Vehicles

964. SHRI PAUICM. MATHEW: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have pro­
posals for producing vehicles that can cause 
little or no pollution by the use of compressed 
natural gas instead of petrol;

(b) if so, the details thereof;

(c) whether the Government would in­
sist on the conversion of the present vehicles 
gradually into gas based vehicles; and

(d) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a)No,Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

[rranstatibn]

Mors Fsrtiiissr Fadoriss

965. SHRI SURYA NARAYAN YADAV: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether the Govemmeitt propose to 
set up some more fMiUser factories in the 
near fulurs: and
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(b) if so, the delaib thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL- 
OEPS (DR. CHINTA MOHAN): (a) Yes, Sir.

(b) The following major projects have 
been UentiTied to be set up in the Public and 
Cooperative Sector during the 8th Plan;

(i) Expansion of Vijaipur' 
Plant of National Fertiliz­
ers Ltd.

(ii) Expansion of Aonia 
Plant of IFFCO.

(iii) A grass-root ammonia/ 
urea plant by KRIBHCO 
on the HBJ pipeline.

(iv) Expansion of Hazira 
plant of KRIBHCO.

(v) Expansion of That plant 
ofRCF.

The above proposals 
would require the 
clearance of the Plan­
ning Commission.

lEngBs^

Development of Coir Industry In Kwala

966. PROF. K.V. THOMAS: WiN the 
PRIME MINISTER be pleased to state;

(a) the steps taken for the development 
ol ooir industry in Kerala; and

(b) the welfare measures proposed for 
ooirwaiKars?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) The Coir Board, wWi the assis­

tance of tite Central Govemment, has been 
implementing various programmes for the 
developmentof ooir industry in Kerala. Some 
of the programmes are:-

(i) Centrally sponsored 
scheme for co-operativ- 
isation in ooir industry.

(ii) Rebate scheme for mar­
ket developmenL

(iii) Foreign publwity and 
market promotkm pro­
grammes.

(iv) Construdton of pucca 
worksheds.

(v) Research and Devek>p- 
ment programmes for 
improving productivity and 
introduction of modified 
equipments.

(vi) Coflectnnofstatisticsand 
conductingof surveys etc.

(b) Welfare of coir workers has been 
getting due attention of the Government. A 
sum of Rs. 50 lakhs has been provkJed 
during the cun’ent year's Budget for that 
purpose.

PurdwM of Free Sale Sugar

967. SHRIMATIBASAVARAJESWARI: 
Will the Minister of FOOD be pleased to 
state;

(a) whether sugar mills in Karnataka 
have started rejecting the tenders for pur­
chase of free sale sugar in weekly auctions;

(b) If so, the main reasons tor taking 
such a decisions
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(e) wlwthmr tlw decision has affected 
the supply offTM sale sugar in the State; and

(d) the action the Unton Government 
propose to talcs?

THE MMISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOO: (a) to (e). No information in this 
regard is avaiable with the Govemment.

(d) In ease any factory contravenes any 
of the provisions relatingtosale and despatch 
of Free Sale Sugar released to them each 
month, they would be liable for action as per 
the Statutory provisions.

Atomic Reactors wRh Foreign Assls- 
tancs

a techno-commerdal offer for implementa- 
tton of the project is to be received from the 
Soviet side. A contract for construction is 
thereafter to be entered into. As per the IGA, 
USSR shall extend to India a credit of the 
amount of upto3200Million Roubles at25% 
interest per annum. As of now the terms of 
reference of the DPR and maximum basic 
cost of the project have been agreed to.

[frans/atKM]

Deaths by M llng into Uncoveisd 
Manholes

969. SHRI MUMTAZ ANSARI: Will the 
Minister of URBAN DEVELOPMBJT be 
pleased to state:

968. SHRI RAMESH CHENNITHAUV: 
WiH the PRIME MINISTER be pleased to 
state:

(a) the numt>er of children/persons who 
died this year by falling into uncovered man­
holes in various areas of Delhi; and

(a) whether the Union Govemment have 
reached any agreement with any foreign 
country for installation of atomic reactors in 
the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS SHRIMATI 
MARGARENT ALVA): (a) Yes Sir. An Inter 
Governmental Agreement (IGA) between 
USSR and India on cooperation in the con­
struction of a nudear power station of 2 x 
1000 MWe capacity in India was signed in 
November, 1968.

(b) These units are proposed to be lo­
cated St Kudankulam in Tamil Nadu. As per 
the IGAaDstaHed ProjectReport (DPR) isto 
be prapatsd by USSR as per agreed tenns 
of refsrsnos. Alter approval of DPR fay India

(b) the measures adopted by the Gov­
emment so far to prevent such deaths and 
the action taiwn against the offices respon- 
sMe for negligence of duty?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The N.D.M.C. has given instructions to the 
Maintenance as well as Consenrancy Staff 
to exercise greater vigil. In order to reduce 
pilferage of cast iron manhole covers, steel- 
fibre, re-inforced concrete covers are being 
used. The M.C.D. and DDA have reported 
that necessary instructions have already 
beengiven to thefield staff to ensure that un­
covered manholes are covered as soon as it 
is reported by any authority orpersoa M.C.D. 
have further reported that actton has been 
inttiated against a number of officials for 
negligence of dudes in connection with the 
incident which occured in ResetUemsrt Col­
ony Khyala.
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[Engm

Joint Pattas In the Naim of Husband 
and Wife undar Land Rafenns

970. OR. KARTIKESWAR PATRA: WiU 
tha PRIME MINISTER be pleased to state:

(a) whether the Union Government have 
Issued some directives for issuing joint pat­
tas to husband and wife in all records per­
taining to land and trees;

(b) if so, the details thereof and the 
details of progress made In the country and 
in Orissa particularly; and

(c) the details of the action taken/pro­
posed to be taken to ensure its strict imple­
mentation by the States?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIG. VENKAT SWAMY): (a) The Union 
Government have issued directives to the 
States/UTs. for the allotmant of Government

Wastelands, Government land, surplus cell­
ing land, village common land, davabped 
housesites, allotment of Indira Awas Tene­
ments and tree pattas in the joint names of 
the husband and wtfe.

(b) Information received from States/ 
UTs. regarding issuing of joint pattas in land 
is given in the attached Statement-1

The scheme relating to Tree Pattas is In 
operation in the StatesAJTs of Andhra 
Pradesh. Bihar, Gujarat, Karnataka, Madhya 
Pradesh. Maharashtra. Rajasthan, SMdm, 
Tamfl Nadu, Uttar Pradesh and Pondicherry. 
The scheme has recently been taken up in 
Oriss& Statewise information is given in the 
attached Statement-iL

(c) The issue relating to grant of pattas 
in the joint names of husband and wife has 
been discussed at various fora including 
Revenue Ministers Conferences of 1986and 
198a The consensus of these conferences 
were sent to the StatesAJTs for necessary 
action. The StatesAJTs have been reminded 
from time to time to implement this pro­
gramme.

STATEMENT-1

1. Andhra Pradesh Orders exist that all avaHabie land 
under land ceiling Act be aloltwi 
to women only.

2. Assam

3. Gujarat

4. Haryana

/Action hsn already been takaa

This is not considered naoessaiy.

State feels that there la no need to malw any 
change in the existing law baeauaa I  husband and 
wifa joinily apphr for allotmwit tiMy can be alottad 
surplus land joir%. However, under the existing law 
I  only husband appHas for th* alolflMnl of surplus 
land, the alotmentls not mad* Joinlly In favour of 
husband and wife both.

5. J&K lylattar is under examination.



6. Maharashtra

7. Orissa

8. Pur^ab

9. T i^ra

10. West Bengal

11. Bihar 

1^ Dettii

13. Pondicheny

14. Tamil Nadu

15. Uttar Pradesh

193 WrinmiAnswrs

Joint pattas are given in the name of husband and 
wife.
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Applicant should file ^ication jointly.

•do-

-do-

The State is examintoig issuing of Joint pattas, in the 
name of head of the family and spouse.

Necessary instructions have been issued.

-do-

-do-

-<k>-

State Government is not in favour of implamenting 
this recommendation.

16. Himachal PtadMh -do-
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lnv«atmwrt of Fdraign Induatriallsto

971. SHRISHRIBALLAV PANIGRAHI: 
Win the PRIME MINISTER be pleased to 
state:

(a) the details of the countries whose 
Industrialists have been specifically invited 
to invest in India; and

(b) the steps Government have taken to 
ensure that rupee becomes convertible on 
trade aooount?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). Various Policy initia­
tives detailed in the Statement on Industrial 
PoK^ tabled in both Houses of Parliament 
on24thJuly, 1991 are aimed at generally at­
tracting foreign investment and technology 
transfer. Companies from the USA, Ger­
many, Japan and France have shown inter­
est Stnce the announcement of the New 
Industrial Policy, over250 foreign coHabora- 
tion proposals have been approved upto the 
end of October, 1991. Of these, over 60 
proposals envisage direct foreign invest­
ment of about Rs. 170 Crores in diverse 
industrial sectors fike Industrial Machinery, 
Electrical equipments, Medical instruments. 
Chemicals, Food Processing Industries etc.

As regards making the Rupee convert­
ible on trade account, the Government is, as 
an immediate step, maintaining a competi- 
tive exchange rate policy and estabTishing, 
through the new Eximscrips system, a direct 
link between imports and exports. Exporters 
are allowed to retain 30% and in a few cases 
40% of their export proceeds for this pur­
pose. The Eximscrips are freely transferaUe 
and command a market premkim in excess 
0120%.

[Tiansbthnl

Mwiufadure of HMT Watdws

972. SHRI DAU DAYAL JOSHI: WiHthe 
PRIME MINISTER be pleased to state 
whetherthere is any scheme to manufacture 
HMT watches in buH( in orderto eamforeign 
exchange by exporting them?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): In their 8th Plan proposals. 
HMT has plans to manufacture watch com­
ponents and movements for exports. The 
6th Plan proposals have still to be finalised.

Profit/Less on the Sale of Hems by 
P.D.S.

973. SHRI DAU DAYAL JOSHI: Will 
the PRIME MINISTER be pleased to state:

(a) the extent of profit earned and k>ss 
incurred on the items being soki through 
Public Distributkm System;

(b) whether the Government propose to 
make arrangements to sell the saU items on 
profit; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) to (c). There is no effort 
made, as a matter of policy, to sell PDS 
commodities at a profit, since the intentnn is 
to supply these commodities to the consum­
ers at reasonable prk»s. In the case of 
foodgralns, their purchase at support prices 
alsohe|)s thefarmers. The extent of subsUy 
paU to FCI. in 1990-91, on wheat, rice and 
sugar was of the order of Rs. 2450 crwm.
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[GrVfe/>]

Examinations for Assistants and 
Stenographers Grades

974. SHRIRAJNAT11SONKAR SHAS- 
TRI: Will the PRIME MINISTER be pleased 
to state:

(a) whether U.P.S.C. was oonductlr)g 
the examlnationsforrecrultmentto the grades 
of Assistants and Stenographers;

(b) if so, reasons for these examinatnns 
now being conducted by the Staff Selectbn 
Commission;

(c) whether flie U.P.S.C. used to send 
the results of the examinations to all the 
candidates;

(d) if so, the reasons for the SSC not 
despatching the results to the candidates;

(e) whether inordinate delay is taking 
place in the announcing the results by the

and next examinations are t»ing held 
without declaring the result of the previous 
examinations;

(f) K so, the reasons therefor;

(a) the steps taken to sxf^fts the 
dedaratton of the results and by whan the 
lesul of derks/AssistantVAwfitors/ Grade 
examinatton will be declared?

THE MWISTER OF STATE IN THE 
MMISTRY OF PERSONNEL, PUBLIC 
QRCVANCES AND PENSIONS (SHRIMATI 
MAR6ARETALVA): (a) Yes, Sir.

This has been done to enable the 
Union PubSc Service Commisskm to con- 
oentrate on recruitment to higher level civR 
p o ^ . Afso Staff Selectnn Commisskin had 
acquired suffidsnt expertise to conduct 
•xamlnalionsfbrthesepostsasllwasmaking 
racruitment against posts of equivalent 
grades.

(c) Yes. Sir.

(d) SSCdonotfnd HfeasiUelo intimate 
marks to each candWates in view of the very 
large number of candkiates appearing in the 
vaAMis examlnattons hsM by the ^ C . In 
fact, exoept UPSC, other examkting bodies 
He* Raihvsqr RecruKment Board and Bank­
ing SenHce Recruitment Board do not foHow 
lhis|)nirtice.

(•) No, Sir. On^ in the case of Cisrks

Grade Examinatton 1990, the final result 
could not be announced before 1991 Exami­
natton because CGE-90, had to be post­
poned from October 1990 to February 1991 
due to law and order problem all over the 
country.

(f) Does not arise.

te) The results of the Divistonal Ac- 
countants/AuditorsAJDCs examinatton, 1990 
heU on 3rd March, 1991, is likely to be 
declared by the end of November, 1991. The 
final result of the Clerks Grade Examinatton 
1990 and the Asstetants Grade Examina- 
tnn, 1989, heM on 3rd Febnjary 1991 and 
7thApril, 1991, respectively are expected by 
31st Decemt>er, 1991.

AllotmenI of Government Aceontoda- 
tkNi to Private Organlsattons

975. SHRI SYED SHAHABUDDIN: WiH 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the names and addresses of private 
oiganisattons, institutions and societies, 
registered or otherwise, which have been 
aOottad Government accommodatton in the 
Unton Terrfhwy of Delhi between January 1, 
198910 Mareh31.1991;

(b) the names and addresses of such 
bodim whose earlier aitotment has been 
canceHed during this period;

(c)thepai^larsof oiganisattons whose 
appBcaflons for aitotment were received 
during 1989-91 and were rejected; and

(d) the names of those whose cases are 
sdll under oonsUerotton?

THE MW ISn^ OF STATE iN THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Details are 
given to the attached Statement-1.

Details are given in the attached ■ 
Statement-il.

tcv) and (d). InfcMmatton can not be 
furnished as no such statlstks are main­
tained.
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knprovwntntef JJ. Chtttora

976. SHRISYED SHAHABUDDIN: WiH 
th0  Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) tite names of J J. Cluster in Deltii 
now taken up under the Scheme of Environ­
mental Improvement with the estimated 
number of families and population covered;

(b) whether the Government have mĉ  
plan for the environmental improvement of 
the remaining J.J. Clusters;

(c) if so, the likely date for the coverage 
of an existing Jhuggi jhonpri cfcjsters; and

fd) the estimated expenditure on the 
J J. Clusters taken up under the scheme and 
the expenditure incun’ed uplo March 31, 
1991 the budget estimate for 1991-92 and 
the Ikely date of the completion of the 
schemes in hend?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
There are reported to be 929 Jhuggi jhonpri 
clusters comprising of about 2 .6  lakh Jhu^ 
families consisting of an estimated popula- 
tkm of about 13 lakhs in DeN, whk:h are to 
be covered under the scheme. However, 
with the introductnn of the three pronged 
strategy to solve the problems of squatters, 
JJ dusters which are being identified for 
dearance and relocatkin are to be excluded 
from the EiUS Scheme. The basis dvie 
amenities are provided In a phased manner 
aftertaWng kMo account the local conditkms.

(c) and (d). As this is acontinuing proc­
ess no specific date can be fixed. An expen­
diture of Rs. 39.42 crores has been incunred 
agabist this scheme upto 31st March. 1991 
and the Budget Estimate for 1991-92 is Rs. 
6 .0 0  crofM. The Schemes are in varying 
stages of prograss.

[TiansbSoii

AdvertlsenMnt Capttoned *Up- 
labdhfyan”

977. SHRI MRUTYUNJAYA NAYAK
: Wil the Minister of URBAN DEVELOP­
MENT be pleased to refer to the re|^ given 
on August 26,1991 to Unstanred Ouestton 
No. 4496 and state:

(a) whether the mformation regarding 
the Advertisement incaptkmed HJptabdhiyan’ 
has since been collected;

(b) if so, the details thereof and

(c) not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Infbr- 
matbn is still being cdlected and will be UUd 
on the table of the house.

[EngKsH

Parlod of Deputatkm forlAS 
Offteers at Centra

978. SHRI SANAT KUMAR MANDAL: 
WiH the PRIME MINISTER be pleased to

(a) whether any stay of an I.A.S. Officer 
and other All India Services in the rank of a 
Jokit Secrataiy and above in the Unkm 
Govemmenl has been laid down; if so. the 
detafls thereof;

(b) whether any period for stay of such 
Officers in one Ministry/Department/Publc 
Sector Undertaking in the capital has been 
fixed; if so. the details thereof and If not, the 
reasons therefor, and

(c) the particulais of such Offieeis who 
have clayed for mora than three yem  as on
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November 1 , 1991 in various Ministries/ 
Departments etc. at New Delhi and the rea­
sons for not rotating them in the interest of 
efficiency and to prevent these Officers from 
developing vested interest by continued 
stay at one place?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SMRI- 
MATI MARGARET ALVA): (a) and (b). The 
tenure prescribed for an IAS officer or an 
officer of the AN India Service appointed to a 
post of Joint Secretary and above underthe 
Central StafTing Scheme is as under.-

L Joint Secretary:

Five years. In the event of the officer 
becoming and Additional Secretary during 
the period of his tenure as joint Secretary, he 
would be entitled to a term of 3 years from the 
date of his appointment as Additbnal Secre­
tary sutqect to a total minimum period of S 
years and a total maximum period of 7 years

of combined tenure as Joint Secretaiy and 
Addittonal Secretary. In such cases, the 
tenure would end on 31 St May of the year in 
which the deputation would end.

I. Additional Secretary:

An officer appointed directly from the 
cadre as an additional Secretary, would have 
atonureonly of 4years, subject to the tenure 
being limited to 31 St May of the year in which 
his deputation would end.

RL Secretaiy.

There is no fixed tenure.

(c) The partiojiars of the officers of the 
rank of Joint Secretary or above who have 
stayed for more than 3 years in the same 
Ministiy/DepartmentasonNovemtwrI, 1991 
are given in the enclosed Statement. The 
normal tenure prescribed at the level of Joint 
Secretary is 5 years and an officer is nor­
mally not shifted from one Ministry to an­
other tin he oompietes his tenure.
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Aehtovmwnts Und«r integrated Rural 
Emrgy Planning Programme

979. DR. ASIM BALA: WiUthe Minister 
of PLANNING AND PROGRAMME IMPLE­
MENTATION BE PLEASED TO STATE:

(a) the targets and achievements of the 
Integrated Rural Energy Planning Pro­
gramme since the beginning of the Imple­
mentation of the programme;

(b) the kind of data-base weated to 
integrated micfo-level energy requirement 
planning, taking Block as a unit, with that of 
micro-level planning for judicious allocation 
of resources;

(c) if not, the reasons therefore, and

(d) whether the government propose to 
include the Integrated Rural Energy Plan­
ning Programme having similar contents and 
approach in the Eighth five year Plan also?

. THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (A) Integrated Rural Energy 
Planning Programme was taken up as a pilot 
scheme in 2 0  blacks in 8 States during the 
Sixth five Year Plan. The Seventh Plan 
target of extending them to 2 0 0  bkxdcs has 
been achieved. During 1990-91, another 24 
blocks were added.

(b) Under this programme, block level 
project documents are prepared after survey 
of the bkx:k. Data contained in 105 btock 
level project documents have been oom- 
pHed in the form of a report and stored in the 
computer. A computer model is also betrtg 
deweioped.

<c|Oo«s not arise.

(d)Y«s, Sir. The RB* Pregrttium i« 
being included in the Eighth PiM.

Rain BaaerM’ in Delhi

980. SHRI SRIBALUV PANIGRAHi: 
WiHtheMlnisterofURBAN DEVELOPMENT ‘ 
be pleased to state.

(a) the number and places of 'Rain 
Baseras' (Night Shelters) being run by the 
Govemment and Private Organisations in 
Delhi;

(b) whether the Govemment propose to 
open rttore such Baseras' if so, the details 
thereof;

(c) whether the govemment have any 
scheme to open such ‘Baseras’ in other 
cKies of the country also; and

(d) if so, the details thereof?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN- 
ACHALAM): (a) Sixteen Night Shelters, as 
per details given in the attached Statement, 
are being run by the Slum Wing of the Delhi 
Devetopment authority. Delhi Administra­
tion has reported that no such record has 
been maintained by it in respect of private 
organisation.

(b) Yes, Sir. It is proposed to construct 
sixteen more Night Shelters during the Eighth 
Five Year Plan. Efforts are being made to 
procure land and initiate construction of four 
Night Shelters in East and West Delhiduring 
the current year.

(c) and (d). The Central Sector *Night 
Shelter for pavement dwellers Scheme ' 
envisages formulatton of appropriate 
schemes by municipal bodies or agencies 
de^naied fay Stale (aovemments for the 
provision ol nigtit shelter and tanilalion fa- 
c«iliM. Thesebodtos/iaganeiaftareraquiied 
to submit ttMk BchamM to tttiDOO hr 
approval, financing and monitoring. Certnri 
Government provide uplo Rs.10 0 0 /> par
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capita as subsidy through HUOCO and bal- 
ano* of Rs. 4000/-per capita is providad by 
HUDCO as loan. In case the oosi of oon- 
struciion exceeds Rs. 5000/-per capita, only 
50% of the excess cost beyond f̂ SOOO^ 
per capita is financed by HUDCO and the 
balance is mobilised by the concerned 
municipal body /agenqr or provided by the 
concerned State Government

STATEMENT

I. Delhi Gate 

Andha Mughal

Katra Maula Bux in Walled City. 

G.T.Road 

Nizamuddin 

Jama Masjid 

Jahangirpurl 

Turkman Gate:

Mukeiji Market 

1 0 . Boulvard Road

II. Karolbagh

12. Shahzada Bagh

13. Old Delhi RaHway Station

14. Nehnj Place

15. Goie Market

16. Lohri Gate

Amount OoHectad for Beedi Workers 
WMfarpFund

981. SHRIJ. CHOKKA RAO: WfH the 
PRIME MINISTER be pleased to state:

ousSbtesforthe Welare of beedi workers 
under Beedi Workers WeKare Schemes 
during the last three years;

(b)the amount released for the Welfare 
of beedi iMMfcersfm the fund during the last 
three years. State-wise; and

(c) the sdiemes taken up by each State 
for utilising the saM amount?

THEDEPUTYMINITER IN THE MINIS­
TRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) State-wise details of the 
amount coHected by way of cess on manu­
factured Beedis under Beedi Workers Wel­
fare Cess Act, 1976 during the last three 
years viz. 1988-89,1989-90 & 1990-91 are 
given in attached Statement I

(b) and (c). The Fund is utHised to ex­
tend housing, heaMi, educational, recrea- 
tKMial and family welfare facTities to beedi 
workers and their families. State-wise de­
tails of amount released are not maintained. 
Details of expenditure incurred year-wise in 
each region which indudes one or more 
StatesAJnion Territories are given in the 
attached Statement II. Statement showing 
the details of schemes and the total amount 
spent on these schemes during 1988-89,
1989-90& 1990-91 in each regnn is given in 

_______________________________________  the at attached ̂ atement- III.
STAHMENT-1

Statement Showktg State-wise and Year-wise AmounX Colected Selfare Cess fmm Beedi 
IndusbyDwktg the Latthfee Years.

(Rs. h Omusands)

2.

3.

4.

5.

6.

7.

8. 
9.

SLNo. State 1980^ 1989-90 1990-91
1 . Andhra Pradesh 21032 21071 21374
2 . Bihar 5930 5713 6143
3. Gujarat 286 2 0 2 192
4. Karnataka 17127 15461 15104
5. Kerala 4555 4627 4539
6 . Assam 97 107 116
7. Madhya Pradesh 21612 20114
8 . Maharashtra 1 0 2 0 0 9470 6285
9. O r ^ 1391 1460 1346

1 0 . Rajasthan 1160 1 1 1 2 1093
1 1 . Tamil Nadu 16728 IflSdl 20S2S
1 2 . Uttar Pradesh 7481 6187 6796
13. West Bengal 11708 12689 13869

Total
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Exp0rt Group for Dslbiaation of New 
Hill Areas

982. SHRIJ. CHOKKA RAO: WiH the 
Ministerol PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether an Expert Group was con­
stituted in May 1986 for delineation of new 
hill areas for the Hill Areas Development 
Programme;

(b) if so, when the Expert Group submit­
ted its report; and

(c) the latest stage of implementation of 
its recommendations?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes. Sir.

struction is detected, action such as seaBng, 
demofitlon of the unauthorised construction, 
etc. is taken underthe Punjab Municipal AcL

(b) Does not arise In view of reply to part
(a)abova

Reservation of Jobs for Women

984. SHRI SHRAVAN KUMAR 
PATEL:

SHRI K.V. THANGKABALU:

Will the PRIME MINISTER be pleased 
to state:

(a)whethertheGovemmerTthavetaken 
any decision to providereservation to women 
in services under ttw Union Government;

(b) so. the details thereof; and

(c) if not, the reasons for the delay in 
taking a dedston in the matter?

(b) 27th February. 1987.

(c) The recommendations have been 
processed for taking decis»n.

Urwuthorlsed BuiMbigs In NDMC Area

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The matter is 
still under examinatnn.

983. SHRI RAJNATH SONKAR SHAS- 
TRI: Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) the steps taken to demolish the 
unauthorised buikiings in the N.D.M.C. area; 
and

(b) if not. the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPIUENT 
(SHRI M. ARUNACHALAM): (a) The New 
Delhi Municipal Committee has setup acel 
to detect unauthorised constructkm in Its 
area. As and when any unauthorised con­

[Tianslatioril

Food Processing Unit at Varanasi

985. SHRI RAM BAOAN: Win the Minis­
ter of FOOD PROCESSING INDUSTRIES 
be pleased to state:

(a) whether a proposal of the Modem 
Food Industries (India) Limited for the set- 
tmg up a food processing unit in Varanasi 
district of Uttar Pradesh is Pending for years;

(b)whsther the land for this purpose has 
bttMi 8CQuired: and
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(c) if so, when the proposal is fikely to be 
cleared and when the unit would start func­
tioning?

THE MINISTER OF STATE IN THEE 
MINISTRY OF FOOD PROCESSING IN- 
DUS1BIES(SHRIGIRB>HARGOMANGO):
(a) Modem fo' '1 Industries (India) lid.(MFIL) 
has a proposal lo set up Energy Food Plant 
(Ready to eat̂ poshahar) at Varanasi which 
is pending with them since 1987 due to non­
receipt of commitment for lifting of entire 
production capacity for 3 to 5 years from the 
Government of Uttar Pradesh.

(b) The land for this purpose has been 
allotted to MFIL by UPSIDC (Uttar Pradesh 
State Industrial Devebpment Corporation).

(c) Further action can be taken only on 
receipt of commKment for liffing of entire 
production from the State GovLof Utlar 
Pradesh.

Alloeation to Orissa for Developnwnl of 
Agriculture

986. SHRI MRUTAJNJAYA NAYAK: 
Win the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION pleased to 
state:

(a) the total amonut allotted to Orissa 
during 1989-90 and 1990-91 for the devel- 
opment of agrtailtura;

(b) the actual amount utilised by the 
Government of Orissa during the same pe­
riod;

(c) whether the government of Orissa 
has demanded additional amount for the 
development of agriculture during the cur­
rent financial year; and

(d) if so. the details thereof and the 
reaction of tfte Union Government tfiereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R 
BHARDWAJ); (a) The annual approved 
outlays for Orissa for Agriculture and alEed 
activitiesareRs.90.06croresandRs. 169.74 
crores during 1989-90 and 1990-91 respec­
tively.

(b) The actual expenditure t>y the Gov­
ernment of Orissa or agriculture and allied 
aclivHies is Rs.88.32 crores during 1989-90 
. for which information is available.

(c) & (d).The annual approved outlay for 
Orissa for Agriculture and allied activities is 
Rs. 108.05 crores during the current finan- 
dalyear, Le., 1991-92. There is nodemand 
from the Government of Orissa for additional 
amount for the development of agriculture 
during the currerM financial year.

Candidates who Appeared In Civii 
Services Examination

987. SHRI MRUTYNJAYA NAYAK: WM 
the PRIME MINISTER be pleased to state:

(a) the numtwr of candidates who ap­
peared in the Civil Services examination 
during each of the last three years from 
various examination centres in Orissa and 
the number out of them who betonged to 
Scheduled Castes/Scheduled Trbes; and

(b) the number of candidates seleciad 
from Indian Administrative Service during 
thesald period and the numberof Scheduled



CMte/Sctwduled Trib« CandidatM out of GRIEVANCES AND PERNSIONS (SHRI- 
them? MAT1MARGARETALVA):(a)and(b).lnfcM^

IHE MINISTER OF STATE IN THE rnaHon is givon in tha statemwit at Arawx-
MMISTRY OF PERSONNEL. PUBLIC ura.
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(b) if so. the details thereof;

Expansion and Modernisation of paper 
Mllis

988. SHRIR. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the modernisation and 
expansion programmes planned by some 
paper mills to enhance the industrial capac­
ity have become uncertain due to current 
restrictions on capital goods imports;

(b) if so, the main reasons for putting the 
restrictions;

(c) whether the govemment are consid­
ering to assist these units in the matter; and 
if so, the details hereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a) No proposal for modernisation 
and expansbn of paper mills is pending with 
the Government due to the current policy on 
capital goods imports.

(b) to (d). does not arise.

Panel to Review cost Escalation of 
Large Scale Projects

989.SHRIR. SURENDER REDDY:Will 
the Minster of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Govemment have set 
up a Committee to review mega and major 
proje^s that are behind schedule and are 
registering steepcost escalation as reported 
In the Economic Times dated October 1 0 , 
1991;

(c) whether the panel has been asked to 
review the flash reports on mega and major 
projects; if so. the details of instructions 
given in this regard;

(d) whether this panel has submitted 
any report to the Government;

(e) if so. the details thereof;

(f) how many projects have registered 
cost escalation according to the latest re­
view; and

(g) what remedial measures have been 
suggested by the panel in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No. Sir.

(b) to (g). Does not arise. However, a 
Committee under the Chairmanship of Fi­
nance Secretary with the Secretaries Deptt. 
of Expenditure. Deptt of Programme Imple­
mentation. the ooncemed administrative 
Ministries/Departments as members, has 
been constituted to review the cases of time 
and cost overruns in respect of large proj­
ects, each costing Rs.2 0 0 crores and above.

Kellogg Company's Projects in India

990. SHRI R. SURENDER REDDY: will 
the Minister of FOOD PROCESSING IN­
DUSTRIES be pleased to state:

(a) whether the Foreign Investment 
Promotion Board has cleared the proposal 
of the world's leading food processing firm, 
Kellogg Company of the U.S.A. for setting up 
various projects in India;

(b) if so, the places where this company 
¥vill set up its projects in India;
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(c) whether any agreement has been 
signed and finalised with the said company; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTERY OF FOOD PROCESSING 
INDUSTRIES(SHRI GIRIDHAR GO- 
MANGO): (a) to (d). The Reserve Bank of 
India has approved the proposal of M/ 
s.Kellogg Company of the USA to enter into 
financial-cum-technical collaboration wHh a 
new undertaking M/S. Kelk>gg India Limited, 
under automatic approval scheme, for set­
ting up food processing unit at Tak>ja, Tehsil 
Panvel, district Raigarh, Maharashtra for 
manufacture of cereal products. The new 
undertaking will have 51% foreign equity 
and the remaining equity will be offered to 
Indian public

[Translation]

Tub«-wells In Orissa wKh world Bank 
Assistance

991. SHRI SRIKANTA JENA; Will the 
PRIME MINISTER be pleased to state:

(a) the detail of the tube-wells instaUed 
in Orissa with the assistance of WorM Bank 
during the last three years;

(b) the number (rf tube-weHs of them 
which are functk>ning and those which are 
out of order separately:

(c) the time by which these non-opera­
tive tube-weHs are proposed to be made 
operatkxial; and

(d) the number of tube-wells Ikelylobe 
installed in Orissa during 1991-92 with the 
assistance of Worid Bank?

MINISTER OF STATE IN THE MINIS­
TRY OF RURAL DEELOPMENT(SHRI 
UTTAMBHAI H. PATEL): (a) There is no 
ongoing Worid Bank assisted Scheme fc>r 
drinking water supply in Orissa.

(b) to (d). Do not arise.

TUbs-Walls m Gujarrt with World Bank 
Assistance

992. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state:

(a) the total number of tube-wells in­
stalled in Gujarat during the last two years 
with the assistance of Wortd Barrie;

(b) the number of tube-wells out of them 
functkjning and those whnh are not func- 
tk>ning;

(c) the time by which these non-opera­
tive tube-wells are likely to be made opera- 
tnnal; and

(d) the number d  tubewells likely to be 
installed in the State during 1991-92 with the 
assistance of WorU Bank?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL
DEVELOPMENT(SHRI UTTAMBHAIH. 
PATEL): (a) to (d). The informatkm is being 
collected from the State Government of 
Gujarat and w« be laU on the Table of the 
House.

Water supply Scheme In Gujarat wfth
P«ilr

993. SHRI KASHIRAM RANA: WiU the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether any water supply schenw is 
in operatkm in Sural and Vadodra In Gujaial 
with the assistance of Worid Bank or any 
other intematkmal agency;
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(l>) if so, ttw d^btheraof;

(c)th«0xpendilurainvDlvodtharainaiid 
ttw ysar fay which this adwiM » ■wV to b« 
oompiatod;

(d) wholher tttera is any delay in the 
execution of ttw WQito under ttiis scheme; 
and

(e) if so. ttw reasons ttwrafor?

THE MMiSTER OF STATC IN THE 
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA- 
LAM):(a)No.Sir.

(b) to (c). Do not arise.

Supply of EssanUai Commodities in 
Daihi

994. SHRIB.L SHARAtyiAPREI4:Wl 
ttw PRHyE MINISTER be pleased to stale:

(a) whether the residents of OeM have 
tofaoegrealdifficuMesduetountinwlysMpply 
of essential commodiliss to ttw Fair Prioa 
Shops t)y the government in Delhi, particu­
larly in trans-Yamuna areas;

(b) If so. the reasons therefor.

(e) wtMlher any oompUnls in this re- 
gaid have been received by the govern­
ment;

(d) if so, ttw details thereof; and

dislribulion of rice and wheat in the F*DS in 
DeN has been of the ordered 14,000tonnes 
and 47,200tonnes lespestitively durfaigthe 
year 1990. During ttw month of October, 
1991, aquantily of22.900tonnes of rice and 
77, 000 tonnes wheal has been supplied. 
Whilst in an operation of this magnitude, 
some dislocation can taka place and com- 
plainis made about ttwm. all efforts are made 
to talw corrective action so that supplies 
reach the teir price shops. A coordination 
GommHtee consisting of representatives of 
ttw FCI and Delii State Ovi Supplies Cor­
poration has twen constituted to sort out 
operational problems and closely ntonitor 
the system of delivaiy of foodgrains artd 
sugar to fair price shops.

[EngSsli

llodification of Conatitutlon (Amend- 
mefit)Bllla

995. DR. LAXMMARAIN PAN- 
DEYA:

DR A.K. PATEL-

Wn ttw Minister of UFtBAN DEVEL­
OPMENT pleased to state;

(a) whettwr the AB India Coundl of 
Mayors (AiCM) has suggested certain 
modlicfltions in tfwhimOonstihJtion (Amend­
ment Bils seeldng to strengthen the local 
bodies; and

(b) i  so.the detals thereof and the 
GovemmenTs reaction tfwieto?

(e) the sepe Iwing taitan by the govem- 
menttoenswethetimely supply of essenttal 
lems to ttw Fair f*rice S h ^  for PubGc 
convenience?

THE MMISTER OF STATE OF MiNiS- 
TRY OF CN.VIL SUPPLIES AND PUBUC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (a). The

THE MMISTER OF STATE FOR 
URBAN DEVELOPMENT (Sm i M. ARUN- 
ACHALAM): (a) and a )• Yes Sir. The Al 
India Cound of Mayora had made some 
suggestim witti rafere>ice to ttw Constttu- 
tion(Anwndmei*)BM.ralatingtoUiban Local 
Bodtos. The suggestions am briefly given in 
ttw attfamattt attached. These suggastens 
weiatalwn into considarstion by the govern-
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meat while finalising the concerned Bill. The 
Constitutbn (73rd Amendment) Bill relating 
to Uiban Local Bodies was introduced in the 
LokSabha on 16.9.1991.

STATEMENT

Suggestions by all India Council of 
Mayors Relating to Constitution Amendment

1 . Provision for automate dissolution at 
the end of 5 years to be deleted.

2 . Deletion of Clause 3 of Articte 243 (E) 
which lays down that where election is 
held for a Panchayat in a mid-term poll 
period should be for remainder of the 
term.

3. No Municipality should be dissolved 
before expiry of term of 5 years.

4. Provision for supersession only on 
charges of grabe financial irregularities 
and after holding judictal enquiry.

5. Period of six months may be provided to 
take place report of Finance Commis­
sion and action taken thereon.

6 . Provision relating to ward Committees 
shouM be deleted.

7. Parliament to be empowered to frame 
Model Acts for MunkHpal Corporation 
and Munkapafity.

ITransMoiil

Ijoan Uconsing SchMio

996. SHRI MOHAN SINQH: W» the
PRIME MINISTER be pleased to state:

(a) whether the Govemment propose to
soap the Loan Licensing Schenw by the
and of 1991;

(b) if so, the details thereof; and

(c) the steps proposed to be taken' to 
solve the problems, such as shortage c< 
medicines that may arise due to the scrap- 
pmg of the above scheme?

THE MINISTER OF STATE IN THE 
MINISTERY OF CHEMICALS AND FERTI- 
TLIZERS (DR. CHINTA MOHAN): (a) to (c). 
In March, 1990Government had announced 
its deciston to extend upto 31-12-1991 the 
time limit for discontinuing the ban Inensing 
system. However, a number of representa- 
tnns and suggesttons have been received 
thereafter from the Industry in this regard 
and these are being comprehensively exam­
ined.

Productk>n of Fertilizers at AonIa and 
Jagdlshpur nctories

997. SHRI MOHAN SINGH: WiU the 
PRIME MINISTER be pleased to state:

(a) whether the productnn of fertilizer 
has since been started bi the gas t>ased 
fertifizer factories of AonIa and Jagdishpur, 
Uttar Pradesh;

(b) whether the saM factories are pro­
ducing fertilisers at their fuU capacity; and

(c) the productnn capacity thereof and 
the quantity of f ertHizer produced by them in 
the current year, separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
IGERS (DR. CHINTA MOHAN): (a). Yes. 
Sir. Commercial production started in AonIa 
andJi«dishpuron 16.7.1988and1.11.1968, 
respectively.

(b) Yes, Sir,

(c) the PR iduction capacKy hi each of 
these factories is 7,26,000 tonnes per an­
num of urea and the quantities produced are 
given below:
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Aonia

(1.4.199110 18.11.1991) 

5,34,462

(in M l) 
Jagdishpur

(April 1991 to October 1991)

4,03,827

Cement Production

998. SHRI MOHAN SINGH: Will the 
RIME MINISTER be pleased to state:

(a) the quantity of cement produced in 
e country during 1991-92 vis-a-vis the 
smestic requirement;

(b) whether the government have re­
wed some new applications for setting up 
iment factories keeping in view the short-

of cement; and

(c) if so, the number of new cement 
ctories likely to be set up in the private 
x:tor this year, the bcation thereof and the 
(tent to whk̂ h the shortage of cement wouM 
»met by the setting up of these factories?

THE MINISTER OF STATE IN THE 
IINISTRY OF INDUSTRY 
>ROF.P.J.KURIEN): (a) Against a projected 
Dmestk: demand of 54 millbn tonnes of 
»ment during 1991-92, the production tar- 
Bt has been f ixed at 5& million tonnes. The 
dual production of cement during April- 
eptember, 1991, was 25.8 million tonnes 
5 compared to 23.2 millbn tonnes produc- 
on during the corresponding period of 1990- 
1 i.e. a growth of 1 1 %.

(b) There is no shortage of cement in the 
juntry. Under the new Lfcensing Polfcy, 
ement industry has been delicensed and as 
uch, the companies do not have to submit 
pplcations to the Government for setting 
p of new cement factories. However, a total 
f 26 companies have filed informatk>n 
lemoranda intimating their intentbn to 
lanufacture cement.

(c) A capacity of about 2.2 millbn ton­
nes is expected to materialise by way of 
expansbns during the current year.

Fertilizer Manufacturing Units Under 
F.C.L

999. SHRI MOHAN SINGH:
SHRI HARI KEWAL 

PRASAD:

Win the PRIME MINISTER be pleased 
to state:

(a) the number of fertilizer manufactur­
ing units f unctbning at corporation of India;

(b) the names of the units in whk:h 
productbn has been suspended;

(c) whether productk)n in the fertilizer 
factory at Gorakhpur has also been sus­
pended for the last one and a half years; and

(d) if so. the action being taken to revive 
the saki factory?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) There 
are four fertilizer producing units under the 
Fertilizer Corporatfon of India Ltd, kx:ated at 
Sindri in Bihar. Ramagundam in Andhra 
Pradesh, Talcher in Orissa, and Gorakhpur 
In Uttar Pradesh.

(b) and (c). The productbn of fertilizer 
wassuspendedinGorakhpurunitw.e.f. Itth 
June, 199a



259 Written Answers NOVEMBER 27,1991 VMmnAmmn 260

(d) the Company has engaged consult­
ants for carrying out health sun^ of the 
plant

Overhauling of Planning Methodology 
and Procedures

1000. SHRI GURUDAS KAMAT: WIH 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION pleased to 
state:

(a) whether there is any proposal to 
overhaul the planning methodology and 
procedures, as reported in the Statesman 
dated September 30,1991;

(b) if so, the details thereof;

(c) The organisations with whom inter­
action would take place in this regard; and

(d) whether the State Governments 
would also t>e consulted for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) the Planning Commission 
has been contemplating a reorientation in 
the approach to planning in order to tackle 
the imbalances in the overall economic 
management and to make appropriate ad­
justments to the vastly changed and fast 
changing scenario.

(b) Such reorientation would broadly 
consist of rationalisation of plan expendi­
ture, completing on-going schemes before 
nishing on wlh bige number of new 
schemes, weeding out schemes md pioj- 
ects which do not make economic sense, 
property funding schemes so as to avoM 
cost and time overruns, generating addi- 
ttonal resources threuî  non-lnflaiionaiy 
measures, transfontig effective authority to

the State Gkwemments, a gradual shli to 
indieattve planning and greater rslanoo on 
private hUkaivB and non-govemmenlal or- . 
ganisations.

(c) and (d). These and such other sug­
gestions w9 be discussed with the Central 
Ministries and the Stales In the round of 
discussions on Eighth Plan and wfll also be 
consklered intheforthcoming meeting of the 
Naitonal DevelopmenI CoundL

Super Computer Params

1001.SHRIC.P.MUDALAGIRIYAPPA: 
Win the PRIME MINISTER be pleased to

(a) whether Super Computers Params 
aro being made indigenkiusly;

(b) if so, how these super computers 
differ with other computers in their perform­
ances;

(c) the names of other countries which 
are capable of producing supercomputers: 
and

(d) the areas where these super com­
puters are used?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL FUBLIC 
GRIEVANCES ANDPENSK)NS(SHRIMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) PARAM paiallsl super Computers 
haw a peak computing power of 1000 Mega 
Ftaps. Wih respect to the mainframe com­
puters and wortcstations whkii ara currently 
befaig manufactured intheoounliy.PARAM^ 
computing performance exceeds by afactor 
over 1 0 0  for the 2S6  node machine.

Siimir CmmniliinB ttn 
av^Ube only horn USA and Japan. How­
ever. Paralel Super Compulsrs have been
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designed developed and commercialised in 
USA, UK, Gemiany and France.

(d) PARAM Parallel Super Computers 
are planned to be used in the following 
areas;

Remote Sensing 

Image Processing 

Signal Processing 

Launch Vehicle Dynamics 

Computational Fluid Dynamics 

Finite Element Modelling 

Oil Reservoir Modelling 

Computational Physics 

Computational Chemistry 

Astronomy and Astrophysics 

Material Science 

Computational Mathematics 

Graphics and Visualisation 

Bill For Agricultural Labour

1002. SHRI C.P. MUDALA GIRI- 
YAPPA;

SHRI K.H. MUNIYAPPA:

Will the PRIME MINISTER be pleased 
to state;

(a) whether a bill for the welfare of 
agricultural workers and to regulate their 
employment and service conditions is likely 
to be introduced in the parliament; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GATOWAR): (a) and (b). A Bill for 
the welfare of Agricultural Labour is under 
the conskJeration of the Government. The 
details of the Bill have not been finalised yet

Project for Manufacturing Soft Ferrites

1003. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state;

(a) whether the Govemment have a 
proposal to set up any project to manufac* 
ture soft ferrites in Orissa:

(b) if so, the name of the place identified 
in Orissa for the location of the soft ferrites 
unit;

(c) the cost of the project and its in­
stalled capacity;

(d) the time by which the unit is ex* 
pectedto be set up; and

(e) the steps taken in this regard?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL. PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Govemment of 
India have no proposal to set up any project 
to manufacture soft fen̂ ites in Orissa

(b) to (e). Do not arise.

Demand for I’aper

1004. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the govemment have made 
any study on the demand for papers in the 
country during Eighth and Ninth Five Year 
Plans; and
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(b) if so, the details thereof, Plan-wise;

(c) whether the present rate of produc­
tion will be adequate to meet the growing 
need of papers in Eighth and Ninth plans; 
and

(d) if no. the details of steps taken to 
meet the demand for papers in those plan 
period?

Written Answers
.1

264

THE MINISTER OF STATE JN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (d). N9  demand study paper 
during 8th and 9th five Year Plans have been 
made by the Govemment: However, the 
Development Ck>uncil for Paper, Pulp and 
Allied Industry in the ir reportdated 21.9.1983 
on demand forecast by‘ 2 0 9 0  A.D. had esti­
mated as under:-

1990

1995

2000

19.09 lakh M.T. 

24.59 lakh M.T. 

31.68lakhM.T.

This does not include newsprint.

The present demand of paper and 
paperboard is mostly met by indigenous 
productbn except some speciality papers 
and newsprint which are being imported. 
Govemment are taking steps, such as, 
exempting paper units proposing to use 
atleast 75% non-convenlk>nal raw-materials 
from compulsory licensing so that the grow­
ing demand can be met during the 8th and 
9th Plan perbds.

Modemlsatton of Existing Units

1005. SHRIGOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have klen- 
tified the bottlenecks in the rapki growth of 
industrialisation in the country;

(b) if so, the brief outlines thereof; and

(c) the details of the steps taken to 

remove those bottlenecks and to nxxiernise 
the existing units?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). The bottlenecks in the 
rapid growth of industrialisatbn in the coun­
try have t>eenenuncitecf In the Statement on ' 
Industrial Policy tableo in both House of 
Pariiament on 24th July, 1991. in order to 
remove the bottlenecks, Industrial ycensing 
has been abolished for all projects except for 
a short list of industries as bng as they 
conform to the bcatbnal polby. The polby 
and procedures goveming foreign invest­
ment and foreign technology agreements 
have been suk>stantially liberalised. The 
industrial policy reforms introduced under 
the new Industrial Polby are designeo to 
upgrade effbiency and help modernisation 
of Indian industries so that it becomes more 
competitive and take its rightful place in* the 
worid of industrial progress.

SubMtlng of Government Acccnmoda- 
tion

1006. SHRI GOPi NATî  GAJAPATHI: 
Wnth* Ministers URBAN D - rL O P k H ^  
beplMsadtoatato:

(a) whalhar ttw sub-faMling of the gov- 
0fnin#fit aoooiywnodrtloo hss bMo irtbfMS* 
ing in N«w DalM and D0M;
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(b) if so, the number of complaints re-
ceived by the Directorate of Estate and other
Special pool entitled Authorities on sub-let-
ting of Government accommodation by the
allottees during the last six months;

(c) the action taken thereon;

(d) the various factors responsible for
the increase in the incidents of sub-letting;
and

(e) the steps taken to discourage the
same?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) During the last one year, the
number of subletting complaints has in-
creased.

(b) During the last six months com-
plaints about sub-letting in 463 general pool
residences in New Delhi have been received.

(c) Inspection teams have been formed
to conduct surprise inspections 01 all the 463
general pool residences.

(d) and (e). Investigations havefevealed
that generallytrmployees having their own
private accommodation tend to sub-let their
government residences allotted to them to

earn an extra income. To discourage sub-

letting of government accommodation, sur-
prise inspections of the residences are being
intensified. In cases where unauthorised

subletting of the government residence is

proved, penalties as provided in the Allot-

ment of Government Residences (General

Pool in Delhi) Rules, 1963 are being im-

posed on the allottees. Penalties include

monetary penalty and also debarment from

govt. accommodation.

Acquisition of Land for Development of
Third Phase of Chandlgarh

1007. SHRI PAWAN KUMAR BAN SAl:
Will the Ministerol URBAN DEVELOPMENT
be pleased to state:

(a) the extent of land likely to be ac-
quired forthe development of proposed third
phase of Ghandigarh;

(b) whether the new development is
primarily for meeting the demand of co-
operative housing societies and the resettle-
ment of slum-dwelle-s:

(c) if not, whether the further expansion
is in accordance with the original Master
Plan and would not substantially reduce the
area under agriculture thereby affecting
adversely the ecology of the Union Territory;
and

(d) whether there is any proposal to
raise counter magnet centres in the adjoin-
ing areas of Punjab and Haryana?

THE MINISTER OF STATE IN THE
MINISTRY Of URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) An extent of
about 171 0 acres of land is proposed to be
acquired for the third phase of Chandigarh.

(b) The new development is expected to
meet the demand of Co-operative House
Building Societies, Chandigarh Housing
Board, Rehabilitation of Slum Dwellers and
also the requirement of CentraVStare Gov-
ernmentlUT Administration/Public Sector
Undertaking for their office and residential
purposes.

(c) The expansion is planned in accor-
dance with the original Master Plan and also
the Chandigarh Urban Complex Plan formu-
lated for the intergrated and plan develop-
ment of the city and its surrounding areas.
The ecology of the Union Territory wold not
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be affected since sufficient open space and
forests as conceived under the Ohandiqarh
Urban Complex plan have been provided
for.

(d) No, Sir.

Wheat Quota of Chandigarh

1009.SHRI PAWAN KUMAR BANSAL:
Will the Minister of FOOD be pleased to
state:

(a)whether the quota of wheatfor Union
Territory of Chandigarh under the Public
Distribution System (P.D.S.) has been re-
duced recently;

(b) if so, the reasons therefor and the
details thereol; and

(c) when the quota is likely to be re-
stored/raised to cover the people left out of
P.D.S. so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). In view of the substan-
tial quantities of wheat b~ing sold by the
Food Corporation of India in the open mar-
ket, allocation of wheat to mostof the States/
Union territories for Public Distribution Sys-
tem has been marginally reduced.

(c) Allocations of foodgrains from the
Central Pool are made keeping in view the
position of stocks in the Central Pool. sea-
sonal availability, requirements of the vari-
ous States and price trends etc. The alloca-
tions are supplemental in nature and are not
meant to meet the entire demand of a State/
Union Territory.

[ Translation]

Industrial sickness In Uttar Pradesh

1011. SHRIARJUNSINGHYADAV:
SHRI HARI KEWAL

PRASAD:

Will the PRIME MINISTER be pleased
to state:

(a) whether there is large scale indus-
trial sickness in Uttar Pradesh;

(b) if so, the details thereof;

(c) the reasons of the said industrial
sickness; and

(d) the details of guidelines issued and
resources made available to the State Gov-
ernment by the Central Government to
remove the industrial sickness?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). Data on sick industrial
units assisted by banks in the country are
compiled by the Reserve Bank of India. As
per the latest RBI-data. there were 82 non-
SSI sick and 24401 SSI sick units inthe State
of Uttar Pradesh as atthe end of September,
1989.

(c) A number of causes, both external
and internal, are responsible for industrial
sickness. Among the major causes as re-
ported by banks are marketing problems,
financial problems labour problem, manage-
ment deficiencies, power shortage demand
recession, natural calamities, production
problem, etc.

(d) As far as non-SSI sick units are
concerned no fiance is provided to the State
Government. Under the Margin Money
Scheme, the Central Government provides
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funds tothe State Govemmentsfor revival of H)f6 rtraining and visit programme- Rs.2
the SSI skk units. As at the end of March. lakhs. 
1991. the total amount sanctioned to the 
State of Uttar Pradesh by the Central Gov- 
emment under the Margin Money Scheme 
for revival of SSI sick units amounted to Rs.
60 lakhs.

lEngBsh]

Assistance to Fruit and Vegetable 
Industries at Jaupur

1012. SHRI ARJUN SINGH YADAV: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state.

(a) whether any assistance is being 
provkled by the Government to the fruit and 
vegetable t>ased industries at Jaunpur dis­
trict of Uttar Pradesh;

(b) if so, the details of the assistance 
provkied during each of the last three years; 
and

(c) whether some schemes regarding 
fruit and vegetable based industries at Jaun­
pur district of Uttar Pradesh are lying pend­
ing for approval and if so. the details thereof?

THE MINISTER OF STARTE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES(SHRI GIRIDHAR GO- 
MANGO); (a) to (c). The Ministry of Food 
Processing Industries have k>een provkiing 
assistance to State Governments for setting 
up fruits and vegetable based industries in 
different States on the request of the State 
Govemments. No spedfc proposal for set­
ting up industry in Jaunpur distrkrt have been 
received from the State Govemment. How­
ever. in the year 1990-91 folbwmg assis- 
tanoe have t>een given to U.P. Government:-

1 ) for setting up of food processing 
training centres and upgradatnn of commu­
nity canning centres- Rs.13.2. lakhs.

PtotstoHRJ^

1013. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY:

SHRI ARJUN CHARAN 
SETHI:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether some Non-Resident Indi­
ans have urged the government for aUot- 
ment of residential pfots ki the capital against 
payment in foreign currency;

(b) if so, the reactkxi of the govemment 
thereto; and

(c) by when a decisk>n in this regard 
would be taken?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN- 
ACHALAM): (a) Yes. Sir.

(b) and (c). A#cheme for aHotment of 
resklential plots to NRis in Delhi was launched 
by Govemment in 1976. Subsequently, in 
1981 a dedsfon was taken by the govem­
ment to dropthe scheme. Some requests for 
revival of the eariier scheme have been 
received. There is no proposal for revival of 
the scheme. Beskies this, requests have 
also been received for Aifotment of larKi for 
devefopment of housing for NRIs. These 
requests are t)eing processed keeping in 
view the relevant provisbns for alotment of 
land and the proposed measures for attract­
ing investment in housNig by NfUs. No final 
view has been taken in the matter so far.
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MonRoring agmiqf for small scate 
industry

1014. SHRI V. SREENIVANSA
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY;

Wil the PRIME MINISTER t>e pleased 
to state:

(a) whatherthe Union government have 
decided to set up a monitoring s^ency to 
ensure adequate credit facilities to small 
and rural industrial sectors;

(b) if so, the composition of the mem­
bers of the monitoring agerxry;

(c) on what lines the monitoring agency 
will function;

(d) how the monitoring agency will help 
small scale and rural industrial; sector in 
providing financial facilities; and

(e) ttra details thereof on this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. 
PJ.KUREN): (a) A social monitoring ageiicy 
as envisaged in para 3.1 of the policy 
measures for promoting and strengthening 
smaH, tiny and village enterprises laid in 
Parliament on 6.8.91 has not yet k>een set 
up.

(b) to (e). Do not arise.

bnptomentatlon of National Capital 
Region Plan

1015. SHRISHRAVANKUMARPATEL 
Wil the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether at a meeting regarding the 
Nafonal Capital Region Plan, concerned 
was axpressad at the. delay in NCR devek 
opmaiit plan implementation due to lack of 
financial resouicas;

(b) if so, whether the schemes underthe 
plan have suffered delay due to lack of 
financial resources; and

(c) the extent of shortage of financial 
resources to which the delay was attriMJt- 
able?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) In the 13th 
Meeting of the Nattonal Capital Regon 
Plannvig Board heM on 30.9.91 members 
had generally expressed concern at the 
delay in the implementatton of the NCR 
plan due to lack of finartcial resources and 
other reasons.

(b) Schemes for land aoquisHnn and 
devekjpment in the Priority towns and 
schemes for development of regkmal and 
local infrast.-ucture have suffered due to 
lack of finacial resources.

(c) During the 7th Rve Year Plan, a total 
investmentofRs.867Crores(Rs.400crores 
under State Sector and Rs467crores in the 
Central Sector through Central Ministries) 
was required tor the implementatk>n of the 
plan programmes. The figures of actual 
expenditure in the State Sectorand Central 
Sector th;£>ugh the centre Ministries are 
being collected and will be lakf on the table 
of theSabha.

New Housing PoOcy

1016. SHRI SHRAVAN KUMAR 
PATEL:

SHRI PANKAJ CHO- 
WDHARY: 

SHRIMUKALBALKRISHNA- 
WASNiK:

Wil the MMster of URBAN DEVEL­
OPMENT ba plaas«J io stale:
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(a) whethsrthe government have been 
woiking out a new Housmg to state:

(b) if so, the main otqectives laid down 
lor tlw purpose; and

(c) the time by which the same is likely 
to be announced and adopted?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA- 
LAM): (a) to (c). Draft Nafional Housing 
Policy (NHP) was placed before both the 
Houses of Parliament in May, 1988. The 
government has taken up the revision of the 
draft national Housing PoScy in the light of 
the views expressed by M.Ps, State Gov­
ernments anddifferentsecUonsofthepubUc. 
The revised draft N.H. P. is expected to be 
placed before both the Houses of Parlia­
ment shortly.

Compensation to Bhopal Gas victims

1017. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIft/E MINISTER be 
pleased to stale:

what steps have since been taken to 
distribute the compensation amount 
amongst victims of UCO gas leak accklent 
of 1984 at Bhopal foHowing the judgement 
uphoMingthe February, 1989settlementof 
$470 million?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR CHINTA MOHAN): 
Adjudicatkin ct claims and distribution of 
oofflpensalion is to be earned out underthe 
provisions of the Bhopal Gas Leak Disaster 
(Registration and Processing if Claims) 
Schema. 1985. The Scheme, inter alia. 
piovidM for a Welare CommisskMwr with 
«ppraprlate assistance to undertake the 
pwowcl>d|(iidii!{alion and compensation.

The Welfare Commisskmer is in Place and 
the process of adjutficaton shouM com­
mence by the 3rd February, 1992, the date 
which the Supreme Court has fixed for 
commencement of the process.

IT/anslation}

LossbiHECL

1018. SHRI CHHEDIPASWAN:
SHRI RAM TAHAL 

CHOUDHARY:

WiB the PRIME MINISTER be pleased 
to state:

(a) whether Heavy Engineering Corpo- 
ratnn Limited, Ranchi is ninnmg in toss;

(b) if so. the reasons therefore; and

(c) the total value of goods produced 
during the last three years and the details of 
profit and loss in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a)Yes.Slr.

(b) The Corporation has been incurring 
tosses mainly due to inadequate and imfaal- 
anced order book, excess manpower, high 
overhead serious lk)uklity problem, short­
age of power, poor work culture, oM mach^ 
ery and heavy outstanding from the custom­
ers etc. The order book position has, how­
ever. improved recently.

(c) Tbs total value of production, proRI 
and toss duringthe last three ysarsarasgyen
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Ra.lncmms)

y«ar Vaki9 of Pmkiclbn P ati (+yLoss(-)

1988-89 352.67 (+) 12.53

1989-90 368.62 (-) 33.62

1990-91 263.80 (-) 99.51

Basic Facilitiss for DwsDing Units

1019. SHRI CHHEDi PASWAN: W i 
the Mnister of URBAN DEVELOPMENT 
bepleasadtobestate:

(a) whether the ten thousand dweWng 
units constructed by the Delhi developinent 
Authority are not being allotted due to non­
availability of facOities llte electricity water, 
sewerage and roads;

(b) if 90. the zone-wise detals thereof;

(c) the efforts being made by the gov- 
MnmdntfofdliotfnontolthosodwoBng units

by providing basic facities there; and

(d) the detals of the efforts made in this 
connection during the last two years?

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN
DEVELOPMENT(SHRI ARUNACHA- 
LAM): (a) and (b). Only 1905 dwelling units 
constructed by DDA are at present not being 
allotted due to no-availability of electricity 
and water. Zone-wise details of these dwell­
ing unis are indicated as Statement

(c) and (d). Them DDA is in constant 
tozch with the concerned local agencies for 
maidng avaiablethe required basicfacililies 
so as to expedite the allotments.
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Itenovatlon of Vigyan Bhawan

[Er^fe/i]

1020. SHRICHETANP.S. 
CHAUHAN: 

SHRIMATIBHAVANA 
CHIKHLIDA:

Wifi the minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the renovation work at 
Vigyan Bhavan, New Delhi, has sirtce been 
commenced;

(b) if so, the amount likely to be spent 
thereon;

(c) the time by which the renovation 
work will be completed;

(d) the names of the firms entrusted with 
the renovat'on work;

(e) whether the firm has t>een selected 
on minimum cost basis;

(f) if not the criteria foltowed in selectnn 
of the above firm?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): Yes, Sir.

(b) the sanctnn has been acoorded for 
Rs. 12.02 Crores. The cost is Ihely to be 
revised as per the concept scheme being 
finalised.

(c) ft is expected that the work will be 
completed by the end of April 1993.

(d)FbOowing two Consultants have been 
appointed

1 ) M/s R«ya Aederi consultants (P) 
hd.

2 ) M/s Struct wen Designs and Con­
sultants Pvt. Ltd.

(e) and (f). For the type of remvation 
work eiwisag^ it is txrt possible to deter­
mine the minimum cost as it depends on 
many factors like proposals given by various 
agencies, their expertise in taking up of 
similar works, etc. The Architectural consul­
tancy for renovatnn work of Vigyan Bhavan 
has been entrusted to a Consultancy firm. 
Open competitive offers were called and the 
work was awarded after deliberatbn and 
careful secrutiny by a Committee.

Hbidustan cables Ltd.

1021. SHRI CRETAN P.S.
CHAUHAN:

KUMATI DIPIKA CHIKHLIA:

Wilt the PRIME MINISTER be pleased 
testate:

(a) whether the Hindustan Cables Ltd. 
have received backthefoam Insulated cables 
exported to Singapore;

(b) whether the government have con­
duct^ an enquiry into the matter; and

(c) K so, the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): <a) Entire quantity of Cables 
not found acceptable by Singapore Telecom 
Authority has been received back by Hin­
dustan Cables Limited.

(b) No, Sir.

(c) Does not arise in view of (b) above.

Ciaarance of foreign Investnwnt 
propouls

102Z P.S.SHRI CHETAN 
CHAUHAN 

SHRIMATI BHAVANA 
CHIKHLIA;

SHRI SRIBALLAV PANI- 
GRAHI:

Wil the PRIME MINISTER be piMSWl 
to state:
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(a) the details of the major foreign in­
vestment proposals cleared by the Union 
government during September. - October, 
1991;

(b) the yearly net foreign exchange in­
flow involved in each of these proposals; and

(c) the names of the industrial sectors in 
which the Government have decided to 
encourage foreign investment?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN): (a) and (b). Particulars of Foreign 
Collaboration approvals viz, name of the 
Indian company, name of foreign collabora­
tion, item of manufacture and nature of for­
eign collaboration, are published on a monthly 
basis by the Indian Investment Centre as a 
supplement to its monthly News Letter. 
Copies of this publication are sent regularly 
to the Parliament Library.

Since the announcement of the new 
Industrial Policy, over 250 foreign collabora­
tion proposals have been approved upto the 
end of October, 1991. Of these, over 60 
proposals envisage direct foreign invest­
ment of about Rs. 170 crores in diverse 
industrial sectors tike Industrial Machinery, 
Electrical equipments. Medical instruments. 
Chemicals, Food Processing Industries etc.

(c) Annex, ill of the Statement on Irulus- 
trial Policy, tabled in both Houses of Parlia­
ment on July 24,1991, lists the high-priority 
industries in which Gk>vemment encourages 
foreign investment.

ITranslatfonJ

Working Group on Rural development 
Scheniee

1024. SHRI RAM SARAM STSN 
YADAV: WUI the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether the Planning Commission 
has appointed any working group for the 
implementation of vark)us suggestkms in 
regard to Rural development schemes; and

(b) if so, the details of the suggestk>ns 
made by the woricing group in regard to the 
various rural devebpment schemes?

MINISTEROFSTATE FOR PLANNING 
AND PROGRAMME IMPLEMENTATION 
(SHRI H.R. BHARDWAJ); (a) Planning 
Commission has not appointed any Woridng 
Group for the implementatbn of varbus 
suggestkms in regard to Rural Devebpment 
schemes.

(b) Does not arise.

[b /V&AJ

Pmslon Structure

1025. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to stale:

(a) wtietherthe Giovemmeat propose to 
make improvements in the present pension 
structure in respect of Central Government 
employees:

(b) if so, the details thereof; and

(c) If not, the reasons therefor?

THE MINITER OF STATE IN THE 
MINISTRY OF PEFISONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMAT| 
MARGARET ALVA: (a) No. Sir.

(b) Does not arise.

(c) The Pension Stmcture of Central 
Government employees was recently sub­
jected to an indepth examination by the 
Fourth Central Pay Commission and all Its 
major reoommendaUons have already been 
•ooepted and implemented.
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OOMn DWSlopillMIt

10e& SHRI ANNA J06HI: W l tlw 
PRIME MINISTER b«pl«aMtotM»:

(a) whslhar thara is any proposal to 
•volva soma spadal Ooaan Davalopmant 
PreQiammas wUh spadal rateianoa to Nod* 
ulas;

(b) if so, tha dataito tiwraof;

(e)whatharitisprapo8adtooovarhighar 
tasaaich and davalopmant in daap saa 
fishing technology; and

(d) if so. tha details tharaof?

THE MINISTER OF STATE IN THE 
MMiSTRYOFPERSONALPUBUCGREV- 
ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir. India has 
acontinuing programmatodavalopthamina 
site in tha Cantrailndian Ocaari (about 1600 
km south of Cape Comorin) allocatad to it by 
tha intefnationa) Seabed Authority, wfth 
axdusiva mining rights.

(b) Tha oommardal value of the deep 
nodiilds in thair lowcoiv^ntra-

tbn but stratagicany impoitant oonlanls of 
coppar.Nickei and Coball, in addition to 
manganese. Tha nodule utilization pn>- 
giamma tharafora consisis of 3 separata but 
inter!nked technological compon^a) da* 
tafled exploraibn of the mine sia lying al a 
depth of Sion belowthe surface, (b)dewsiop> 
ment of a deep seabed mining aystam to 
bfkig these nodules to tha surfaoa and (c) 
iM¥Mopni6fii Of 0081 viiociivv fnwwiufQcw 
processes and plants to extras! mentals 
from tha nodules.

(c) No. Sir.

(d)OoMnotarisa.

farOavatopmantef

1027. SHRI ANNA JOSHI: W l tha 
Mlnisiar of URBAN DEVELOPMENT be 
pleased to atala:

(a) whether thara is any proposal to
Dsvstopmsnt 

for Puna and

(b)ifao.thadetaibtheraof?

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No Sir.

(b) Question does not arise.

Food ftooeaaing UnHa of Multlna> 
tlonal fdreign Compenlea

1028. SHRIMATI VASUNOHARA 
RAJE: W l tha Mnistar of FOOD PROC- 
ESSMO INDUSTRIES be pleased to state:

(a) the names of the multinational for- 
aij^ companies who have set up food proc­
essing units in the country;

(b) whether some foreign investment 
propoeals have been cleared by tha Govern-

(c) I  ao. the details thereof; and

(d) how far these foreign companies 
have been able to generate employment in 
Indta?

THE M»4ISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSINQ IN- 
DUSTRIES(SHRIGIRK)HARGOMANGO):
(a) Thera Is no accepted definition of mulU* 
national company. However, for practical 
pmpoaaa. aoompany having more than40% 
gfnon res identintera it (popularly known as 
FERA osmoanifl w u teino iw lsd is  ft



216 VMamAimw&n AaRAHAYANA6. 1913(S4M4) HMnMMmwa 2M

ihmUmHomI ooRipMy. Two ooinpMiM, |yV 
s HM utlm  Lm w  Ud^ Bombiy and IV  
•Hindustan Gum and Chwnicalt, BMwani 
havt foraiBn aqulir ef inor* than 40% and 
wKm •ngagM m kjuu prucwseig as psr iiw

(b)and(c).TIw|mpoaalollyVk.Kalloga 
oonipany of USA tor aitablishing a namr 
undwtaking willi 51% lora^ aqul̂  and 
ieniENiwig wiuiiy 10 uv onsrva 10 iiNXan 
pulile, ha* baan daarad by tha Rasarwa 

KBank of India undar automatic appiawai 
adwma undar tha naw Industrial Policy.

(d) Tha information is baing colactad 
and will ba laid on tha Tabia of the Housa.

In BfftM hf

1029. SHRIMATI VASUNDHARA 
' RAJE:WiathaPEIMEIy|INISTERbaplaasad 
toatata:

(a) whaihar thaia haa baan a ahortfal in 
tha pRxhidion of tartlizari during tha our* 
rant finandai yaan

(b) I  aa tha axtant of dacHna in tha 
piodiM ^ of faftttcan both Nitrogan and 
Phoaphala togathar wfth tha raaaona fortha
flMfifiA* and

(e) tha slaps takan to impiova tha par* 
fcirmanca of tha fartKzar units which am 
taHng short of production taigats?

THE MMISTIR OF STATl IN THE 
MINISTRY OF CHEMICALS AND 
FERnUZERS(DR. CH»ITA MOHAN):(a) 
and (b). Tha targato and actual production of 
fartilzara. in farms of nutriants, during tha 
currant financial yaw 1091-02 (April-Oelo- 
bar.1M1)isgivanbak>w:•

(OOOMT)

Taigat Actual Shortfall as 
Compared to target

NttfOQttfl 412ai 40424! 77.6

---- •- —nnoipiieiw 1575.0 1541.6 33.4

whan ooniparad wlh tha 
production during tha oonaapondhig pariod 
of 1990-91. thaia hasbaanapoaUva growth 
of 1.3. par oani in tha oasa of NUrogan and
14.4 par oant In tha casa of Phosphata 
pioauciion.

Tha mijor raasona for tha maiginal 
ahortfal viSHKVisthataigal in tha production 

*of lattHiorB during tha ourrant yaars aro 
giwanbalow:*

0) Non avalahWyofnatutalgaalnal
eW 9eF%W »ieiinelZelS pw *  irem
9thtBl9thSaplambar;1991 duato

m

(Kr)

ONGCOfncar.strika.

Ona atiaam of Hazira planl of 
KRIBHOO ramainad undar com* 
pMa shutdown from 26th Saptam- 
barto20lh0ciobar. 1991 duatoa 
lira aoddanL

Fakva of crttteal aquipmant ki al 
tha thraa straams of Uraa plant of 
RCFalThaL

Equlpmantproblam inalthaplanis 
of PO Md NFC. SFC Kota, ICI 
Kanpur. Oochh I •  H of FACT,
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Trombay of RCF.ZACGoa.GNFC 
Bharuch and IGFCC J^shpur.

(v) Powar problsm in FACT Udyoga- 
mandal NLC NsyveN-CFL - Vizag. 
IFFCO • Kandia ICi • Kanpur, PPL 
- Paradeep and all tha ^ants of 
RCF

(vi) Labour problem In HLL - Haldia 
and IGFCC-Jagdishpur.

(vli) Other problems-Raw water short­
age in Namrup-lll of HFC and Thai 
plant of RCF.

(c) The following steps have been/are 
being taken to improve the performance of 
the fertilizer units which are falling short of 
production targets;-

(0 Impiovlng capadty utilsalion by 
replacement renewdi of preUmn- 
atie equipments;

(ii) Constant monitoring by preventive 
and predictive maintenance;

On) Revamping modernisation of the 
plant;

(iv) Assistance by the Government to 
the manufacturing units in obtain­
ing the raw materials; and

(v) Periodical review of the perform­
ance of the put>lic and co-operative 
sector units by the Govemment 
with a view to giving suitable direc­
tions. wherever required, for im- 
pitiving tfieir performance.
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Sick IMcro CMTwnt Ptents In Madhyi 
PradMh

1031. SHRIMATISUMITRA MAHAJAN: 
Win the PRIME MINISTER be pleased to 
state:

(a) the total number of sick mini-micro 
and macrooement plants in Madhya Pradesh;

(b) whether the government of Madhya 
Pradesh has written to the Union govem- 
ment in this regard;and

(c) if so, whether the Government pro­
pose to provide assistance to the govern­
ment of Madhya Pradesh for making these 
sick industrial units economicatly viable?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) It has been reported by the 
Board for Industrial and Financial Recon- 
structnn that only one cement company of 
Madhya Pradesh viz. M/s. Abhishek Cement 
Limited is registered as a sick industrial 
company with them under the Skdt Industrial 
Companies (Special Provistons) Act (SICA).

(b) No. Sir.

(c) In view of (a) and (b) the question 
does not arise.

Ctoaed Industries in Madhya 
Pradesh

103Z SHRIMATI SUMITRA MAHAJAN: 
Witt the PRIME MINISTER be pleased to 
state;

(a) the names of small, medium and 
large industries ck>sed during last three years 
in Uadhya Pradesh;

(b) the amount of capital invested by

financial institulkMis in the above mentioned 
industries; and

(c) the steps proposed to be taken for 
getting these industries rsopened?

THE MmiSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN): (a) to (c). Data on sick industrial 
units assisted by the banks in the country are 
compiled by the Reserve Bank of India. As 
per the latest data avalable, there were 30 
Non-SSI sick/weak units which were ctosed 
in the State of Madhya Pradesh as at the end 
of September, 1989. the amount outstand­
ing against them as at the end of epiember, 
1989 was Rs. 41.06 crates. Similar inf roma- 
t»n with regard to SSI units is not maintmed 
centrally. For revival of sick industrial units 
Government have taken a number of steps 
as indicated in tlw Statement.

STATEMENT

St0pstaJ»nbylh0Govwrtnm)tof India 
for Uwnvini of sidk industrial u t^

(i) the government have enacted a 
comprehensive legislatkm namely, The Sick 
Industrial Companies (Special Provisnns) 
Act, 1985'. A quasi-judidal body designated 
as niie Board for Industrial and rinancial 
Rconstmctkm (BIFR) * has been sat up 
under the Act to deal with the problems of the 
sick industrial companies in an effective 
manner, which has become operatnnal with 
effect from the 15th May. 1987.

(ii) The Reserve Bank of India have 
issued guidelines to the banks for strength­
ening the monitoring systems and for anest- 
ing industrial sickness at the incipient stage 
so that conrective measures are taken in 
time.

(iii) The banks also been directed 
by the Reserve Bank of India to fonnulate 
rehabilitatbn packigM tor the revM of
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potonlially viable units. The banks and finan­
cial institutions evolve rehabilitation pack-

I for the revr/al of sick units.

(iv) Reserve Bank of India have also 
issued guMelines separately to the banks 
indicating parameters within which banks 
ooukJ grant reliefs and ooncessnns for reha- 
biKtatbn of potentially viable sk:k units with­
out reference to RBI both in the large and 
small scale sector.

(V) Gk>vernment of India introduced a 
Margin Money Scheme with a view to sup­
plementing the efforts of the State Govem- 
ments in reducing the incidence of sk:kness 
in the small scale sector. Under the liberal­
ised scheme the maximum amount of assis­
tance per unit available to sick small scale 
units for rehabilitation has t>een increased 
from Rs. 20.000/- to Rs. 50.000/-

(vi) An Excise Relief Scheme for weak 
units has also been announced. The scheme 
would apply to any unit in whk:h 50% or\ 
more of the maximum net worth in any of the 
prevnus five accounting years has been 
eroded by accumulated bsses. The unit 
shouki have a rehabilitatbn. modemisation 
or diversifcatbn package approved by a 
designated financial institution.The eligible 
unit wouki be entitled to an interest free ban. 
with a grace period of 3 years and repayable 
over seven years, amounting to 50% of its 
actual excise payments for three years 
subsequent to the approval of the scheme. 
The total amount given by way of such 
-Excise Loans' will not exceed 25% of the 
overall cost of rehabilitation/Modernisatbn / 
diversHbatbn.

(vii) A Small Industries Devebpment 
Bank of India (SIDBI) has been establish  ̂
in April, 1990 to functbn as an Apex bBank 
for tby and small scale industries. The paki 
up capital of this bank is Rs. 250 crores.

8 K)BI has been organising rehabilita-

tbn meets b different state to help primary 
bnding bstitutbns (PLIs) and promoters in 
drawing up mutually acceptable rehabilita­
tion packages for potentially viable sbk SSI 
units. During 1990-91. 23 meets were or­
ganised at 14 centres where cases of over 
250 units were discussed. The response 
from the PLIs and borrowers to such meets 
has been encouraging.

A separate Refinance Scheme for 
Rehabilltatbn (RSR) is being operated by 
SIDBI for revival of potentially viable sbk SSI 
units.

KhadI and Village Industries Commis- 
abn In Uttar Pradesh

1033. SHRl SHIV SHARAN VERMA: 
Will the PRIME MINISTER be phased to 
state;

(a) whether the government have for­
mulated any devebpment scheme for Khadi 
and Village In^strbs Commissbn in Uttar 
Pradesh;

(b) whether the Government have pro- 
vbed any financial assistance for the func­
tioning of Khadi and village industrbs b 
Uttar Pradesh; and

(c) if so. the details therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) The Govemment gives funds 
to Khadi and Village Industries Commissbn 
(KVIC) to promote khadi and village indus­
trbs under its purview. The KVI is actively 
engaged in the devebpment of KVI pro­
grammes in Uttar Pradesh through Uttar 
Pradesh State Khadi and Village Industries 
Board, registered institutior)s arid coopera­
tives directly abed by KVIC as also KVKTs 
Departmental Units.
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(b) wd (c). KVIC disbuisad ttw follow- nwniatton of Khadi and VHIago kidustrios
ing funds in Uttar Pradesh State for knpto- Progratnmes during 1989-90 and 1990-91.

RsJnbkha

1989-90 1990-91

Qnrtt Loan Grant Loan

Khadi 147Z88 472.09 1731.88 417.90

V.l. 154.93 1491.76 47.92 1611.52

Total: 1627.81 1963.85 1779.80 2029.42

Canlral Public Saetor Undartakins* hi 
Uttar Pradash

1034.SHRISHIVSHAfMNVB«llA:Will 
tha PRIME MINISTER be pleased to stale:

(a)whetherthe Union Oovwnment have 
identified those central pul^ sector under­
takings of Uttar pradesh vujjiase woildng has 
not been satisfadoiy d u ^  the last two 
years; and

(b) the masons for wttich those are not 
functioning satisfactorily and th« stop* taken 
by tha Government for improving their work­
ing capacity?

THE MNISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(SHRI P.K. 
THUNGON): (a) Twelve out of seventeen 
Central Pub8e Sector Enterprises having 
their registered ofHoes in the State of U.P. 
have incurred tosses during the last two 
years, La. 198940 and 198849 uplo period 
only the iitfonnalions is avaUable.

a continuous process. Enterprise specific 
remedial action is taken by the Government 
and tha concerned eiMeri^. Some of the 
measures taken are modernisation and 
rehabilitation plans, financial, managerial and 
organisattonal restructuring, change in prod- 
uct-mix energy conservatton, technological 
upgradatton, signing of MOU with the gov­
ernment, etc.

Fly Aah eonaaralon Plante by Delhi 
development Authority

1035. SHRi SHIV SHARAN VERMA: 
WiHtha Mlnisterof URBAN DEVELOPMENT 
be pleased to refer to the reply given on 26 
August. 1991 to the USQ No. 4413 and

(a) whether all the required intermatton 
regarding F|y Ash ConverstonPlanteby Delhi 
Devekipment Authority has since been col­
lected and

(b) if so, the details thereof?

(b) The reasons attributaUa to lossas 
by pubKe sector enterprises are escalation 
in import cost, low capacily utisatkm, out­
dated plants ^  machlnarias, ahortaga of 
poMMT, Mcati manpoMWf,dafflandvaitaflons 
ate. Improving aiortilngcftfteaBteipilsaa la

THE MINISTIR OF STATE FOR 
URABANOEVELOPMENT(SHRIM.ARUN- 
ACHAUUyi):(«)YaaSir.
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R^jGhat afterthe proposal is ctoarad by the 
Mfaiistiy of Environment and Forests from 
environmental angle.

lEngSam

Houm  Constructed In Uttar Pradesh 
Under Indira Awas Yojana and E.W.S. 

Scheme

1036. SHRi SUBASH CHANDRA 
NAYAK: Will the PRIME MINISTER be 
pleased to state:

(a) the total snumber of house State- 
wise constructed under Indira Awas Yojana 
and Economically Wealter Section Scheme 
respectively intheyear 1990-91 and 1991- 
92 (till date);

(b) the total amount spent lor the con­
struction of these houses. State-wise;

(c) the total number of houses. State- 
wise proposed to be constructed under both 
categories during the year 1991-92;

(d) whetherthe Union Govemmertt have 
received complaints about misappropriation 
of funds allocated for construction of these 
houses; and

(e) if so. the action taken thereon?

THE MINISATER OF STATE IN THE 
MINISTRY OF RURAL DEVL0PH4ENT 
(SHRI G. VENKAT SWAMY): (a) The total 
nutiiber ot houses reported to have been 
construc(edtidateduring1990-9t and1991- 
92, State-wise under Indira Aviras Yĉ ana 
(lAY and fomomically Weaker Sectkin 
(E.W.S) Scheme ((under 2 0  Point Pro­
gramme) is given in the attached Statement 
-I

(b) The total amount spent during 1990- 
91 and 1991-92 under Indira Awas Yojana, 
State-wise is given in the attached state- 
ment-ll. However, as Economically 7 Veaker 
Sectkm Scheme is a k)an-cum-sut>skiy 
scheme in the State sector, the amount 
spent for the construction of these houses is 
not being monitored by the Central Govern­
ment

(c) The targets fixed, State-wiseforthe 
constnjctton of houses under both catego­
ries during the year 1991-92 is given in the 
attached Statement III

(d) and (e). No specific complaint has 
been received by the Union Government 
about misappropriation of funds aBocated 
for construction of these houses.

STATEMENT-1

Houses constpJctBd under LAY. and Economtatty Weaker Section Scheme during 
1990-91 and 1991-92.

1990-91 
House oofltraded

(Nos)

1991-92' 
Houses constructed

(Nos)

S im . SM»y(/r JAY EWS MY EWS

6142 soao 889 4880

i i m NR Ni
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1990-91 
Housb conttBCtoflf

1991-92‘

(Nos) (Nos)

SLNo. Stat»AJT lAY EWS lAY EWS

3. Assam 2299 1298 164 153

4. Bihar 10480 427 NR 0

S. Goa 51 160 19 0

6 . Gujarat 4736 1407 2501 564

7. Haiyana 859 729 66 1 2 0

8 . Himachai Practosh 435 30 7 0

9. Jammu & Kashmir 273 240 36 0

1 0 Karnataka 11341 3607 1468 948

1 1 . Kerala 8724 4865 981 1152

1 2 . MahdyaPradosh 18790 3713 22847 1454

13. Maharashtra 9730 6r i2 NR 63

14. iylanipur 170 0 17 0

15. Maghalaya2 1 0 0 18 19

16. Mizoram 1264 N|i 79 0

17 Nagaland 649 Nl NRO

18. Orissa 9041 1544 4440 190

19. P u r^ 934 10 0 147 45

2 0 Rfjasthan 2028 2708 5417 129

2 1 . SMdm 58 0 HL 0

2 2 . TamiNadu 47260 14420 23 9735

23. Tiipura 491 193. 44 14
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1990-91 
Hous0 oontnclBd

(Nos)

1991-92* 
Houata constructed

(Nos)

SLNo. StataAJT lAY EWS lAY EWS

24. Uttar Pradesh 25300 19088 2230 11827

25. WestBwigal 9421 130 1031 0

26. A&N Islands 13 40 NR NI

27. Chandigarh NR 8290 NR Ni

28. DftNHaveR 53 NI 32 Ni

29. Daman &Diu 1 0 NI 17 NI

30. Delhi NR 0 NH. NIL

31. Lakhadweep NR NI NIL NI

32. Pondicherry 40 NI NR NI

ALL INDIA 170805 74281 43073 31293

N.R.- Not Reported.

* • Provisional.

Ni -Not in operation.

STATEMENT I

ExponMun ktcumd under Indira Awas Yojana during 1990-91 and 1991-92

SLNo. StiMUT

ExpendHurs (Rs. in lakhs)

1990-91 1991-92

1. ANDHRA PRADESH

2. • Arunachal Pradesh

3. Assam

964.62

0\38

223.86

50.92

0.00

50.58
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SLfto. StataAJT

Expandkun (Rs. bi lakhs) 

1990-91 1991-92

4. Bihar NR 0 .0 0

5. Goa 2.64 1.41

6 . Gujarat 567.10 424.40

7. Haryana 114.96 5.96

8 . Himachal Pradesh 57.69 1 .6 6

9. Jammu & Kashmir 24.53 4.42

1 0 . Karnataka 946.21 120.60

1 1 . Kerala 472.24 44.05

1 2 . Madhya Pradesh 2043.13 713.47

13. Maharashtra 1313.51 0 .0 0

14. Manipur 21.60 0,60

15. Meghalaya 16.61 1.16

16. Mizoram 114.17 10.61

17. Nagaland 94.10 0 .0 0

16. Orissa 1177.99 406.66

19. Punjab 111.95 23.60

2 0 . Rajasthan 176.06 269.57

2 1 . SM(im 3.20 0 .0 0

2 2 . Tama Nadu 6687.60 1.76

23. Tripura 57.71 4J8

24. Uttar PradMh 2556.43 232J0

2S. WMtBMigal 993.11 208J7
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ExpendHure (Rs. kt lakhs)

SLNo. Stŝ eAJT 1990-91 1991-92

26. A&N islands 1.51 0 .0 0

27. Chandigarh 0 .0 0 0 .0 0

28. D&NHaveU 6 .2 0 2.26

29. Daman & Diu 0.34 0.32

30. Delhi 0 .0 0 0 .0 0

31. Lakshadweep 0 .0 0 0 .0 0

32. Pondicherry 9.43 3.29

Total 18795.28 2583.91

NR- Not Reported

Provisional.

Statement-ni

Targsts fixad urxtor Indira Awaas Yojana & Eoonomically Weaker Section scheme 
during 1991-92.

SL No. StateAJT LAY (Nos.) 
(Nos.)

EWS Scheme

1 . Andhra Pradesh 7913 35000

2 . Arunachai Pradesh 289 Nl

3. Assam 1119 2076

4. Bihar 16346 660

S. Goa 1 0 1 0 0

6 . Gujarat 4661 1 2 0 0

7. Haiyana 941 500

8 . Himachal Pradesh 351 50
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SLNo. StotaAJT UY(Noa.)
(Nos.)

EWSScham*

9. Jammu A Kashmir 205 900

1 0 . Karnataka 5443 4000

1 1 . Kaiala 1733 12554

1 2 . Madhya PradMh 18268 4000

13. Maharashtra /851 6800

14. Manpur 59 300

IS. Meghalaya 450 142

16. Migoram 228 1 2 0

17. Nagaland 392 Nl

18. Orissa 9110 1500

19. Punjab 1287 1 0 0

2 0 . Rajasthan 7347 1500

2 1 . SNdm 52 40

2 2 . TamNNadu 7222 12558

23. Tripura 286 160

24. Uttar PradMh 18914 18000

25. WastBmgal 11594 295

28. AANWands 18 30

27. Chandigarh 5 Nl

28. DadnANiVarHavaK 81 Nl

29. Daman ADki 8 Nl

30. IMM 7fl •300
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SL No. StatcAJT LAY (Nos.) 
(Nos.)

EWS Scheme

31. LakshadwMp 16 Nl

32. Pondidwny 48 Nl

Total: 1 2 2 1 0 0 110885

NF^Not Raported. 
*_Piovisional.

SM kig of Rico in Opwi Mwtot by F a

1037. SHRI P.M. SAYEED: WiM th« 
Ministor of FOOD bo ploasMl to state:

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a)Yes.Slr.

(a) whather lha Govammsnt hava par- 
mitted the Food Corporation of India to sail 
rica in the open tnarkal during the recent 
festival season; and

(b) so, the result thereof and the price 
thereof?

(b)The orders for sale of tide in the open 
market were issued on 24th October .1991. 
As available formation with FCI a quainty 
of about 1 0 ,0 0 0 MT has so far been sold. The 
sale is in progress. The sale price for differ­
ent centres is given in the attached state­
ment

STATEKENT

Statanwnt Showing th0Cefar9sandth»sahPricao(Ric9to bo Sold in the OponMatk»t

Centra Safe m e* (Rato Per 019

Common Fina 
Fb. As.

SifMrffina
Rs.

Bombay 400A- 420/- 430/-

Pune 400/- 420^ 430^

Nagpur 400  ̂ 420^ 430^

Ahmadited 380A 400^ 410^

Bhoptf 410/- 420^ 440^

DeM 420^ 450^ 470h

KMpur 400^ 420h 440/-
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Centra Sale Price (Rate Per Oil)

Common
Rs.

Fine Superfine
Rs. Rs.

Lucknow 400/- 420/- 440/-

Varanasi 400/- 420/- 440/

Jammu 420/- 450/- 470/-

Madras 380/- 400/- 410/-

Coimbatore 380/- 400/- 410/-

Madurai 380/- 400/- 410/-

Hyderabad 410/- 430/- 440/-

Vizag 410/- 430/- 440/-

Bangalore 390/- 410/- 420/-

Cochin 420/- 450/- 470/-

Patna 390/- 420/- 430/-

West Bengal 
(excluding statutory 
rationing area)

390/- 410/- 430/-

Bhubaneswar 420/- 440/- 450/-

Guwahati 410 430/- 450/-

Impact of New Industrial Polictes

1038. SHRI P.M. SAYEED: Will tha 
PRIME MINISTER be pleased to state:

(a)the imapctof the new Industiial Policy 
in terms of response received by the Gov­
ernment from the industrialists in all the 
States in general and the Union Territory of 
Delhi in particular;

(b) whether the abolition of licence for­
malities has increased the setting up of new 
induslrial units and H so, to what extent; and

(c) the effect of new industrial policy on 
external sector of Indian economy?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Since announcement 
of the new Industrial Policy Package on 24th 
July, 1991, 2077 Industrial Entrepreneur 
Memoranda have been filed by the entrepre­
neurs wHh the Secretariat for Industrial 
Approval upto 31st October, 1991, out of 
which 8  are (or Union Terriotry of DettiL
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A tsad time of around three years is 
needed for the fruition of any investment in 
the industrial sector. Therefore it is too early 
to indicate the actual imf»ct of the new 
industrial Policy in terms of new units.

(c) During August to October, 1991,194 for­
eign technlogy agreements have t>een ap­
proved.

WIndbtg up of DIractorate-General of
Technical dwrelopment (DGTD)

1039.SHRI P.M. SAYEED: Wilt the 
PRIME MINISTER tie pleased to state:

(a) whether the Government are con­
templating the winding up of the Directorate- 
General of Technical Development (DGTD);

(b) if so, the details of the scheme;

(c) the number of staff memt>ers likely to 
be rendered jobless; and

(d) the scheme of government to absorb 
them?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN) (a) to (d). The Government has 
talten major Trade and Industrial Policy 
decisions which have led to new perceptions 
about the role and functions of several Min­
istries/Departments/Organisations. Conse­
quently, it may be necessary to restructure 
several of these, including the Directorate 
General of Technical Development, in the 
light of the fresh perceptions. Government 
have not taiten any final decisbn in this 
regard.

Filling up of Backlog of Reaerved Post* 
lo rS C a^a

1040. SHRIMUKUL BALKRISHNA 
WASNIK:

SHRI SIMON MARANDI:

Win the PRIME MINISTER be pleased 
to state:

(a) whether in the Conference of Chief 
Ministers held in the first week of Octotwr, 
1991 it was deckJed to fill in the backk>g of 
resented posts for SCs and STs in the 
Government servces by March 31,1992;

(b) the number of posts filled up and the 
number of posts resen/ed for Scheduled 
Castes and Scheduled Tribes Lying vacant 
in different Group in the servk^s of the Unnn 
Government as on Octotier 31,1992; and

(c) the initiative taken by the Govern­
ment to fill up the reserved vacant posts?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) It was deckled in 
the Conference of Chief Ministers that un­
filled quotas of appointment to the reserved 
Scheduled Caste & Scheduled Tribes posts 
shouM be complected at the earliest, and in 
any case latest by the 31 st of March, 1992.

(b) According to the figures maintained 
by this Ministry, the numbers of Scheduled 
castes/Scheduled Tribes empkiyees in the 
Central Government as on 1.1.90 are as 
foltows:

Group A 

Groups 

Group C

SC

5331

10497

336880

ST

1593

107103
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(c) A Special Recruitment Drive has 
been undertaken to fill up the backbg of 
reservations for Scheduled Castes and 
Scheduled Tribes as on 31-3-91 in Minis- 
tries/Departnfients of the Central government.

Allocation of Rnancial Resources 
to Gram panchayats

1041. SHRISUDHIR SAWANT: Will the 
PRIME MINISTER be pleased to be state:

(a) whether the government propose to 
make statutory provisions for allocating fi­
nancial resources to Gram Panchayats;

(b) if so. the details thereof; and

Rojgar Yojana have become impractical; 
and

(c) If so, the steps taken or proposed to 
be taken for allocating funds for the projects 
as per the cost of material in a partbular 
area?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL
DEVELOPMENT(SHRI G. VENKAT 
SWAMY): (a) Funds under Jawahar Rozgar 
Yojana (JRY) are allocated to states/UTs on 
the basis of proportion of rural poor in a 
State/UT to the total rural poor in the country 
and not projectwise in terms of labour and 
material.

(c) the steps proposed to be taken to 
strengthen the financial and executive pow­
ers of the Gram Panchayats?

MINISTER OF STATE IN THE MINIS­
TRY OF RURAL DEVELOPMENT (SHRI G. 
VENKAT SWAMY): (a) Yes. Sir.

(b) and (c). The necessary provisbns 
for AIk>catk>n of Fmancial Resources to Gram 
Panchayats and for strengthening the finan­
cial and executive powers of the Gram 
Penchants are included in the Constitution 
(Seventy-Second Amendment) Bill 1991 
introduced in the Lok sabha.

norms for Allocatk>n of Funds 
Under J.R.Y. in Terms if Ubour and 

material

1042.SHRISUDHIRSAWANT:Willthe 
PRIME MINISTER be pleased to state:

(a) the norms folbwed to allocate funds 
for projects underthe Jawahar F ĵgar Yojana 
in terms of labour and material;

(b) whether the Government are aware 
that due to high material cost in hilly and 
ba^ward areas, projects under Jawahar

(b) and (c). As the primary objective of 
JRY is empbyment generation, it has been 
laid down in the guidelines that not less than 
60% of the funds under the Yojana shall be 
spent on the wages of unskilled workers.

The secondary objective of the JRY is to 
strive for creatk>n of sustained employment 
by strengthening rural economk; infrastruc­
ture and also assets in favour of rural poor for 
their direct and continuing benefits. Accord­
ing to the gukielines, all rural works which 
result in creation of durably productive 
community assets can be taken up underthe 
Yojana. Durable community assets whteh 
are productive, include works like.social 
forestry soil and water conservatbn works, 
water harvesting structures, minor irrigatk>n 
works, such as constructk>n of community 
irrigation wells,, constructbn. improvement 
and deepening of intermediary and main 
drains and field channels, fkx>d protection 
and drainage works constructk>nAenovatk>n 
of village tanks, land improvements,etc. 
These are highly labour-intensive activities. 
The percentage share of material compo­
nent in such works, is much less than the 
permissible 40 per cent. If. however, the 
implementing authority decides to take up 
woiks having share of material component
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more than 40 per cent, they can still imple- 
ment such works provided the mix of works 
taken up results in the overall expenditure on 
wage-component being not less than 60 per 
cent. The material component can also be 
substantially brought down by use of local 
fnaterials which the JRYguideline prescribe.

In additbn, the gukJelines also permit 
the use of funds from other Government and 
non-Government sources to meet the addi­
tional cost of material in case it becomes 
absolutely necessary to take up works in 
whk:h the expenditure on materia! compo- 
nent is more than 40 per cent.

Mobile Vans for Public Distribution in 
Hilly and backward areas of Maharash­

tra

1043. SHRISUDHIR SAWANT: Willthe 
PRIME MINISTER be pleased to state:

(a) whether the concept of mobile vans 
for Pubic Distribution System in the Hilly and 
backward areas of Maharashtra has been 
implemented; if so. the details thereof;

(b) whether the Government propose to 
consider altocating Mobile Vans to women/ 
backward community co-operative societies 
for establishing Mobile Fair Price Shops;

(c) whether all necessary items are 
proposed to be made availablethrough these 
Fair Shops considering the high cost of the 
same in Hilly and backward areas; and

(d) if not. the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRy OF CIVIL SUPPLIES AND PUB­
LIC DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Government of Maharashtra 
has availed of a total financial assistance of 
Rs. 30.00 lakhs, during the years 1989-90

12 2 0 * 2 1  Jc:p»*rchaseof 1 2  mobile vans

under the Centrally Sponsored Scheme to 
be operated as mobile Fair Price Shops in 
hilly, rural and in-accessible areas. The 
assistance has been sanctioned on 75% 
loan and 25% subskiy basts.

(b) Theorganisatk>n through whk  ̂these 
vans are run/managed is decided by the 
State Government concerned.

(c) and (d): It is also for the State Gov­
ernment to decide whether any additbnal 
items apart from regular PDS items are to be 
distributed through the mobile fair price 
shops.

Taraget of Empk>yment in Bihar under 
National Rural Employment Programme

1044. SHRI RAM LAKHAN SINGH 
YADAV: Will the PRIME MINISTER to be 
pleased to states:

(a) the targets fixed under National Rural 
Employment Programme for provkJing 
empbyment in Bihar during last three years; 
and

(b) the details of achievements made in 
that directton?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G.VENKAT SWAMY): (a) and (b) 
National Rural Employment Programme 
(NREP) whk:h was t)eing implemented in all 
the Stales including that of Bihar, has been 
merged into a new programme krK)wn as 
Jawahar Rozgar Yojana (JRY) from the year
1989-90.

The enipby ment generatbn target f ixed 
and achieved in Bihar durir̂ g the last 3 years 
under NREP/JRY is as under:-
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Year Programme Empkjyment gen«tration 
(LAKH MANDAYS)

Target Achievements

1988-89 Natnnal Rural Employment 
Programme

416.00 432.22

1989-90 Jawahar Rozgar Yojana 944.19 907.31

1990-91 Jawahar Roqar Y (^ a 1125.86 1130.11

FoivlQn Pfopossls

1045. SHRIK.P. UNNIKRISHNAN: Win 
the PRIME MINISTER kMptoosed to state:

(a) the number of fcMeign collaborations 
appreved in 1985-86, 1986-87, 1987-88, 
1988-89,1989-90 and 1990-91;

(b) the foreign collaborations approved 
in Fashion garments, Knitivear. Synthetic 
hosieiy,.Shoes and Spoitsgoods, Perfumes, 
Toi^ries. Wines and Spirits, Soli drinks. 
Two-wheeiers and Cars, Sanitary ware in­
cluding fittings, Air<onditionlna, Biscuits. 
Chocolates and Confectionaries, Toothpaste 
and Brushes year-wise with detailso( manu­
facturer and Foreign colaborator and terms 
of approval;

(c) the number of such proposals which 
have been daarad, with dates when cleared;

(d) the number of these units which 
have gone into production and their present 
volume of production; and

(e) the present policy frame work of the 
Government in relatkm to non-prbrity sec­
tors?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Statistfeal informatbn dbout 
number of foreign coOaborattons approved 
is maintained calender year-wise. Number 
of foreign collaborations approved during 
the yean from 1986 to 1991 (upto October) 
is asunder*

rear No. offomliineoUtwa^pofppostastippmvad

1986

1987

1988

1989

1990

1991 (Mpto Oct)

957

853

926

605

500
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(b) and (c). Particulars of Foreign cot- 
laboration approvals viz. name of Indian 
Companies, name of foreign collaborators, 
kem of manufacture and nature of collabora­
tions. are pubiistv>d on a monthly basis by 
the Indian Investment Centre, New Delhi as 
a supplement to its Monthly News Letter. 
CopiM of these publieations are sent regu­
lar^ to the Parliament Ubrary. However, a 
statement indicating industiy-wise break up 
of Foreign Collaboration approvals given 
during the last 3 years is attached.

(d) The informatfnn in regard to the 
number of these units which have gone into 
production and then’ present volume of pro­
duction is not centrally maintained in this 
Ministry.

(e) The present policy framework of the 
Government In regard to high priority indus­
tries (Annex-Ill) and in respect of industries 
otherthan those in Annex-Ill isoutHned inthe 
Statement on Industrial Policy tabled in both 
Houses of ParKament on July 24.1991.

STATEMENT

List of Industry-wise break-up of Foreign CoBatxxation Cases Appmvad by the Govam- 
ment During Year horn 1988 to 1990

s. No. Name of the Industry 1988 1989 1990

1. Metalhirgkal Industries 27 30 26

2. Fuels 6 1 3

3. BoHers & Steam Generating 
Plants

2 11 7

4. Prime Mover (other than 
Elect Generators)

- 2 2

5. Electrical equipment 183 99 88

6. Telecommunication 23 37 69

7. Transportation 38 30 22

8. Industrial Machinery 141 59 75

9. Machine Tools 21 9 24

10. Agricultural Machineiy 3 3 -

11. Earth Moving Machinery 4 - -

12. Misc. Mechanical ft Engg. 
Industry

68 26 88

13. Commercial. Offices a 10 18 7
HotiM hold •QukNiMnt



S. No. Name of the Industry 1988 1989 1990

14. Medical & Surgical 18 6 5
Appliances

15. Industrial Instruments 43 35 38

16. Scientific Instruments 3 5

17. Mathematical Surveying 2 2
& Drawing Instruments

18. Fertilizers 2 4

19. Chemical (other than 96 66 66
Fertilizers)

20. Photographic Raw Film 2
& paper

21. Dyestuffs 1

22. Drug & Pharmaceuticals 10 12 2

23. Textiles (including those 8 6 10
dyes, printed or othenvise
processed)

24. Paper & Pulp including 7 7 7
paper products

25. Sugar 1

26. Fermentation Industries

27. Food Processing Industries 11 15 7

28. Vegetable OH &Vanaspati 2 5

29. Soap, Cosmetics & Toilet 3 1 2
preparations

30. Rubber Goods 11 34 10

31. Leather, Leather Goods 8 10 7
& Pickers

32. Glue & Gelatine
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S. No. Name of the Industry 1988 1989 1990

33. Glass 24 18 4

34. Ceramics 20 18 8

35. Cement & Gypsum Products 5 3 6

36. Timber Products 1 2 -

37. Defence Industries - - -

38. Cigarettes - - -

39. Consultancy 39 20 10

40. Misc. Industries 97 41 73

TOTAL 926 605 666

Production of Cars (c) the number of above cars and ve­
hicles sold in the four metropolitan cities and

1046. SHRI K.P. UNNIKRISHNAN: Will different States during the same period and
the PRIME MINISTER be pleased to state: price at which soid; and

(a) the month-wise production of Am­
bassador cars (petrol and diesel). Premier 
118-NE cars. Standard cars, Maruti cars and 
Gypsies (jeeps) and Mahindra jeeps (petrol 
and diesel) during the years 1989,1990 and 
till September 30.1991;

(b) the installed capacity for production 
and percentage of capacity utilisation in each

(d) the projected demand for passenger 
cars/jeeps till AD 2000?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN) (a) The production of cars and 
jeeps during the last three years has been as

Of the units; under;

{Production in Nos.)

YEAR AMBASSADOR PREMIER 
118 NE

MARUTI MAHINDRA
JEEP

STANDARD

1989 25859 7203 151061 33359 Nil

1990 22445 7987 116400 32779 Nil

1991 12332 7282 87886 13283 Nit

(upto Aug.) ,
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(b) Tlw installed capacity of production and pttrosntaga of eapaeily ulKaalion of ths unks 
Is as under

Installod Capacity %at
UtHbatton

1. M/s Hindustan Motors Ltd. 30.000 74JB%

2. M/s Premier Automobaes Ltd. 30,000 97.7%

3. M  ̂Maruti Udyog Ud. 130.000 101.4%

4. M/S Mahindra & Mahindra Ltd. 27,000 73.8%

5. M/s Standard Motors 3,500 Nil

(c) As there is no statutory control over 
the prices and distribution of carŝ eeps the 
infonnation regarding number of vehicles 
sold and the selling price is not being main­
tained.

(d)The projected demand fbrpassanger 
carŝ eeps liy 2000 AD is as under

1. Cars

2. Jeeps

4.50.000 nos.

1.20.000 nos.

Recovery of Undue ProfHs Charged for 
Drugs and Formulations

1047. SHRI K.P. UNNIKRISHNAN: Wil 
the PFUME MINISTER b« pleased to stale:

(a) wfiether the Supreme Court of India 
had. In Union of India Vs. Ĉ anamid (India) 
Umited' directed the Government of India to 
dispose of aN the Review Applications fiom 
manufacturers of pharmaceuticals and re­
cover undue profits charged for drugs and 
formulations;

(b) the psticulars of pharmaoewlieal 
manufactures who complied with the dirao' 
tiw and made d^wsHs In Drug Price EquiH- 
sation Account (DPEA) and the amount so

' dapoaked wilhdilea;

(c)the amount due from various compa­
nies as per judgement, with accumulated 
interest tin 30 SepL 1991;

(d) the steps taken to recover this 
amount;

(e) the reasons as to why penal provi­
sions of Essential Commodities Act were not 
invoked andfaHureof of dnjg manufacturers 
to pay this amount reported to the Supreme 
Court;and

(f) whether drug companies continue to 
charge the same high prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTM.- 
IZERS (DR. CHINTA MOHAN): (a) to (c). 
The companywlsa dalals for the iabmHes 
assessed and amounts raoeived eo far are 
given In the attachad StatamenL

(d) and (e).Anuirtbf of pharmaceutical 
compa^ were asked to (flaeharga tha 
entire liabilily, faUfaig which tha Govemmant 
would be «onstralnad to bitlale action for 
raoovaiy of the amount «a aroara of land 
ravenue atongwNh tha inlaimtfiam tha data 
of detauk. The componiee have not yet dis­
charged their BabNy. A faar of tham haw
>------------------- j t « i -  ^  i i i i l a  ------- »  . ->nOilfBVW iMQ W ill pVOHBil SIO QDMnWI
oidart. Soma of tha« haw* ala* ariiad tor



pAfSonal hearing and they are being heard. (f) Compnies are required to sefl their
The quesiton of Involdng penal provisions of products at the prices fixed by Government
Essential Comnmdities Act is under oonsid- from time to time under the provisions of
eralion. DPC01987.
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[Transla&irii

Unauthorised Construction in South 
Delhi

1048. SHRI RAJVEER SINGH: 
SHRI BALRAJ PASSI:

Will the Minister of URBAN DEVELOP- 
D^NT be pleased to state:

(a) whether the Government of the 
Government has been drawn to the news- 
item captioned 'HUDCO Ke Avaidh Nirman 
Ko Jaiz Krar Dene Kl Kishishain’ appearing 
in Nav Bharat Times dated September 16, 
1991;

(b) if so, whether the Government are 
aware of declaring the unauthorised con­
struction Isy HUDCO as legal in South Delhi;

(c) if so, the action taken by the Govern­
ment in this regard; and

(d) if no actnn has t»en taken, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
information is being collected and will be laid 
on the Table of the Sabha.

lEngSsh]

Supply of Foodgrains to Paurl Garhwai

1049. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government are aware 
of the inadequate supply of foodgrains to 
Paurl Garhwai and Chamoli District from the 
quafity as well as quantity point to view;

(b)if8 0 , the reasons thereof;

(c) whether there are no Consumer 
Protection Fbnims in these two districts Where 
people coukJ approach or complain lor 
redressal of their grievances; and

(d) if so, the reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). There are ade­
quate stocks of foodgrains in the Food Cor­
poration of India Depots whichs feed the 
Garhwai Divisnn in U.P., whteh include in 
districts of Pauri Garhwai and Chamoli. The 
distribution in the districts, after lifting of 
stocks from FCi, is done by the State Gov­
ernment Foodgrains supplies to State Gov­
ernments by FCI conform to norms of PFA 
regulattons. State Governments exercise 
control ani check on the quality of foodgrains 
supplied through PDS.

(c) and (d). The U.P. Government have 
constituted the District Consumer Disputes 
Redressal Forums (Distrnt Foums) in all 
their Districts, including the two districts of 
Pauri Garhwai and Chamoli under the 
Consumer Protectnn Act, 1986 for redres­
sal of consumer grievances.

[TranslaUorii

Closure of Heavy Engineering Corpora* 
lion Limtted

1050. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the PRIME MINIS­
TER be pleased to state:

(a) whether Heavy Engineering Corpo­
ration factory is iocatedin Hatia Near Ranch! 
and is engaged in manufacturing of big 
machines;

(b) whether b) the absence of orders for 
machines this industry is no the brink of 
closure; and
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(c) whethsrthe Government propose to 
place all orders for big machines used in 
public sector units witii this factory so as to 
save it from closure?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir.

(b) No, Sir. At present, the order book 
position of the Company is satisfactory.

(c) All efforts are being made to procure 
further orders from the Steel/Coal/Mining 
and other core sector industries.

[Englishi

Fair Price Shops run by Kendriya 
Bhandar

1051. SHRI JEEWAN SHARMA; WiB 
the PRIME MINISTER be pleased to state:

(a) whether the Kendriya Bhandar is 
running the Fair Price Shops properly and 
effectively;

(b) if not, the reasons therefor;

(c) the number of complaints received 
by the Union Government, Department of

FbodandSuppiBsarDeN AdMt^sbation 
and tlie Kenik^ Bhandar in the' mamr 
during the last one year and Ihe action tafcen 
thereon;

(d)whelherin1henionlh ofSeplember. 
1991. aiaige nuniieraf canHnUeiswBro 
dapiivedofihe quotadwheat;

(e) i  so. the deiais of the supples 
received fay flie Far Piioe Shops of the 
Bfiandar during the Iasi three monlhs; and

(f) the steps taken to revamp the putiic 
distributian system of the Kendriya Bhan- 
dai?

THE MMtSTER OF STATE M THE 
MINISTRY OF CML SUPPLES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DM AHMED); (a) and (bV DeN AdhnMsba- 
tion has indicaled that ttier woiking Is satis­
factory.

(c) Seven oomplainis Mere raoawed fay 
DeM AdnrinisliatianACandt  ̂Bh»dar. Al 
compfaunls ware loaked into and conediwB
steps taken iherewernecessaqr-

(d) and (•). Inkxmation 
through DeM Adminislialion Deiais of sup- 
plyof PDSiiheataf34FairPriDeShap5run 
by Kendriya Bhandar are as under.-

Month
1991

Totai requirement 
as per food cards

GV-
SuppSed

Cbsk^
bstancB

August 4060 3454 1113

September 4715 3110 721

October 5435 3500 1161

Thus, there was sufficient quantity of 
wheat in the shops. The U.T.Admn. has also 
indicated that no complaint from any card­
holder has been received regarding his quota 
of what being denied to him.

(f) Monitoring of the supply of ration 
Hems has been strengthened.

Opanlian of M B Gmup

10S2. SHRt CHTTTA BASU: WB the 
PRIME MHttSIER be plaasad to sue:

(a)
pemtjaadteieeuHiecpaiaionsfcilBdh in 
paflnafshlpeMiflM TilaGRwp ;ml
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(b) H so, the detail fo the project ap­
proved?

, THE MINISTER OF STATE IN THE 
MillSTRY OF INDUSTRY (PROF. PJ. 
iOJRlEN): (a) and (b). M/s. Tata Industries 
Lld..Bamb^ have been accsrded approval 
by the Government for setting up a joint 
venture in India in financial and technical 
coaptation with M's. IBM World Trade 
Coipn.. USAk for the manufacture, market­
ing and export of computer systems includ­
ing input and output devices, network prod­
ucts, and maintenance servk»s.

[TransbUorU

Water Supply Scheme in lianchi whh 
World Bank Assistance

1053. SHRI RAM TAHAL CHOUDH 
RY: WiU the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether any water supply scheme is 
in operation in Ranchi (Bihar) with the assis­
tance of Worid Bank of some other Interna- 
tnnal agency;

(b) M sa the detail thereof;

(c) tfie cost of such scheme and the year 
of ils completion;

(d) whether there is any delay in the 
works under this scheme; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARAU- 
NACHALAM): (a) No, Sir.

(b) to (e). Do not arise.

lEngrish]

Allocation of essential commodities to 
0.P

1054. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state:

(a) the quantity of essential commodi­
ties and edible oils allotted and supplied to 
Uttar Pradesh from June 1991 to date; and

(b) how does it compare with the quan­
tity altoted during the last three years?.

THE MINISTER OF STATE IN THE 
MINITRY OF CIVIL SUPPLIES AND PUB­
LIC DISTRIBUTION (SHRI KA»«ALUDblN 
AHMED): (a) and (b). Alk)caton and lifting of 
PDS commodities for Uttar Pradesh during 
June, 1991 to November, 1991 and during 
theoorresponding period inproceeding three 
years are given in the attached Statement.
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ĵ ) 9 90. the reasons thereof and the
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transfer «tc.

(c) the nun^r of fiats con^nj(4ed in 
Peihi and in cbi^ petfego -̂w^eAype-
wiM, h ^  the ^ e
dpffiipve jSwfeusfriiM yem .h^

id) of Government efln(rfoy* 
ees walfi^ ii^^e  aliî inent of r^ ^  
^atah(ii«t«P»

?TA7P!ff

f0»
d  im em- i^aiter^«NS]^|^^

tthe..........  ........
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'm ii^ftided ̂ uriî  the 

Iw e r^ n  liH^ 
{Mi^of^eifiree

Piw p  fionttnim  on resources K 
aocpT)̂  ̂ hasi^n^ipiwl^tbaoce^
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(c) l^equK ^i^^f m  m. l-wser ing fprthe a l l ^ ^  of resk̂ ential apcommo-
Qum^ ooristructî  dsSioninp«iA^since l.i.lO , i.e.'cofnmence-
<^ij^ ^  yeW c d n ^ r^  to ment of a^menlt year 1990-i9i (dosing on
pravibus Wee fins^^ y e ^ . 31.12.91) is giveh in' the att^ed ^ate-

(d)7fienum|»r^‘!|^ '8 e
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NunAer Government Sen/ants waHing 
lor aMment'm Delhi since 1.1.90

Type No. of applica 
tions pending

1. 3642

II. 9422

III. 8092

IV. 1306

V-A 316

V-B 180

VIA 131

23089

Hostel accommodation. 1840

Grand Total 24929

Note:- The above numbers are based 
on the y mited number of applications invited 
by the Directorate of Estates for the allot­
ment year 1.1.90 to 31.12.91.

Shortage of edble oil in &at»

1057. SHRIMADAN LAL KHURANA: 
Will the PRIME MINISER be pleased to 
state:

(a) whether the Union Government are 
aware of the shortage of edible oils in States 
due to non-lifting of entire quantity of edible 
oil$ aHocated to them by the Union Govern­
ment;

(b) if so, the details thereof;

(c) how much quantity of ediite ol was 
given to the States and the Union Terrtories 
during the iun-ent year, month^se. Stale- 
wise and Unton Territory-wise, and how does 
this compare with the preceding three years;

(d) how much sugar had been allocated 
to State and UntonTerritoriesforthe months 
of September. October and November1991 
and how does this compare with the last 
three years; and

(e) whether the quantity is sufficient to 
meet the requirement of the people during 
festivals?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) to (c). shortage of edible 
oils occurs mainly due to the gap between 
demand and supply. Sometimes, the State 
Government and U.T. Administrations are 
not able I d  lift fully their allocated quotas of 
imported edble oils due to various con­
straints. The month-wise, Statewise, Union 
Territory-wise allocation and lifting forthe Oil 

year 1990-91 (l.e. Nov. 90- OcL 91), and for 
Oy years oil year 1989-90 and 1988-89 are 
given in the attached statement I.II and III. 
Whereas lifting has been total in oil year
1990-91. it is about 67% and 80% respec­
tively in the preceding two oil years (Nov.- 
Oct).

(d) The allocation of sugar to the States/ 
UTs for September, October, and Novem­
ber, 1991 andtheallocationsloroorrespond- 
ing period during preceding three years i.e. 
1988.1989 and 1990 are as foltows:-
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September October November

1988 331.9 381.9 381.9

1989 331.9 431.9 331.9

1991 383.0 383.0 333.1

1991 374.2 399.4 383.3

(e) PDS allocations, including festival not intended to meet the entire demand of a
quotas, are supplemental in nature and are State or U.T.
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Sinking Building Foundations

1058. SHRI GEORGE i^RNANDES: 
WiHttwMinisterof URBAN DEVELOPiWIENT 
be pleased to state;

(a) whether the Govemmeot do not 
possess adequate number of soil test equip­
ments;

(b) If so, the reasons therefor;

(c) the reasons for the sinking of build­
ing found^ns in Vasant Kunj in New Delhi; 
and

(d) the steps taken to check such sink­
ing process?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Central Public Works Department has 
adequate number of soil testing equipment 
for soil testing in I}elhi, however, the DDA 
does not have so9 testing equipment. The 
woifc of soil testing being specialised nature 
is assigned to expert agencies weH equipped 
%vith the soil test equipments as well as soil 
testing latnratoiy to analyse the samples of 
soils etc.

<c) Standard soU tests were get con­
ducted in Pocket IV Sector ‘C  Vasant Kunj 
also where subsklence of soil underneath 
the two bkicks had taken place, however, 
these sou tests had not shown any cavity/ 
tunnel underneath the ground. The subsi­
dence in this pocket seems to be due to 
tavity deep in the ground.

(d) The DDA has iw|u«aad flie Central 
Buikling Research InstiMellDOricse to con­
duct GEO-Radar survey to determine any 
cavities, soft strataAunnei underneath the 
ground in pocket IV Sector'C Vasant Kunj. 
The resuHs of inveMigalkm taken up ty 
C8 RI Roorkaa aia ic ^  to be avaOabla by

the end of December, 91. One receipt of final 
report of the investgatkm strengthening of 
the structures including foundatuMi of the 
affected blocks shall be undertaken. Effec­
tive remedial measures shall also be taken if 
the investigatnn reveals similar weak starta/ 
tunnelAcavlty in tiie zone other houses. These 
strengthening measures shall be taken in 
consultation with experts in the fieW & liT 
Delhi.

I^radatlon of Computer Technology

1059. SHRI GEORGE FERNANDES: 
WIN the PRIME MINISTER be pleased to 
state:

(a) whether the Unfon Government have 
taken any steps for upgrading computer 
technobgy;

(b) H so, the details thereof; and

(c) whether any instructnns have been 
issued to the computer professionals in this 
regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). The Gov­
ernment are provkJing research and devel­
opment for upgrading computer technobgy 
at the Centre for Devetopment of Advaneer 
Computer (CDAC) Pum, Natnnal Centre 
for Software Tedinology (NCST), Bombay 
and Electronk» Research & Devetopment 
Centre (ER&DC)Trivaî rum. These centres 
are autonomous Societies underthe Depart­
ment of Electronics and are basically en­
gaged in the research and development for 
upgrading the computer technotogy in Oie 
area of parallel computing, image (fStceaa- 
ing and software devetopment Govemmenl 
have also launched programmes for the 
devetopinantof KnowlegeBteod Compiter
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System and Education Research in Com­
puter Networlung, with partial support from 
UNDP. These programmes are aimed at 
building institutnnai infrastructure training 
scientific manpower and undertaking re­
search & development to solve some of the 
industrial problems using computer technol­
ogy.

In addition, Govemmenthave also taken 
the fbltowing steps;

(i) As per the new Industrial Policy, the 
foreign equity up to 51% has been allowed 
under the automatic clearance scheme to 
encourage large companies including for­
eign companies having cbsely held tech­
nologies to setup manufacturing facilities in 
India. Similarly large units and foreign com­
panies are altowed to have equity partidpa- 
tton up to 24% in the small scale units.

(ii) The liberal import of designs and 
drawings have been aHowed utiGsing the 
Exim Scrips.

m  The procedures for inviting foreign 
technicians/experts to assist the Indian 
companies in upgrading computer technol­
ogy have been relaxed. Units can approach 
Resen/e Bankof Imfiadirectly fbrthe release 
of foreign exchange.

fiv) The units have been given more 
autonomy for substantial expansion and 
bioadbanding of their products.

(c) and (d). Liberalised poUcy measures 
taken by the Government have been given 
wkie publicity and relevantpress notes have 
been issued in this regard by the officeof 
CtiM Controller o< Imports & Exports. Mnis- 
try of industry and Reserve Bank of India

Suggest k>n for Creation of a Consumer 
Welfare Fund.

1060. SHRI GEORGE Î ERNANDES: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have re­
ceived suggestnns for the creatnn of a 
Consumers Welfare Fund.

(b) if so, whetherthe Government have 
also received representations for the consti- 
tutton of a working ground to study the Quasi- 
Judiciai mechanism of a Public Utilities 
Commission to ensure public accountability 
by them; and

(c) if so, the details thereof and the 
reactnn thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) to (c). Yes, Sir. In the 1 0 th 
meeting of the Central Consumer Protection 
Council, two resolutnns were passed for the 
creatton of a Consumer Welfare Found and 
for the constitution of a Working Group to 
study the Quasi-Judicial mechanism of a 
Pubfic Utilities Commisston to ensure pubic 
accountability. The working Group hbs al­
ready been constituted Recently. Ministry of 
Finance has passed the Central Excises and 
Customs L.SWS (Amendment) Act, 1991 (No. 
40 of 1991) whKh provkies for creation of a 
Consumer Welfare Fund. The Found will be 
utifeed by the Govt, for the welfare of the 
consumers in accordance with such rules as 
GovL rmy malce in this behalf.

Increase in the Limit for Small Scale 
industries

1061. SHRIOIANDRESH PATEL Wai 
the PFUME MINISTER be pleased to state:

- (a) wiMber the Government have is- 
any preposalsAepresentalkxis/
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dwnands from Gujarat for th« enhancsmont 
of Small Scale Industries Limits from Rs. 35 
LsMis to 1^. 50 lakhs or so;

(b) if so. the details thereof;

(c) the action taken thereon; and

(d) the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PJ. 
KURIEN): (a) to (d). Investment limit for SSI 
units have already been raised from Rs. 35 
lakhs to Rs. 60 Lakhs/Rs. 75 Iakhs4<s. 75 
lakhs for Small Scale, ancillaiy and export­
ing small scale units respectively vkJe Ga­
zette Notilication dated 2.4.91. From Gujarat 
State, representations from foltowing four 
oiganisatnns:

1 ) Gujarat Chamber of Commerce & 
Industry, Ahmedabad.

2) The Southern Gujarat Chamber of 
Commerce & Industry, SuraL

3) Federatton of small Scale Industries, 
Vadodara.

4) Gujarat Dyestuffs Manufactures’ 
Assocj îon, Ahmedabad.

Suggesting increase in investment limit 
were received prior to increase in invest­
ment Bmtt on 2.4.91.

Assessment of New Industrial Policy

106^ SHRI HANNAN MOLLAH; Wiy 
the PRIME MINISTER be pleased to state:

(a) whether the Government have made 
any assessment of the industrial devetop- 
merit since the announcement of the new 
industrial poHcy;

(t4  if so, the details thereof;

(c) the number of new industries which 
have come up afterthe announcement of the 
new industrial polk:y;

(d) the amount invested in new indus­
tries tOI date; and

(e) the number of new jobs created by 
these new industries?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 9PROF PJ. 
KURIEN):(a)to(e). Fbltowing the announce­
ment of the new industrial Policy Package on 
24th July, 1991, a total of 2077 Industrial 
Entrepreneurs Memorandaforthe setting up 
of industrial units which no tonger require 
licensing, have been filed upto end of Octo­
ber, 1991 with the Secretarial for Industrial 
Approvals. During the same pernd, 194 
foreign technokigy agreements have been 
approved. Generally, a lead time of around 
three years is needed before the fruition of 
any investment in the industrial sector. 
Therefore, it is too early to indicate the im­
pact of the new Industrial Policy in terms of 
units set up and jobs created.

Grants to Voluntary Organisation of 
West Bengal

1063. SHRI HANNAN MOLLAH: Will 
the PRIK4E MINISTER be pleased to state:

(a) the partkailars of voluntary organisa- 
tkMis in the distrct of Howrah in West Bengal 
whk:h have received grants or financial 
assistance from the Ministry of Rural Devel­
opment for welfare activities in each of the 
last three year;

(b) the amount received by each of them 
during the above period, year-wise;

(c) which of them have been submitting 
their accounts and reports to the Govern­
ment r^ularly; and
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fd)thsKMnlto«Mchthey succeeded in 
tttehrmiMion?

THE MMISTER OF STATE IN THE 
MINISTRY OF RURAL OEVELOPMENT 
(SHRIUTTAMBHAIH. PATEL): (a) and (b).

The function of providing assistance to vol- 
unlaiy agencies has been entnisted to 
Council for Advancement of People’sAction 
and Rural Technology (CAPAR'O. The infor­
mation about oiganisations and assistance 
given is as per below:

r«ar Mwnberof 
Vobmtary Org- 
anisa^om pro­
vided Assistance

Amount of Assistance 
Prm/ided

(Rs.inLM>s)

1968-89 8 19.33

1989-90 23 53.53

1990-91 9 30.74

(c) CAPART ensures that accounts and 
progr^s r»pc!ts are submitted by the or­
ganisations. Since, some organisations are

(a) the aiteria adopted by the Govern­
ment for the setting up food processing in­
dustries in the States; and

located in remote area ittakentime for them 
to get their accounts audited and therefore 
there have been some delays. In case of non 
submission of accounts or progress reports 
even on the spot monitoring or projects and 
utlfisation of funds is done by appointing an 
outside monitor outofpanelof monitors or by 
deputing CAPAHT Officer.

(d) The voluntary oiganisations based 
in Hawrah district of We^ Bengal by and 
large succeeded well In implementing the 
programme and no serious irregularities have 
been found on the basis of monitoring re­
ports, progress reports and accounts.

{Tm sMorii

Criteria far Setting up of Food Proeesa- 
htg Induatrlea

1064. SHRI GOVMDRAONIKAlyl: Will 
the Minister of FOOD PROCESSING IN­
DUSTRIES be pleased to state:

(b) the names of the places where food 
processing industries are proposed to be set 
up by the end of Eighth Five Year Plan, 
State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) As perthenewindustrial policy announced 
on 24th July, 1991 no industrial Scence is 
required for setting up food processing in­
dustry except for industries for been and 
potable alcohol andforthoseprojects which 
do not satisfy the locational parameters or 
the proposed item of manufacture is re­
served for the small scale sector̂ public 
sector. For setting up of Food Processing 
Industries therefore a memorandum is re­
quired to be f Hied with the Deptt. of Industrial 
Development in this reganJ. as per the press 
notes issued kiy the said Department Auto­
matic approval for foreign collaboration 
agreements are also given for investment in 
industries Included In Annexure III of the 
Prass Note No. 10 Issued by S.TA
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(b) The identificalion of specific loca­
tions are ncit made bi the preparatton of the 
'M l Five Year proposals. The State Govts, 
are to formulate location specific projects for 
assistance underthe various plan schemes.

[English]

Fbod Proceasbig Industries in Mahar­
ashtra

1065. SHRIPRAKASH V. PATIL: Will 
the Minister of FOOD PROCESSING IN­
DUSTRIES t)e pleased to state:

(a) the details of the proposals received 
by the Union Government for the setting up 
of new food processing industries in Mahar­
ashtra during 1991-92; and

(b) the action talten t>y the Government 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) and (b). As per information available with 
this Ministry, 26 applications have been 
received for setting up food processing in­
dustries in Maharashtra. While the applica­
tions for Industries requiring industrial li­
cence and/or foreign oolUborat'ion approval 
under the New Industrial Pollq̂  are being 
examined,athersappfcanlsare to take action 
as persnnplified procedure underthe policy. 
One proposal of Integrated Post Harvest 
Crop Management Project for Grapes re- 
ceivedfromGovemmentofMaharashtra for 
financial assistance from the Central Gov­
ernment is under consideration.

Spsdal quota of PamoMn md Ollwr
Esssntiai CommodlliMtollBfiarshtra

1066. SHRI PRAKASH V. PATH.: Will 
the PRIME MINISTER be pleased to state;

(a) whether the Government have allot- 
tad any special quota of pMmMn and other

essential commodities to Maharashtra for 
Ganesh festival;

(b) if so, the details thereof; and

(c) H not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DING AHMED): (a) to (c). The position Is as 
follows:-

Foodgrains: No special allocation of 
foodgrains for Ganesh festival has been 
made.

Levy Sugar: A quantity of 5014 tonnes 
during August. 1991 and a quantity of 4000 
tonnes afongwlth October. 1991 allocatton 
has been released to Maharashtra, as festi­
val quota.

Palmolein: Regularallocat'ons of edble 
on under PDS were not made to the States/ 
UTs.. including Maharashtra, for the period 
from April. 1991 to September. 1991. as 
ttiere was no import of edUe oils. In view of 
this. It was not possble to make any special 
aRocations of edble oil for Ganesh festwal.

Rstrenehnient of workers In Mining and 
Allied Machineries Oorporatton Ltd., 

Durgapur.

1067. SHRI PRAKASH V. PATIL: Witt 
the PRIME MINISTER be pleased to state;

(a) whether the Government propose to 
retrench 1700 woriors of Mining and Allied 
machineries Corporation Lid. at Durgapur;

(b) If so. the reasons therefon

(c) whether the Government have any 
scheme to improve the sKuatlon at the fac­
tory; and
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THE MINISTER OF STATE IN THE 
MINSTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir.

(b).Does not arise.

(c) and (d). The liquidity posftion of the 
Company has been critical lor quite some 
time which has affected the operations of the 
Company. To obviate the present liquidity 
crunch, GovL is providing plan and non-plan 
funds, providing guarantee for increase in 
cash credit limit with the banks and also 
trying to help in arranging inter-corporate 
loans, eta

Consumer Price Index

1068. SHRI HANNAN MOLLAH; Will 
the PRIME MINISTER be pleased to state:

(a) the Consumer Price Imto and 
Whoie-sala Price Index in the last week of 
the months from January to May, 1991;and

(b) the Consumer Price Index and 
Wholesale Price Index of every week since 
June 1991 to November 19917

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLICDiSTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). Wholesale Price 
Index is compOed by the Offce of the Eco­
nomic Adviser, Ministry of Industty for every 
wreek. The Consumer Price Index for Indus­
trial Workers is compiled by the Labour 
Bureau, Shimla on monthly basis and not on 
weekly basis. The Consumer Price Index 
Number of Industrial Woriters from January 
1991 to September 1991 (latest available) 
and the month-end Wholesale Price Index 
for JanuarytoMay 1991 and week-wise from 
1.6.1991 to9.11.1991 (latestavailable) are 
given In the attached Statement.

STATEMENT

Statement Referred to In to part (a) &(b)ofLok SalOta Unstatred Question No. 1068
due tor Answer on 17th November, 1991.

Consumer Price Index number (for Induced Workers) and Whoesale Price Index numt)»

Consimer Price Index 
(Base 1982m 100)

molesale Price Index 
(Base 1981-82 m 100)

Jaa 1991 2 0 2 26.1.1991 190.6

Feb. 1991 2 0 2 23.2.1991 191.8

Mar. 1991 2 0 1 30.3.1991 191.8

Apr. 1991 2 0 2 27.4.1991 193.3

May. 1991 204 K.5.1991 195.7

Jua1991 209 1.6.1991 196.8

JUL1991 214 8.6.1991 197.6
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Consumer Pries Mex 
fiase 1982 m 100)

Wh(^»sti9PriB9Ma( 
fias* 1981-32 ~ 100)

Aug. 1991 

Sept 1991

217

221

1S.6.1991 198.5

22.6.1991 199.2

29.6.1991 2 0 0 .1

6.7.1991 2 0 1 .0

13.7.1991 2 0 1 .8

20.7.1991 2 0 2 .6

27.7.1991 205.8

3.8.1991 207.2

10.8:i991 208.4

17.8.1991 209.6

24.8.1991 210.4

31.8.1991 210.3

7.9.1991 2 1 0 .6

14.9.1991 2 1 0 .6

21.9.1991 208.9

28.9.1991 208.6

5.10.1991 208.5

12.10.1991 208.6

19.10.1991 209.1

26.10.1991 209.2

2.11.1991 209.6

9.11.1991 2 1 0 . 1



Sourea: CPI: Labour Bureau, Shimla
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WPI:Offica of tha Economic Ad-

(c)to (a). Tha number of iattars of intent 
(K)l) and industrial Hoences (ILs) issued id̂  
setting up industries in backward districts of

viser. Ministry of Maharashtra for the last 3 years is given
Industry. k>ebw:

Note: (i) Wholesale Price Numt>er3afterth6 Year LOI IL
week-ending 14.9.1991 are
provisional. 1989 80 21

(il) Consumer Price Index Numbers 1990 58 24
are available only Month-wise.

1991 34 17

Indualrlally Backward Diatrlcta of 
Maharaahtra

1069. SHRI AiSHOK ANANDRAO 
DESHMUKHiWiUthe PRIME MINISTER be 
pleased to state:

(a) the industrially backward districts of 
Maharashtra;

(b) whether there Is a proposal to add 
some more districts In this list; if so, the 
details thereof;

(c) the number of new industries, which 
have come up in each of these backward 
districts in the last three years;

(d) the estimated investments in each of 
those units; and

(a) the names of industries which have 
gone into producinn?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) The centrally declared back­
ward districts in Maharashtra are: Auran­
gabad, Bhandara, Bhir. BuMana, Chandra- 

" pur, Colaba, DhuSa, Jalgaen, Nanded, 
Osmanabad, Parbhani, Ratnagiri, Yeotmal 
and Gadchiroli.

(b) No, Sir.

(UptoOcL)

Industrial un&s generally take two to 
three years to go into pioductnn after the 
issue of letter of intent Intormation on the 
newindustrlesthathavecomeup, estimated 
investment etc. Is not maintained centrally.

Cwitral Aaalstanea to Tamil Nadu

1070. SHRIK.V.THANGKABALU:WiM 
the Minister of PLANING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the details of the assistance and 
grants allocated by the Union Govemment 
to Tamil Nadu during the cun~ent financial 
year 1991-92, item-wise;

(b) whether the Govemment of TamH 
Nadu have spent the aHocated amount on 
theltemsforwhichthe allocatkm was made; 
and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI 
H.R.BHARDWAJ): (a) The details of the 
assistance In tha from of k>an and grants 
altocatad by the Central Govemment to



TamH Nadu during tha financial year 1991- 0>) and (c). Th« details of the amount
92 ttamwise. are given in tha Statement spent on due Hems will be available only 
attached. after the financial year 1991-92 Is over.
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H.B Qas PI|M-LbM IndtwIrM Production

1071. SHRIK.V.THANGKABALU:WiH 
ttw PRIME MINISTER be pleased to state:

(a) whether the HBJ gas is gdng waste 
due to Its non-utilisation by the feitiiizer 
ooinpanies!

(b) H so, the reasons therelor and the 
particulars of the fertilizer companies re- 
sponsble for the loss; and

(c) the total loss accumulated so far in 
this regard?

1HE MINISTER OF STATE IN THE 
MIWSTRY OF CHEMICALS AND FERTL- 
ISERS (DR. CHINTA MOHAN): (a) No, Sir. 
Since gas passing through the HBJ pipeline 
is non-assodated and which can be pro* 
duoed as and when required, there is no 
wastage due to non-utiiisation by fertilizer 
companies onihe HBJ line.

(b) and (c). Non-utiKsslion of gas leads 
to non-realisation of fixed costs and retum 
on capital investment made by ON6 C and 
GAIL for production and transportation of 
gas. The estimated loss of revenue to GAN. 
and ONGC on this account as also the 
notional value of gas not utilisad is Rs. 37 
lakhs per day per fertiliser plant The three 
companies, which are implementing the gas- 
basedfertiliser projects atGadepan, Babrala 
and Shahjahenpur are M/s. Chambal Fertil­
isers & Chemicals Limited, M/s. Tata Chemi­
cals Limited and M/s. Bindat Agro Chem 
Limited, respectively. The delay in imple­
mentation was mainly due to non-accep- 
tance of original location from environmental 
angle in the case at Gadepan and the pro­
moters'desire to change the product pattern 
In the case of the BtAxala projecl. In the case 
of Shat^anpur, a new promoter had to be 
seleciad in July, 1989, when the earlier 
piomoter did not take interest in implement­
ing the project.

1072. SHRIC.P.MUDALAGIRIYAPPA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the industrial production 
has dedbied in the first three months of 
1991-92;

(b) if so. the details thereof and the 
reasons therefor; and

(c) the steps contemplated by the Gov­
ernment to increase industrial productkm?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). According tothe Indexof 
Industrial Production compiled by the Cen­
tral StatisticalOrganisation, the rateof growth 
was(-) 1.5% during April-June, 1991.How­
ever, the index of Industrial Pro<ftjction for 
July,1991 showed an increase of 0.6% over 
July, 1990.

The decline in the rate of growth during 
AprikJune, 1991 was due to several factors. 
In some sectors, this was due to a shortage 
of raw materials, particularly imported raw 
materials, because of foreign exchange 
constraints. In some other sectors, the fail in 
growth rates may be attributed to the 
plateauing of demand after extremely high 
growth rates in previous years. The imposi- 
tk>n of some specific import restrictions due 
to balance of payments considsrations 
contributed to a slow down in the growth in 
some sectors. Some other sectors were 
affected b / infrastructural constraints such 
as power and coal shortages in some areas 
and industrial relatbns problems in some 
sectors.

Government has recently tMOught out a 
statement on industrial Policy, which was 
tabled in the Lok Sabha on 24th July. >1̂ 1 • 
The major ot̂ ectives of the new poK^ pack­
age will be to buld on the gains already
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made, corract the (fisloitions or weaknesses 
that may have crept in, maintain a sustained 
gtotwlh In productivity and gainful employ­
ment and attain bitemational competitive­
ness. Al sectors of industries whether small, 
medium, or large belonging to the 
publie4)rivate or cooperative sector w8l be 
encouraged to grow and improve on their 
past performance.

[Tnmbtiofi

Abolition of Contract System in
B.H .EL

1073. SHRIARVINDTRIVEDI:Willthe 
PRIME MINISTER be pleased to state:

(a) whether there is any proposal to 
abolish contract system in the Bharat Heavy 
Electricals Limited;

[EngSsli

Project* of K m la  for tehring drinking 
Water problem

1074. SHRITHAYN.JOHNANJALOSE: 
W» the PRIME MINISTER be pleased to

(a) the number of projects submltled by 
Govemment of Kerala to the Union Govern­
ment for approval during 1990-91 and 1991 • 
92 to solve, its drinking water prot>lem;

(b) the number of projects out of them 
which have twen approved and the number 
of the projects stHI pendmg; and

(c) the amount of central grants pro­
vided therefor?

(b) if so, the details thereof;

(c) whether any decision has been taken 
in this regard; and

(d) if so, the dstals thereof and X not, 
the time fay which a decision is llwly to be 
taken?

THE MINiSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.IC 
THUNGON): (a) to (d). BHEL enters into 
contract with various agencies for the pro­
curement of raw materials/ 
components,supply of equipment, erectkm 
and flomniifisionina s a tv ic a  BAsidas car* 
tain jobs which are temporary or of irttermit- 
tent nature are awarded on worta contract 
basis. As BHEL has to necessarily enter into 
such contracts for carrying out Hs o ^ a - 
tkxis, there Is no prop<»al to abolish these 
systems.

THE MMISTER OF STATE IN THE 
MINiSTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
Govwnment of Kerala submitted six profacts 
during 1990-91 and twelve projects during 
1991-92 to the Government of India for 
approval to solve its drinking water problem.

(b) The pn^acls submitted during 1990- 
91 had bean approved and the projects 
submitted during 1991-92 are pending sanc­
tion.

(c) The central assistance under the 
Centrally Sponsored Accelerated Rural 
WatarSupplyProgratiime(ARWSP)isgiven 
to the Stales as per their annual allocatton 
for schemes cleared from time to time.ll is 
notgivenonpn^wt wise t»sis.The amounts 
of oentral grant alloeatad and released un­
der ARWSP during 1990-91 & 1991-92 for 
these projects are as under-
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(Rs. in cmres)

Year Allocation Release

1990-91 10.76 10.76

1991-92 11.91 5.96

Import of FMIIizw* through Altoppey 
Port,K«ala

1076. SHRITHAYILJOHNANJALOSE: 
Will th0  PRIME MINISTER bs pleased to 
state;

(a) whether there is any proposal for 
impoiting fertilizers through AReppey Port in 
Kerala;

(b) if so, the details thereof;

(c) whether the Unbn Government have 
also received some representation m this 
regard; and

(d) if so, the action taken or proposed to 
be taken thereon?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (Da CHINTA MOHAN): (a) to (d). 
Suggestions have been received from cer­
tain eourcestohandlefertilizershipmentsat 
AHeppey Port. The feasbity oi importing 
fertilizers at this port was also examined. 
The infrastnjcture facHilies available ad the 
port do not at present permit the handlingof 
the fertilizer cargo at the required rate of 
diseharge.

Exltralon of CantrallmwaliiMnt 
Subsidy

1077. SHRI K. PRAOHANI: Win the 
PRIME MINISTER be pleased to state:

(a) whether the Government have an­
nounced the extensbn of Central Invest­
ment Subsidy Scheme for industriafisation 
of badtward areas for the financial year 
1991-92; and

(b) if so, the detaite thereof, including 
subsicty allocated for the State of Orissa?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). The Central Invest­
ment Subsidy Scheme has been disoontin- 
uedw.e.f. 1.10.1988.

Provision of Houses to People

1078. SHRIPARASRAMBHAROWAJ: 
WIHthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the agencies of the Union Govern­
ment engaged in providing houses to people;

(b)the number offamilies provided with 
housing loans and houses through the vari­
ous schemes under the Union Government 
during the Seventh Five Year Plan period;

(c)the amount allottedfor housing loans 
and house oonstnjction in the Seventh Five 
Year Plan;

(d) whetherthe Government envisage a 
plan to provide houses tor all the people; and

(e) if so. k>y when?
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) Housing is 
a State sul̂ ects and the State & UT Govern- 
mentsarefreetoformulate housing schemes 
for various target groups in accordance with 
their priorities andfinandalresouroesthrough 
State plan prô risions. To supptement the 
efforts of S ^  level housing agencies the 
concerned central Ministries arrange finan- 
dd  assistance through central sector

housing finance institutions iw  HUDCO, 
National Housing Banlt. LIC. QIC and variv 
ous HFIs piomoted by scheduled oommer* 
dal banks, LIC, GIC eta and in private 
sector.

(b)Assistanceforconstructionqif houses 
provided under the various schemes falling 
under 20 point Programmes or Minimum 
Needs Programme during 7th Five Year

schemes and through the nattonal level I*lan was as toHows:-

Nmt»aflt)»Schem» Un» AOihwmont
OnlMis)

1  PioviBkin of house sites Families 43.21

2. Gonstrudion assistance -do- ??.55

o. KKinMPas TOjana DweliingUnfts 6.59

4. Eoonorofcaay Weaker 
Sectton Housing Scheme. -do- 7.14

5. Low Income Group 
Housing Scheme. -do- 1.67

(c) The total public sector investment in 
housing during 7 th Fhw Year Plan was Rs. 
2458croies.

(d) and (e). The draft National Housing 
Poicy has set a goal of eradicating house- 
iessness and to upgrade al kutcha un- 
seivieeabie houses. The details of the hous­
ing plan are eocpected to be finafised as part 
of the Bghth Five Year Plan.

Registration In Delhi Empioynwnt 
Etehangee

1080. SHRI ARJUN SINGH YAOAV: 
W» the PRIME MINISTER be pleased to 
stale:

(a) the total number of persons regis­
tered wUh the Employmertt Exchanges in 
OeML calegoiy-wise;

(b) the number out of them who have 
paned the typewriting and shorthand tests 
conducted the Exchanges;

(c) the number out of them who hoM 
certificates issued by (TIs and schools in 
typewriting and shortlwnd;

(d) since when these persons are wait­
ing for emptoyment; and

(e) the steps taken to absorb the per­
sons who have passed the Emptoyment 
Exchanges typewriting and shorthand ex- 
aminationsand alsootherquaified penons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SMGH GHATOWAR): (a) According to In- 
tormatton of the DeM Administraikm. the 
mmiber of persons registered with the 
Employment Exchanges as on 31 St Decem­
ber. 1990 were as folows:
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^thousands)

Total 843.32

SC 1M.81

ST 10.80

(b) Out of thes* 12.8 thousand and 8.1 
thousand havs passed the typewriting and 
shorthand tests respectively conducted 
the Employinent Exchanges.

(c) Only 0.7 thousand of them hold 
certificates issued by ITIs in typewriting and 
4S thousand in shorthand.

(d) As par the records of the Employ­
ment Exchanges, few candidates have tieen 
waking for employment since 1975 and buk 
of them since 1980.

(e) The Employment Exchanges being 
only the sponsoring agency sponsor names 
of the candidates against the vacancies 
notified to them.

(TnnsUio/^

New Scheme of Rural Development 
Introduced In Rajasthan

1081. SHRI RAM NARAIN BERWA: 
WiU the PRIME MINISTER be pleased to 
stale:

(a) whether the Government are aware 
that Rajasthan Government has introduced 
with public assistance a new scheme named 
*Apna Gaon Apna Kam* for rural develop­
ment;

(b) whether the Union Government 
propose to implement this scheme in whole 
of the country; and

(c) If 80 . the details thered?

THE MINISTER OF STATE M TME 
MINISTRY OF RURAL OEVEtjOPMENT 
(SHRI G. VENKAT SWAMY): (a) Union 
Govemment Is aware of the new acheme> 
introduced by the Govemmeitt of Rqjaslhan 
with public assistance namely *Apna Gaon 
Apna Kam* for mral developmenl

(b) No. Sir.

(c) Does not arise.

lEngm

1082.

Import of Edible Dll

SHRI V. SOBHANADREES- 
WARA RAO VADDE: 

SHRI YASHWANTRAO 
PATIL:

SHRI SANAT KUMAR 
MANDAL:

Win the PRIME MINISTER be pleased 
to state:

(a) whetherthe Union Govemment have 
decided to aHow the State Govemment to 
directly import edble oOs provided they 
generate a commensurate export effort of 
value-added Hems from traditional and non- 
tradHionai areas;

(b) H so, whetherthe Government have 
identified these items;

(c) the terms and conditions for this 
import;

(d) whetherthe States concerned could 
sell this oil through Pubfic Distribution Sys­
tem and to the Vanaspati Mills located in 
their areas at the rate to be deterniined by 
them; and

(e) whether apart from this import, the 
Union Government propose to continue to
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retoasethepresdbed quantity of imported 
edble oils as at present to the States con­
cerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DM AHMED): (a) and (b)- Yes. Sir.

(c) The terms and conditbns of the 
scheme are given in the attached State­
ment

(d)Theentirequantity of imported edil>le 
oil by the States/UTs will be distributed to the 
public through PDS, exdusiveiy.

(e) No. Sir.

STATEMENT

Terms t  corxStions for fho schome of 
import of odUe oK (Palmolehi) dmctfy by 

the State Government

(1 ) The quantity of total imports botht>y 
STC and State Governments would be re­
stricted to one lakh fifty thousand tonnes 
only for the financial year 1991-92.

(2) The entire quantity of imported ed- 
trie oil by StatesAJTs win be (fistributed to 
the Public through PDS. exdusiveiy.

(3) The payment for the imported edible 
oil would be made in Indian Rupees which 
would be kept in an escrow account. The 
amount would be utilised for purpose of 
export of approved Indian goods list ap­
pended by the organisation wMch handles 
import of edMeolLStateGovamments would 
monitor the exports and ensure that there Is 
nooutgooffree foreign eixchange.

(4) Any State GovemnAnt wishing to 
impbrtPahnolein for distribution in PDS may 
approach the Minlstiy of Civl Supplies ft 
PiAlic Dlslribution with a detailed scheme 
for prior approval

(5) The price of imported oil would not 
be higher than the procurement price of 
STC orthe average price paid liy the STC in 
proceeding 30 days.

(6 ) Customs duty would be levied at the 
rate of 40% Advalorem.

(7) The Import wiO be by the State Civil 
Supplies Corporations or such other Gov­
ernment Corporations as may be nominated 
t>y the State Governments.

(8) The State-wise ceilings of quantities 
to be imported would be decided by the 
Ministry of Civil Supplies & Public Distribu­
tion, Government of India on receipt of pro­
posals from State Governments. State 
Governments may indicate their total re­
quirements In this regard.

(9) The retail price of oil distributed 
through the PDS would be as decided by the 
Central Government from time to time.

(10) Central Government will not give 
any financial assistance or assist in any 
financial arrangement made in implement­
ing the Scheme. The entire responsibility for 
implementing the scheme will be that of the 
State Government

(11) State Governments opting for the 
scheme would not be eligible for oil, out of 
imports made by STC.

List of ttemsEHgtle tor Export

(I) Jutepioductsaxoeplyam.

(ii) Agro Products In con­
sumer packs not exceed­
ing 5  Iqs and Fish other 
than Shrimps. In the case 
of shrimps, individually 
quick frozMCooked/ 
freezedrled aiid head*on> 
shrimps in block form.
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PB) Coffee

(IV) Tobacco

(V) Molasses

(Vi) Shoes, Leather gannents. 
Leather travel goods and 
accessories.

(viO Steel pipes and tubes and 
steel wire rods.

(viii) Spices

(xi) Tea is value added from

(X) Processed cashewnuts in 
consumer packs upto one
kg-

(xi) Televiston sets, Radtos, 
Two-in-ones, Sound sys­
tem, B&W picture Tubes, 
Audto and Vtoeo Cas- 
settees.

(xii) Sports goods.

(xiH) All plastic products.

Note: Exports of these 
items would be to coun­
tries otiier than q u ^  
countries and rupee ptsjf- 
merit areas. Exports from 
Free Trade Zone and fo r 

.1 0 0 % export oriented 
untts will not be covered 
under the schemes.

Reappraisal of Roto of Planning Com* 
miaalon

1083. SHRi RABI RAY: Wil the Minis­
ter of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether there has been a reap­
praisal ab''ut the role of the Planning Oom- 
missbn to shape the Economic develop­
ment of the countiy;

(b) if so, the details thereof; and

(c) the steps the Planning Commission 
is taking towards deoentraHsing the plan­
ning process in our country?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). Yes, Sir. The role 
of Planning Commlsston will be indicative 
and coordinating. The endeavour will be to 
develop the core sectorthrough allocatton of 
funds, ensure growth of economy through 
policy package, and give greater responsi­
bility to the States and Central Ministries for 
the development of the social sector. Plan­
ning Commlsston will play an integrative role 
in policy formulaton in critical areas like 
energy. Human Resource Devebpment etc. 
Itwillplaya mediatory and fadfitating role for 
managbtg the changesmoothly and strive to 
create a culture of high productivity and 
efficiency at all levels. In additkxi to the 
resource allocatton role, in the present 
environment of severe resource constraint, 
Planning Commlsston win also concern it­
self wAh resource mobilisatton and efficient 
utilisatton of the funds.

(c) As far back as 1969, the Planning 
Commlsston had issued detailed guktelines 
to the States and, through them, to the 
districts on how the plans shoukl be pre­
pared at those levels. Assistance have also 
been provkled for strengthening the Plan­
ning Machinery at the State and at the dis­
trict levels. The scheme of strengtheningthe 
Planning Machinery provides for 6 6 .6% 
Central Assistance for the pfescrbed cate­
gory of Plinning staff at the State leveland 
similarly 50% of assistance at the district 
level Later the scheme was modified to
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piowids alto for strangthmiing of training 
stiff In 'Hw Stats Training Institutes. This 
stnphstimcn dscsntralised procsss of i n ­
ning wM Iwcontinued in the future plans.

New Sugar Ucmtslng Policy for Sugar 
i^Gtoriea

1084. SHRIfMBIRAY:
lOJMARi OIPIKA CHIKHLIA: 
SHRI RAMESH CHAND 

TOMAR:

WiM the iministerof FOOObe pleased 
testate;

(a) whether the Govemment have de­
cided to revert to the old, distance criterion 
for licensing new sugar factories;

(b) if so, the details thereof;

(c) whether the Government have for­
mulated a new sugar licensing policy; and

(d) if so, the details thereof?

THE milNISTER OF STATE OF THE 
II4INISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (b). The Central Government 
vide Press Note dated 8.11.91 (copy en­
closed as a Statement) have announced 
revised guidelines for licensing fo new and 
expansion of existing sugar factories for the 
Sugar Year 1991-92 and the 8th Five Year 
Plan(1992-93-1996-97).aocoidingtowhich 
the distance between the proposed new 
sugartactoiyandanexisting/̂ ealyloensed 
sugar factory should be 25 kms. This dis­
tance criterion of 25 krns. could however, be 
relaxed to 15 kms. in specific cases where 
cane avaitabitty so justifies.

STATEMENT

Government ci India 
Ministry of Industry

Oepaitment of Industrial Development 

Press Notes No. 16 

(1991 Seri.«s}

Subject: GuideRnesforHcenaingaf
new and expansiiM of 
existing sugarfactoriester 
the Sugar Year 1991-S2 
andthe 8th Five YearPlM 
<1992-93 -1996-97).

A. The Govemment of India have reviewed 
the Guidelines for licensing of new and 
expansion of existing sugar factories issued 
vide this kffinistiy’s Press Note No. 4 (1990 
Series) dated 23.7.1990. In supersession oi 
the aforesaid Press Note. Govemment have 
formulated the following revised guidelines:

(1) New sugar factories wDi 
continue to be licensed 
for a minimum economic 
capacity of 2500 tonnes 
canecrushperday(TCD). 
There will not be any 
maximum limit on such 
capacity. However, in 
areas specified as indus­
trially backward areas by 
the Govemment of India 
and certified by the Indian 
Council of ^ricuhural 
Itesearch to be agio-cli- 
matk»lly suited for devel­
opment of sugarcane, li­
censing of new sugar 
factories in the coopera­
tive and public sectors 
wouM be altowed for an 
initial capacity of 1750 
TCD subject to the con­
dition that the units would 
expand their capacity to 
2500TCDwithin aperiod 
td 5 yum  of going Into 
production*
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(2 )

(3)

(4)

(5)

Lioanoss for new sugar 
factories w9  be issued 
subject to the condition 
that the dislanoe between 
the pioposed new sugar 
fadoty and an existing/ 
already Boensed sugar 
factory should be 225 kil­
ometers. TIms distance 
criterion of 25 Kms couid. 
however,be relaxed to 15 
Idomrters in spedai case 
where cane availability so 
justifies.

ThebasiccritBrbnof grant 
of icencesfor new sugar 
units would be their via- 
biity. mainly from the point 
ofviewofcane availabil­
ity and potential for devel­
opment of sugarcane.

Al new Bcetx»s will tw 
issued with the styiulation 
that cane price will be 
payableonthe basisof 
sucrose content of sugar-

other things being equd, 
preferanceinloensingwl 
be given to proposal from 
the Co-operative Sector 
and the PubBc Sector, in 
that order, as compared 
to the Private Sector. In 
case more than one ap- 
pication is received from 
any zona of operation, 
priority wM be giventothe 
appiortion received ear- 
Bw. However, in such 
caret ilgo. preference w i 
begivm to the co'Kipeta- 
Uve Sector, folowed by 
the Pubic Sector and the 
Private Sector, in that

order, even though the 
applications of the first 
two sectors may be of a 
later date.

(6 ) PrioritywiHcontinuetobe 
given to sugar factories 
with capacity less than 
2500 TCD to expand to 
the aforesaid minimum 
ecoixMnic capacity.

(7) WhUegrantinglioencesfor 
new units and expansion 
projects, the additional 
capacity to be created up 
to the end of the Eighth 
Plan, i.e. 1996-97, wtti be 
kept in view.

(8 ) Whilegrantuiglicencesfor 
new sugar factories, in- 
dustriallicenoes in respect 
ofdown-stream units for 
the use of molasses i.e. 
industrial alcohol etc. wil 
be given readily.

B. Applications for Bcenoes will be ini- 
tialysaeenedbytheSaeening Committee 
of the Ministry of Food, while considering 
such appfications,thecomments of the State 
GovemmentsAJnion Territory Administration 
conpemed wouldalsobeablained.The State 
Govamment/Union Territory Administration 
would be required tofumish their comments 
wUhinSmonthofthe receipt of communica­
tion from the linistty of l=bod.

C. Appications for grant of industrial 
Bcences for the estabfishment of new sugar 
factories as wel as expansion of existing 
unis should be submitted directly to the 
Secretariat for Industrial Approvals in the 
OepartrnentoflndustrialDepartmentinForm 
H. alongwlh the prescribed fM  of Rs. 2500/ 
-.Acopy of the application may also be sani 
toMMsbyofFbod.
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D. Tlw procedure and giAMnas, as 
given above, are broughttothe noticeorthe 
entrepreneurs for their infortnation and guid-

Sd^ 

(S. BhavanO

Deputy Sacretaiy to the Govt, of India
F.No.10(74V91-LP
New Delhi, the 8th November. 1991.

Fbmvarded to Press information Bu­
reau for giving wide pubfidty to the contents 
of the above Press Note.

Principal Information Officer.
Press Information Bureau.
NEW DELHI

Sale of Fwtilisers In Andlwa Pndash at 
Higher Rates

1085. SHRISOBHANAOREESWAIM 
RAO VADOE:Wil the PRIME MINISTER be 
pleased to state:

(a) whether the Government is aware 
that the fertisars are being sold in Andhra 
Pradesh and other States at much higher 
prices than at the stjpulaled price level;

(b) if so. the reasons therefor;

(c) the steps proposed to ensure the 
avaHabKty of fertflbare al the fixed rates;

(d) the amount alocated to Andhra 
Pradesh during 1990-91 toward subsidy on 
fsitiiseis given to smal and mariginai tarm- 
m»;and

(e) the amount that has actualy been 
uOmad?

THE MNSTER OF STATE M THE 
MINISTRY OFCHEMICALS AND FERTL- 
ISERS (DR CHMTA MOHAN): (a) to (c). No 
spedfic and veiiiabie case has come to the 
notice of Government of India reganJing 
fertiiseis being sold in the stale of Andhra 
Pradesh or any other ststfe at prices higher 
that flw maximum statutory price notiied by 
Government

(d) Duifaig the year 1990-91 there was 
no central sector sctieme of providing sub- 
sidytothesmdUandmariginalfermersinthe 
country.

(e) The question does not arise.

Shortage of Dwelling tinita

1086. SHRISOBHANADREESWARA 
RAO VADDE: Wil the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the estimated shortage of dweBing 
unis in niral as wefl as urtian areas in the 
country as on date;

(b)whMher the Government praposeto 
txing forward amendments to the Urban 
Land Celngs (Regulation) Act. 1976 to 
encourage the construction of dweing unks 
'n laige nuntwrs;

(c) if so. the i«ely date by which the 
amendment is to be brought before the 
Parliament; and

(d) i  not. flieiaasons therefor?

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) The hous­
ing shortage in the country as on 1.3.1991 
has bean eaUmaled to be 31 mMon unte • 
20j6 mMon in rural areas and ia 4  mHon 
unftslnurtMmaraMi.
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(b) to (d). The Government is consider­
ing various amendments to the said Act to 
encourage development of surplus vacant 
land for housing activities. It is expected that 
the amendment proposals can be brought 
before the Parliament in the next Session.

Grants by CAPART to Institutions in 
Andhra Pradesh.

1087. SHRI V. SOBHANADREES- 
WARA RAO VADDE: Will the PRIK4E MIN­
ISTER be pleased to state:

(a) the particulars of the institutions and 
societies from Andhra Pradesh receiving 
grants from the Council for Advancement of 
People’s Action and Rural Technology;

(b) the grants provided to these institu­
tions and societies during each of the last 
three years;

(c) whether any effort has been made to 
find out whether these grants are properly 
and fully utilised;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
The information is given t>elow:

Year Number of Institutions 
Socioties in Andhra 
Pradesh which recei­
ved grant from CAPART

Grant provided to these 
Institutions and Societies 
byCAPARI.

(Rs. in crores)

1988-89 77 1.70

1989-90 109 1 .8 6

1990-91 156 2,80

(c) to (e). Yes, Sir. The project holders 
are required to submit six monthly progress 
reports and the funds are released only H the 
progress is found satisfactory. The projects 
are also monitored by sending experts and 
accounting monitors to the project areas.

[T ia n sk ^

intsrest on the Annount Deposited wrtth 
DDA

1088. SHRI ARW4DNETAM: Win the 
MMster of URBAN DEVELOPMENT be 
pleased to state:

(a) whether some allottees of DDA flats 
have demanded interest on their money 
from DDA underthe rule as DDA did not give 
possession of flats within the fixed period 
inspite of depositing the full amount in DDA 
on demand;

(b) the number of such pending wfth 
DDA; and

(c) the time by which payment of interest 
isUkeiytotM madebytaking afinaldecison 
in this regard?
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM); (a) Yas. Sir.

(b) 134.

(c) Such requests of allottees for pay­
ment of interest are finalised in consultation 
with the Rnance Wing. Necessary action in 
this regard has already t>een initiated. In 
some cases the matter is sut>-judice.

Reglsteratlon In the Name of Allottees

1089. SHRI ARVINDNETAM: Will the 
Minister of URBAN DEVELOPMENT t>e 
pleased to state:

(a) the time taken by D.D.A. for getting 
the flats registered in the name of allottees 
after fun payment is made by them.

(b) the number of cases pending wtth
D.D.A wherein the request has been made 
to them for getting the flats registered in the 
name of the allottees; and

(c) the steps taken to dear the pending 
expeditKMisly?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The regis- 
tratkm in the name of aNottees taken a period 
appimimately fcwr months s u l^  to clear­
ance from Accounts Units, site inspectnn 
reports and preparation of site plans.

(b) 672 cases as on 5.11.1991.

(c) biformatnn is being collected and 
will be lakt on the Table of the House.

Unauthorised Conetructione in DDA 
OoloniM

1090. SHRI ARViNDNETAM:W« the 
Miniatw of URBAN DEVELOPMENT be 
pleased to state;

(a) whether unauthorised and illegal 
constructions are being carried out openly 
by the allottees in various resklential cob- 
niesofthe Delhi Devetopment Aitfhorky;

(b) whether the Government propose to 
ascertain the facts in this regard; and

(c) if so, the steps the Government 
propose to take to check unauthorised and 
illegal constructions?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The DDA has reported that in a large number 
d  cases vnlation of Building Bye-laws and 
sanctioned plans by private builders have 
been noticed in cotonies under the control of 
DDA.

(c) Whenever cases of unauthorised 
construction are notk»d, actnn is mhiated 
as per provismns of Delhi Development Act, 
1957 and Sectton 343 and 344 of the Delhi 
Municipal Corporation Act A Committee 
headed by Secretaiy, Ministry of Urt>an 
Devetopment has also gone intothis matter 
and has submitted its report to the Delhi High 
Court. The Committee has suggested deter- 
ant action, improvement over legal Impedi­
ment and strengthening of k>cal bodies in­
cluding Delhi Police for effective remedial 
actions against unauthorised constiuctkms/ 
users.

{Engm

Sale Prk»s of Fertilizers

1091. SHRI RAM VILAS PASWAN: 
WW the PRIME MINISTER be pleaaad to

(a) whether oonsMering the sharp rise 
In the inputs and pioductton cost, the Gov­
ernment propose to maintain the selling price 
of fertlRzers at a level to make it economical 
tor both the manufacturers and the farmers; 
and



481 WrUlmAnsums AGRAHAYANA6,1913(S4K>I) VWlton Answers 482

(b)il flo,the stsps taken in this direction 
so far?

THE MiNISTER OF STATE IN THE 
MINISTRY OF CHEIMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
The consumer prices of fertilizers are al­
ready subsidiredunderthe Retention-Price- 
Cum-Subsldy Scheme. In fact, there has 
been only one price increase for the con­
sumers during the last ten years inspite of 
sharp increase in the cost of various inputs 
and utaSies. Undetthe Retention Price-cum- 
Subsidy Scheme the manufactures are also 
ensured a fair returo, including compensa­
tion for increases in the input and production 
costs as per a formula based on a combina­
tion of certain norms and actuals.

Target* for Infrastructural Sectors

109Z SHRI SYED SHAHABUDDIN: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the targets for the year 1990-91 for 
the infrastructural sectors like power, coal, 
steel, railways, telecommunnatnns, ship­
ping and transport, fertilizers cement, petro­
leum and natural gas;

(b) the achievement, sector-wise for 
1990-91; and

(c) whether the targets have been 
achieved in all these sectors; if not, the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (c). A Statement is 
attached.

STATEMENT

Taigels for Mrastruclural Sectors for 1990-91 and Achievements

Targets Achievements

1,

Installed capacity (MW)

Hydro

Thermal

Nuclear

Total

Generatkm (MMton Units)

Hydro

Thannat

Nudsar

1006.5

2970.5 

235.0

4212.0

63000

201400

6850

445.5

2331.0

2776.5

71535

186452

6244
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Tsageta Achievements

2 . Coal (Milinn Tonnes)

Coal

Lignite (Neyveli)

The companywise shortfall in coal 
production against target is as 
fblbws.

Coal India

Singareni

TISCO/IISCO/OVC

Total

3. Steel (M. Tonnes)

Saleat>le Steel

4. Railways (M. Tonnes)
Originating freight Traffic

5. Teleoommunications
(a) Local Telephone Systems 
SwUching Capacity (in lakh)

Direct Exchange Lines (lines)

0>) Long Distance Switching 
Systems

Trunk Automatic Exchange 
(Nos. Gross)

TAX Capacity (Lines Gross)

Manual Trunk Boards (Nos.)

(c) Long Distance Transmission 
Systems

221.00

11.00

194.00 

22.50

4.50

221.00

J3.10

353.00

6.5

5.5.

8

33700

60

211.73

11.76

189.64

17.71

4.38

211.73

12.43

341.46

5.70

4.84

8

35700

65

Coaxial Cabto Systems (RKMS) 3172 1589
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Taigfits AcMavaments

lyficrowavB Systems (RKMS) 3482 1173

UHF Systems (RKMS) 2420 2525

Optical Rbre Systems (RKMS) 5493 1900

(d) Opemwre and Tolographs

LOFTs (Gross) (Nos.) 15000 1742

Teim Exchange (Nos.) 30 34

Telex Capacity - Local (Lines) 1766 1806

Transft (Lines) 1626 1551

6 . Shipping(MiionGRT) 6.75 6 .0 0

7. Transport (Road Transport) 
(Na of buses) 14079 12969

Ports (M. Tonnes) 163.74 150.70

8 . Fertiizars
Nkrepenous (Lakh Tonnes) 70JS 69.931

Phosphatic (Lakh Tonnes) 2 0 .0 0 20.519

9. Cement (M. Tonnes) 49.00 48.86

1 0 . Petroleum

Cnjde09(MMT) 35.90 33.00

Natural Gas (MMMVYear) 22536 17998.0

Cnide throughout (iylMTPA) 51.18 51.77

Reasons for Shortldl
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1 .

Reasons for shortfal is dm to 
dalays in dvl woila BHEL supply 
and erection, law and order prob­
lem in some of the Stales etc.

The shoitfal in thennal generation 
was mainly attrtNJtable to a good 
monsoon and consequent reduced 
load demand, particulaily in the 
Agricullural Sector.

Coal:

In CoalMia the m«^r reasons for 
shortfal were flooding of under­
ground mines, power faHures. 
absenteeism and industrial rela­
tion problems. In S^areni indus­
trial relation and law and order 
prot)lems were ttie major reasons.

The shortfall in Saleable Steel is 
due to acute shortage of power and 
steel tneking soaps, inadequate 
avaOabity and inforior quaMy of 
cooking coal, probleffls of equ^ 
ments in the steel plants, etc.

The shortfal was due to disloca­
tions due to cyclone on ttw East 
Coast affecting the South Eastern 
Ralways. Wideapread agitations 
were also reasonable lor flw short- 
fal in traffic raaSsalion.

TMmoi

Tlw ma)or iMsons for shortfal is 
Inadequate supply of tfw eqii|p-

6 . Shl^Mng:

The main reasons for shortfal was 
massive scrapping of old tonnage 
accompanied by low acquisition 
levels due to constraint on re­
sources and the dHficuit balance of 
payment position.

7. Transport:

The primaiy reason for shortfal in 
the acquisition programme has tfte 
constraint on resources and traffic 
was mainly due to lower through­
out of containefs andgeneralcaigo, 
coal and iron ore.

FertHbers and Cement:

There has l>een only a negKgfale 
shortfal in caseof the production of 
ningenous ferMzers and cement

Petroleum and Natorai Qas:

The sfnrtfal in crude o9 and I 
dale l  gas production was due to 
technical reasons and environ­
mental problems; betides law and 
order situation in Assam.

Impart of FartMzara

1093. DR.C.SILVERA:WMthePRME 
MMISTER be pleased to state:

(a) whether a laiga amount of foreign 
•xcfiange has been released lor importof 
lertHizer this yean

If A M  i l l  II -------------------(D;w80,in90<iwwin0fii0ian0fsas0ns 
therefor and

(c) the efforts made to ensure distrfcu- 
ifon of in^Mrtad leiffEan to smal and mar-
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THE MMISTER OF STATE IN THE 
MINISTRY OF C I^ICALS AND FERTIL­
IZERS (DR CHINTAMOHAN); (a) and (b). 
Fbra în axchange budget amounting to Rs.

. 4545 cfores has been aOocated during the 
cuirent yearforlmportsoffertHizeis, fertil­
izer raw-materials and imermediales. This 
indudes a sum of Rs. 650crores for imports 
from rupee payment areas.

(c)Feitiizarsaiedistri)utedtothe fann­
ers atthe notified prices and nodistinction is 
made between the indigenous and imported 
fertiHzers for the purpose of subsidy. How­
ever, to exempt smal and marginsd farmers 
fromthe latest increase in prices with effect 
from 14.8.1991, a Central Sector Scheme 
on Fertilizer Subsidy to Smal smd Marginal 
Farmers has been introduced. Atotal amount 
of Rs. 405.00 crores has been eannarited 
fortius purpose during current year.

ITranslatibri

OewOfâ V raCnilWS ill
Pradesh

1094. SHRI KRISHAN DUTT SUL- 
TANPURI: W« the Minister of URBAN 
DEVELOPMENT be pleased 10  stale:

(a) whether Himachal Pradesh Govern­
ment has submiHed any proposal for main- 
tairdng the deanfness of the dHes and for
ftiwViSiOli Cw SOVroTclQo iq CMIIOS liNMnOlfip Bi iQ

(b) the details of the assistance sought 
by the State Government for provision of 
sewerŝ e faciilies in Simla. Solan. Nahan. 
Ponla Sahb, NaUgarh. Jheog, Kumarsen 
andRonj?

THE MMISTER OF STATE IN THE 
MMISTRY OF URBAN DEVELOPMENT 

M. ARUNACHALAM); (a) and (b). 
TheGovL of Himachal Piadesh has submll- 
tadapadcag»praposalforpR»riding walar

supply, sewerage, drainage and enviion- 
mental improvement of uit>an slums in six 
towns, viz., Shimla, Dharmshala. Mandi, 
ManaK, Chamba ans Solan at an estimated 
cost of Rs. 110.35 crores to the Central 
Pubic Health and Environmental Engineer­
ing Organisation (CPHEEO) in this Ministry 
for dearanoe from technical angle.

No sewBfage scheme has been received 
in respectof Nahan, PontaSahb, Nalagarh, 
Jheog l̂ umaisen and Roru.

tm p O S B l u O n i n im aC IIB I In a a B S II  lOi 
Electronic Units

1095. SHRI KRISHAN DUTT SUL- 
TANPURI: WiH the PRIME MINISTER be 
pleased to state:

(a) the proposal received from the State 
Govemmentfor siting up of Electronic units 
in Himachal Pradesh during the last two 
years; and

(b)the amount allocated during the last 
two years for the purpose?

THE MINISTER OF STATE IN THE 
MMISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSIONS(SmiMATI 
MARGAfST ALVA): (a) No proposal has 
been received from the Stale Government 
for selling up of Electronic units in Himacftal 
Pradesh during the last two years.

(b) Does not arise.

Food grains stqipaed to Himachal

1096. SHRI KRISHAN DUTT SUL- 
TANPURk Wa the PRIME MMISTER be 
pleased to stale: the <|uantiy of foodgrains 
suchasrlca.sugw etc. being suppBedtothe 
State Government by the Union Govern­
ment wMi the details thereof as at preaenl 
andduring the last one year?
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THEMR4ISTB) OF STATE IN THE alocatsdloHbnachalPraifMliMtflllingby 
MINISTRY OF CIVIL SUPPLES AND Itwm during ttw last on* ysw U .. fxxn
PUBLICDISTniBUTION(Slff«KAiyiALUI>- Decwnber, 1990 to NowwnlMr. 1991 an
DM AHMED): The foodgrains «id sugar givwi in a attached SUtwmnL

STATEMENT

li/bnlhwiM alkxation and mng of Wheat. Rica and Sugar to Himachal Pndash 
distriwtad thiDiigh pubic distiiMJtiDn sydem.

fin tonnes)

Month W H E A T  
AMooaion UKng

R I C E
Mhcation IMng

SUGAR"
AtocaAin

December, 90 10 0 0 0 8700 6500 4600 2019

January, 91 10 0 0 0 8500 6500 5400 2019

Febnmiy.91 12 0 0 0 10900 6500 6500 2019

March, 91 12 0 0 0 1 0 1 0 0 6500 5600 2019

April, 91 1 2 0 0 0 10900 6500 4300 2019

May. 91 1 2 0 0 0 12 0 0 0 6500 5600 2019

June. 91 10 0 0 0 9400 6500 5300 2019

July. 91 10 0 0 0 6200 6500 3500 2019

August.91 10 0 0 0 8200 7150 7500 2019

September. 91 10 0 0 0 11400 7150 7200 2 2 2 1

October, 91 10 0 0 0 N.A * 7150 N.A. 2424

November, 91 10 0 0 0 N.A 7150 N.A 2424

‘ Lifting of sugar is nonnaly near 100% N. A.(NMAwaiable)

Approval for induHries in Hknachal (a)thsnameso(ttwlndustri0siorwhidi
piDposals hav8 bean reoalwd from Hma- 
chal Pradesh Govsmmont for appfOvat;and

1097. SHRI KRISHAN DUTT SUL- 
TANPURi: \M I Hw PRMC MINISTER be 
pieasedtoaMe:

Cb)Hie delalsaftheltoinstobepio- 
duosd in thsee induMriaa?
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TMEMMISTER OFSTAlEHfTHE 
MiNISniy OF MDUSTRY (SHRI PJ. 
KURIEN): (a) and (b). Under th« O0W indus­
trial ftosiq/. tha laquirament of Musirial 
Bcsnskig has been done awray with except 
for a short 1 st of 18 industries which ara 
under compulsoiy licensing.

Thera ara three proposals <or setting up 
of unils in Himachal Piadash forthe manu- 
facturaofbaer. wine ete. which are included 
in the fist of industries requiring industrial 
lioensing.

Foreign exchange earned/spent by 
Manitl Udyog UmKed

1098. S m i SUSHIL CHANDRA 
VERMA: W» the PRIME MINISTER be 
pleased to state:

(a)theamount of foreign exchange spent 
by Maruli Udyog Limitad during the last three 
years and during the cuirent year so far;

(b) the burden of foreign exchange due 
to Maiuti Udyog Ud. during thefinancial year

conunittedtobeincumdbyfliis company in 
foreign exchange during the first six morrths 
of the current finandtd yean

(c) ttie amount of fo ia ^  axciiange 
earned by Maruli Udyog Ud. during the last 
financial year and fkst six months of the 
cunant financial year; and

(d)whethersiluationoflbrBigna(change 
deficit is stll continuing and if sô  tlie steps 
proposed to be taken to improve the sftu- 
ation and the time by which the resiA is 
exp8Ctod?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
P.K.THUNGON): (a) During the last flwee 
yews (1988-89 to 1990-91). Maruti Udyog 
Lkl. spent foreign exchange equivalent to 
Rs. 505.72crores for import of components. 
The foreign exchange spent during the pe­
riod 1-4-91 to 30-9-91 is Rs. 101.12 oores.

(̂ ) and (c). The details abouttheforeign 
exchange spent for import of components 
and the foreign exchange earned during 
1990-91 and 1991-92 (HI 30-941) are as

1990>91 and the expenditiire incurred or under:-

FofBign Exchange 
spent for
component nports 
(Rs. in crores)

Fon i^  Exchmtge 
aamed

(Rs. m oons)

1990-91 171.14 72.91

1991-92*
(till 30-9-91)

1 0 1 . 1 2 122.78

*provisbnal

(d) During the lirsl tiai of the current lEngSHi

year (1991-92). Maruti Udyog Umked has 

earned more foreign exchange than what k 

•pant for Import of components, indudhig 

thosB WiiMiioit vaMctos.

IMlMial FNtMMT and Clwmi- 
M ^Nngal

1099l SHRI h arm  PATHAK: W ithe 
PTOME M M ISiet be pleased to state:
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(a) whether M/b Punjab National Ferb'i- 
isw & Chemical. Nangal is at the verge of 

B;and

(b) if so, the details thereof and the 
steps being taken to remedy the situation?

m e  MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
M ^ Punjab National Fertlizers and Chemi­
cals Limited, a joint sector undertaking 
(deemedGovemmenlCompany)ofthe State 
Government of Punjab, producing Soda Ash 
and Ammonium, Chtoride, has reported a 
toss of Rs. 475.21 lakhs during the year 
1990-91. The Company has reported that 
tfieir losses wouU increase during the cur­
rent year on account of de-control of 
Ammonium CMoridefertilizerwith f̂ectfiDm 
2 Sth July. 1991. As Ammonium Chtoride 
fertilizer stands de-contnrfled and no sub­
sidy is now payable, the Government of Inifia 
has no role to play in the functioning of this 
Company.

Demand to AboHsh Contract Labour 
System

Ilo a  SHRISRIBALLAVPANIGRAHI: 
Wil the PRIME MINISTER be pleased to 
state;

(a) Mormafon is beiix) collected and wH be 
teud on the Table of the House.

(b) and (c). No, Sir. As per avalabte 
btformalnn, trade unions affHialad to Central 
Trade Union Orgarrisations other than IN- 
TUC, BMS and NLO have given a can for an 
industrial strike on November 29,1991.

The major demands mentbned in the 
strike nottoes are:

1) The reformulate the industrial and 
economic poRcies of the Govern­
ment of India in Consultatnn with 
Central Trade Unons.

2) To stop immediately all measures 
of privatisatfanot public sector units.

3) To provkto necessary foreign ex­
change to import absohitely essen­
tial requirements of public sector 
unis.

4) Scrap the BPE Circular or Pensnn 
and immediale linaisainn of Pen- 
ston Schemes.

5) To expedite the tripartite DA Com­
mittee’s lecommendations.

(a)whether DeMOffBM and Establish­
ments Emptoyees* Unton has demanded the 
aboltton of contract labour system;

(b) whether al Cemral Trade Untons 
haw given a strike call for November 29, 
1991 to press their demands; and

(c) if ao,lhedetaisaf theirdafflands and 
the stepe Government have taken or pro­
posed to be taken to meet their demands?

THE DEPUTY MMfSTER M THE 
MMSTRY OF LABOUR
(SHRI P A ^  SMGH GHATOWAI^:

6 ) Tocommenoeb|>artitenegotiatfans 
on charter of demands of untons in 
public sector units within 2  months 
of tfieir submission. No reference 
of any demands of Woriwrs to 
Industrial Tribunals or Pay Com- 
misston. Restoreooasctivebaigahi- 
Ing rights to UC. QIC and RBI 
amptoyaes.

7) A itahitoiy (mhi on df-loKling of 
jobs of angagamant of contract 
labour in jobs of permanent and 
pMMnisi nsluis ki piibKcMdprf-
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8 ) To immedialely wiact the BW on 
Vttoftwrs’ PartMpation in Manage- 
ment based on conclusions of In­
dian Ldbour Conference whid) 
endorsedthe leoommendationsof 
seminar held in January. 1990.

9) To lift the ton on recruitment in 
pubU, sector and Government 
establishments.

10) Toensure p^mentofbonustoall
I r~> ■ t ri neiiipioyees.

1 1 ) Trade union rights to the Execu­
tives in Public Sector and with­
drawal of al disdplinaiy actions 
against them for trade union activi­
ties.

A Tripartite Committee has been 
appointed t>y the Government to consider 
the impact of the new industrial policy on the 
problems aNecting labour and other related 
matters.

UeeoflStMvfced Products

1101. SHRISANATKUMARMANDAL; 
Wn ttie PRIME MINISTER be pleased to

(a) whether the coiporate giants Hw 
Bajai. Usha. Cnxnplon. Reoold eta buy ISI 
maifced goods from small scale producers at 
low prices and then sel those products at 
triple the original prices affixing their brand 
names on them;

(|l>) if so. ttw dalafls thereof?

(c) whether the small produoem violate 
the code envisaged in the Bureau ̂  Indian 
Standards Ad which bars the use of ISI 
marfced products by persons other than ttw 
Boanoe;and

(d) the steps the Government propose 
to take fei this regaid?

THE MMISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) and (b). A number of smal 
scale industrial units mailcet their products 
through large marketing organisations, like 
Bs44 Usha. Crompton, RaooM dc. These 
mariteting organs, ptovkle the necessary 
technical knowhow and permission to utilise 
theirbrand name. The margin of profit vaiys 
from product to product and unit to unit

(c) No, Sir.

(d) In view of the atx>ve, Govenunent do 
not propose to take any steps in this regard.

Expansion of Petro-Chemleal Complex 
atNamnip, Assam

1102. SHRI ASHOK ANANDRAO 
DESHMUKH: WiH the PRIME MMISTER be 
pleased to state:

(a) whether there is any scheme tor 
expansKMi of the present petro-chemical 
complex at Namnjp in Assam; and 9 so, the 
detals thereof; and

(b) wtwther this is an unviable project?

THE MMISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ­
ERS (DR CHINTA MOHAN): (a) M/& As­
sam Petrochemicals Ltd. Gauhati were 
granted an industrial licence in December, 
1986for substantial expansion in the manu­
facture of Methanol with annual capadty 
(after expansion) of 33. OOP tonnes in their 
existing industrial undertaking n Tehsi 
Nwnnv DisstLDbrugarhh Assam.

(b) No such detaib are tmSMa with 
the Government of India.

Prhratiaatton of Sick FertHizer t*ilts

i m  KUMARIDIPaCACHKHLIArWI 
the PRM E MMISTER be pleased to state;
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(a) whathsr itis Govemmant haw 
decided to aliowthe private sector to run side 
fertifzer units:

(b) if so. the details thereof; and

(c) the broad terms and conditions for 
handling over of side feitiizer units to private 
sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL- 
IZERS (DR CHWITAMOHAN);(a)lo(c). No 
decision has been taken to allow the private 
sector to run sick fertilizer units.

Price Revision of Buk Drugs

1104. DR.ASIMBALA:
SHRICHITTABASU:

WiO the PRHUE MINISTER be pleased 
to state:

(a) whether the Government are aware 
that pharmaceutical companies are seKng 
their drugs an generic names at a much 
higlier price then those of their awn brand 
named formutatkms of ttte same kind; I  so. 
the details of the prices of their brand vis-a- 
vis the generics;

(b)whetherprioerevisionofanumberof 
tMik drugs has been approved during the 
period from Aprfl 1991 to October. 1991; tf 
so. the detals of the bufl< dnjgs with their 
pisvkMis prices and present revised price; 
and

(c)wheihertheGovemmentpropose to 
change the presnel Drug PoBcy and Durg 
l*rice Control Order (Oi*CO) as reported in 
the Eoonomic Times dated September 2 . 
1991 (Cah»na EdMkm); and

(d) if so, the delals theraof and the time 
by MMch ttie new poicy is icdy 10  be de- 
derad?

THE MMISTER OF STATE IN THE 
MMISTRY OF CHEMICALS AND FERTI.- 
IZERS (DR. CHMTA MOHAN): (a) Aodoid- 
ing to the ThinJ Sdiedule to the Drags (Price 
Control) Older. 1987, al sini^ mgredient 
formulaAnns based on bilk drags specified 
in the Second Schedule and soM under 
generic name are exemptfrom price control 
Government do not compie data reganlmg 
prices of fbrmulatkms sold under generics 
vis-a-vis brand names.

(b) The prices of Scheduled buk drugs 
as and wfien fixedfrevised, are notiied in tfie 
Extra-onfinaiy Official Gazslte. copies of 
which areavaiable in the pariiament Libfaiy.

(c) and (d). Both, the existing Drug Poficy 
and the Druge (Price Control) Order, 1987 
are being reviewed and the exercise is Hcely 
to be compieted soon.

Approval for aettirtg up of industrial 
unte Is a n a l acate aador

1105. SHRI RAM KAPSE: WiH the 
PmSE MmiSTER be pleased to state:

(a) wfielher the entrepreneurs in tiny 
and smal scale sector, for whom Gberalised 
poScy has been recently announced, have to 
approach several agencies at State level for 
h ^  in the setting IV of industrial units;

(b) I  so, whalher the *VWnd of Change” 
conceived by tfie Umon Government isyaf 
to roach Hie kicai level as weN; and

(c) the improvements made in each 
State lor speedy and simpWed acttan for 
acoonfing appnwals in selling up those 
projects?

THE MMISTER OF STATE IN THE 
MINISTRY OF MOUSTRY (PROF. P J. 
KURIEN): (a) The Entrepisnsurs may ap­
proach dHfscanl input provktog agetides 
direcMy or thsy may approach <isDJ.C.<iiho
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flMfitatos up their case with dXisrant agsn- 
ciwonthairbehaK.

0>) The 'Wind of Change* is already 
vjsUe St al levels.

(c) To piovide speedy action and effec­
tive ooonfination, District Advisoiy Commit' 
tee headed by Colecior of concerned Dis­
trict and consisting of other District Level 
Offlcm lias been set up in each DistricL

A Slate Level Coordination Committee 
wth Chief Minister/Minister of Industries as 
Chairman exists for effective cooidinalion 
and speedy action.

Priority to Agricutture in Eighth Plan

1106. SHRI GEORGE FERNANDES: 
Win the Minister of PLANNING AND PRO- 
GRAMME IMPLEMENTATION be pleased 
to stats:

(a) Mfhether the Planning Commission 
has given low priority to Agricultute in the 
Eighth Plea; and

(b) if so. the reasons ther^or?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IMPLE­
MENTATION (SHRIH.R.BHARDWAJ):(a) 
No. Sir. Agriculture continues to bea Pfioiily 
Sector in the Eigldh Five Year Plan.

0>) Does not arise.

Roads In DMri

1107. DaAJC PATEL:Withe Mnis- 
ter of URBAN DEVELOPMENT be pleased 
to stale:

(a) whetfiertheextent of load at present 
in DaM is considerad sufficiant to meal the 
incrauina tnfficol vehieies;

(b) V not, wfMtf.erthe Government have 
considered any long term solution to this 
preblem:

(c)wheiher the proposal of Mass Rapid 
Transit System or the Metro Railway which 
was fiist mooted as long back as 1969 is 
Gkely to be implemerrted on an urgent basis;

(d) i  so, whether any time schedule fo' 
its compMion has tMenbdd down; and

(e) the reasons for extra-ordinary delay 
in the matter resulting in serious computer 
prebiems;

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) In view of 
the increasing traffic in Dettii, there is con­
tinuing need for expansion of road capacity.

(b) htioduction of a mutti-modai Mass 
Rapid Transit System (MRTS) is a long term 
soktfion to the problem.

(c) and (e). Delhi Administration had 
engaged Mfe Rail India Technicaa and Eco­
nomic Services (RITES) for preparing a 
techno economic feasUtty study for the 
introduction of MRTS in DelM. The study 
lecommendeda 184.5 Km. muKHnodai mass 
rapid transk network for DeM consisting of 
underground metro, surface ral and ex­
press busway system. The project Mwolves 
a veiy bige investment of Rs. 5378 crores.
I  requires preparation of detated project 
lepoits. analysis of the impHcalion of land 
use, localional analysis, etc. Avenues for 
funding would also ham to be identlied 
beforeworiconlheproject isoommenced.A 
High Fowered Committee under the Chair­
manship of U. Governor of Delii has been
constiMadtogo into various aspects indud-
8----- »-■ - ----- ^ -----__________________ f j .  „ ------- -mg ideiHlicalion 0 1 resources lor me pFpieci
b) view of the complexities involved,it is not
poasUe to indicate at this stagethetime
schedule for oompletion of
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Atomic Power Generation Capacity

1108. SHRI SUSHIL CHANDIW 
VERiyiA: Win the PRIME MINISTER be 
pleased to state:

(a) the number of atomic power plants, 
their power generation capacity and their 
capacity utilized in the month of October. 
1991;

(b) whether the present performance of

(c)i net. the measures pioposedtDbe 
taken to make fun capacity utifisatnn of 
these atomtepower pliaHits;and

(d) the schemes to set up new alomfc 
power plants in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GREVANCES AND PENSIONS (SHRIMAT1 
MARGARET ALVA): (a) The required de­
tails are as folbws:

S.No. Reactor Rerated
capacity
(MWe)

Capacity
factorin
XinOcL
1991

Remarks

1 . Tarapur-1

2. Tarapur-2

3. Rajasthan-1

160

160

100

62

74

Unit remained shut 
down for plan­
ned maintenance 
works.

Rajasthan-2 200 41 Unit had planned 
outage of 4 d ^  
and forced outa­
ges for about 1 1  

d i^ .

5.

6.

Madres-1

Madras-2

220

220

77

61

Z Nsuorshi 220 36 Lower power 
level operation 
(hMtobacMoB 
kiliMlngopw*
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S.No. Rextor Reratad
capacity
(MWe)

Capacity
factorin
%inOcL

Remariis

8 . Narora-2 2 2 0
1991

Unit achieved 
critbality on 
October 24, 
1991 and is 
expected to be 
synchronised to 
the grb during 
the year.

(b) and (c). There is scope for improve­
ment. Toning up preventive maintenance, 
analysis of equipment performance for im­
proving its operational availability, and inten­
sifying training programmes are areas re­
ceiving attention. The operational experi­
ence Is taken into account in the settingup 
of ongoing and future projects. Efforts are 
aiso being directed towards increasing the 
temporary operational power limits of 175 
MWe in each of the unit at Madras Station 
and achieving consistent and adequate 
onpower refuelling capability at Narora 
Statbn.

(d) Apart from units in operation as in 
(A), six reactors with 2 x 220 MWE each at 
three locations i.e. Kakrapar, Kaiga and 
Rajasthan (expansbn) are under construc­
tion. Additional 2 x 500 MWe units at Tarapur 
have been sanctioned. There are proposals 
to set up 4 X 2 2 0  MWe at Kaiga (expansbn, 
2 X 500 MWe at Rajasthan (expansion) and
2 X 1000 MWe at Kudankulam. A total in­
stalled capacity of 7700 MWe by the year 
2 0 0 2  is envisaged through nuclear power 
suk̂ ect to availability of resources.

(a) whether some foreign companies 
other than Coca Cola have sought permis- 
sbn for manufacturing soft drinks in India;

(b) if so. the partbulars thereof; and

(c) the decisbn taken by the Govern­
ment is the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) to (c). A proposal from a Hong Kong 
based company -MS JMRPCO having 
majority NRI equity holdings and minority 
equity of M/S Coca-Cola Sough Asia Hob- 
ings has recently been received in Foreign 
Investment Promotbn Board (FIPB) for set­
ting up food processing unit in a backward 
distrbt of Maharashtra in collaboratbn with 
M/S Britania Industries Limited and a Mahar­
ashtra State Govemment Undertaking for 
manufacture of, inter-alia, non-alooholb 
beverage bases4>lendings for domestic sale 
under registered trade marks Voca Cola\ 
Tanta\ 'Sprite’ , eta The proposal is under 
examination of FIPB.

Permission to foreign compantos ter 
manufacturing Son Drhtlw In India

1109. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of FOOD PROC­
ESSING INDUSTRES b* piMMd to ttato:

1110. SHRI SURYA NARAYAN 
YADAV: WM ttw PRIME MINISIB) te 
piMMdtoclit*:
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(a) the quantity of electronic goods 
Imported and escorted during 1990-91;and

(b) the names of the countries of which 
these are being exported?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Electronic 
goods worth Rs. 910 crores were exported 
during 1990-91. Electronic products arebeing 
exported to a large number of countries 
including USA, UK. France, Japan, Finland, 
USSR, Hongi<ong, the Netherlands, Ger­
many, Taiwan, Singapore, Switzerland, etc.

Since foreign trade data is maintained 
only for brodd commodity groups, data for 
import of electronic componentŝ goods is 
not separately available.

Ration cards to slum dwellers

im.SHRiSURYANARAYANYADAV; 
Will the PRIME MINISTER be pleased to 
state:

(a) whether ration cards have been 
provided to all the slum habitants in Delhi;

(b) if not, the number of such slums 
where this facility is yet to be provided; and

(c) the time by which the Government 
propose to provide ration card facility in all 
the jhuggi jhonpri colonies in Delhi;

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND PUB­
LIC DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Ration cards are wing issued 
t9  ̂all bonaTide residents of Delhi in accor- 
dpice with the provisions of Delhi Specified 
Articles (Regulation of Distribution) Order, 
1981, whether living in slums or othenivise.

However cards were also issued to 
bonafide residents of Jhuggi-Jhonpri com- 

ponentsofsfums, whosedwenngunitscatne 
into existerme before 31.1.1990, as a one­
time exetdse.

(b) and (c). Proposal for Issue of Food 
Cards to residents of new Jhuggi Jhonpri 
colonies that came up after 31.1.1990 Is 
under consideration of Delhi Administration.

[English]

Eligibility Limit for Bonus

1 1 1 ^  SHRIRAMNAIK:WillthePRIME 
MINISTER be pleased to state:

(a) whether the Government of Mahar­
ashtra has requested to abolish the emolu­
ments limit of Rs. 2500/- for bonus under the 
Bonus Act;

(b) if so, the decision tal(en by the Union 
Govemment In this regard; and

(c) if the Union Govemment have not 
taken any decision so far, the time by which 
the decisbn is liitely to be talcen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir.

(b) and (c). Does not arise.

[Translatton]

Foreign collaboration for manufactur- 
big test food processed food

1113. SHRI RAM TAHAL 
CHAUDHARY: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state:

(a) whether some big Industrial houses 
propose to set up a chain of fast food
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processed food manufacturing units with 
foreign coliatx)ration; and

(b) if so, the details of foreign coffabora- 
tfons approved so far and the proposals 
under consideration of the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRIGIRIDHAR GOMANGO): 
(a) and (b). Two proposals one from M/s. 
Kellogg Company of USA and another from 
M/s. JMRPCO. a Hong Kong based com­
pany have been received for setting up proc­
essed food manufacturing units. While ap­
proval for financial-cum-tehnical collabora­
tion has been granted by Reserve Bank of 
India to M/s. Kellogg Company of USA for 
holding 51% equity in the new undertaking 
M/s. Kellogg India Limited, under automatic 
approval scheme, the proposal of M/s. 
JMRPCO is under examination of the For­
eign Investment Promotion Board (FIPB).

[Eng//s/j]

Import of Edible Vegetable Oils

1114. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state:

(a) the estimated production of edible 
vegetable oils in the country during the last 
six months;

(b) the quantity of edible vegetable oils 
imported during the above period to meet 
the demand of consumers; and

(c) the steps taken by the Government 
to Increase the productbn edible vegetable 
oils?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND PUB­
LIC DISTRIBUTION (SHRI KAMALUDDIN 
AHMED); (a) No reliable estimate of the

productbn of edible vegetable oils in the 
country during the last 6 months is available. 
Roughly this could be placed at around 20 
lakh MTs.

(b) During the period April to October,
1991 a quantity of66000 MTs edible oils has 
been contracted for import. Actual arrival till 
18th November. 1991 has been 30061 MTs.

(c) Some of the steps taken by the 
Govemment to increase the productfons of 
edible vegetable oils are:

1) Two centrally sponsored 
schemes namely National 
Oilsseds Development 
Projects (NODP) and 
Oilseeds Production 
Thrust Project (OPTP) 
which were operating till 
1989-90 have been 
merged during 1990-91 
into a single scheme 
namely Oilseeds Produc­
tion Programmes (OPP). 
This scheme essentially 
provides essential assis­
tance to the states for 
productbn and distribu­
tion of quality seeds, plant 
protectbn measures in­
cluding supply of plant 
protection chemicals and 
equipments and organis­
ing demonstration of ad­
vanced technology.

ii) The oilseeds projects of
the NDDB.

ill) Setting up of a Technol­
ogy Mission of Oilseeds 
In May. 1986 for harness­
ing the bestof productfon, 
processing and manage­
ment technologies.
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iv) Betterincentivetoproduc- 
ers through fixation of 
minimum support prices 
of major oilseeds.

v) Intenslficationofresearch 
efforts for inaeasing the 
production of oilseeds.

vi) Increaslngtheareaunder 

non-traditional oilseeds 

crops like soyabean and 

sunflower and exploitation 

of oilseeds of tree and 

forest origin, rice bran, eta

vii) Efforts for promoting oil 

palm plantation and proc­

essing.

viii) Setting up of necessary 

processing and infrastruc- 

turalfadlities to keep pace 

with the productk>n pro­

gramme of oilseed.

be) Fiscal incentives in the

form of excise rebate for 

use of certain non-con- 

ventional oils In the va- 

naspatl so as to encour­

age increased exploitation 

of these sources of oHs.

/7£; HOLDING OF ELECTIONS IN DELHI 

1 2 .0 0  hrs.

[TranslaSon]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, today again I wouM 
like to point out that the last elections for 
Delhi Municipal Corporation and Metropoli­
tan Council were heM on February 5,1982 
for four years and five years resp^lvely. A 
period of eight years and six months have 
passed and no fresh elections have been 
held in Delhi. The Congress (I) Government 
promised to set up an assemb^for Delhi and 
the V.P. Government promised to provide 
statehood. The Congress Deceived the 
people of Delhi and the V.P Government 
betrayed them. A fresh notification with re­
spect of the extenston of Central Rule In 
Delhi is going to be issued on Decembers, 
1991. Today, the situatnn in Delhi is growing 
from bad to worse. The law arxJ order situ­
ation is deteriorating. It Is evklent from the 
kidnapping of Radu and the way he was 
released by his captors. The news papers 
have published reports highlighting the inef­
ficiency of Delhi Police in this regard. More 
then 200 persons were killed in Delhi We 
cannot discuss it any where. Where shoukl 
we discuss it?

During the Indo-Pak war in 1965 Gen­
eral Kalhan hoisted the Indian flag at Ht̂ i-PIr 
and the Government of India awarded him 
Param-Vir Chakra. It Is ashocking event that 
he was killed In the cantonment area last 
week. This shows to what extent the law and 
order situation in Delhi has deteriorated. The 
daWes have reportedthatthe puUicdistribu- 
tion system has collapsed in 
Delhi..__{kaempUon^ Delhi ttes are suffer­
ing because of a number of problems Le. 
electricity, water, D.D.A and D.T.C. There is 
nobody to k)ok after DelhL Pending the flnaU- 
zation of the fiAure set up of Delhi, I would 
like to request that holdings of elections to 
the Delhi Munich Ootporatfcw and the 
Matropoftan Coundl shouM be announced 
at the earnest Parlamentaiy elacltons in 
DeSti were heU Just five months ago and tie
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by«-«l0Ciion in Itow Delhi Partiam«ntaiy 
Constituency is going to take place. Then, 
wtiy the elections for Delhi Municipal Coipo- 
ratton and Metropolitan Coundl should not 
be held. It may take one to two years in 
finalising and proceeding a set up in Delhi. 
The Citizens of Delhi are facing great difTicui- 
ties. So, I request you to have mercy on 
tMm....{lntenijption8)

SHRI LALK. ADVANI (Gandhinagar): 
Mr. Speaker, Sir, through you I vroukJ like to 
ask as to why there is delay in hoMing the 
tocal electkms in Delhi, please inform the 
House in this regard. We, time and again, 
raise sch issues in respect of other States 
also. It Is very essential in a democracy that 
elections are always heM in time. Elections 
were not heM here for so many years. There 
is no law and order problem here coming in 
the way. There is no terrorism and seces- 
snnism. If the notificatton for extension is 
issued once again on December 5. it will not 
be good for the people of Delhi. I therefore, 
request you to have an elaborate discussk>n 
on the problems of Delhi and Secondly, the 
Govemment shouU daify its positk>n with 
regard to hoMing of electtons in Delhi.

SHRI RAM VILAS PASWAN (Rosera):
I agree with Advan$i and ask the Govern­
ment to hoM electtons inDelhi at the earliest 
The Govemment is alraid that It wouM k>se 
the elections badly. The Government should 
rise above party consMerattons and an­
nounce holding of elections as early as 
possible. The leader of House shouM give 
an assurance to the house in this regard.

SHRI CHANDRA JEET YADAV 
(Azamgarf̂ : Mr. Sipeaker, Sir, yesterday. I 
went to purchase afaook at a book-staU and 
happened to meet the former Executive 
CounditorShriJacvMraveshji there. He asked 
me why we were not pressing the Govem­
ment for hohUng eleclions in Delhi. He added 
that it was sheer ir̂ ustioe. The situation in 
DeHii is normal At least, the leader of the 
House should state as to why the elections 
am not being hekl.|Mutteularly when there is 
no threat of tenorism. V you do not observe 
the demociatic norms, the democr»;y win

ultimately become weak. I, therefore request 
you to hoU elections in Delhi at the eariiesL

MR. SPEAKER: All the Members of 
Parliament from Delhi are of the same opin­
ion.

SHRI B.L SHARMA PREM(East Delhi): 
Today we have to work for 19 hours dally and 
perform the work equal to the work being 
done by 24 Members; even then we are not 
able to reach the grass-root people. If some­
one misses his buffafo he comes to me 
because the elections to Corporatton have 
not taken place. 36 lakh people five in East 
Delhi and recently 18 Murders were commit­
ted and the law and order situation is not 
good there. In this regard I have written 
letters to the Commissnner of Pofice and I 
am toM that my letters are stolen from there. 
Things have come to such a pass in Delhi.

SHRI FtAM NAIK (Bombay North): Elec­
tions are not being heU in DeBii where the 
Parliament of India is kx»ted. Democracy 
doM not exist in Delhi any more. Therefore, 
elections must be heM and announcement 
in regard there to shouM be made at the 
eariiest.

MR. SPEAKER: AH right, all the Mem­
bers from Delhi are pleading for the same.

SHRI TARA CHAND KHM4DELWAL 
(Chandni Chowk): tf the Govemment has 
deckled to hold elections in Punjab, then 
what Is the reason that the electkms are 
toeing evaded in Delhi for the last three 
years? Corruptfon and bureaucracy have 
increased many foM. due to non-hokling of 
electkxis. Does the Govemment want that 
corruptions shouU go on increasing In Delhi? 
Just now Shri Paswan̂  pointed out that the 
Govemment is not hoMing eleclbns in Delhi 
because it is afraid that the Congress wm not 
win here. I assure one seat to the Congress 
in my constituency.

SHRIHARiraSHORE SINGH (̂ wohar)
I am a member of the Advisory Council of 
Delhi Oevetopment Authority nombtated by 
the House. No meeting of the council has
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[Sh.HarlKishore Singh]

been held and i am !c!d that its meeting is 
never held. The reasons mentioned just now 
are genuine, therefore, elections should be 
held there. We want to paid farewell to Shri 
Khuransyee. The leader of the House should 
state whetherthe Government is not holding 
the electtons because the leader of the 
Opposition in the House has opted out of 
Delhi.

[EngBsh]

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I join ail other hon. Memt>ersto 
demand that the electbns in Delhi should be 
held as early as possible. In the past, any 
times a Bill was brought to defer the elec­
tions. There cannot lie any rational explana­
tion why elections are not being held. The lot 
of the people of Delhi is given to the bureau­
crats who are really doing what they are 
likely to do and people are suffering. It does 
not speak well for the people of our country 
if its capital is without democratic institutk>ns 
functioning properly. So, to remove that bk>t 
from the polity, we must take note that this 
House expresses its serious concern to hold 
elections in Delhi and they shoukJ act in a 
proper manner to hoM electbns.

SHRI INDRAJITGUPTA (Mkinapore): I 
do not see much point in prolonging this 
exercise. It is a matter which arouses deep 
pubTic suspicion in the country. Why is the 
Congress party playing hkle and seek in this 
matter hokiing electbns in Delhi? At the time 
of Mr. V.P.Singh Government, Sir, Member 
here, partbularly the BJP members, had 
pressed for an assurance and were given 
ttie assurance whbh at that time had satis­
fied them. But ft couM not be implemented 
because you know what happened subse­
quently. We wouki like to know why the 
Congress party, for what politkal oonsideia- 
tions, continue to keep the capital cHy of this 
qountiy under this kind of undemocratic and 
bureauaatic structure and refuse to altaw 
thepeople of Delhi to elect their dwn Assem­
bly? The honoursMe Uader ofthe House is 
here. H» will be still the Leader of House for 
ara^er couple of days. He shouU ten us as

to what B the trouble. Why electbns are not 
being held? Why don’t you say something in , 
this regard? Why are you not giving any 
assurance? Why are you not Iĉ ing down at 
least some time frame? We must have some 
reply to this questbn. {Mmruptions)...

SHRIDIGVUAYASINGH (Ra^arh):Sir, 
the Congress Party had never been against 
hoMing electbns in Delhi. Delhi Munbipal 
Coiporatbn or Delhi Metropolitan Council. 
The issue is different. Until and unless the 
issue of statehood of Delhi is decided, until 
the format is deckled how can electbns be 
heM? In one breath, hon. Khuransyi called us 
atraitor. and that we have not been hokiing 
elections and not deckling about the issue of 
statehood of Delhi and in the second breath, 
he says that there shouM be electbns. So. 
until and unless the issue of statehood of 
Delhi b decided categorbally and finally, 
how can elections be hekl? {btterruption^

SHRI NIRMAL KANT! CHATTERJEE 
(Dum Dum): Sir, the ruling party has a track 
record of not hokiing electbns either for the 
panchayats or-for the municipalities all over 
the country. The simple questbn is whether 
or not the present minority Government will 
be able to break away from thattraditbn and 
hold elecfions in Delhi. That is the simple 
issue which the Leader of the House shouM 
respond to. {Intemptktns)

SHRI DIGVUAYA SINGH: Even in MP, 
kical body electbns are not hekl. How about 
that?

[Translatiorii

SHRI MADAN LAL KHURANA: H is the 
questbn of MetropoHtan council, whbh is 
like an Assambly.

SHRI DIGVUAYA SINGH:- First you 
IwBd up a case for DeihL

ISngSsHl

MINISTER OF HUMAN RESOURCE 
I^VELOPMENT (SHRI ARJUN SINGH): 
Hon. Speaker Sir, IwouU like tojoln the hon. 
Members in their thought and expression
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that ultimately there has to be a democratic 
dispensation whether it is in Delhi, Punjab or 
Kashmir or any part of the country. Now, 
situations do arise where these things are 
sometimes staggered, perhaps sometimes 
JustiTiabiy and sometimes even unjustifiably.

SHRI INDRAJIT GUPTA: I hope you 
are not equating Delhi with Punjab or Ka­
shmir.

SHRI ARJUN SINGH: No. I am only 
stating the facts. I am not equating it. As has 
been mentioned here by no less a person 
than an hon. senior Member that an assur­
ance was given when Shri V.P. Singh was 
the Prime Minister. I am sure if there had 
been a real intention, eleven months was 
long enough to hold elections.But that is 
beside the point. I would lilte to say that the 
question of holding elections is very much 
under consideration by the Government.

SHRI SAIFUDDIN CHOUDHURY: Ac­
tive considerationl

SHRI ARJUN SINGH: Well, considera­
tion means active consideration. There 
cannot be passive consideration. The hon. 
Home Minister will certainly enlighten the 
House as to what is sought to be done.

[Translation]

SHRI MADAN LAL KHURANA: Notifi­
cation is going to be issued on December 5. 
We would lilte that the Govemment must 
take some decision in this regard before 
December S.

l̂ nglishl

SHRI BASU DEB ACHARIA (Bankura): 
Sir, the United Nations has recently granted 
recognKton to Anand Margis as a voluntary 
organisattem to do relief work. This organisa- 
tkm is indulging in subversive activities. This 
Anand Margi Oiganisatton was set up In the 
year 1961 and its headquarters were set up 
in my district of Purulia by grabbing the land 
of the tribal people there. There had been a 
number of dashes in that area since 1061.

This Organisatton receives grants from vari­
ous foreign countries. These Anand Margis 
attacked the Indian High Commisstoner in .
1977 and injured several diptomats in 1975. 
They were also responsible for the killing of 
Laitt Narain Mishra, the then Railway Minis­
ter. This was revealed by a report of the 
Inquiry Committee...

MR. SPEAKER: Are you going to give 
all the historical facts or coming to the ques- 
tk>n of recognitton given to It by the U.N.

SHRI BASU DEB ACHARIA: Sir, this 
organlsatton was declared illegal in 1976 by 
Shrimatl Indira Gandhi. This Organisation 
also conspired to kill Shri Morarji Desai in
1978 when he was attending the Confer­
ence of the Heads of Commonwealth in 
Sydney. Afew members of this Organisatnn 
were arrested last year on the Punjab bor­
der. They were carrying weapons which 
were smuggled from Pakistan. A statement 
was also made by the then Home Minister 
Mufti Mohammad Syed. He stated in this 
veiy House last year as to how this Organi­
sation, under the garb of religious activities, 
was engaged in subversive and vk>lent ac­
tivities.

The Anand Margis also pbtted to kill 
some of the political leaders of our country. 
They hekJ a Conference in Manila arid 
conspired to kill our political leaders. Sir, the 
Govemment of West Bengal also published 
a white Paper onthe activitiesof this Organi­
sation. I am rather surprised how this Or­
ganisation, whKh is engaged in vnlent and 
murderous activities such as killing people 
and grabbing the land of the poor, etc. couM 
be granted recognitton t>y the U.N. What is 
the reactnn of the Govemment of India? 
Was the Government aware of its activities 
or not? Will the Government take ft up with 
the United Nations? I urge that the re 
ttonwhfchhasbeengrantedtother 
tion shouM be whhwawn. Will the < 
ment taka this up with the United Nations or 
not?

SHRI SOMNATH CHATTERJEE 
(Bolpur): They must take It up. There ‘b  no 
questkm.
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SHRI CHANDRA JEET YAOAV 
(Azamgarh): I want to know whether our 
psmnansnt Representative has taken upthis 
matter or not K has not happened aH of a 
sudden. I knew it six-months t>efore.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum):WhathavetheGovemmentdone 
tiflnow? {Intemjpthn^

SPEAKER: The Foreign Minister is 
not here. They shall have to ascertain the 
facts. This question couM have t>een brought 
before the House in the form of a questton 
also. You did not give the notice instead you 
have raised it in the Zero Hour and you want 
immediate reply to it Let the govemment 
kMk into tt and then they wHI reply.

SHRI SOMNATH CHATTERJEE 
<Bolpar):Sir,theLeaderof«TeHouseshouki 
reacL

W E MINISTER OF HtAAAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
S M ^ : I have noted the direcaon of the 
hon.̂ >eaker. The matter win be tootod into 
and the concerned Minister will W f what­
ever he has to say.

^ 1  SOMNATH CHATimiEE: Not 
Bke reinstatemerrtof the railway employees;

KUMARIfTIIDATOPNO<Sandargarh): 
Mr. speaker, Sir, the workers of Larsen and 
Tubeio Ud. Kansbahai, Orissa twve tieen 
denianding for the adoption of a better and 
unSormpromotton policy; 8 per cent ex gra­
tia for extra profit and fortlw emptoyment of 
tocal displaced people since last six months 
but of no avail, they are now on hunger strike 
witodeath since 28.10.91 andthecondkton 
of three workers is very crWcert. I request the 
Government, tfirough you. Sir, to Intenrene 
In this matter immediate  ̂ and direct the 
management to oome to the negotiatkm 
table.

ITmnsbOon]

SHRI ARVIND TRIVEDI ( Sabar Kan- 
tha): Mr. speaker. Sir, The entire Gi^rat is 
fmlne-affected. The worst famine-affected 
areas are Sabar Kantha, Banaskantha, 
Bhavnagar, Jamnagar and Junagarh, Wa- 
ter-crisis is very fonnidable. The farmers 
have no source of ̂ m e . The Govemment 
has made no arrangement as yet and the 
people abng wltti their cattle are shifting 
from place to piece and the Government is 
doing nothing to produce relief and grass 
and fadder. Therefore the government has 
seded the borders of district. Canyinggrass 
from one plaoe of another has been banned, 
I request you that such arrangements must 
t>e made as no living twing within the famine- 
affected areas may die of hunger and thirst 
Moreover, I request you to send a deputation 
there to ktomlfy the famine f̂fected districts 
and take actim accordingly tiecause tite 
present minority Government ruling 0te State 
is not paying adequate attentkxi to the wel- 
fwe of flie people. I, therefore, demand that 
a deputalfcm may be sent there to find out the 
number catde and persons that has died 
flwre. People are shifting their cattle from 
one place to another and setting them to 
slau^er houses. {Intenvpthmli

SHra DK3VUAYA SINGH (R«ygart)): Mr. 
Speafcer, Sir, Madhya Pradesh too has been 
affected fay drought {IntenvpiUons)

MR SPEAI^R: Please, not lira ttiis. lEngSsHi

lUR. 3FEM(ER: I wUi cometoyou. This 
was about Gujarat

[Transb&iril

sum HM)IN PATXAK (Ahmedabad): 
Mr. Spericer, Sir, my constituency also has 
been M w n^ tffeded by drought (Mer- 
mpdonii

MR.SPEANm: Hon. Shri Pathal^ ff 
you were so particular, you should have 
given flw notice of It.
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SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. Speaker. Sir 600 workers 
who were opposed to the sale <Sf Auto Trac­
tors, Pratapgarh distrid in U.P. to sipani 
Industries Bangabre have been failed be­
cause they were protesting against the lock­
out In the company by the Sipani Industries. 
These workers have been kept in Unnao, 
Luoknow and Rai Bareilly ]ais. They were of 
the opinion that lockout and retrenchment of 
workers are blatant vtolatbn of the provi- 
sk>ns of Industrial disputes Act. Their daim is 
genuine too. Today such k>ckout and re­
trenchment have led the families of the 
workers to a state of starvatbn.

The present government of Uttar 
Pradesh has taken over three cement facto­
ries. which had t>een soki eariier, and has 
restarted them. But contrary to the assur­
ance given by it the State Government has 
not taken over the Auto Tractor Factory at 
Pratapgarh. I do not know the reasons.

Due to stay-order given by the court, all 
shares of the saki factory are owned tiy the 
Govemment and whosoever possesses 51 
per cent shares of the establishment be­
comes the owner of it. But in Auto Tractors 
case the Sipani has no share at all in the 
eslabishment as yet. even then the com­
pany has become the owner.

We urge upon the Central govemment 
that it shouM direct the U.P. Government to 
cancel the deal in regard to Auto Tractors 
and taking it over. It shouki run the establish­
ment of the factory as it has been recently the 
cement factories of Uttar Pradesh. The ar­
rested woricers of the Auto Tractor should be 
released and the k)ckout in the factory shouki 
be lifted Immediately.

lEngBsh]

SHRIMATI BASAVA RAJESWARI 
(Bellary): Mr. Speaker, Sir, during the past 
five years, Bellary has become a sort of 
epicure for JE fever (Brain fever). Bellary 
also gets cases of JE fever from neighbour­
ing districts of Anantapur and Kurnool in A.P 
and Chitradurga and M dm r distrbis in

Kamataka. Already this years, so far 16 
deaths have occurred and about 80 cases of 
JE fever are admitted in varbus hospitals In 
city. At present, bbod samples of patients 
have to t>e sent to Bangabre or Pune to 
confirmthediagnosis of JE fever. Bythetime 
reports come t>ack, the patients in the hospi­
tals - mostly chikJren - are either dead or 
discharged so much so in the sd>sence of 
diagnostb confirmatbn effective epklembl- 
ogtcal feed back and proper preventive 
measures on sdentifb lines cannot be un­
dertaken in time in any given bcality.

Sir, the Association of Physbians of 
India, Bellary chapter humbly appeals to 
your goodself to establish a diagnostb and 
research viral unit in Bellary under the aus- 
pbes of Natbnal Institute of Virobgy, Pune 
with active involvement of local Govemment 
Medbal College in Bellary. lnthecourse,this 
can be devebped as a model unit in this part 
of the country. This establishment will be of 
great help not only to Kamataka but also to 
Andhra Pradesh.

[Tmslatiorii

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, a chemical 
named oxime is us^ in Soyabean in indus­
try; and this chembal is supposed to be 
supplied by the Central Govemment, knit 
Hindustan Petroleum Corporatbn and Bharat 
Petrobum Corporatbn have not been able 
to supply it properly for the last few months 
and particulariy during the last one week. 
This has adversely affected Soyabean in­
dustry all over the country, especially in 
Madhya Pradesh where Soyabean ptots 
are in large number in these circumstances, 
the oxime chemical shoub be supplied in 
mediately, in place of ten thousand kibliters 
only four thousand kiblitres of this chembal 
has been supplied, Consequently the Soy- 
abin Industry is in a State of cbser. This may 
make thousands of labourers jobless. The 
Soyabean cake which used to be exported is 
no more tieing exported resulting in bss of 
toreign exchange. Therefore, I appeal that 
since the petroleum products are under the 
jurisdidbn of the Central Govemment it must
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intervene the matter at the earliest and 
make oxime available so that Soyabean 
Industry in the country, especially in Madhya 
Pradesh, does not suffer in any way.

SHRI DIGVUAY SINGH; Mr. Speaker, 
Sir.thereisdrought all over MadhyaPradesh. 
Though the Madhya Pradesh govemment 
has declared drought in the state, yet it has- 
neither postponed the recovery land reve­
nue nor started any relief programmes.The 
labourers are running away from everywhere 
and there is no arrangement of drinking 
water. Not even a single paisa has been sent 
to the distrkit. Only a little money was sent to 
Jhabua distrkrt for elections. Relief works 
have been stopped. Pandeyji has talked 
about oxime, to run the soyabeen industry, it 
should be arranged immediately. The whole 
of the soyabeen industry is closed, due to 
whrch the rates of soyabean will rise. There 
fore, I request you to ask the Madhya Pradesh 
Govemment to start the relief works immedi­
ately so that the exodus of the labourers may 
be stopped.

SHRI MOHAN SINGH (Deoria): Mr. 
Speaker. Sir, due to the cbsure of the Gora­
khpur fertilizer factory, thousands of labour­
ers who depended upon it. now have be­
come jobless. {Interruptions)

SHRI GUMAN MAL LODHA: Mr. 
speaker sir, I have been requesting you for 
the last four days. I am to request you in 
connectbn with the area of Teen Bigha 
whch is being given to Bangladesh on 10th 
of Deceml>er. (Intenruptions)

MR. SPEAKER: If you know that ft is 
being given on 10th of December then I will 
ask the Government to give a statement.

[English]

You should take the responsibility for 
sayif^ that it is being done; not like this.

{Intenruptions)

[Translations]

SHRIGUMAN MAL LODHA: There have 
been a meeting in Delhi and Mr. Jyotl Basu 
had attended .̂{Interruptions)

MR. SPEAKER: Not like this.

{Intem^tions)

[English]

MR. SPEAKER: If you say it with re­
sponsibility, I will ask the Government, to 
make a statement. But you should take that 
responsibility. You find out from the Minister 
first; not tike this.

SHRI MOHAN SINGH: Mr. speaker. 
Sir, I am raising the matter of the cbsure of 
Gorakhpur fertilizer factory. Today, the only 
means of prosperity for the whole of Uttar 
Pradesh is the Gorakhpur fertilizer factory. 
Nearly two thousand and five hundred la­
bourers have become jobless due to its 
cbsure. The servbes of two thousand and 
five hundred labourers, who were working 
on daily wages have been terminated and 
two thousand and fiye hundred regular work­
ers are not getting salaries today. The dally 
productbn of fertiliser in that factory was 
about five hundred and fifty tonne .̂ Today 
the whole of the demand of the Eastem Uttar 
Pradesh is being fulfilled by infuriating for­
eign fertilizer. Foreign exchange is being 
wasted. The Fertilizer Corporation of India is 
bearing a bss of Rs. 23 crore per year due to 
its closure. But it is veiy sad that the other 
two fertilizer factories whbh were cbsed 
abng with it have been given aid by the 
Central Govemment and those two facto­
ries have started working again but it seems 
that the fertilizer factory of Gorakhpur has 
become an eye-sore to the Government. It is 
the only big industrial establishment In the 
Eastern Uttar Pradesh established by the 
Central government, there were small ancil­
lary units running beside it. now all these 
have cbsed down. Therefore, the Industrial 
atmosphere of Eastem Uttar Pradesh Is 
coming to an end due to Its cbsure. I re­
quests the Govemment that It shouki make
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every efforts to let the fertilizer factory of 
Gorakhpur run immediately so that we may 
able to solve the problems of the workers.

[EngSsh]

SHRI K.P. REDDAIAH YADAV( Ma- 
chhlipatnam: Respected Speaker, sir, there 
were 95 starvation deaths in the weavers’ 
communities in Andhra Pradesh due to lack 
of food, as a result of lack of work, due to 
steep hike in the prrces of yarn, days, etc. 
almost 100 percent higherthan 1988's prbes. 
Due to stiff competitbn in the prices of cbth 
with powerlooms. the cost if finished hand- 
bom cloth was brought down and even five 
rupees per saree as a wage could not be 
worked out.

There are 5.50 lakhs of handlooms in 
Andhra Pradesh and almost all of them 
became kile due to varbus reasons, the 
undemocratb, inhuman Andhra Pradesh 
government's decisbns concerning the 
handloom weavers.The main reasons for 
the plight of poor handboms weavers are:

1) the Andhra Pradesh Government 
withdrew by a G.O. to purchase 
handloom doth by Social Welfare 
Departments. During NTR’s time, 
the D.G. had ordered to purchase 
the entire handbom cbth by the 
Social Departments and other 
Government Departments.

2) The Central Government cut the 
productbn of 'Janata Cbth* by 25 
per cent.

3) The APCO APEX body failed in 
protecting the interest of handloom 
weavers. The Andhra Pradesh 
Govemment have failed in Paying 
back forty crores of rupees to hand* 
bom weavers.

4) Due to continuous cycbnes in 
Andhra Pradesh the weavers 
comities have bst their houses, 
boms, tools and other property, etc

and the Government have not pM  
anything except a mere Rs. 200 
per family.

5) The subsidised ratbn is not being 
provkJed by Andhra Pradesh gov­
emment.

It is shameful for this country that even 
after 44 years of independence 95 starvatbn 
deaths took place while the Prime Minister 
was sending a plane bad of foods, hundreds 
of tonnes of rbe, etc. to Sri Lanka and other 
countries even for small calamities when his 
own kith and kin are starving and dying and
5.50 lakh families are in a dangerous posi­
tion.

I, therefore, urge upon the Govemment 
of India and the Textile Minister to pull up the 
irresponsible. Chief Minister of Andhra 
Pradesh and help mitigating the sufferings of
5.50 lakh families of handloom weavers.

[Translation]

SHRI TEJ NARAYAN SINGH (Buxar); 
Mr. Speaker Sir. I may please also be given 
time.

MR. SPEAKER; Yes, I will give you time 
after him.

SHRIMATIPRAIBHA DEVISINGH PA­
TH (Amravati): Mr. Speaker. Sir. there have 
not been rains in some areas of Maharashtra 
for nearly two and half months and in some 
areas there has been rain recently. In some 
areas except 2*4 talukas the conditbn is 
very critbal. We have asked the Central 
Government for many things and requested 
it to provide help simply because of the 
drought but nothing has been done. There is 
aproblem of drinking water. There are places, 
where from the next month the drinking 
water wilt not be available Such a situatbn is 
likely to arise. That is why the Maharashtra 
Govemment has asked for help from the 
Central Government, since the same is not 
coming, we wouki like to say to the Central 
Govemment that it must do the needful at the 
earitest.
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SHRI TEJ NARAYAN SINGH; Mr. 
Speaker, Sir, thefoundatbn stone of apower 
grid was laid in 1989 costing Rs. 4crore 85 
million and 30 thousand in Jagishpur s>ne in 
Bhojpurdlstrict of Bihar. This was the scheme 
of the Government of India. After an expen­
diture of Rs. 6 million on it. the Government 
has stopped its work and I am not getting any 
satisfactory answer here. This money is to 
be paid by the Central Govemment. I have 
written so many times to the Central Govem­
ment and the Chief Minister of Bihar has sakJ 
that he dki not have any ok̂ ection if the woik 
In the power grid starts again but after re­
minding so many times, yesterday I received 
a letter from the Minister of Energy of the 
Central Govemment in which I was directed 
to contact the Bihar State Electricity Board. 
This is the question of constructing power 
grid in Bihar and this is the project of the 
Central Govemment. If the Central Govern­
ment does not give Rs. 4 crore, 85 million 
and 30 thousand then I wouki like to say 
through you Mr. Speaker. Sir, that from any 
date in the month of Decemt>er, I will go far 
indefinite d/iama before the Lok Sabhaand 
unless Central Govemment gives money for 
theconstructtonofthegrid, I will not finish my 
dhamsL Therefore, I wouki like to say through 
Mr. Speaker, Sir. to the Central Government 
that Rs. 4 crore. 85 millk>n and 30 thousand 
shoukJ begiven fbrthe constructbn of power 
grid in Jagadishpur in Bho|pur district of 
Bihar. Congress has again come in power 
and its intentions should not be bad and the 
money shouM k>e given immediate  ̂so that 
the work of the power grki may be completed 
in time.

With these words, Icondude my speech.

(Intenrupthns)

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. Sir, we have given notice for 
adjournment motion, if you do not alk>w us, 
we win waM( out {Intenvpthns)

[Engl̂ h]

MR SPEAKER: I have disallowed it

Now.P«q)erstobelaid.
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12^hrs

PAPERS LAID ON THE TABLE 

[EngBsm

Pulses, Edibis OHsssds and Edibis Oils 
(storaga control) Second Anwndment Or­
ders, 1991 and Buraaux of Indian stan­
dards (Raoegnitlon of Consumars Asso­

ciations) Rules, 1991.

THE MINISTER OF STATE IN THE 
MINISTRY OF GIVIL SUPPLES AND 
PUBLIC DISTRIBUTiDN (SHRI KAMALUD- 
DIN AHMED): I beg to lay on the Table:-

(1) Acopyofthe Pulses,EdibteOllseeds, 
and Edible Oils (Storage Control) 
Second Amendment Order, 1991 
(Hindi and English versions) Pub­
lished in Notification No. S.0485(E) 
In Gazette of India dated the 26th 
July. 1991 under sub-section (6) of 
section 3 of the essential Commodi­
ties Act, 1955.

(2) A copy of tfw Bureau of Indian stan­
dards (Recognition of consumers’ 
Associations) Rules, 1991 (Hindi and 
English versions) Published in Noti­
fication No. G.S.R 619 (E) in Ga­
zette of India dated the 9th October 
1991 undersection39ofti)e Bureau 
of Indian Standards Act, 1986.

[PhasadktUbrmyaeeNo. LT-761/9fl

Notifications Under AH India Services 
Act, 1951, ate.

THE MINISTER OF STATE IN THE 
MMiSTRY OF PERSONNEL PUBLIC 
GREVANCESANDPENSI0NS(SHRIMATI 
MARGARET ALVA): I beg to lay on the 
Table:-

(1) A copy each ol the following Notifi­
cations (Hindi and EngOsh versions) 
under sub-seciton

(2) ofaactionSoftheAilindiaaervioea 
Act, 1951:-
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(i) The Indian Forest Service 
(Fixation of Cadre Strength 
Third Amendment Regula­
tions, 1991 published in Notifi­
cation Na G.S. a  473 In Ga­
zette of India dated the 24th 
August. 1991.

(ii) The Indian Forest Service 
(Pay) Second Amendment 
Rules, 1991, Published in 
Notification No. G.S.R. 474 in 
Gazette of Indiadatedthe24th 
August, 1991.

(iii) thelndianForestService(Pay) 
Third Amendment Rules, 1991 
Published in Notification No 
G.S.R. 526 in Gazette of India 
dated the 14th Septemt>er, 
1991.

(iv) the Indian forest Service (Fixa­
tion of Cadre Strength) fourth 
Amendment Regulations, 
1991 published in Notification 
No. G.S.R. 527 in Gazette of 
India dated the 14th Septem­
ber, 1991.

(v) the Indian Forest Service (pay) 
Fourth Amendment Rules, 
1991 published in Notification 
No. G.S.Ft 564 in Gazette of 
India dated the 5th Octot>er, 
1991.

(vi) the Indianforest Service (Fixa­
tion of Cadre Strength ) Fifth 
Amendment Regulations, 
1991 published in Notification 
No. G.S. a  565 in Gazette of 
India dated the 5th October. 
1991.

(vii) ThelndianforestServloe(Pay) 
Fifth Amendment Rules, 1991 
published in Notification No. 
a s .a  583 in Gazette of India 
dated the 19th October. 1991.

(viP) The Indian Forest Services 
(Fixation of Cadre Strength) 
Sixth Amendment Regula­
tions, 1991 published in Notifi- 
catton No. G.S.R. 584 in Ga­
zette of India dated the 19th 
October, 1991.

(ix) The Indian Police Service 
(Fixation of Cadre Strength) 
Second Amendment Regula­
tions, 1991 published ion Noti­
fication No. G.S,R. 403 in 
Gazette of Indiadatedthe 13th 
July, 1991.

(X) ThelndianpoliceService(Pay) 
Fourth Amendment Rules, 
1991 Published in A Nottfica- 
tion No G.S.R. 404 in Gazette 
of India dated the 13th July, 
1991.

(xi) The Indian Administrative 
Service (Fixation of Cadre 
Strength) First Amendment 
Regulations, 1991 published 
in Notification No. G.S. R. 492 
in Gazette of India dated the 
7th September, 1991.

(xii) the Indian administrative serv­
ice (pay) first Amendment 
Rules, 1991 published in Noti­
fication No. G.S.R. 493 in 
Gazette of India dated the 7th 
September,1991.

(xiii) The Indian Police Service 
(Fixation of Cadre Strength) 
Third Amendment Regula­
tions, 1991 pubUshed in Notifi­
cation No. G.S.R. 537 in Ga­
zette of India dated the 21st 
September. 1991.

(xiv) The Indian Police Service 
(Pay)Sixth Amendment Rules, 
1991 published in Notification 
No. G.S.a 585 in Gazette of 
India dated the 19th October. 
1991.
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(XV) The Indian PoBcb Service 
(Fixation of Cadre Strength) 
Fifth Amendment Regulations, 
1991 published in Notification 
No. G.S.R. 586 in GSazette of 
India dated the 19th October, 
1991.

(xvl) The Indian Police Service 
(Fixation of Cadre Strength) 
fourth Amendment Regula­
tions, 1991 published in Notifi­
cation No. G.S.R. 587 in Ga­
zette of India dated the 19th 
October, 1991.

(xvii) The Indian Police Service 
(Pay) Fifth Amendment Rules, 
1991 published In Notification 
No. G.S.R. 588 In Gazette of 
India dated the 19th October, 
1991.

IPIaced in Ubraiy see. No. LT-762/91]

(2) ( I) A cop/ of the Annual Report
(Hindi and English versions) 
of the Indian Institute If Public 
Administration, New Delhi, for 
the year 1990-91 along with 
audited accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
government on the working of 
the Indian institute of Public 
Administration New Delhi for 
the year 1990-91.

[Pleased in Ubraiy Se. No. LT-763/91]

(3) (i) A copy of the annual Report
(Hindi and English versnns) 
of the regional computer 
Centre Calcutta for the year 
1990-91 alongwith Audited 
Accounts.

‘ (I!) A statement (Hindi and Eng­
lish versions) regarding Re­
view by the Govemment on

the walking of Regional com­
puter Centre Calcutta for the 
years 1990-91.

[Placed on Ubraiy see. No Lt 764/91]

(4) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Regional Computer 
Centre. Chandigarh for the 
year ‘1990-91 alongwith Au­
dited Accounts.

(ii) A statement (Hindi and Er^- 
lish versions) regarding Re­
view by the Govemment on 
the working of the Regional 
ComputerCentre, Chandigarh 
fbrthe Year 1990-91.

[Placed in Ubraiy see no Lt- 765/91]

Annual Reports and reviews on the work­
ing of Atomatic Research Association of 
India Pune for 1989-90 and Central Pulp 
and Paper Research Institution, Sahar- 

anpur1br1990-91

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): I beg to lay on the Table -

(1)(i) A copy of the Annual Report 
Hindi and English verstons) of 
the Automotive Research 
Associatnn of India, Pune, for 
the year 1989-90 atongwith 
Audited Accounts.

(ii) A statement (Hindi and Eng­
lish verstons) regarding Rre- 
view by the Govemment on 
the working of the Automotive 
by the Automotive research 
Associatnn of India, Pun, for 
the year 1989-90.

(2) (I) A copy of the Annual Report
(Hinoi and English versronsj 
of the Centre Pulp and 
Paper Research Institute, 
Sanaranpur, fortheyear 1990- 
91 atongwith Audited Ac­
counts.
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(ii) Aoopyofthe Review (Hindi 
and English versions) tlie 
Government on the worldng of 
the Central Pulp and Paper 
Research institute, Sahar- 
anpur for the year 1990-91.

(Ptooed in Lbrary See No. LT-767/991]

Review on the woricbig of and Annual 
Report of National Institute Development 
Corporation lid.. New Delhi fbr 1990-91

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRi P.IC 
THUNGON):ibegtolayontheTableAcopy 
each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619 A of the Companies Act, 1956:

(1) Astatementregarding Review 
by the government on the 
working of the National Indus­
trial development Corporation 
Limited, New Delhi,forthe year 
1990-91.

(2) Annual Report of the National 
Industrial development Corpo­
ration Limited, New Delhi, fbr 
the year 1990-91 alongwith 
Audited Accounts and com­
ments of the Comptroller and 
Auditor General thereon.

Placed in Library sea No LT. 768/91}

12.38.hrs

MESSAGE FROM RAJYA SABHA

[EngHsHi

SECRETARY-GENERAL: Sir. I haveto 
report the following message received from 
the secr^aiy-generai of Rajva Sisibha’-

' In accoidanoe with the provisions of

njle 111 of the Rules of procedure 
and conduct of Business in the Raj/a 
Sabha, I am directed to enclose a 
copy of the family Courts (Amend­
ment) Bill, 1991, which has been 
passed by the Rajya Sabha at Its 
sitting held on the 26th November, 
1991.'

12.38/30 hrs.

FAMILY COURTS (AMENDMENT) B ia
AS PASSED BY RAJYA SABHA

[English]

SECRETARY GENERAL: Sir, I lay on 
the Family Courts (Amendment) Bill, 1991, 
as passd by Rajya Sabha

12.39.hrs

[Ma DEPUTY SPEAKER In the Chwi\.

SHRI CHANDRA JEET YADAV 
(Azamgarh): Now, Sir, Shri Ram Vilas 
Paswan has given a notice about atrocities 
that have been committed on the Harijan and 
in Delhi itself in the Jawaharlal Nehru Univer­
sity one senior student of that University was 
not allowed to tal<e food in the mess. When 
the matter was brought to the notice of the 
Warden, the Warden and also the Profes­
sors said that it was a matter between the 
students. Nothing was done.

We had passed the Anti-Untochability 
Act here and a student in the Jawaharlal 
Nehru University is treated I9«e that what is 
the message going throughout the whole 
country? Shri Ram VllasPaswan has brought 
up this issue along with that of atrocities that 
have been committed by the Police and the 
bodies were thrown in a channel.

If you do not even allow this issue to be 
raised, unless it is brought the notice of the 
Government, how will the government act?

My request is this. At least allow Nm to 
say and Hsten hun. and then, let the govern-
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. mentassuretheHousethatnecessarysteps 
will be taken in this regard. That is what we 
are saying. Sir. On such issue, we will have 
no other recourse except to register our 
serious protest and walk out. do not press us 
to do that ....(Interruptions)

SHRt MUKUL BALKRISHNA WASNIK 
(Buldana); the JNU matter is a very serbus 
matter. We wouki also like to take it up
....(Interruptions)

[Translation]

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur) ; Mr. Deputy Speaker. Sir, the 
matter is very serious, six Harijans have
been killed and thrown into canal..... [Inter-
ruptions)

[English]

MR. DEPUTY-SPEAKER: Kindly res­
ume your seats.

{Interruptions)

SHRI DHARAM PAL SINGH 
MALIK(Sonipat): Sir. please hear us first. 
We five persons, are all standing for the 
same issue. The hon. Minister for Urban 
Devetopment is here. The Chairman of the 
House Committee is also here. About 50 ex­
members of Parliament and ex-Ministers are 
occupying the house unauthorisedly. And 
about 50 sitting Members of Parliament have 
not been allotted any house so far. Five 
months have already passed........(Interrup­
tions)

MR. DEPUTY-SPEAKER; May I request 
the other hon. Members to resume their 
seats?

SHRI DHARAM PAL SINGH MALIK: 
Sir. we are all standing for the same pur­
pose.

MR. DEPUTY-SPEAKER: Kindly res­
ume your seats. If any proceedings were to

take place and were to go on record, only 
one Member has to stand up and speak. If 
four or five Members speak at a time, it 
amounts to illegality and irregularity. I know 
that yesterday also you were very much 
agitated over this issue. And I know that you 
have got a genuine case. Any one of you can 
speak afterwards, shri Ram vilas Paswan 
will speak on his matter.

[Translation]

SHRI DHARAM PALSINGH MALIK: Mr 
Deputy Speaker, Sir, a number of MPs, have 
asked me to raise this point. Many sitting 
MPs have not been albtted accomodation 
as yet and five months have passed since 
the House was constituted. Some ex-MPs 
and ex-Ministers are occupying the Govern­
ment aocommodatk)n unauthorisely. The 
Chairman of the House Committee as also 
the hon. Minister is present in the House. For 
the last five months, we are without any 
accomodation. We are virtually on the roads. 
Because of this we are not able to perform 
our duties properly. On the one hand we 
doni have any accomodatbn while on the 
other some people are occupying accom­
modation unauthorisedly. Five months have 
already passed and five more will skip avvay 
and the sittings of the House will conclude 
and we will go without any accommodatkm. 
Before coming to this House, we have to go 
before the House Committee daily. People 
call us and we are not even able to accom­
modate them. We request the hon. Minister 
with fokied hands that our problem may 
please be solved. People come to us and 
request us to get them acoomodatbn out of 
turn.We tell them that when we are not able 
to manage it for ourselves how can we do it 
for them. We want to lay on the table of the 
House a memorandum signed by 30 MPs.... 
(Intemjpiions)

lEngtsHi

SHRI RAM NAIK (Bombay North): Sir, I 
amonapointorontor.

MR. DEPUTY-SPEAI^ WhatisVottr 
point of oidar?
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SHRI RAM NAK My point of oidar is 
this. Already Zero Hour is over. The k«nis- 
tors have laid their papers on the Table cf the 
House. Now we cannot go back to Zero 
Hour. Sir. al these important issues can ba 
alowed to be raised tomorrow. Now the 
process has gone ahead and that should be 
continued.

MR. DEPUTY-SPEAKER: Shri Ram 
Nak has raised a point of order. Raaly WB 
had gone ahead. I laww very well that our 
friends were very much agitaled yesterday 
also over this issue and wanted to vontlata 
their grievances, it is a matterof aooommo- 
dtdion.

They were very much agitated yester­
day also and they were not heard on the floor 
of the House. They were denied of this 
opportunty because of the proper consen­
sus. I fel it is necessary to give them a 
chance.

{kitempdon^

MR DEPUTY SPEAKER: This cannot 
IM taicen as a precedent

{titampSon^

MR DEPUTY SPEAKER: Does not the 
hon. MinislBr want to reply?

THE MINISTER OF URBAN DEVEL­
OPMENT (Shrimati Sheia Kaul): Sir, I do 
realise that the hon. Members of Parfamenl 
have a rlgM to anommodatton and those 
who am occupying their residenoes. they 
are not entitled to that at aL What we have 
dom was that we had given them evieiion 
p<dets.Theeepeoplehamgonetooourtand 
court has given them a stay. Now. we ara 
tiying tofind out how we can gstthem outso 
that the hoa Members of Paniament could 
ham a roof over their heads. VWe ara ex- 
tremely sorry for the inconvenience to the 
Mambeis of Pailameni and I am wKh them. 
When they aakforK. i  is their light to aakfor 
I. larevBiyhappylhtlheyhaMeatrogthsned 
my hands. Perhaps they would realse how

much they are a t̂ated and how much lam 
agMatad for them, {tntemjption  ̂■,

MR. DEPUTY SPEAKER: It is leaBy 
veiy nbe that the hon. MMsler tias fM the 
neoeesiy of accommodating the hon. 
Members of Pariement and she wil take al 
necessaiy steps to see that you are al wel 
accommodated within a shortest period of

{Mempdon^

SHRI K.V. THANGKABALU (Dhar- 
mapuri): The Members are suffering a lot for 
want of an accommodation and time and 
again they are requesting for an accommo­
dation. But, they are not aBotting accommo­
dation to Members of Parliament, whereas 
the Government servants are given aocom- 
modation. We are not Govemmetd servants. 
They have got enough accomodation. GovL 
can give to hon. Members of PariamenL

SHRHIIATI SHEILA KAUL R is etao- 
lutely wrong. There are no houses because 
the houses are already occupied by ilegal 
occupants.

SHRI K.V. THANGKABALU: The gov- 
emment must come forwaid with a  le g is ta - 
tiontoevictlegaloocupaliontofacPtatethe 
Membere to got their light of an accomoda- 
Hoa

MR. DEPUTY SPEAKER: Anyhow. I  is 
very rrice that you brought this matter on the 
floor of the House. Your agtation on the floor 
of the House. Strengthens'the hands of the 
hon. MWslartotalts necessaiy suiabieslBps 
in Ms respect It seems that a professor is 
idkd and something of the sort. I think we 
shali^achanoetoShiiRamVlaspaswan. 
I hope you w9 appreciate the difficulties I am 
facing hare. Adualy, we haw proceeded 
further. But, Kisaserious maHer. Al our hon. 
Members were veiy much agitated yester- 
day wid 1li0y oouU not te h08id yasiarday. 
They have a lagMmeto light to agitato the 
mansr.ithlHkli£te1heo^ aspect we stai 
tsfcaiy and we shal  proceed fcirther. Itnpe 
youwlnoltitetasapreoedeniandyouwl 
coopenie wIMi im  in this mpecL WMi this 
assurance shsi I proceed? Shal 1 w<|iiaet
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hon. Member to speak? Shri Mukul and 
other hon. Members can speak tomonow.

SHRI MUKUL BALKRiSHNA WASNK 
(Bukiana): These was an understandino 
between Shri Paswan any mysef thaL I w l 
attow him to speak first and then he w l aikiw 
me to speak. K he is going to speak atone, 
then I am not going to abkle by the 
understanding.(Aitemf)lK>ns)

SHRI E. AHMED (Manjeri); Please give 
achance to Shri Ram Vilas Pawan as well as 
Shri Mukubaloishna Wasnk and afl of us. 
{InterwpUons).

MR. DEPUTY SPEAKER: Al r«ht,let 
us come to an understanding.

Two or three Members can speak for 
two minutes each. {bOaruption^

SHRI P.C. THOMAS (Muvattupuzha): 
Sir. 21 giris ware assaulted very brutally—

MR. DEPUTY SPEAKER: Mr. Thomas, 
we can run the House with proper under­
standing only. H we are to allow Hks this, then 
everybody has got his own problem of his 
own constituency and also pertaining to the 
whole country. So. let us now go to the 
subject With the consent of this Housa^shal 
I aflow Shri Ram Vilas Paswan. Shri Mukul 
Wasnk and Shastr¥?

SHRI P.C. THOMAS: If Mr. Paswan is 
making a submisskm. I request him to make 
my submission also because it is very impor­
tant; it is concerning women... {Intemp- 
lions).

MR. DEPUTY SPEAKER: I have given 
aniRng. My ruling miy wound the leelngs of 
some of our friends. I have a Bttle devialad 
with your consent and K shouU not be taken 
as a precedent

12.15 hrs.

flE  CASTEISM m JAWAHARALAL
NEHRU UNIVERSITY DELHI AND 

ATROCITES ON HARUANS IN THE 
COUNTRY

SHRI RAM VLAS PASWAN (Rosera): 
Mr. Depu^ speaker. Sir. you can very weH 
understand how serious is the problem that 
I am menlkMting. Hon. Members from aU 
parties, whether they betong to the Con­
gress or the Opposition want to take up this 
matter. But I am Sony to say that the chair is 
permitting every matter in the House except 
theones which relatetothescheduled Castes 
and Scheduled Tribes and the poor, mem­
bers fiom the Natnnal Front left Front and 
Congress (I) have given notk»s and sutih an 
knportant matter is being ignored. I wonder 
how the House win functnn. I warn you that 
i  such attitude of the chair continues and 
such knportant issues are intentkmaliy sMe- 
tracked, we wouM be compelled to advance 
to the weR of the House like other hon. 
Members da We are not raising the issue of 
ouremptoyment Ithankyoutorunderstand- 
hg the sentiments of the House.

SHRI RAJNATH SONKAR SHASTRI 
(Saklpur): I am grateful to you. {Intemp- 
tk>n̂

SHRI RAM VILAS PASWAN: K is not 
the problem of a particular State or any 
ski|^ plaoe. Had the leader of the House. 
Shri Aijun Singh stayed here for some time 
mora l̂wouMhavediscussed this problem in 
his piesenee. In that case. It would he«e 
been more meaningful because the matter 
concerns his MMsby. Abs he has left

Mr. Deputy Speaker. Sir DeM is the 
caplalafhMla.OnieihNovember.amember 
bebnging to «ie Scheduled Caste was not 
alowad to take meals in Jawaharial Nehru
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Univatstty and h« was removod from the 
dining tabl»by ss '̂ng that ha belongs to the 
scheduled caste. Ithankthe Students Union 
of the Jawaharalai Nehru University for tak­
ing up this matter and organising a ghorao. 
After the gherao, when the mess 
Manager...*...warden, Piofessor were con­
tacted. they said that bhangi and Chamar 
have no right to take food in the company of 
others. An F.I.R. was k)dged in the Poltee 
station against the same.

[Englbh]

MR. DEPUTY SPEAKER: You do not 
use these names, tell the designations.

SHRI RAM VILAS PASWAN; This is 
what he sakf- Utangiand chanar.

ITranslathrii

Mr. Deputy Speaker, Sir, when an F.I.R. 
was kxJged the students, Delhi admini- 
stratton ought to have made an-ests under 
the UntouchalMlity Act and civil rights Protec­
tion Act on the basis of the F.I.R. But the 
Warden has not been arrested till today. 
With the result that an agitation is going on 
there, an innocent people are tieing impli­
cated in rioting. Charges of attempt to mur­
der are being registered against them, with 
the result that there Is disturbance in the 
University.

Mr. Deputy speaker. Sir, I do not know 
whether there is any Minister present who is 
answerable. Please direct the Government 
to make a statement in this regard.

. Mr. Deputy Speaker,Sir, the second case 
fe related to your State. Karnataka. You 
know that Mysore is a place in that State. 
Sargur is a place adjacent to Mysore. I had 
been to that place on 20th November. On 
11tfi November. Ilmt)s and neck of 6 people 
betohging to the Scheduled Castas were 
amputated and thrown into a nullah. I had 
raised this matter In Parliament on 22nd 
November. Everything was mentioned in 
Sansad Sameeksha. but I am sorry to point

out that such abig issue was not considered 
fit even for indusion in Sansad Sameeksha, 
what to speak of the news. I would Ike to 
know tfie intentions of the GovemmenL Do 
they want to settle issues through vblence?

[EngBsH

I will find out the facts. What are the 
facts? Where is the Government? Why is it 
that the Government is not coming out with 
the facts?

[Tianslation]

If such detestable inckients are commit­
ted againsts the people betonging to the 
scheduled castes and such a discrimination 
is meted out in a University in Delhi, and ii we 
are not aUowed to express our views here 
what is the fun of our coming to the Pariia- 
ment? Do we come here just for clearing 
purposes? I shall be thankful to you, if you 
coukl consider my request to issue a direc­
tive to the Govemment in this connection 
and inform the House of the action taken in 
the matter.

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Deputy Speaker. Sir. as Shri Ram Viiasji 
sakl that despHe the Government's claims to 
the contrary, atrocities are committed on 
Harijans. They are being killed and sub­
jected to exptoitatton. Sir, there are so many 
inckients just as the incident of Karnataka, 
the incident of J.N.U. In this connection, I 
would Hke to mentnn one incident more. 
One day in Varanasi, a Harijan named 
Beepat Ram went to todge a complaint with 
the S.S.P that the In-Charge of the PoPice 
station is commiting atrocities on Harijans. 
The SSP immediately directed the S.H.O to 
give anexplanatkm.subsequently theS.H.O. 
wenttothe residence of Shri Beepat Ram on 
2nd November at 2.00 a.m. He was dragged 
to the PoTice station bare bodied and he was 
beaten there. While on his way, Beepat Ram 
saki that he was a Hanjan leader. There­
upon. ttie Sub-Inspector of PoHce says that 
he makes the H a r^  leaders of the country 
to sip urine. The incldem that took place on 
2nd November at 4.30 a. m. istheincMentof

*Not recorded.
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{^ . RaynathSonkarShastrQ

Beepat Ram, who is a resident of Varanasi. 
He was beaten up by a Sub-Inspector of 
Police named Daya Ram and five other 
police-men. When Beepat Ram felt thirsty 
and cried for water the sut̂ lnspector of 
Police Daya Ram Bhaskar offered him urine 
to drink. When this news reached SSP and 
D.M. Varanasi, they summoned him. In spite 
of that Deepat Ram was beaten again after 
taking off his cbth in the Polrce statk>n. On 
being Medically examined, it was found that 
his limbs were broken. Beepat Ram is still 
lying in the hospital, sub Inspector of PoKice 
told him on his face that we make the Har­
ijans to sip urine and you were given urine to 
sip and your big leaders will also be offered 
urine to drink. The S.l. of polk:e further said 
that he would make all people from Varanasi 
to New Delhi who are advocating for Har­
ijans to sip urine. Sir. that offk:er has not 
teen suspended till date. He shouki be ar­
rested.

This morning, I sent to the hon. Speaker 
a notk̂ e for Calling Attentton. A notice under 
Rule 184 and an Adjournment Notk:e was 
also given. But it is a matter of distress that 
inspite of all these notices nothing has k>een 
done. The matters concerning Harijans are 
not highlighted by the Government machin­
ery, like Doordarshan and radb. it is always 
supressed and never broad-cast over the 
media. There is not a single responsible 
Minister present in the House. I request 
you,Sir, to issue a directton on behali of all 
the Members. The leader of the House has 
left. He was aware that Ram Vilas Paswan 
and Sonkar Shastri will raise the problem of 
Harijanstoday. Hetalked to the hon. Speaker 
and left the House. Sir, I thank you for 
listening to me. I request you to direct the 
Gtovemment to make a special statement on 
the atrocities committed on Harijans.

iS ^ tirs

SHRIMUKUL BALKRISHNA WASNIK( 
Byklana): Mr. deputy speaker. Sir, I thank 
youfrom thecoreof my heartforaUowing me 
to speak on this subje(k The Preskientofthe

students Unk>n, Mohammed Tanveer has 
submitted a memorandum to me. It is a sad 
incklent that Shri Salan was not aDowedlo 
have his meals in the Brahmaputra hostel on 
the plea that he was a bhiangL Such an 
incklent is very tragk: in a university whch is 
the best among an the Universities of India.

[EngSsm

MR. DEPUIY-SPEAKER: Justaminule. 
This cannot be exoeedad to more than one 
O’clock.

SHRI MUIOJL BALKRISHNA WASNIK: 
Just one minute, Sir.

[TrmsbHoii

The mess Manager of that Hostel called 
that employee as ‘Mar^T.The warden and 
the Vne-Chanoellor provided a l the protec­
tion to that mess Manager. When the stu­
dents launched an agitation againstthe mess 
Manager, the Police lathi-chaiged the stu­
dents and many students were injured in the 
lathi-chaige. I demand that the Government 
should dismiss the Vice-Chancellor immedi- 
ately-V he is notdismissed at once, not only 
the students( male and female both )wil 
launch an agitation against the V.C. of the 
Univeisity Ixit the students ofDettii 
University and Jamia Milia w3 also join the 
agitation. I urge the government to consider 
it 8eAousAjf...ilnt0mpUon̂

[Engm

M R DEPUTY-SPEAKER; let us know 
our Bmitatbns also.

M a  DEPUTY-SPEAI«R: I feR th« 
matter is vary much agkadng in the minds ol 
Members. I think this is a mailer of serious 
concern in our sodely. H shouM not be 
continued in the sodaty. Thavafbre, I just 
deviated. Now it is One (ydock. On hearing 
the advioa of some of the seniarmost par­
sons in the House Ifalt it is nacassaiy that I 
should daviala a HUe Ut. So, I wH aak
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Shrimali MaM Bhatiacharya and Dha- 
najayaii to speak on this.

{kHenvption^

MR.DEPUTY-SPEAKER: Now the 
question is. eveiy political Party has felt that 
itqustije is done, they shaR have to ventaate 
their grievances. Therefore, Shrimati kilab' 
Bhattachaiya should speak now.and then 
Shri Dhanaiaya Kumar wiH follow.

{kitemiptkms)

MR. DEPUTY-SPEAKER: Shri Paswan 
has already spoken from your patty on this. 
Shrimali MaGni Bhattachaiya wOlspeak now.

SHRIMATI MAUNI BHATTACHARYA 
(Jadavpur): Sir. what has happened at 
Jawaharial Nehru University is not a single 
inddenL Such another inckJent happened 
about a couple of years i»ck when another 
Karmachari whose name was Laksliman 
Singh, just because he belonged to the so- 
catod kwv caste, was forced to taka out a 
decomposed body from the toilet of the Li­
brary and as a consequence, he k>st his 
mental balance out of a sense of insult and 
subsequently committed sukade. What we 
want to point out. Sir, is that the poison of 
casteism which has spread atloveroursodd 
fabric, is reliectsd even in the body ofaprime 
instHulkm. aneBteinstitutk>n Utethe Jawahar- 
lal Nehru Univei^ and there is coOusnn of 
the administratkMi in this. This is the strang­
est thing that we found. Sir. h the connec- 
tkxi I wouM say that such an incklents hap­
pens eveiy where, whether It happens in 
Saigur. whether it happens in Chundur. or 
whether it happens h  the form of sexual 
assaulon tribal women inTrjpura. we wouM 
H«atoknowtom the Government, in view of 
the Chief MMsters’ Conference that had 
teicen place, what are the recommendatkxw 
rtthecNefMMsters’conlerenceandwhrther 
those recommendations wiB be Ud before 
the Pariiament and betorathe Pubic at large.

(Mangabre): Mr. Deputy Speaker, Sir, in the 
Jawaharial Nehru University, the SafaiKar- 
mad^ari Shri Sulhan was pennitted to take 
food; he was supposed to take food in the 
Mess. But on that particular day, the 16th of 
this month, he was denied the opportunity of 
takkig food calling him a bhngi. As has been 
stated here, the casteist practfce is being 
foltowed in this University with the active 
support of the Warden and the Vk» Chan­
cellor. There are a number of allegatnns 
against the administratnn. The Vk» Chan­
cellor himself has indulged in corrupt prac- 
tk»s. When Shri Sulhan had made a com­
plaint to the Warden, he abused him with 
filthy language. Then he hadtogo tothe Vice 
Chancellor and when even the Vtee Chan- 
celtor had joined hands with the warden, 
ultimately Shri Sulhan had to fall uncon- 
sctous on account of the ill-treatment meted 
out t)y the administratton. Now, the students 
of the University have taken up this issue. 
The students had peaceful agitattons and 
they had submitted a memorandum to the 
Vice Chancellor. But unfortunately, the Vkre 
Chancelfor called the police and the police 
started ill-treating the students. Now the 
examinations are going on and the students 
are being threatened that the Vk» Chancel- 
k>r and the administratnn of the University 
will spoil their career. This is very important. 
Shri Sulhan made a complaint to the police 
and an FIR has been registered in Vasant 
Vihar Police Statkm. The FIR no. is 373/ 
91 .The police are suppressing the matter 
and they are not enquiring into this com­
plaint. So, the students are demanding that 
a CBI enquiry shouM be instituted and 
immediately the Warden and the Vk» Chan- 
ceik>r shouM be suspended. We fully sup­
port the denands of the students; otherwise 
not only the students of theJawaharialNehnj 
Universfty but the entire student community 
of Delhi are Ukaly to stwt agitatton.

MR. DEPUTYSPEAKEî : You need not 
describe it very alaborately. The Govern­
ment is very mu^ impressed about your 
demand.

SHRI V. DHANANJAYA KUMAR {kOBmptions)
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ITransla^n]

SHRI ROSHAN lAL (Khurja): I speak 
very little. One minhue would be enough for 
me.

[EngUsh]

MR. DEPUTY SPEAKER: I can under­
stand that it wounds the feeling of 
everybody .There is no difference of opinbn.

point is that this is not a general discus­
sion. After all, in this hour we shall have to 
bring to the notice of the Government such 
extraordinary instances which harm the 
peace in the society. So. you have brought 
the matter to the notice of the Government 
and it is up to the Government to take note of 
K. This purpose is suffksiently done by the 
prevk)us speakers.

SHRI LOKANATH CHOUDKURY 
(Jagatsinghpur): Sir, in the last Sessk>n we 
had a discussbn on the atrocities on Sched­
uled Castes and Women, but even now 
these are continuing. Recently, in Karnataka 
people have been killed and thrown into the 
canal. In the Jawaharlal Nehru University, 
the Scheduled Caste employee was denied 
meals and the students are agitating now. 
The University stands in the name of Pandit 
Jawaharlal Nehru and if these things go on 
there, it only indk:ates the caltousness of the 
Government and the administration towards 
these things. The government is inactive 
and that is why these things are taking place 
everyday. On various occask>ns the Gov- 
emment had said that specif k: measures will 
be taken to protect them. So, we wouM like 
to know as to what specifk: measures are 
being taken and what actbn the Govern­
ment has taken especially in the case of 
Jawaharalal Nehru University where stu­
dents are agitating for a bhg time.These are 
the things that agitate the whole country. We 
think, the Government shoukl come out with 
a statement and it shouU be discussed in 
this House so that the gukielines can be 
formed. It is unfortunate, no Minister is taking 
note of it. We want a r^ly on this issue. Will 
the Govemment apprise this House about 
the three inckJents that have been reported 
here.

We demand from the government that it 
shouM come out with a statement stating 
what has happened and what s|eps have 
been taken.

SHRI KODIKKUNIL SURESH (Adoor): 
Sir. this is a very serious matter. I do not go 
into the details. But the Government shouki 
make a statement in this matter as to what 
actk>n has t>een taken about the harassment 
of scheduled caste students in the Jawahar­
lal Nehru University.

[Translaihn]

SHRI RAM NIHOR RAI (Roberteganj): 
Hon. Deputy Speaker, Sir, I want to state 
with regret that ever since the Lok Sabha 
election only Scheduled Caste and Sched­
uled Tribes people are being subjected to 
injustbes and rape, it is the same story in 
Unnao, Hardoi lakhimpur Kheri and Jhansi, 
In More Tehsil some Scheduled Caste 
women have got educatton. One of them 
shanti Devi, was headmistress in a school. 
The upper c ^ e  people misbehaved with 
her and ousted her from there. No arrest has 
been made so far. Life of that lady is in 
danger even today. I woukJ like to say that no 
one from upper caste has been taken into 
custody and such a heinous crime is being 
committed in a school in the country of 
Jawahar Lai Nehm. These people are being 
thrown out and nicknamed as Harijans and 
Chamars. This is due to the fact that our 
reservatk>n quota is not fulfilled and it is 
given to the power upper caste people who 
in turn call us with the surnames Ike Bhangi, 
pasi, Chamar and Khatk in a derogatory 
manner. Therefore, 1 wouki Ito to say that 
this issue related to Shanti devi is a serious 
issue. You shouki direct the Govemment to 
arrestall these uppercastepeople indulging 
in atrocities.

SHRI ROSHAN LAL: Mr. Deputy 
Speaker, Sir, our leader Shrl paswan |i has 
made a statement and reported about every 
case of atrocHy on the people of Scheduled 
Castes and scheduled Tribes. Butthe Gov- 
emment is not ready to make a statement
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«*fwtfwrftisTsundurinci(tofit or soma other.

Mr. Deputy Speaker. Sir. IwouM Unto 
draw your attention towards an inddenl of 
UnchavMageof UltarPiadesh.'niestatueof 
Baba SaMb Ambedkar has been removed 
firoffl there. I had wrilen to coledor about i. 
At that time, some people also attacksd that 
place. I have bean there for last three days.
1 also requested the S.P. and ooUedor to 
dismiss the guOty S.L This vflb^e Is the 
habtel of 100 fannies of Jatavas. All these 
have started fleeing from there out of fear. 
The sRuadon Is such that sinoe the elaclion
2 or3 Pradhans have been Idled. But since 
this plaoa fans in Khuija constituency Mfhere 
people had voted for Janata Dal. tw F.LR. 
has been ledged In the Connection. There is 
one vilage Khatara is in Secundarabad 
assembly segmanL There J^avas are being 
slopped on roads. And the coNedor is in­
formed that al these people were just mak­
ing propaganda...(lntern4pliQns)

{EngBsta

M a DEPUTY SPEAKER: Shri Roshan 
La|i. this isamatter pertaining to Jawaharlal 
Nehni University.

[Trm^aOoî

SHRI ROSHAN LAL : The authorities 
there have been requested to arrest such 
persons and take action against them I had 
written a latter to Irrigation ministiy on 15th 
but there. (Manuptions)

lEngSsli

MR. DEPUTY SPEAKER: Hon. Mem­
bers shouM also reaise the difficuRies of the 
PreskiingOflioers.Wehavetofunclkxi within 
ttw nilas and regulations.

ITranOatiori

SHRI ROSHAN LAL Thousands of 
people w l die there. Mr. Deputy Spmker. 
Sir. you must pay attention to such inddenlB. 
I wouU Hke to Mann you that there Is a Hml 
to aHodHes on poor people and whan that

fmK is crossed, the consequence wouM be 
very bad....(mlBmjplibn^...

MR DEPUT\r SPEAKER: Shri Roshan 
Lal ji. you shouM Ksten to me.

SHRIROSHAN LAL Therefore, I wouM 
ike to say that this probim shouM be taken 
seriously and solvad.

(Menuptkm^

SHRI DEVENDRA PRASAD YADAV 
(JhanjhaipuO: iwanttosay something about 
the acts against the spirit of Constitutnn.

{Menuptkxts)

MR. DEPUTY SPEAKER: I have given 
chance to every one. Please be seated.

SHRI TEJ NARAYAN SINGH (Buxar): I 
shouM also begiven time. My party has been 
aPotted lesser time (Intemjplbns)

SfWI SUKDEO PASWAN(Araria): Mr. 
Deputy Speaker, Sir, it is a serious issue 
related to J.N.U. Such thn^ are happenirtg 
al over the country. Harijans and Adivasis 
are being kiSed in Kamat̂ ui. Andhra Pradesh 
and Madhya Pradesh and everywhere else. 
Unless, the Govamment thinks over it seri­
ously and takes a solid dedsun, the situ- 
atnn wiR not improve. In this incklent of 
J.N.U all the guilty persons shouki be ar­
rested. Unless stem actkxi is taken against 
V.C. such incklent wHI go on occurring all 
over the country. I want to request the Gov- 
enunent to anrest the V.C. immediately (/n-

SHRI RABI RAY (K^rapara): I wouki 
its to thank you for aMotting time for discus- 
skm regarding J.N.U.overwhk4ientirehouse 
was agitated as you have done so exercising 
your special powers.

Mr. Dapu^ speaker. Sir, I have seen 
that during the last 20-25 months the kwi- 
dents of atrocities on 'DaRs' have been 
rising .To some extent tfie increase is such 
kwUeMs may be due to rising conactoos-
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nass among Ota DaSts. IwouldSkotasayto 
Aon. JMMster hit. Kurien who is lha onfy 
Minister present' in tlie House... 

-(MemfitiiM^...Yes, Kumari Gir|a Vyas is 
also prasenL..That the Govemmsnt is lack­
ing in sensiHviiyinthisfagaid.Youcansee 
it for youtsel. I am not leferrfng to the inci­
dent in Maharashtra or Mysore. I am refer­
ring to the incident of J.N.U.. right here in 
Dettii. The Government spends largest 
amount of money on J.N.U. and even then 
when such incidents oocur there, no action is 
taken under the provisions of Untouchabity 
Act Therefore, I would Gke to know as to wtiy 
the Government is not sensitive to such 
incidents. Shri Ram Vilasji has already 
mentkxiediL Kcalsfora 'suomotu stater 
menL We have done this, since it is not under 
a State Government It is the spedid respon- 
sUy of CentralGovemmeitt. Inordertosave 
the tkne of the PaillamenI in future, I wouM 
Hw to ssv that this responslMlify shouM be 
divided amongst weKara, personnel and 
Home departments. The Govemment has a 
constitutional obligatbn towards the DeHte' 
of the country. The Govemment is not fuHil- 
ing this obSgation. I would Glee to request Mr. 
Kurien that instead of foHotriî  the beaten 
path tie shouU do inlrospectiwe on before 
giving an answer, tf such aliodties go no, 
how shall we progress? Under such circum­
stances, it becomes an oUigatton of the 
Central Government It shouM have sensi­
tivity and assure al the concerned people of 
the House. In ordw to maintain the confi­
dence and promote the sensitivily, I appeal 
for consensus.

MR. DEPUTY-SPEAKER: Thank you 
veiy mudL Prof. Kuiiea wouU you ■»  to 
sayaiything?

THE MINISTER OF STATE M THE 
MINISTRY OF MOUSTRY (P«ol. PJ. 
Kurien): Sir, I would Hw to make ft dev  that 
there isnobckofsensHvilycnthepartoftfw 
GowtnmentvAh regard totMs issue atroci­
ties on Humans and other weaker sedkms

wfMmvor t  is taUng ptaoM. Vw Qom n- 
ment wB taka very aenous note tt miph 
actions. IttiankthahoitUamban for nosing 
this issu».Jhohon.UembQr Shri Rabi Ray 
has said that over the last two years a 
number of atrociies have been taking place 
in this oourMry. But I can assure the MemtMTB 
that the feefings of the membeis wil be 
conveyed to the Home Ministry and I can 
assure that adequate and neoessaiy action 
wn be taken ag^nst the culprits. Also, wfth 
regardtolhe JNU faiddenl, I wouUiketosay 
that i  the Vk»<»ianceBor or » y  other offi­
cer has shown any vkilaibn of the law or has 
doneanykindofactbnwhwhisadiscrimina- 
tion agakist Harqans or other weaker ssc- 
ttons, certainly law wM take Its own course. I 
wM certainV convey your feelngs to the 
Minister concerned for appropriate 
adkMi.(lnlBnifilnns)

SHRI CHANDRA JEET YADAV 
(Azamgarh); I wouM ■»  totelonething. The 
Jawaharlal Nehru Univeisily Is a Centrally 
administered Universily. It is a Central Uni- 
veisfty and ft is kxated in l>elu ftself. Al­
ready, FR  has been todged against those 
people, the Warden, who prohibited that 
Scheduled Caste student saying that he 
would not be alowed to take food in the 
Mess. It is not enough If the MMster brings 
ft to the notice of the Home Ministsr. I wouU 
request you that the Home klMster must 
make a statement by this evening because 
theJawahailalNehruUnlveisftyistocatedin 
DehL The Govemment must send a mes­
sage of urgency, ft shouM also send the 
message that the Govemment of India is 
quie v(glant and capable of takkig actkm. A 
spedai meetmg of the Chief MMslets was 
heU to consklar this issue. I wouM also Ike 
tosuggesttothehon. MMster that in the ight 
of Hiese atrocfties being continued to be 
convratled, let ttte Central Govemment have 
a sptidal monftoiing cel. As Shri Rabi Riy 
has suggested, ft is not that always we 
shouU raise Ms issue and they wM sort ft 
out But aAsr talcing aclion, they must report 
the matter to the House and those culprits 
ShouU be punished. Whether adkm has 
been taken or not This ahouUtwrepoitedto 
the House. IfaisiiwlnliWMltobriniBitoyaur
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 ̂nolio*. It must be reportsd to the House that 
'the culprKs have been punished

ITmnsbOoii

SHRI RAM VLAS PASWAN: Mr. Dep- 
uty Speaker. Sir, I had raised this issue here 
onthe22nd andadireclion wasghwn by the 
Chair that k would dbact the Govemnrant to 
find out the fads. I had raised the incident 
that took place in Karnataka in whkdisix 
Poisons were kitted. This inckJent happened 
on the 11th and the incklent of DeM took 
piaoe on the 15th and today it is 271h. Wb are 
sitting in Pariament I would lice to submit 
that we repeatedly raise the issues in the 
House but the Government pays no atten­
tion to tfiein.Tho issues are so grave, as six 
persons ware muidersd and food is not 
being pravkied to the students in J.N.U and 
the Government is keeping mum. Is it not a 
matter of shame for the Government? Can 
Shii Kuiien assure the House that Govern­
ment win make a statement on this issue?

[EngSsli

> is your joint rosponsibiity. You are on 
the skto of the Government Can you assure 
the House that Government win make a 
statement on this issue.

SHRI

{JManvpSon^

CHANDRA JEET
YADAV(Azamgarh): we demand a 
rnenl on this issue. (kOanuptions)

SHRI RAM VILAS PASWAN: We are 
not piwssingitfortoday.ButlwouUllwto 
know whether the Government wll assure 
us on tills, the parlamentary Affairs Ministar 
should be hare;'the Leader of tfie House 
shouUbehave. Any MWslerwhocan assure 
the House shouU be here. But only two 
MMsIms aro s i ^  hei^one is Praf. Kurien 
andHiaoNwroneisShrimaliVyas.(Msnif>- 
tiMH

SHRI P.C. THOMAS (Muvattupuzha);
thav fianalils MiDticih.

SHRI RAM VM S PASWAN: V you are 
capabis, can you assure tfie House that the 
Home Mhister wOi make a statement (Mar- 
mpUon^

PROF. PJ. KUREN: I wouU Bw to 
humbly submit that the Ijsader of the House 
and other MMsters warn here tn the 2 m  
Hour was over. But in your wisdom, you 
kMV alowed this issue to be raised after 
tfie papers wfere laid. Theraiofs, the Home 
MMster of any other MinistercouM not fore­
see that you were going to alow it after the 
regi^ business started. After the regular 
business started, the Leader of the House 
and other MMsler left the House. However.
I welcome the suggestnns made by the hon. 
Members requesting for a statement to be 
made by the hon. Home Minister. It wil be

i l i iL  I I r i m n  I — SMoonvofyoo K> mo nomo m h iis io i ana i win  

request him to make a statement as early as 
possUe.

MR. DEPUTY-SPEAKER: Now Shri 
Anmaclialam to make a statement

13.28 hrs

STATEMENT BY MINSTER

Comding Haply to Sl Nol 6 daiad 20th 
Nowsirtbar, 1991 Jle Altotaiaiit of Plots 

tanohmi

[EngSsU

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM):

In tfie statement referred to in reply to 
part (c) of the Lok Sdblia Staned Questkm

M ________ ig-----iiM n im  fi n l  n ln tw i M  D m I^Sm SNOl D fOOSnnnQ eoluilliSfil Gff pKHS ■1 nDnni
rapfiad on 20.11.91, rates mentioned in 
respect of UG calegoiy of ptot of 32 sq.m. 
Md 48 sqjn. for 1989 (V Draw) the figures:

*273 may be read as: "330
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MR DEPUTY-SPEAKER: Now th« 
House stands adjourned for lunch to re­
assemble at 2.30 p.m.

14^hrs

The LokSabha than adjourned for Lunch 
till Mtymimilesps^ fourteen of the 

Oock.

The Lok Sabha Re-assembled a/ter
Lunch at Thkty-Fbur Miwles Past 

Fourteenth the Ckxk

[MR. DEPUTY SPEAKER n  the Oisul 

MATTERS UNDER RULE 377

(I) Need to provide more Central 
asslsianoe to Madhya Pradeah 
for drought relief operations In 
the eastern district of State

[TranskdtorU

SHRIMOHANLAL JHIKRAM (Mandta): 
Mr. Deputy Speaker. Sir. most ofthedistricts 
in the eastern region of Madhya Pradesh 
and particularly Mandia district is at present 
facing acute drought, kithetwginnlngofthis 
year, the estimated preduction of Kharif crop 
was good but at the time of ripening of the 
crop, it got dried up for want of rains and 
meansof irrigation. Since it did not rain atthe 
last moment, the Rabi crop too has been 
affected. In ̂ situation of drouglrt,neittMr 
the farmers were able to til the land nor sow 
the seeds. In this wi^. several districts 
inchMftig Mandlaand Siwanihadoomeunder 
drought due to which thousands of lesidenls 
of these areas are migrating'to JaMpw. 
Banda and Bhandra districts in search of 
woriL

Therefore. I would request the Central 
Govemment to provide more asslstmoe to 
Madhya Pradesh for imdettaidng drought 
relief operations in the drought hit districtsof 
the State.

fin IlMffl to finaBftO
adiMiM for raising pakn oil ptatfi- 
tatlon on large scale In Uttla 
Andaman and other islands off 
Andaman and NIootar Islands

lEngSsU

SHRI MANORANJAN BHAKTA 
(Andaman-Nioobar islands): The oountiy is 
facing tremendous economic crisis for want 
of adequateforeigne3(changeresen^ The 
GovemmenI is however foioed to import 
certain essentiai commodities ike edbie oU, 
by burdening the national exchequer. Time 
and again the Unbn Government spell out 
the need to increase oil seed production for 
meeting domestic edtole oil requirement 
Fortunately the Andaman and Nicobar Is­
lands can contribute substantially by pro­
ducing palm oil which can reduce the import 
bin. T h ^ h  the programme for raising palm 
OS plantation in Andaman was talcen up long 
beibre. only 1600hectaresof land is covered 
under palm oil plantation and producing the 
oHsofar. The health and the growth of the 
plantation is t)etter than Malaysia, the prime 
palm oi growing country.

The Little Andaman and the other Is­
lands of Andman and Nicobar islsvids having
a tremendous DOtential of raisina at least
20.000 hectares of palm oi plantation by 
which not only we wffl be saving substantial 
quantity import of palm oil from abroad but 
shall be able to generate a substantial 
employment potential in the Islands. The 
present 1600 hectare piantation is economh 
caHy not viable.

I urge upon the Government to finalise 
the appropriate scheme for raising pahn ol 
plantirtlon in this area.

(iO) Nsedtocheck the fish epidemic
kiKsiala

PfX)F.ICV.lH0MAS(Emai(ulam):1ha 
fish epidemic in Kerata is going unabated. 
Even thouî  the cause of the diMMM Is
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knoMHi. no ramedial measures areiound out 
As a rasull, huge quantHy of fish die 0veiy- 
day. Duetothis.fishennanareonthsverge 
of staivadon. Even though the Kerala Gov- 
emment is giving free ration and financial 
assistance to the affected famiies. finan* 
dab assistance from the Central Govern­
ment to Kerala State has not yet tieen ex­
tended. This fish epidemic should be con­
sidered as a natural calamity and necessary 
help should be rendered to Kerala by the 
Central Government

(Iv) Need for early clearanoa to Ra­
jasthan Government’s  proposal 
seeking financial assistance 
from IDA for Improving water 
supply and sewerage In various 
cities of the State.

[TransfalM

SHRI GfflDIWH LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker. Sir. Ftajasthan 
has always been facing acute shortage ot 
pure drinking water. Ramgarh lidce. which 
supplies water to J^pur, has dried up and 
the water level in wells had gone down by 10 
tolSmetres. Asaresuk.thereskJentsofthe 
State capital living on upper floors of the 
buBdlngs do not get water at all and those 
living on ground floor get water only for two 
hours in the entire day. In Jodhpur some­
times the people get water for one hour after 
three days. The situatkxi in Kota. Blcaner, 
Udaipur and Ahvw is no better.

Due to the rising population, industriali- 
satbn and transportation, the sewerage 
system of these six cities are also not 
woridngpreperly. In lack of adequate clear­
ance and treatment, the cities are stinking 
and getting poHulsd. For improving the 
water svpply and sewerage in these six 
cMes of Rajasthan, the State Government 
had sent •  prapoaal to the Central Govern­
ment on 29-6-1990 for seekkig financial 
assistanos worth Rs. 514 ctore and 60 lakh 
from iOAbulltissinpendng wtththeCentre.

I would request that immediate action

shoukl.be taken to provkle the desired ban 
from the WorM Bank for the above said 
scheme.

(V) Naadteaetupaaugarfacloryat 
PuparllnSliamarhldlalrict,BHMr

SHRI NAWAL KISHORE FIAI (Si- 
tamarhi): Mr. Deputy Speaker. Sir. there has 
bean a long-standing demand for setting up 
of a sugar factory in Pupari bk)ck under the 
most t»ckward distrkrt Sitamarhi in Bihar. 
Agitations were also heM in this regard. The 
former Minister has already announced set- 
tmg up of a sugarfactory in Pupari and may 
be the Government has already conducted a 
survey in this regard. Due to lack of proper 
anangements. the farmers of Pupari, Sur- 
sand. (Huihar. Sonevarsa. Bazpatti and Runni 
Saidpur and Nanpur t>locks of Sitamarhi 
district and Darbhanga district and 
Madhvapur, Benipatti and Jale bk>cks of 
Madhubani district crush sugarcane in a 
crusher. As a result, the eirtire crop of 
sugarcane is not crushed in time. Due to 
which, the sugarcane dries up in the fiekl. 
Every year, the farmers had to incur heavy 
losses due to this and it dampens their 
morale.

Therafcire. I wouM request the Govern­
ment that in view of the pubSc interest, a 
sugarfactory inttie Centre of all these t>k>cks, 
Le. at Pupari shouM be set up.

(Vi) Need to provide special duty 
aHowanoe to poatal emptoyees 
of North Eastern regkm as Is ' 
being provUed to Central Gov­
ernment emptoyees In that re­
gion

IBvMs/i

SHRI UDDHAB BARMAN (BarpetiO: 
Mr. Deputy Speaker, Sir. I wouU ■»  to raise 
the folowing matter under Rule 377.

I wish to draw the aMsntkm of the Gov­
ernment towards treatment meted out to 
l>iostal. Railway Mai Servtoe and ttw Mai
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Motor Seivioa Employees of North-Easlem 
Region. They are on strke since 15th No­
vember in protest against non-bnpiemefita- 
tion of Government orders granting Special 
Duty Alowance to Central Government 
Empbyeesof the Noith-Eastem Region in 
ttieircase.

While the telecommunication depart­
ment have decided to grwt the said aBow- 
ance as per Central Administratice Tribu- 
naTs oiderB, to their employees, but the 
Postal Department is not implementing tlie 
Older in respect of their employees, viz. 
RMS. Postal and the Man Motor Senrice. 
Though Postal and Telecom Departments 
are under the control of the same Ministiy, 
the Postal employees are being unreasona- 
l>lydeprivedofthealloiMance. Thisisagainst 
aHcannonsof natural justice. Thishasledto 
strike tff employees which is causing tre­
mendous inconvenience to the people of 
North-Eastern Region as weH as to the 
people of other parts of the country.

I urge upon the Government to inter­
vene and ensure that postal employees of 
NE Region are gh«n their legitimate dues 
and tlie unfortunate strike is caled off.

(Vin) Need to revitalise India’s  Power 
Sector and ensure continued 
ftmdlng HFarridaProJectinWtat 
Bengalby WbrfdBankand Arian 
DawalopmM

SmiSANATKUMARMANDAL(Joyn- 
agai) :Sir. lwanllobringthefc)Howing matter 
under Rule 377.

Dueto unprecedented financial crunch, 
the West Bengal Government has resorted 
to unannounced cuts in plan expendtture 
which has virtualy afladed al the pubic 
uli»y services. TheVWastBengalSlalehara 
received only about 27.5 par cent on an

average of the funds eaimaikad for them 
under the Ite. 1.733.39 cnra’ State Plan 
OuUay.

The Asian Develapment Bank which 
had agreed to fund the Farakka Thermal 
Power Project of the NTPC estimatedtooost 
$ 375 mUon has now lepoitedly with heU 
funding for the p n ^  after severely critkas- 
ing the poor performance of kidiaTs power 
sector. BoththeA.D.B.andtheWbrklBank 
have urged the need for revitaBsing and 
le-eneigismgthepowersector. iuigeupon 
the Government to initiate necessary le- 
fbrms bi this sector and ensure that the 
funding by the WorU Bank and Asian Devel­
opment Bank for the Farakka Project is not 
withheM and the project is undertaken vigor­
ously and completed in time.

(viH) Need to confer ownership rights 
of forest land to Scheduled 
Tribes In Gujarat

ITtmsbtioii

SHRI CHANDUBHAI DESHMUKH 
(Bhanich): Mr. Deputy Speaker. Sir. thou­
sands of tri>als in Gujarat have forest land 
undertheiroccupattonsbice1940. Butthey 
have not been given the ownership rigfits of 
that land, even though they have toled hard 
to make tfial land fertile and increased the 
cropproductnn. TheStateGovemmenthad 
promised to give ownership rights to those 
tribab. In Rayasthan. Madhya Pradesh and 
Mahaiashtra, a policy was formulated to 
give ownershp riglits for the forest land 
which wastreapaseedupto1970. kiGujarat 
this poiiy has been fomiulatad to to 1967. 
Butt >8 not being implemented property due 
to which the tribals are not getting proper 
benefits from the Government schemes.

Therefore. I wouU lequest tfie Govern- 
ment to confer ownership rights of forest 
land onflitribals by relaxing the proviskMisaf 
the Forest Act
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14^hraL

WATER (PREVENTION AND CONTROL 
OF POLLUTION) CESS 

(AMENDMENT) BILL —  Gontl

IBtgBsH

MR. DEP>'TYSPEAKER:ShriGayapa-
thi

SHRI GOPI NATH GAIAPATHI (Ber- 
hampur): Mr. Deputy Speaker, Sir, I shal 
resume my speech from where lhad stopped 
yesterday. With the aforesaid backdrop, 
whHeth'mking of global perspective, we have 
to think and act locally as well as practically. 
In this context, I wouki strongly recommend 
the folowing remedial steps. One,emptoy- 
ment of emrironment and polutkMi control 
engineers in all industrial areas be made 
obUgalory for checking tlie growing malady. 
Two. the industrial effluenls. both llquki and 
gaseous, be suitably treated for tendering 
them harmless before being (fisdiaiged into 
theatmosphere. Three, antH»Oution boards 
shouM be equipped with adequate powers 
so that their officers can deal with the erring 
estabishments with a firm hand. Four stiff 
deterrent measures be errfotced to strictly 

' adheretotheAirPoUution Control Act, 1981, 
for prasenring environmental hygiene.

Furthermore, we must rid our natkmal 
capital. New Delhi, which is rated as the 
worfcfa fourth Mghest-poluted dty. of what 
is termed‘atmosphere inverskm'or perhaps 
*atmospherk: ocduskxi*bom the Lato word 
‘ocdudo’ meaning by this phenowmenon I 
hide.thewinlaf season traps ooM air with its 
deadly oocMal of gaseous pollutants, caus­
ing the formation of smog and leading of 
bronchial ailments, from whkii I myseV am 
nowsuffMngl Jokes apart. Sir. I have tost 
my normal voice for aknost two months now.

in ooncknkHi, I wholeheaitedhr lend my 
full support to the Water (Prevention and 
ControlofPolution) Cess (Amendment) B1 
ol vital knportance and on which depends 
Itw vwy survival of mankind, moved by our 
vbranl Unbn Minisler of State lor Environ­

ment and Forests. Hon'Me Shri Kamal 
Nath.

SHRI BOLA BUUJ RAMAIAH (Ekwu): 
l/lr. Deputy Speaker. Sir,the Water(î reven- 
tkxi and Control of Polhitian) Cess Act, 1977 
was first introduced to have some cess so 
tfiat we couU improve the treatment of the 
poluted water.

14.47 hrs.

ISHRi SHARAD DIGHE h  the ChaM\

But as things go on. requirement seems 
tobehlgher. In view of thaL the present BiU 
seeks to impose some more cess on these 
things. Butthemainthingisthatweallneed 
deanwater. There is no doubt about iL The 
questkm of poButkm is coming from different 
places. PoUutnncomesfromindustry.dties 
and munnipalities. Even water used m 
agriculture is poluted after usmg insecti­
cides and fertiSsere and i  we use that water 
for drinking purposes, then it causes tot of 
problems. So, in this way, a protectme 
system of treatment is very ImportanL The 
Government also shouU take interest m 
suchthings. Thetypeoftreatment,techno(- 
ogy and the methodotogy should tie devel-' 
op^ either internally through research lat)o- 
ratories or through imported technotogy so 
that responstoUty is equally distrixited be­
tween the fieople and the GovemmenL 
Without development of industries, we w9 
not have employment potential nor resouroes 
devekipment. At the same time, poUutkm 
shouM be corAroUed very effective .̂ Thisis 
the most important aspM of it. inthename 
of poflution and environmettal condttbns, 
totofhurdlesarecteated. Eventoday.some 
thermal stations are essential though they 
create poHutkm which requires proper type 
of treatment methodotogy. RwewanttoHve 
in today’s dvHsatkm, we have to devekip 
technology and reduce poOutkitL Under 
these conditions, the Government has to 
takeatot of interest and try tocome out iiAh 
better systems.

As far as the questton of cess is con­
cerned, k can be coBeded provided treat-
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ment is done effectively. As regards racy- 
cGng of industrial/ polluted water, a better 
method of technology should be adopted by 
people and they should be given some 
concessions and encouraged in that aspect 
And the cost of this treatment should also be 
added to the cost of the product biviewof 
all these things. Government has to workout 
several mMhods on how to develop industry 
and reduce water and air pollution wherever 
Hispossiile. We should also develop some 
industries which are not pohited. Industries 
like ttiat of electionlcs should be encouraged 
so that we can minimise poHutkm in the 
present circumstances. This problem has 
become more and more acute in cities and 
muniqpaities and resources are not suffi­
cient for them and they have to be devel­
oped. B we ask them for more cess, they wi« 
notbeinapositiontooontriNite. Hereagain, 
Government have to come to their help to 
solve these problems at a very early stoge 
instead of aUowing them to devetop further 
like putting the poDuted water into tivers and 
lakes and affecting furflwr. Today, even 
agricuture is affected due to use of poHuted 
water. So. industrial poflutkm. city polutwn 
agriculture pollution and air poButnn shoold 
be taken into oonsidetatkNt and people of 
this country have to do something in this 
regard. At the same time, devetopment 
shouM not stop. To some exteitt. the'm- 
crease of oess which they are tiying is good 
provkied they utise it property for the devel- 
opmartaftechnotogy and encourage people 
fornaw process and tachnotogy. Thisisihe 
only wsqr we can develop our civilisation 
under the present condilions.

With these words, loondude.

[TranakOorii

SWa HARiSH NARAYAN PRABHU 
ZANTYE (Pami):lllr. Chaiiman. Sir, Isup- 
poft the water (l>revef«ion and Control of 
Polutton) Cass (Amendmeflt) BM. Sir. I w i 
dekwifig my speech In Himfi ki Parlament 
(orthefirattinMand IwMtiytoexpressmy

views kt Hfaidi. whkdi may not be very per- 
feet

Sir, firstly. I thank ShriKamal Nath. I 
have al praise for his fw-sightedness and 
devotkxi. EverybodywiHrememberthisfkst 
Hikiative taken liy him to control the polkjtkm. 
I am caing it ttie first step because Iwasa 
Mnisterfor the last ten years tin recently and 
I don't remember wiMther Central Polution 
Control Board is doing some worit there. I 
have no kiea whether any work was as- 
signedtoStatePolutionControlBoaid. Had 
it been done, the poHution wouU not be so 
much as It is now. WMhki less tlian six 
months perkid, of his tenure as li/Gnister he 
has understood tlie consequences of poHu­
tion and has taken this first step in that 
directxMi. Iweicomehimfromthecoreofmy 
heart

Hon. Members have discussed and 
deSveied important speeches about the 
causes and the effects of polkjtkxi and have 
expressed their views as to how it is inaeas- 
kig rapkfly. They tiave dearly expressed 
before the pariament about the oondilkNi of 
thecountrykithisrBganl. iamnotrepeatmg 
his words. IwouUiketodrawtheattentbn 
of the hon. Mktislertothe state of potutton in 
Goa.

Polutkm is of two kkids-air poUution 
andwraterpoNution. Air polutkxt and water 
polutkm are of equal dimenskm demanding 
equal attention. Both are related to each 
otlier. Air pofciMoo is increased because ol 
mMng dust and MpkMhm. Air poOuiion is 
caused by compressurw, heavy machines, 

MidinAS liMMf and otKar viihifliiii 
and baige ato. bacauae of the smoke bakig 
discharged from al these equipments, 
(machkws) k is the need of the hour to 
reduce this poihitkm.

MWhb industry is Ihebacfcbone of Goa 

(rianelMM

The main reasons tiehind the floutish-
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big of Goa St present are mining andtourism. 
Government et India is earning crores of 

■ rupees in Goa and the Stale Government is 
also earning lakhs of nipees in the form of 
taxes. Thousands of people are getting 
employment, so it is necessary to develop 
indust^. Forthe last forty years the industry 
is developing day by txit nobody is
botfwred about pollution. B the present 
condition persists, a time wll oome when aP 
theweOslnGoawHlbeponutedandtliattime 
will IM a very crucial time. Explosives, dust 
and waste material of mining flow into ttie 
rivers during the monsoon season. In Goa. 
there are usually heavy rains, nearly 120 
iftches every year. Goa is connecM to 
nearlyaUtherivers. Ibelievesuchabeautiful 
place is the result of shear blessings of Goa. 
In Goa, one can go from any town to other 
throughwaterways. Itistheneedofthehour 
to maintain and develop the beau^ of the 
network of these beautiful rivers.

iSJOOhra.

Iron ore extracted from the mines con­
tains powder and it is taken for loading on the 
steamers through barrage for export Be­
cause of the fast-blowing winds tfw powder 
is scaHeied and goes into the river resuting 
in accumulation of s i in the rivers. Wbrfcers 
engaged in imfaistries throw all the waste in 
the rivets. ICning industry has been in 
existence in Goa tor at least 40 years and 
slnoettienthesllingprooessisaisogoingon 
inthaiivwslhuspolutingthewalar. Rshing 
industry is also there. Agro Industries, phar- 
maceuHcals and DIstleries are also throw- 
ingthairwaalainlo the rivers. Boidsiepsara 
requlrad to taken to ootiHoi the situiiion. 
Tourism it the greatest attraction in Goa. 
Tilers Is abundant beauty incfcKfing sosnic 
splsndow in Goa. so polutlon has to bo 
biougM under eontoL There is Sal river 
which had been used for ttie last 40 years by 
ships to carry goods from Konkan to 
Madgnn. Butnowthesltualionisthatevan 
smal txMfs eanY opeiaie lhai*. Though 
Mg-Hhanwoauticalconipanieaaieistaling 
a treatment planlttiere at a cost of Rs. 15 
crorab yM llw MMiar units ar* ml in a 
poaNtantodolL ThaalliuaiiiBaraabaoibad

inthegiDund. Afterfifty years, all the neigh­
bouring wells are Nkely to be polluted and 
there won't be any drinking water. Thisisa 
specific point to be considered sertously. 
WWi the introduction of this Bil the Govern­
ment has somewhat increased the cess iMJt 
H w l not serve any purpose. Planning 
shouki be in such a manner as the Govern­
ment may get crores of nipees. Thehon. 
lyinister is a very dynamic persons. I appre­
ciate his s ^  of functioning. l)«ero bringing 
of Acts wont serve any purpose. The Gov­
ernment shouM frame a scheme which wHI 
not only abate the pollution but may help in 
Its complete eradicatktn. The Government 
shouki make arrangements for more funds. 
K b not only the industrialists, who are re- 
sponsUe for creating poUutkm. but every­
body also is responsUe for this eviL There- 
kxe. the taxes should be levied in such a 
manner on the people responsUe for creat- 
kig polution as may not be felt as a burden 
on the masses. The Govemment shouki 
mcrease its own elf Kiency of controlkig the 
pohitnn.

I wouU liw to say somethkig more 
about Anti-poflutkMi Board. It is Ike a 
double edged sword, k can be both con- 
stnidive as waH as destructive toa Kthe 
Govemment gives aH the powers to the 
Board tcan be both destructive to some and 
hefpfUl to others. The government shouki 
formAdvisotyCommitteesineachtowa For 
example. Maharashtra is a very big State, it 
shouki be divkiad into 4-6 zones and there 
shouki be one commitee m each zone. 
Praferenca shouki be given to fyiPs ki these 
committees, because they are the elected 
rspresentatives and they lake ewe of thek 
constiuendaa. morsoverthey arethepeople 
havkigtMlanced minds. Thus an Advisory 
Commlttae shouki be termed oonsistkig of 
tfie Praaklants of the Chamber of Com- 
maroa. Eiqportan Assodatfon, Smal Scale 
kidusMas.Ufaour Unions ale. Ithinkkwil 
help ki the smooth functioning and the credit 
wll go to the government in the matter oi
^11 rita in B ln r i\XMinOMQ iM  pomxKKi,

SHfU RAIM NAIK (Bombay fHorth): 
Should tlww Iw llw MBflfiiwfs of th# Oppo-
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sition also or not, in the Advisoiy Comini- 
to«?

= SHRI HARISH NARAYAN PRABHU 
ZANTYE (PanaiO: I said altha MPs. poopto 
should ba taksn into confidanoa and thara 
should ba proper motivation. These Imn 
aspects are to be kept in view. Thewholeof 
India and the «WNld also wll oome to know 
what we can do in order to oontnl ttw pohi- 
tkMt Therefore, we shouMtake such meas­
ures so that even an iKterate person may 
realise his duty in this direction.

With these words I conclude my speech 
and congratulate the hon. Mbnster. I hope 
he wouU consider my suggestions.

[E/igfisA]

SHRI A. ASOKARAJ (Perambahjr): Sir, 
onbehaHofAIADMKIwoukllketosayafew 
words on the Bill namely, the Water (Preven- 
tk>nandContioldfPoRutfon)Cess Amend­
ment BM, 1991.

The word poHution Is defined under the 
Act to mean contamkiation of water fay dis­
charge of any sewage or trade effluent or 
other substance into water which is icely to 
create a nuisance or render such water 
harmful or injurious to public health or safely 
ortothe ite and healh of the animal, plants 
or aquatic formatnns.

Sr,ithasgolawklemeaning. Wehave 
to.taka nacessaiy action to control water 
pofeitkN).

The hon. Members have given so many 
suggestions for controKng water poluBon. 
We are also seeing that in almost in al the 
places water borne diseases are there. In 
India, sdmosl 80 per cent ol dfias’ water 
supply finds k way back to the drainage 

t  goes ty way of domestic and 
Mu8lfblw9sl08k TTioiiiinnriii nf mWinn Broir 
of ivaslii ivBlw finds M tny back to tfw riMT. 
lisnofbeingtivatad.

Aocordkig to the estimates of Worid 
Health Oiganlsatton. about 80per cent (Mthe 
Third WoriddBeasesmtrmsmittedthmigh 
dirty water. You must have seen that fai our 
own vMages or for that matter even ki our 
towns, the industries never treat water and 
they let the waste water go mto the streams 
or rivers. People and the animals drink wider 
because of which such diseases come.

So. I request the hon. I/Unister to see 
that the Board takes it seriously be taking 
appropiiale actkm. The ms^causeof 
poikitkm m ow country is the human waste 
discharged through the sewage and drains 
ofdHferentdties. Thisisbekigdonenotonly 
m the vllages but also m the semi-urt>an 
areas. There are also no bathrooms.

On an average the industrial poUutfon 
comes to rougldy 10 per cent or 15 per cent 
Such po8utk>n occurs mainly due to dump­
ing of highly toxic substances into the river. 
Almost aA the industries want that as far as 
possUe, they do not incur any expenditure, 
by dumpfaig the wastes kito tfie river.

We must give strict mslructions to the 
State as welasthe Central Boards that such 
thmgs do not occur. I am sotiy to say that 
even the Government officials are colabo- 
ratkig with the ndustriaPsts. Infact.ttieyare 
encouraging suchttimgs. They are notfuno- 
iKMiing properly.

The two major sources of water pollu­
tion are sewage and sulage from towns and 
dies and the kidustriid effluents. I request 
the hon. Mkiister, who b veiy young and 
eneigalic, to take kiitiallve ki this <firactton. 
He shouUseeto it that al the State Govern­
ments foOowthe instructions compulsoriy in 
IMS ragaid. I  k is dona, hundreds and 
«nusandsofvilmerswlgollhebenet«and 
they wil Ive a hs«)py Me. I wouU also 
request the hon. Ministar to direct the state 
Government for gtvfcig pubHcky in the 
vtageg. Ki8 b6caiis«,tfwviag0 isdonol 
know the dangm of poijyon. WBimnt 
educate Iham M  flm they can undanund 
what water poMionii.
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With ttwM few words, i request the hon. 
Ministertomakeitcompulsory. They should 
take precautionary measure and see that 

 ̂ needful is done for the welfare of the village 
people.

[Translalhr̂

PROF. PREM DHUMAL(Hamirpur): Mr. 
Chairman, Sir. I welcome the spirit in which 
Water (Prevention and Control of Pollution) 
Cess (Amendment) Bill has been brought 
Clean drinking water is not available at all the 
places in the country even after 44 years of 
independence. It is really a grave problem. 
Therefore, we ̂ u M  welcome any stepthat 
is taken in this directton. But the problem 
cant be solved by merely bringing laws and 
bills. Its most importantto create an aware­
ness among the people about pollution. 
Unless a law gets the support and the 
co-operatton of the people, it is useless and 
K remains confined to the books of law alone.

Last year, the newspapers frequently 
reported pollution caused by automobile 
vehicles in Delhi. Many vehicle-drivers were 
challaned. Mr. Chairman, Sir, you are aware 
of the fact that there is so much of pollution 
in Delhi due to scooters, t>uses and motor 
cars that it is very difficult to travel or to 
breathe on the roads of Delhi Although 
there is a machinery and laws am enacted 
for the purpose but who is implementing that 
law? So I believe that if we merely make 
laws or provide funds for this, it wont solve 
the problem.

I was going through the details of this 
Bill. First, the cess has been inCTeased 
through a very simple formula. There is a 
proposal that the present rate of cess wouU 
be doubled, i.e. where it was 3/4 of a paisa it 
would be 1 1/2, where ft was 1 paisa it has 
been increased to 2 paisa, from to 2 paisa it 
has become 4 paisa ̂  from 21/2 paisa it 
has become 5 paisa in ttw sub-secUon 2A of 
soclkm 3. Sdwduto 2. empowers the oKW 
cers to impose maximum rate of cess, as a 
punishmenl.il the person or industrial estab* 
lishmeni does not file ka raluma. Apparently

It appears a very nominal amount but, in fact, 
it is a heavy burden.

I would definitely urge upon the hon. 
Minister that it is not at all proper to double 
the cess on the drinking water for domestic 
consumptton. TheGovemmertf maycha^e 
more from industries where the water is for 
Mustrial use as their paying capacity is 
more. Birt I wouM urge the Government to 
reconsider the question of inaeasing the 
rate of cess on the water for domestk: con- 
sumptbn.

Beskles, the fourth para of statement of 
Objects and Reasons, says -

lEngBsMi

‘It is also proposed to empower the 
officers and the authorities collect­
ing cess to make assessment of 
the amount of cess where no return 
is filed. The rate of interest for 
delay in payment cess is also 
sought to be increased.’

[ramslathn]

who wHI be given this power. Possibly 
these powers may be misused, as the 
Member from Congress (I) from Goa has 
also expressed an apprehensnn that mala- 
fide intentkm may result in mteuse of these 
powers. So I wouM urge upon the hon. 
Minister that there must be some provision 
for appeal against this penalty. Aproviston 
may be made in the BiH so that the rates or 
the rate of interest may not be increased 
artMtrarily. Moreover, if a person has not 
been able to file his appeal because of tack 
of informatton, the imposed penalty should 
not be more. Such a pioviston mŝ  please 
be made in the BIN.

I would Bke to submit that there is a 
provision in this Bill for reducing the percent- 
ageo(rebatafiom70to25. k is a right step 
in case oH indusltia&. because, \ knoiw 
the Government needs the money for the 
imptemerttattonoithepiogtammebutlwouki 
like to urge upon the Government that it
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should allow the present rate of rebate of 
70% for the domestic use of water.

Besides, I would say one thing more 
about which I drew your attention in the 
beginning itself and that is, mere legislatnn 
cant bring about a change. Now-a-days,on 
the one hand, big industries are increasing 
pollution in the cities and are bluntly violating 
the laws. The existing law is also very stricL 
So if they have to pay a little more money 
with the increase in cess, it woni bring about 
any change.

People have devebped a particular 
feeling about the Central Pollution Control 
Board as if it is another department with a 
bureaucratic approach. Therefore, I would 
urge upon the Government to shun this 
bureaucratic approach and change the style 
of functioning, sc that priority is given to the 
peoplewithtechnicalknowledge. Itwillpave 
the way for such a set up in which the 
directives of the Central Water Pollution 
Board which would be sent to the states may 
be dear and technically sound as weH. For 
setting up such a system, it is essential that 
there should be a fundamental transforma­
tion in the composition of the existing Central 
Pollution Control Board. The Board should 
consist cH representatives from the States as 
well. Officers from the States with technical 
knowledge shouU also be included in the 
Board sothat the attitude of bureaucracy can 
bechanged. Itisessentialtoreoonstitutethe 
Central Pollution Control Board towards 
achieving the desired objectives.

When I was saying that pure drinking 
water is not available to the people in most of 
the areas, one senior Member Shri Basu 
Dev Acharia had said what to tak of pure 
water even water is not available at all. I 
would like to repeat that in fact no pure 
drinking water is available to the people. 
Now-a-days, if we dig a well at any place 
^st 300-400 feel deep we can get only 
polluted water. Government shaN have to 
take proper steps in ttiis direction also.

In this connection, I wouM repeat that 
unless Central PoHutton Control Board is 
re-oiganised, unless the attitude of bureauc­
racy is changed and unless technical ap­
proach is also associated and technocrats 
are given the top priority, any amendment or 
law win be futile, it w9l cany no sense.

So, whHe supporting this BiH. I wouM 
urge upon the Government, as I saki in the 
beginning that cess shoukJ not at all be 
increased on the water for domestk: con- 
sumptkxi. KsrateshouMremainundianged. 
This matter may please be reconsMered so 
that poor people get some relief. Secondly, 
representatives of all the States, and the 
people with technical knowledge shouM be 
included in the Board to ensure the virtual 
fundamental change in the set up. Mr. Hlon. 
Minister, in viewof the tribute paki to you and 
the support given by all the secttons of the 
House to your BHI, I hope, you will definitely 
take required initiative in this regard and will 
reconstitute the Board urgently.

DR. VASANT NIWRUTTl PAWAR 
(Nasik): Mr. Chairman, Sir, Ithankyou at the 
outsetforgiving me this opportunity to speak 
on this Water Poilutnn Cess BiU.

I rise to support this Bill. Being a medi­
cal man, I know the damaging value of 
polluted water. In our country about 70 per 
cent of the water is being polluted. Themain 
culprits are ferrous and non-ferrous metta 
metalhiigical industry, petrochemk»l, fertil­
iser, rayon industry. bi Maharashtra, the end 
product of the sugar factory is molasses and 
if it is thrown in the yards, it leads to k)t of 
damages around that area. The Btokigical 
OxkJysing Value -  what is called BOD value 
-shouU be less of the end product Thatis 
why. the end product has to be processed. 
Now-a-days, in Maharashtra, that molas- 
seshatbeenmixedwithcowdunk. Andthat 
is how, the BOD vakje has been reduced.

In 1940, one of water was contain­
ing 2.5 cubic centimetre of oxygen. Butin 
1990s. the water is containing only about 0.1 
cubic cenHmelre of oxygen. In our country, 
in oiM year. 10 lakh populatkm creales about
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five lakh litter sawag«. The growth of un­
planned cities, where no treatment to sew­
age and suilage has t)een given, the ground 
water has been polluted upto the depth of 
150 feet

The oH pollution of sea water has re­
duced the population of sea animal t>y atx>ut 
40 per cent.

According to the WHO statistics, the 
unpotable water leads to two thirds of dis­
eases. The water born diseases Kkecholu- 
era, gastro, typhokl, jaundice, worm infesta- 
tnn, amoebiasis, f ilariasis, maleria, encepha­
litis, conjunctivitis become rampant. Instead 
of spending k>t of money on controlling or 
treating these diseases,we shoukJ try to 
prevent them by preventing water poilutnn.

Recently the Supreme Court has up- 
heM the fundamental right -  non-pollut^ 
water is a fundamental right of an Indian -  
under Article 21 ‘ right to live'. So, I suggest 
to our dynamic Minister that we shouki or­
ganise the exhibittons of poilutnn so that 
public educatton will improve. The involve­
ment of the people must be there. This must 
be a public movement.

Secondly, for the equipment and ma- 
chineiy, which causes no poilutnn, I think, 
we shouki think of giving some exemptnn on 
the excise duty as we are giving exemptnn 
for electricity saving equipment, we shouki 
think on this line also.

The cess is to be increased from one 
paise to two paise and the reductnn in the 
rebate is towered to 25 per cent lthink,this 
has to have some basis, some principle. I 
think, this Is not a permanent solutnn.

I woukl like to know the k>sses of the 
Pollutbn Control Boards and as to how the 
increase In cess and the reduction in the 
rebate wiH create a fresh revenue. How are 
thesegoingtomeetthe tosses? Thlsshoukl 
be thought thoroughly.

Only passing this BUI is not enough for 
ouroountiy. Control and preventton of water

poHutton requires not only channelising the 
ftow of dty suHage and water waste into the 
sewerage system but also instaflatton of 
treatment plant, continuous maintenance and 
the recurring costs.

The tocal bodies cannot afford or do not 
have the finance. Hence, there should be 
financial support from the State and the 
Central Governments. If the tocal bodies 
resort to independent borrowings, I request 
the hon. Minister to make a proviston in the 
Eighth Five Year Plan to provkle for the 
necessaiy attocatnn for the tocal bodies. 
Because of theGangaActton Plan, the Ganga 
water pollutton has been reduced to 23 per 
cent. I suggest one thing. In my Constitu­
ency, there is a holy river Godavari in Nasi( 
Muntoipai Corporation Area which is popu­
larly called Dakshin Ki Ganga, where recen- 
taly a Kumb Mela took place, when many 
Members visited Naslk. I request the hon. 
Minister to start a Godavari Actton Plan on 
the fines of Ganga Actton Plan where the 
polhittonofGodavarifromTrimbakesliwarto 
Palthan win be taken care of, and to provkle 
funds for having this sewerage treatment 
plants in the Nasik Municipal Coiporattoa

This Water Cess and rebate is def biltely 
necessary because it is only 1 paise and it 
has been increased to 2 paise. Isupportthis 
Bill In fact,-as he has reduced the rebate,- 
it is in accordance with the Rnance Ministry 
to reduce the subskiy in our country. At the 
same time, we have to provkle finance for 
the sewerage treatment plants in all the big 
dties. At present, only 30 per cent of the 
populatton is covered under this facOtty and 
there are still about 112 mllfion people re­
making. If we have to establish sewerage 
treatment facilities at the rate of Rs. 500 per 
capita, we will be needing Rs. 5600 ciores 
and that is why I will request the Minister to 
give a serious though to not only having a 
Pollutton Control Board more powerful but 
alsotogiveafinancialakltothe tocal bodies, 
so that they can give a treatment to this 
sewerage and prevent the water poNutton.

With these words, I support the BM. I 
wish our young and dynamto Minister wil
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take care of all the suggestions that I have 
made. The Water Cess Bill is a necessity of 
today to prevent the Water pollution. Again, 
with these words, I think you very much for 
giving me this opportunity.

ITmnsMofi

SHRI RAM NIHOR RAI (Roliertsganj): 
Mr. Chairman. Sir, I have been elected from 
an area which is predominantly inhabited by 
Adivasls. The people eke out their living 
from forest produce and are dependent on 
forests. I do not know whether they are 
fortunate or unfortunate in having Hindustan 
Aluminium Company in Sonbhadra which is 
causing k>t of pollutnn in the area. The 
entire forest wealth is facing the threat of 
destructwn from this pollutk>n. Beskies, 
there is Kanodia Chemk»l factory in the 
area Theeffluentfromthisfactoryfbwsinto 
the Rihand dam through Dogia Nullah and 
from Rihand dam it ftows to Renu Sagar and 
down to Sone river. The water of the river 
has turned t̂ ack and has become contami­
nated. The Adivasis are forced to drink this 
water and consequently there is a danger of 
an epMemic spreading in the area. This 
water is rendering hundreds of people per- 
manant disability of limbs and even making 
them blind. Numberless people are falling 
victim to various diseases and are drifting to 
death. Tiieir number is in thousands now but 
the Government is not paying attentnn in 
this regard.

Renu Sagar whk:h is a thermal power 
plant owned by the Birtas is also causing 
immense pollutnn in the area This thermal 
power plant is vioiaiing ihe ruiSs fcr pomiilon 
control. This is adjacent to 880 Rihand 
resenmir. Recently there was heavy see 
page from the Ash dam and several houses, 
paiticuiarty belonging to the poor and sched­
uled castes, collapsed. Many more are 
collapsing. The people have been rendered 
homeless. K the saM Ash dam collapses the 
Anpara thermal power plant A & B phase 
wouU also be affected and the people resld-

frig in Anpara Bazar wouM also be rendered 
homeless.

Beskles, there are 3-4 cement facto- > 
ries. The Ktyarhat Cement factory (Chunar) 
whteh Is in Mirzapur also falls in our area 
The Dala Cement factory and Churuk Ce­
ment Factor are also causing tot of pollu- 
tton. The life of Adivasis and backward 
classes living nearby has become miserable 
and difficult. They do not get any jobs what 
they get is death and destructton. The forest 
wealth is getting destroyed and depleted. 
Tendu plant is wtthering in our area Even 
the wild animals and pet animals such as 
cow, bull, goat etc. are now hereto be seen. 
The Chainnan of the Birla Company, Shri 
Agaiwal says that nobody can dare touch 
them. God knows what will happen. I do not 
know what nexus he has with the Central 
Pollutnn Control Board.

Shakti Nagar Thermal power Station 
and Anpara Thermal power Statnn A & B are 
also responsible for the increasing pollutnn 
in the area. The water of Rihand dam which 
is also called the Pant Sagar dam is also 
getting polluted. The 10-12coal mines in our 
area are also responsible for the contami­
nated water in Pant Sagar Dam. All the 880 
Ash dams near Rihand resen»>ir have been 
constructed in vtolation of rules for pollution 
control. Bijapur Shakti nagar and Bind nagar 
thermal power statnns are also spreading 
pollutton. Consequently,thecropsarebeing 
destroyed. The paddy crop has already 
been destroyed. The fruK trees such as 
mango, Jamba, Mahua plum do not bear 
fruits. The plants having medicinal values 
are also getting destroyed. The pollutnn is 
w  much that if one travels wearing white 
clothes for two hours in the area the clothes 
wuuM tUiTi black. Therefore, I would like to 
demand through you that the Central Pollu- 
tkm Control Board shouM cariy out thorough 
Investigatton in the area where such facto­
ries or NTPC projects and other thermal 
power stattons are tocated. Kyouassodate 
the area MP also in this, there woukl be little 
chance of any bungling. I have already 
written to the administratnn in this regard 
several times but there has bean no reply. I
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know that the Government cannot take ac­
tion against Birisyi, or his offcers or manage­
ment nor could It take actbn against NTPC 
and NCL Therefore. I would like that the 
hon. Minister should get the matter investi­
gated and direct the administratbn to protect 
the Adivasis and backward classes of 
Sonbhadra and Mirzapur area from being 
displaced. They have already been dis­
placed 5-6 times earlier. These adivasis 
should be safeguarded against pollutbn. 
First, they were displaced when NTPC set 
up its plant. Then the Renu Sagar Power 
Plant was set up. they were again displaced, 
and once again they were displaced when 
NCL was set up. They were neither given 
any alternative site nor appropriate compen­
sation. They are only getting pollution and 
more pollution.

Sir. it is the responsibility of the Central 
Government to provide them alternative site 
and also provkie electricity and drinking water 
facility. Not only this facility of Hospital and 
school have also to be provided but nothing 
has been done so far in this case. I do not 
want to say much. I only want that you may 
direct the concemed Ministers to intervene 
in the matter and protect the people of my 
area, particularly the natives who bebng to 
backward classes and scheduled castes.

SHRI RAM NAIK (Bombay North); Mr. 
Chairman. Sir. I want to express my views on 
this Bill which has been brought about to 
check water pollution and for the conserva­
tion of environment.

This is a very sensitive matter because 
the new Industrial poricy which has been 
announced has introduced delicensing. The 
result would be that bt of industries wouki 
approach your Ministry for environment clear­
ance. The benefit of delbensing scheme 
wouki primarily depend on the way your 
Ministry functbn. I think, what will happen as 
a result of the implementation of the new 
policy Is that multinationals manufacturing 
chemk:als woukJ try to set up those chemical 
industries in the country which are banned 
by advance countries. The Ministry of Envi­
ronment will have to play an important role

and if it is done only then wouM the new 
policy be not detrimental to the interests of 
the country.

I do not want to mention here things \Jke 
the Bhopal Gas tragedy but I wouki certainly 
like to say that such industries iure banned in 
foreign countries. Therefore, we should 
bear it in mind when they apply under the 
delk»nsing scheme, the discarded and 
dangerous chemicals industries shouM not 
be allowed to set up in this country. For this, 
an appropriate procedure will have to be 
formulated otherwise the entire Ibensing 
system would come to a grinding halt. 
Therefore, the procedure to be foltowed from 
the point of view of pollutk>n control will have 
to be effk:ient and non-corrupt.

Secondly, what I do not appreciate is 
levying of tax. We may give it any name, 
cess or tax, after all it is a tax. Any new tax 
shouki be brought when the main proposals 
ior the Budge tare moved, we will have to 
pass this Bill but I would like to know when it 
would be implemented. It is true that the 
Govemment will fix the date from whbh it 
woukJ come into force through a notifcation 
but I would like to submit that it shouki be 
brought in vogue from 1st April so that the 
people come to know what new taxes are 
being levied. My submission is that the Bill 
should be implemented from 1 st April, some 
hon. Members mentbned about pollutbn of 
river water. I bebng to Bombay and there­
fore, I woukJ like to draw your attentbn to the 
fact that the sea water is also get pollutbn? 
Incidentally, the hon. Chairman who is pre­
siding at the moment is also from Bombay. 
There was a time, about 10-15 years back 
when we used to go for swimming to Mahim 
and Dadar sea beaches. There used to be 
no problem except that the sea water was 
saline but today we do not even dare to think 
of it because no one knows what skin dis­
ease or other disease one may catch there is 
one swims in that water. Such is the extent 
of pdkrtbn there. Not mudi thought is being 
given to the checking pollutbn of sea water. 
The fishermen have to venture 15 to 25 
kibmetres in the sea to catch the fish be­
cause fish cannot sun̂ ive in polluted water
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which is n«ar the sea shore. Therefore, I 
VKHild Eke to uige the Goverr.merit to formu­
late a scheme to check pollution of sea 
water.

The Pomphretfish which is available in 
big hotels is caUed Poplate in Marathi. This 
is saM to be the best fish available in our 
country. There is a port called satvati in my 
area and tot of this fish was available there 
but during the last six*seven years the pro* 
duction of fish there has gone down. We 
used to earn a lot of foreing exchange from 
the export of Pomphret fish. Therefore, i 
woukl draw your attention to the pollution of 
seawater and would like the Government to 
take effective steps in checking it

The Government has imposed a cess 
on drinking water. I would ia<e to submit that 
people shouM at least get drinking water and 
air free of cost. One can understand if tax or 
cess is imposed on an industry engaged in 
producUon because the industry earns profit 
and the Government bears in mind all these 
things. I will come to that later. Regarding 
cess on drinking water I wouM also like to 
submit as many other hon. Members have 
donethatthereshouklbenooessonit. This 
is my humble request

Amendments were moved after the Bill 
was introduced. This is not the general 
practue. Sir, I have been given an opportu­
nity to speak at the end but I wouU tike to 
submit that the Government shoukf make an 
announcement to reduce cess on drinking 
water. I had given an amendment to an 
amendment Withouttakingmoretbneofthe 
House on this subject. I would like to con­
clude by saying what is most important is 
that the Government had serious  ̂thought 
in this directton and brought this Bill in Au­
gust Butwhatifailto understand isthat why 
an amendment to the Bill was brought after 
a lapse of two months when the Bill had 
already been introduced In the House and 
was being discussed. The amendment was 
thtf in the schedule of Industrial intoxicant 
the rate of cess was 91/2 paisa instead of 7

1/2paisa. Was ft an after thought IwouM 
like the hon. Minister to inform the House 
how this increase is justified?

My suggestnn is that keeping kt view 
the sentiments expressed by several hon. 
Members of the House the cess of 9 1/2 
paisa which is too much shouM be reduced 
to 9 paisa only. Beskles as I said.

[EngSslH

do not take the House so casually. 

[TnmslatiorU

Bringing an amendment at the fag end 
of the discussion on the Bill is not a healthy 
practice. I therefore, demand that the 91/2 
paisa cess should be reduced to 9 paisa. 
Besides the proposal to levy cess on drink­
ing water should be withdrawn. With these 
words, I condued.

[Englhm

Da VISWANATHAM KANITHI (Sri- 
kakulam): Mr. Chairman, Sir, I thank you 
very much for giving me the opportunity to 
speak on this BiH. We have pollutbns of 
many kinds. We have water pollutton, air 
pollutton and noise polluton. Now, we are 
dealing with the amendment to the Water 
Polluton Act This cannot be the sole re­
sponsibility of a single Ministry or Depart­
ment Firstly, it must be the responsibility of 
all the indivkJuals especially those who are 
responsible for any kind of pollution. All 
individuals drinking the water must have the 
responsibility and an groups who are assist­
ing to provkie water must also feel the re- 
sponsbility. All organisatkins supplying the 
water must have the same responsibility and 
all concerns which are likely to pollute water 
must have a greater responsibility.

As many hon. Members have pointed 
out, water can pioduoe communicsMe dis­
eases. So, prevention is better than cure. 
After the introduction of water technokigy 
mission in the Seventh Five Year Plan, the 
pottable water supply to the rural masses
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had considerably increased. The water 
supply for the masses must be stepped up 
so that all the people especially in the rural 
farflung areas can get pure and unpolluted 
water. As we all know, we require air, water 
andfood. We may not be able to supply the 
food free to the people, but we must able
to supply the water. Then, regarding the 
cess many hon. Members have mentioned 
as to how it has been increased and why it 
has t>een increased. We have so many cess 
like road cess, educatbn cess and oil cess. 
Now we have water cess. To my knowledge, 
the other cesses are not l>eing utilised forlthe 
purposes for which they are being collected; 
for example the road cess is not being util­
ised for the devebpment or for the extensbn 
of roads. This cess must be utilised for the 
educative and awareness programme for all 
those people who need to be made aware of 
it. Pollutbn control awareness must be 
created at an early age among the children. 
If it is included in the syllabus and if they 
know about it and feel their responsibility in 
controlling pollution, in their regular life, when 
they set up industries etc., they will take care 
of pollution.

Regarding the Ministry of Environment, 
many people are thinking that the Ministry of 
Environment and Forest is a stumbling block 
for the devebpment of industry, agrbulture 
or other operations. This should not be there 
and this impressbn shouki not continue also.

This Cess must be utilised for the edu* 
catbn, orientation of the industrialists and 
re-orientatbn of all those people who are 
dealing with water and preventbn of pollu­
tion. especially water pollution.

With this, I request the hon. Minister 
who has moved the Amendment Bill to make 
suitable allowances for the preventbn and 
control of water pollutbn. With this. I support 
the Bill.

SHRIMATI GEETA MUKHERJEE 
(Panskura); While supporting the Bill, I woub 
like to make a t>rief obsen/ation with regard 
to some particular phenomenon to which 
one day I did draw the attentbn of our hon.

Minister, Kamal Nathji.

There are very many aspects of pollu­
tbn. But one asp^ which has really be­
come an acute problem as I see in all the big 
cities, is the diesel fume that emanates from 
Govemment vehbles, from the taxis and 
from almost every other vehicle. For ex­
ample. few days back, on Saturday. I had 
been to Calcutta. Unfortunately there was a 
big traffb jam for four hours. Though from 
Howrah Station to my house is four kms. it 
took four hours to reach. For ail these four 
hours, it was totally full of diesel fume. This 
is not partbular to Cabutta only. Even in 
Delhi, whbh is much less congested than 
Calcutta, if you walk on the busy road, this is 
really a very big problem. Unless he takes it 
up very seriously with our friend. Shri Tytler- 
ji, K is diffbult to resolve this problem. There 
was a bt of debate earlier also about amend­
ing the Motor Vehicles Act. Cars are also 
going to increase, whatever we may be 
saying to Dr.Manmohan Singh. Therefore, 
this menace is going to increase. Therefore, 
this is one point to whbh I want to draw 
partbular attentbn of the House and the 
hon. Members.

Another thing Is. I believe in this envi­
ronment protection, women can play a great 
role as also school chibren. I had been to 
one of the prize distribution ceremonies as 
many of us go. There I suggested, let there 
be a competitbn. Every chib of the school 
must account for one tree at least, along with 
the talent. Even it can be accounted for the 
school in whbh he or she has done it.

16.00 hrs.

[SHRIMATI MALINIBHATTACHARAYA in 
the Chaii]

This cannot be done compulsorily or 
punitively. But it can be definitely cultivated 
partbulariy among the students.

Shri Kamal Nathji should be gracbus 
enough to come out with special incentives 
to the women by declaring that every village 
where the largest number of trees are planted
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Ivmmenvirillgetaspedalprizeandspecial 
dtation. AsfMofoompetHionaniongwonmn 
can thuB b« craaled.

Otherpolntsarethere. IwiHnotgoinfor 
any other points. Some incentive, motiva* 
tion and control are very urgent.

I urge upon the hon. Minister through 
you. Madam, to look into it.

MR. CHAIRMAN: May I ask the hon. 
Minister Shri Rameshwar Thakur to make a 
statement?

16.01 hrs

STATEMENT BY MINISTER-COnW.

Foreign Exchange Remittances and 
India DevelopnMnt Bonds SehenMS

[Engrah]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI RAMESH­
WAR THAKUR); In his budget speech on
24.7.91, Finance Minister had announced 
two schemes for attracting foreign exchange 
from abroad in the form of remittances of 
foreign exchange and foreign exchange 
bonds. Even though the Finance Minister 
had announced that the two schemes will 
come into effect immediately, afterthe budget 
speech, it was represented to Government 
that before the schemes were formally 
launched, the necessary imminities to be 
granted for the purposes of these two 
schemes shouM first be given effect to by the 
passage of the relevant legislatnn in the 
Parliament Accordingly.theRemittancesof 
Foreign Exchange and Investment in For­
eign Exchange Bonds (Immunities and 
Exemptions) Act, 1991 (41 of 1991) was 
passed by this August House in the first haU 
of September, 1991, and the Act, received 
the Preskiential assent on 18.9.91.

InHiaHy K had b0«n tfw bitMtiDn of the 
Government to aaoMrail»ast4 months time 
for the operation of ttwMtwoaehanm. so 
that there would be sutSdeia tkne for the 
btformatkmnganthgthesetwoechemesto 
reach the Non-resident Indians in all the 
comers of the WbrU and to attow them 
sufndent time to send the ramltlances, or to 
invest in the bonds. The time actually avail­
able after the Preskiential assent has been 
just over two months and we have received 
a number of rapresentatkms from Non-resi­
dent Indians, and their........ relatives In India
requesting for an extentton of these two 
schemes. The Indian High Commisstoner at 
London and other Indian Embassies and 
High Commisstoners have also pressed for 
the extenston of these two schemes at least 
by two more months.

In the light of these requests and repre- 
sentatons, and in keeping with the original 
intentnn of the Government to alkwr at least 
4 months’ time for these schemes to oper­
ate, it has been deckied to extend these two 
schemes upto 31st January 1992.

As a result, the specified date for the 
purpose of remittances in Sectk>n 2 (1) (b), 
and in Sectnn 5 (1) of the Remittances of 
Foreign Exchange and Investment in For­
eign Exchange Bonds (Immunities arxl 
ExemptkMis) Act, 1991 has, by a Gazette 
notificatkxi today, been specHied as 1st 
February 1992, before whteh the remittances 
shouM be received In India, or the invest­
ments in Foreign Exchange Bonds shouM 
be made abroad. A copy each of the two 
Gazette notificatbns issued today is laU on 
the table of the House. [Placed in Library 
S«eNo. LT-77tW91J.

Similarly, in the case of the scheme 
(also announced inFinanceMlnister’sBudget 
speech) under which any person having 
unaccounted money woukJ be altowed to 
make a deposit with the Nattonal Housing 
Bank on or before ctose of business on 30th 
November, 1991, the Votuntaiy Deposits 
(Immunities and ExemptkMis) Act, 1991 (47 
of 1991), which piovMes the necessary 
Immunities, waspwsed by this august House
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in th0  Moond half of Saptamber, 1991, and 
tha Act raceived the Presidsntia! assent on
20.9.91. It was the intention of the Govern­
ment to allow four months’ time for the op­
eration of this scheme also. This scheme 
was also formally launched only on the 1st of 
October, 1991. Accordingly, K has been 
decided to extend this scheme also upto 
31st January, 1992. As a resutt, the speci­
fied date for the purpose of Section 2(a) of 
the Voluntary Deposits (Immunities & Ex­
emptions) Act, 1991 has, by aGazette Noti­
fication today, been specified as 1st Febnj- 
ary, 1992, before which the deposits can be 
made underthe Voluntary Deposits Scheme. 
A copy of that Gazette notification issued 
today is also laid on the table of the House 
[Placed in Library. See No. LT-771/91]

{IntBnvptions)

SHRIGUMAN MALLODHA (Pali): What 
was the amount granted and how much 
amount has been remitted in both the 
Schemes? {Intemjptions)

SHIR NIRMAL KANTI CHATTERJEE 
(Dumdum): In his Budget Speech, it was 
stated by the Rnance Minister that he is 
giving one last chance. (Intomjptions)

SHRI RAM NAIK (Bombay-North): I am 
on a point of order.

MR. CHAIRMAN: Shrf Ram Nailc is rais­
ing a point of order. Please allow him to raise 
it.

SHRI RAM NAIK: Madam, whenever 
such statements are made, the House has to 
be informed in advance. Now that was not 
shown in the Order Paper today. Further, 
whenever such statements are made, at 
least a note is circulated here saying that the 
Minister would malte a statement. That has 
also not been done. How win the Members 
know that such an important statement is 
being made? At least, the House deserves 
some courtesy from the Government of this 
information. On the Television Saesn out­
side, it was shown. That is not sufficient. 
When the facility is there, we should be

informed by a cydostyled notice saying that 
the statement is going to be made. Iwantto 
ioiow why it has not been done. {Intemp- 
tions)

SHRI NIRMAL KANTI CHATTERJEE: 
Kindly permit me. He is absolutely right in 
raising this issue. The House deserves 
some land of acourtesy. But, apartfrom that, 
if you can recollect, the Firumce Minister in 
his Budget Speech and subsequently also 
said that one last chance is given to those 
who accumulate unaccounted money. That 
last chance seems to be extended from the 
earlier four months period by another two 
months talcing it to a period of six months. 
(baenvpikms)

MR. CHAIRMAN:The point of order has 
been made. The point of order has been 
noted. Butthis statement was made with the 
assent of the Speaiter.

{Intemjptions)

SHRI NIRMAL KANTI CHATTERJEE: 
That is all right. Let me say that this is really 
not a point of order but it is a point of 
courtesy. The House deserves some Idnd of 
a courtesy. The hon. Minister should tal<e 
note of it. {Intenupiions)

MR. CHAIRMAN: It is not usual to asl< 
any question on the Minister’s statement

SHRI NIRMAL KANTI CHATTEFUEE: 
On important issues, we can ask questnns. 
He is trying to gamer foreign exchange from 
the NRIs who acquired it in a black way. The 
rumours are that there will be a third devalu- 
atkx) of cunrenqr. That also is not altowing 
anyfknvoffundsfromtheNRIs. Ithink,ifthe 
hon. Minister is serious enough, he shoukJ 
respond to a{lntenvptions)

MR. CHAIRMAN: Shri Nirmal Kanti 
Chatterjee, if you want a discussbn on this, 
there is a proper procedure for thaL

SHRI NIRMAL KANTI CHATTERJEE: 
No. I would like to say that I am in agreement 
wtth him that foreign money shouM come.
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But th«ra is a widespraad speculation that 
we ar« on the brinit of a third devaluation. 
(MempHons)

SHRi NiRMAL KANTI CHATTERJEE: 
(Dum Dum): Would he assure us and the 
oountiy that we are In for no more devalu­
ation? {htemjptbn^

SHRI GUMAN MAL LODHA (Pali): The 
hon. Ministershould have informed the House 
about the targets of the two schemes and 
how much amount has been received and 
also about the failure of the Govemment to 
receive the requisite amount. {Jntmrup^s)

MR. CHAIRMAN: The point has been 
taken note of. Please sit down. [Interrup- 
tions)

SHRI E. AHAMED (Manjeri): Rule 373 
is very much specific. And there is also an 
estabfished precedent that no question can 
be put and no debate can be allowed on a 
statement. {IntempUonsli

MR. CHAIRMAN: Mr. Ahamed, I have 
already said that

(Interruptions)

SHRI E. AHAMED: Why is tt going on 
like that? (haerrvpiOon^

SHRI CHITTA BASU (Barasat): Now 
the hon. Minister has made a statement. 
May we know from the hon.Minister whether 
there will be one more extensnn of time? 
Already there is one extenston. Nowthere is 
goingtobeanotherextension. May weknow 
about that? (MamjpUons)

MR. CHAIRMAN: Please sit down

{Intemjptions)

SHRI P.C. CHACKO (Trichur): I wantto 
raise a question. Already large number of 
people have represented for the extension 
for this society and representatnns have 
been received by the Minister also. Now

what is going to be the impact of this ded- 
sk>n. What about the report of third devalu* 
atkm?

(Intemjptions)

SHRI HARI KISHORE SINGH 
(Sheohar): It has come in the press: Third 
devaluation of the rupee on cards”. (Inter- 
npSon^

MR. CHAIRMAN: We cannot have a 
debate on this at this moment. It has been 
admitted by the Speaker. Please take your 
aaat.(lntetruptiomH

SHRIGUMANMALLODHA:The House 
must be assured that there will be no further 
devaluatnn.(fti(emfrfibns)

MR. CHAIRMAN: Will you please allow 
me to speak? Under the Lok Sabha rules, 
the Speaker may permit a Minister to make 
an important statement without an entry being 
madeinthelistcf business. An objection that 
an Item of major policy statement must al­
ways be entered in the list of business, is not 
valM. However, the Members can ask for a 
discusston on the Minister’s statement un­
der Rule 193.

(Interruptions)

MR CHAIRMAN: If you go on like this, 
you wouW not be able to hear each other. 
Please sit down.

(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): My statement is self-con­
tained and there is no need for further dis- 
cusskm or a debate. However, I wouU like to 
mentkm one point which is a deviation from 
the statement but connected with the third 
devaluation. In this connection, I wouM like 
to make it absolutely dear that there is no 
question of any third devaluation.

The Government's attentton has been 
drawn to a news item in a prominent daily
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suggesting the possibility of afurther devalu­
ation of the rupee folbwing discussions with 
the IMF by the Governor of the RBI. There is 
no basis whatsoever for the report Gover­
nor RBI visited Washington as part of a 
foreign tour covering Jokfo, New Yorlc and 
London. During his visit he held routine dis- 
cussbns with the World Bank and the IMF. 
The discussbns with the IMF related to the 
cunrent anrangements with the Fund for an 
Upper Credit Tranche Standby an'ahgement 
of $ 2.2 billion over a 20-month period which 
was approved by the Board of the Fund on 
31st October this (interruptions) The 
subject of devaluation was never raised at 
any stage. In fact, as part of the understand­
ing with the IMF. Government is committed 
to policies which will ensure stability of the 
current exchange rate. Officials of the IMF 
have noted with satisfaction the significant 
increase in our foreign exchange reserves 
over the past two months. I would like to 
mentbn here what our Prime Minister has 
mentioned a few days ago about our foreign 
exchange reserves having gone upto Rs.
6.000 crores. I am very happy to say that as 
on today the foreign exchange reserves are 
morethan Rs. 6.700crores. Yesterday, under 
the scheme we have received Rs. 220crores 
as remittances.

The factual position has been ascer­
tained from Governor RBI and also from Shri 
G.K. Arora, India's Executive Director in the 
IMF. who was present during all the discus­
sbns of the Governor with the IMF. Both 
have confirmed that neither the officials of 
the IMF. nor those from the Indian sbe ever 
raised the issue of an exchange rate adjust­
ment. They have added that this issue db 
not figure in any way in the discussbns with 
the Fund offbials.

It is unfortunate that a prominent daily 
has made this statement without verifying 
the facts either from the Governor RBI or 
from Shri Arora or from the Finance Ministry. 
So this is unfounded.

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum); You have premised to lay the 
conditbnaiities on the Table of the House.

SHRI RAMESHWARTHAKUR: We are 
going to place it at the right time. (Intenup- 
uons)

MR. CHAIRMAN: If you alltalktogether, 
then no one can be heard.

SHRI CHITTA BASU: An assurance 
had been given by the hon. Prime Minister 
and the Finance Minster stating that the 
oonditionafities of the IMF wiM be placed on 
the Table of the House. Now may I know 
when that assurance wBI be given effect to?

SHRI RAMESHWAR THAKUR: On 
behalf of the hon. finance Minister, I reas­
sure the House that theose papers will be 
laid on the Table of the House at the right 
time.(/nte/njp(K>ns)

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): Madam, I would like to ask the Minis­
ter.....

MR. CHAIRMAN: Please sit down. I 
have not aHowed you. Now we can get back 
to the business on hand and if the Members 
so wish, they can ask for a discussion under 
Rule 193 on the Minister's statement.

{bitermptkms)

16.20 hrs.

WATER (PREVENTION AND CONTROL 
OF POLLUTION) CESS (AMENDMENT) 

BILL C0W7D.

lEngSstH

MR. CHAIRMAN: Now Mr. A. Charies

SHRI A. CHARLES (Trivandrum): 
Madam Chairperson, I stand to support the 
Water (Preventnn and control of pollutnn) 
Cess (Amendment) Bill 1991. The Bill has 
been brought with a very limKed purpose cl 
increasing the maxi.Tium rates of water cess 
and also for reducing the rebate in cess in 
certain conditbns. As stated in the Objects
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and Reasons, the workload of the Pollution 
Control Boards has substantially increased 
and as a result the financial burden has also 
increased.

There is no point in opposing the In­
creased rates now propos^ in this BiH. I 
may humbly give a word of caution to the 
hon. Minister that thisfund collected shall not 
have the fate of the Central Road Fund. 
Several crores of rupees have been col­
lected under the Central Road Fund; but the 
Finance Ministry has so far not given the 
necessary clearance to disburse it to the 
State Governments thereby the due shares 
of the States have not so far been released. 
Solsuggest that whatever is collected under 
this fund should be given to the appropriate 
Boards so as to enable them to implement 
the provisions of the parent Act in a more 
meaningful manner.

While supporting this Bill I may draw the 
attention of the hon. Minister that it is very 
unfortunate that thought several years have 
passed after the central law had been passed, 
there are certain States which have not 
passed the necessary legislation for imple­
menting the provisions of this BilL I would 
request the hon. Minister to give a categori­
cal reply as to which are the States that have 
not passed the necessary legislation and the 
States which have not come forward for 
implementing these very important provi­
sions of the Act. It is the duty of all the States 
to pass the necessary legislation to see that 
the provisions are implemented.

As we all know, there are many indus­
tries wh»h have been continuously vtoiating 
the provisnns relating to poliutton control. 
Such industries have to be identified and 
veiy stringent action taken on such erring 
industrialists. So also we have to avoki the 
discharge of untreated effluence into rivers 
and even to the sea. So also the discharge of 
untreated sewage into the sources of water 
meant for public consumptton has created a 
serious threat to the health of especially the 
people in the rural areas. It is realiably learnt

that the Government Is contemplating a 
Central River Acton Plan with the object of 
clearing river water pollutbn with the active 
participatbnoftheStateGovemm(kits.lfmy 
infbrmatk>n is correct, it Is going to be a very 
ambitnus scheme, costing about Rs. 100 
crores. In this context, iwouUllketodrawthe 
attentton to a very serious matter relating to 
my Constituency, Trivandrum, the capital of 
Kerala

Travancore Titanium Products is a very 
prestigtous industry which is monopoly. It is 
in Trivandrum situated on the skie of the 
ocean. Large quantities of Sulphuric Ackl 
waste, whki) is the main effluent is being 
discharged into the seaforthe last more than 
25 years. Time and again we have been 
requesting that industry to make use of the 
latest technotogy for treating Sulphuric Ackl. 
Due to the discharge of this effluent, several 
kitometres of the sea is contaminated. I 
wouM request those who fly over Trivan­
drum in future to see the beautiful blue 
ocean, at the time of landing, several kik>- 
metres of the ocean has become yeltow and 
fish also cannot survive there. Several thou­
sands of tradittonal fishermen are jobless 
now.

There is a report saying that the inci­
dents of cancer is the highest inTrivandrum. 
One report based on research, published in 
the paper was alarming whk:h says that il is 
because of this pollutton that the inckients of 
cancer has increased in Trivandnjm. So, I 
woukJ appeal to the Government of India to 
take up this matter urgently with the State 
Government and see that the effluent which 
is now being discharged into the sea from 
Trivancore Titanium Products is treated, ft is 
a very profitable industry. K the Profit for just 
one year is made use of, for obtaining the 
latest technokigy to treat the effkient, this 
Problem can be overcome. I woukl request 
them to do this which is important

I think that the Government is now 
contemplating on the Natkmal River Action 
Plan. Here I wouU request the Ministerto let 
the House know the result of the Ganga 
Action Plan. That prestlgbus project was
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announced by our belovfld lata Prime Minis­
ter Shri Rajiv GanditL Tiiat was one of the 
dreams of Rajivji costing about Rs. 250 
crores. If he were in this House, he would 
have received the joy to see the report that 
23 per cent of the water has been purified. 
But stDI, yesterday there was yet another 
news item in the paper which says that the 
water in the Hooghiy river is not good even 
for washing and bathing, not to speait of 
drinldng Purposes. So, I would like to know 
as to what has happened to the Ganga 
Action Plan.

In 1988, as a Member of one of the 
Partiamentary committees, I had an occa­
sion to go to Varanasi, where we had been 
taken through the Ganga river for about 15 
kilometres. It was a very short distance and 
there, even the half-burnt dead bodies were 
thrown into the Ganga river. There are about 
27 ctties and from all the 27 cities, the efflu­
ent from the industries are being diverted 
into the Ganga river, the pure water of this 
great country. So, I wouM request them to let 
us know as to how that will be monttored and 
as to what is happening to the Ganga Acton 
Plan.

My last point is this and this is very 
important. In Kerala, Emakulam and Allep- 
pey are the watericgged areas, seasonally, 
several crores of mpees worth fish is being 
caught there. Six months back, there was an 
epkJemic type of disease and several crores 
of rupees worth fish is dead. People are not 
taking fish from there due to the fear that it is 
not useful for human consumption. The 
situaton is still alarming. One report coming 
from the Cochin University's Bk>chemistry 
Department has revealed that it was due to 
the indiscriminate use of pestickies for the 
cultivatton of paddy which is responsible for 
the large scale mortality of fish. Quite sur­
prisingly, in spite of that report,some lobbies 
are woridng against it. They are not doing 
anything to implement the recommenda- 
ttons of that research body.

MR. CHAIRMAN:Mr. Charies, there are 
four other Members from your party abne 
who want to speak. So, please wind up.

SHRI A. CHARLES: I wlH conchide. 
Madam.

In Kerala, it is a veiy serious problem. 
All the natkmal dalies have covered it. So, I 
wouM request the Hon. Minister to take 
urgent actkxi to prevent laige-scale mortal­
ity of the fish in that area so that poUutkm is 
avoMed. With these words, I conclude. I 
thank you for the opportunity given to me.

[Transla&Hil

SHRI MOHAN SINGH (Deoria): Madam 
Chairperson, this Bill has not to be opposed 
much except the kicrease in the cess on 
water for domestk: use. There is need to 
think several times before increasing the 
cess. We have not been able to provide 
drinking water in most of the villages and the 
water which is being provkled in the cities is 
highly polluted. The people in most of the big 
cities are suffering from fatal diseases. So tt 
is not proper to increase cess on water for 
domestk: use. The Government needs to 
think it over seriously.

Madam, I want to say it also that woric of 
Pollutton Control Board is increasing and for 
that you are increasing cess. It is not much 
objectnnable. But in my opinnn there is a 
need to increase its activities and sphere. 
The pumping sets whnh have been pro- 
vMed in the far flung areas are being used in 
oM vehicles to cany passengers. With the 
result, the poiluton has been rapklly in­
creasing in the rural areas also. The un­
thoughtful increase in the capacity of auto 
productnn has resulted in pollutnn in vil­
lages also atongwith the cities.

Madam I have read a news that every 
person bom k) north Delhi, Through a non- 
smoker suffers damage caused by smoking 
one and a half packet of cigarette because of 
poNutton and a person reskling b) west Delhi 
faHsafkttonofpoliuttonequivatenttosmoker 
of the one packet of cigarette. The increase 
R) the number of autos is responsMe for 
polluting the air. This is that state of affairs in 
DettiL So there is a need to increase the 
activities and sphere of the pollution control
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board because Central Government is going 
to lift the ban on setting up new industries 
and manufacture of private vehicles.

Madam, numberof roads is not increas­
ing. Private vehicles are increasing day by 
day resulting incontinuouspollutnnonroads. 
Madam, in connection with the rivers, Iwould 
like to say that in olden times in India civiliza­
tion developed on the bani( of rivers but now 
the small industries and factories are devel­
oping on the banks of rivers and the effluents 
of these industries are being f town into these 
rivers. That is why they are deadly polluted.

Madam, Central Government started a 
master plan to clean. The Ganga but no plan 
was started in its tributaries like Ghaghra etc. 
so all the money spent on cleaning the 
Ganga has gone waste because its tributar­
ies bring effluents with them and pollute the 
Ganga water and Ganga gets polluted auto­
matically.

If the Minister and the employees of his 
department go to Agra and seethe plight of 
the river Yamuna which ftows beside Delhi, 
they will realise the situation as to how the 
people are forced to drink this polluted 
water? Even the animals are dying after 
taking this water. As a result of it more than 
seven hundred people are suffering from 
jaundice in Agra city. Despite the repeated 
directives of the Supreme Court of India for 
setting up pollutton control plants in distiller­
ies and leather industries no concrete step 
hasbeentakeninthis regard becauseof the 
carelessness and negligent attitude of the 
Central Government and its pollutton control 
depaitmenL The ordeisof the Supreme Court 
are continuously being vkdated. Ail the 
distilleries, whether they are in Uttar Pradesh 
or Madhya Pradesh, are aeadng the same 
pfx>blem. I witnessed It in Bhfai. The Su­
preme Court directed the Government of 
India to ensure the installatton of poOutkm 
oontfolling plants in the factories but no 
initialwe has been taken by the polkitkm 
central department in that direction. Kanpur 
is the biggest industrial dty on the river

Ganga in Uttar Pradesh. The Supreme Court 
of India has repeatedly directed all the leather 
industries situated on the bank of Ganga to 
set up the pollution control plants oh the one- 
side central Government is spending bilHons 
of rupees to dean the water of Ganga but on 
the other the leather industries, tanneries 
are polluting the Ganga Water discharg­
ing their effluents into ft in large quantity. I 
wouM like to know from the hon. Minister as 
to what initiative has been taken by the 
Government and the Pollution Control 
Department to save the river Ganga in Kanpur 
from pollution in the fight of the Supreme 
Court Orders.

The owners of the small tanneries say 
that they are unable to set up such costly 
equipments. I would like to suggest that 
pollutton control board shouM set up a big 
plant on its own expenditure and impose tax 
on tanneries according to their capacity. I 
think in this way the pollutkm can be con­
trolled. In the same wâ  there are small 
tanks in the villages and its water is used for 
drinking and bathing. Pollutton boarel shouki 
frame a scheme to deepen all these tanks 
and lakes. It shouki also consMer dredging 
out sHt from the rivers. Unless we take these 
measures seriously we can not control the 
pollutton of the river water.

With these words, I support this Bill but 
request the hon. Minister to reconsider the 
cess imposed on the domesteuse ofwater.

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Madam, Chairman, I am opposing 
two pokits. Firstly the tax shouki not be 
imposed on domestic water. Secondly, I 
oppose the proviston relating to reductton 
of reboB in cess from 70 per cent to 25 per 
cent. Irequest thatthisBII is not only related 
wtthwater but with sound and air also. The 
smoke of petrol and diesel may cause can­
cer. This Bin shouU have been brought long 
ago.TheprlncipalAct has remained ineffec­
tive. There is no control over industries or 
any other thing. The reason Is that water 
works emptoyees are appointed at mem- 
bert of the Water PDllutkNi Board, kisaklnd
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ol punishment. So they fail to perfomi their 
duty efficiently.

The Bill proposes to increase the rates. 
Though the rebate in cess has been re­
duced from 70 per cent to 25 per cent, yet 
the persons who use water in large quanti­
ties will not be entitled to this concession. 
Secondly you have also made a provision 
under section 25 to punish those who violate 
the Environment (Protection) Act. 1986. 
You are also going to authorise the officials 
to fix the amount of cess on those who do not 
submit their details. You are also going to 
increase the market rates. I oppose the 
reduction in concession and imposition of 
cess on the water for domestic use.

This Bill is not an effective Bill. I wish to 
suggest some measures to made it move 
effective. Special Environment Courts should 
be set up and their jurisdictbn should be 
extended. They should not be constituted 
beyond the district level. The factories which 
cause pollution should t>e held responsible 
for paying the compensation. Due to this 
provision the factory owners or consumers 
will positively install the pollution control 
plants. Stern action should be taken against 
the officials who fail to perform their duties.

70 percent of the available water in the 
country, is polluted. Two third diseases are 
caused due to polluted water. About 36 
crores people drink contominate water. Rest 
of the water is also going waste. Exhibitk>ns 
shouki be arranged regarding water 
pollutton. 70 percent concesston shoukJ be 
given to those who have installed pollutbn 
central plants satisfactonly. According to a 
decision of the Supreme Court, no licence 
should be given to those industries which do 
not make proper anrangements for their 
effluents. There shouki be afforestation on 
large scale on the banks of the rivers. 
Sullage of the factories is mixed up with the 
water of the rivers during the rainy season. 
Those who use the water shouki be made 
responsible for its cleaning. Generally 10 
lakh people produce 5 lakh tonnes exae- 
ment (filth). There is 80 lakh tonnes excre­

ment produced daily in India. 142 cities of 
India have treatment plant 62 cities have 
these plants partly and 72 cities do not have 
them at all. I would like to suggest that these 
treatment plants must be installed in cities. 
The people who use water must be com­
pelled to have water treatment plant.

Permission shouki not be given to es­
tablish such factories whbh cause pollutk)n 
on the bank of Narmda, the life giving river of 
Madhya Pradesh.

In my constituency, Jaipur pollutbn is 
caused by water, sound and air. This prob­
lem shouki be done away. Five places of 
Jaipur where people get water from well, the 
gutter water mix up with it ans so the pollu­
tion is caused. Tempo Smoke causes air and 
sound pollutbn. The Rajasthan Government 
has sent a scheme of Rs. 514 crores 60 lakh 
to the central Government on 26.6.90 for 
approval seeking financial aki from I.D.A. for 
water supply and sewerage system in 6 
cities. It is still pending with the Central 
Govemment. I request that the ban should 
be arranged from the World Bank for this 
scheme.

In the end, I would again like to submit 
that no cess shouki be imposed on water 
and the rebate shouki not k>e reduced from 
70 to 25 per cent, First, the law shouki be 
made strong then it should be conskiered in 
the next session.

[English]

MR. CHAIRMAN: Since there are still 
about 8 speakers who have put in their 
names, may I request them to confme them­
selves to five minutes time limit.

KUMARIFRIDATOPNO (Sundargarh): 
Madam Chainnan, this Bill will go a k>ng way 
In controlling the water and air pollutnn. 
Water and air pollutbn Is a matter of serbus 
concern all over the work! due to rapki 
growth in industrlalisatbn. Mostoftheindus- 
trlesthat havecome upon the riverbanks 
simply drain out their polluted water into the
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river causing serious threat to the health of 
the people using the river water.

Secondly, thefactories which are remit­
ting dust paitides, whetherthese are steel or 
cement factories, have become real chal­
lenge toour lives. What is more painful is that 
our public undertakings also do not foHow 
pollution guideRnes. Glaring examples being 
the Rouritela Steel Plant in my Pariiamen- 
tary constituency, Sundargarh which not only 
remots steel dust particles but also drains 
out polluted wafer directly into the river Brah- 
manL What to peaii about the private Indus­
trial concerns like, the Orissa Cement Ltd, 
Rajgangpur and other cement factories in 
my district. They are remitting dust particles 
and are thus polluting the air.

My submission to this august House, 
through you, is that when we cannot provkle 
drinking water to all, we have no right to 
pollute to same thereby causing heaKh 
hazards. While penalising those industries 
causing water and air poiiuilcn, wiry irruSt 
also provkle all medical facilities to those 
affected by such voiatnn of pollutton rules. 
Especially, the villages who are living round 
about the Rouricela and Rajgangpur Cement 
Factories are suffering from Tubercuk>sis 
and other such diseases. So, the owners of 
Steel and Cement factories shouM take care 
of them, I request the Government of India, 
through you. Madam, to inten̂ ene in this 
matter.

SHRIMATI BASAVAI^ESWARI 
(Bellafy): Madam, Chairman, I welcome the 
Bill. I thought that it wouM have been more 
comprehensive than what has been brought 
before the House. Madam, the Government 
is seriously thinking of levying cess on the 
domestic water and also on the water which 
is being supplied to the industries. Before I 
come to the subject of the Bill I wouM like to 
say that there is a saying in Karnataka: 
Tu^panna Ganga-snnana*. Ganga snnan 
is as precbus as it was before. Likewise to 
bring water from Tungbadra Is equally good.

Now, it appears to me that both Ganga 
Snanaand TungaPana has been polluted. 
Many Members have spoken about how 
Gangawater has been polluted, lam coming 
from aplacewhereTungabhadrariverftows. 
I wouM like to say here how Tungabhadra 
has been polluted. It has been polluted 
because of Poly Fibres coming from Harihar. 
So, this water is polluted; the air is polluted 
for miles together from Harihar to the point 
where It reaches Krishna river. People who 
wouM yketodrinkthiswatercouMnotdrink 
nor could they take bath. Many sugar facto­
ries are there on the bank of the river. The 
molasses have been thrown into the river 
and also some industrial wastes. Becauseof 
flow irrigatk>n, the pestiskles, the fertilizers 
and other things are polluted. The water is so 
much polluted that when it reaches the river, 
it pollutes it. When we take bath, the whole 
skin gets inltated. So, this is the affair to 
Tungabhadra river. He shoukl be in a posi­
tion to reply as to how he is going to avokJ 
pollutton.

In okJen days, there was no drinking 
water in P îchur district. Mostly, it has got 
only black soil. Eventhe water there is black. 
Therefore, ourforefathers have been able to 
buiM villages on the shore of this river. Now, 
most of the villagers who drink this water are 
very much in trouble. Therefore, I wouM like 
the hon. Minister to reply as to how he is 
going to avokl such pollutnn.

Madam, we are short of sponge iron. 
We are importing scrape. Weareinadifficult 
positkxi as far as foreign exchange is con­
cerned. But while ghring lk»nses. Is it nec­
essary that or based sponge in plant should 
be set up in the city premises? How can a 
person live with8omuchsmoke?The sponge 
iron causes a tot of poUutton. in Bellary ctty, 
one sponge iron plant is coming up. I do not 
know who has given the licence for that 
plant Such things shoukl be kx)ked into 
before we deal with this Bin.

As far as environment is concerned, we 
are giving a tot of attention to environment. 1 
am very much kiterested, if chihiren are 
taught, from the very beginning, how to grow
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a nurseiy. in Karnataka, there has been a 
vary big scheme which has t>een worked out 
for growing nurseries at the primary echool 
level ChiMren are asked to grow nurseries. 
They have been selling nurseries. Whatever 
amount they get, they spend for the better­
ment of the school. So. they have a love and 
affectionforgrowingof trees. Such schemes 
shouM be taken up on a prtority t>asis so that 
environment is very much protected.

Madam, due to industrial wastes and so 
many other things, there is water pollution. 
What about air pollutton? Due to industries 
and so many other things, there isairpollu- 
t»a What about human pollution? When we 
enter the villages, we find there is human 
pollution. How are we going to tackle this? it 
creates a very bad scene for a person who 
wants to wal< into the villages. What about 
sanltationTWhataboutdrinking water is urban 
areas? We have no adequate drinkirtg water 
supply in the villages. We 'have sewage 
Boards. What about their maintenance? 
There are many cases where drinking water 
is mixed up with sewage water, i have seen 
from my own eyes, how sewage water is 
mixed upwiththedriptking water, it amounts 
to a tot of Gastroenteritis. Such cases de­
tected inthe urban cities. Regarding sanita- 
tk>a the municipalities do not care to re­
move the gartM^es and they also do not 
care todearthedrains.itshouM bedeaned. 
Al these things are not tooked into properiy. 
Even now flush out iaterines are not there. 
Until we kx)k into al these things, we cannot 
avoid this pdkjtton.

Regarding levying of cess, it is not dearly 
stated whether a person, if he puts his own 
t»rewell or any other thing for industrial use 
or for domestic use, will that water also be 
subject to levy. It is not toU clearly.

itisnottoM properly what is the mecha­
nism to measure it? How many personsor 
industries consume it? That mechanism has 
not been dearly stated in this BiH.

Since you are going to ring the beH, I do 
not want to tdw much time of the House. I 
would request the hoa Mnister to see that

hereafter pollution in the water and the drink­
ing wSter and the water w h ich  has been 
suppTied to the cities is taken care of. Other­
wise, these is no use of putting this cess until 
we provkle them with dean drinking water in 
sufficient quantity. These points shouk) be 
answered by the hon. Minister.

[TransialiiM^

SHRI MUMTAZ ANSARI (Kbdanna): 
Madam Chaimuui, much has been said in 
this regard. So, I do not want to go into details 
but i think it is necessaiy to say that water is 
a basic necessity of Kfe and if the water is 
polluted, the whole environment gets dis­
turbed. But I am very so rry  to say that anti 
polhjtton water programmes and many other 
such programmes were started and crores 
of njpees were spent but the desired result 
are stiH beyond our reach. But this BiH is only 
related to the cess. In this connection, I 
wouU Ske to say that before revising the rate 
of cess, it is very essential to consMer the 
reasons that are causing pollutkm and those 
reasons shouU be done away for example, 
the industries bcated on the banks of the 
rivers are polluting the river water iMJt the 
non-compHance of the existing laws and 
rules framed in this regard is making the 
whole atmos|>here polluted.

I bekmg to the coaKeU area so I can 
dafan that the industries are causing polki- 
tkm. There are 13 coal washrie in Bihar and 
they at are polluting the water. There is no 
watch or control on it. Though Pollution 
Control Boards and many other instHutkMis 
are woiking yet the poHutton is increasing 
due to non-compliance of laws in this regard. 
The purpose of this Bin shouM not only to 
create the opportunity to earn money but 
aisotooontroithe increasing pollutkMi and to 
control the M-eftodsoverthe human lives. In 
the same way al the fishing industries, 
which eamforeignexchangeworthciorMof 
rupees and make us exporter, are being 
alfeded.

Therefore,! wouM in  to state that the 
poOutlon is badly affecting the human Me, 
almoephai* and fishing industries aka So
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tlw hoa Ministsr should reoonsidar the 
provisions of the B3I and the Concession 
which has been reduced to 25% from 70% 
on the use of water, should not be applicable 
to be drinldng water. In case of Industrial use 
of water, it is proper to reduce the conces­
sion. It has also been said that one, who 
uses water morethanaceitainPmit, will not, 
get rebaie.l want to say that it can be strictly 
applied to industrial use of water Init drinldng 
water should be kept free from this norm.

17.00 hrs.

Besides it, the provision is also being 
made to increase the rata of interest if njie 25 
is not obsen̂ ed. But it is good if it is done with 
industrial use of water. But I strongly oppose 
its application on .drinking water.h is not 
proper.

Mr. Chairman you have stated that 
powers of the offidals shouM be increased 
so that they may be capable to realise the 
cess. I think th^ have sufficient powers 
under the existing laws. So there wai be no 
use of giving more power to them. Instead, 
their responsbBUy shoukJ be inaeased so 
that they may realise the tax amount effi­
ciently and make the exchequer rich. I con­
clude with these points.

lEngBsm

SHRI P.C.THOMAS (MuvattMpuzha): 
Madam. I rise to support the BM and I wouki 
iwto limit myseKto onepoint.ln fact, it has 
been spoken to by many of the Members 
here. It is a menace the the factories and 
many of the industries we have are poOuting 
the watenwsqrs. the water whkii is a great 
treasure, as far as we are conoemed.

I have a very concrete example in my 
State. We have the FACT factory which 
producesfertlizers. my constituency thery 
is a wing of this factory. From the factory the 
•fRuents from FACT are being fkiwad into a 
if««r which abuts the factory premises. The 
ihwr healedCMttaiapuzhariver. This has

been going onforthe past about 17 yean. 
Though, from the prevkMis two Govern­
ments as wel as from tfiis Government 
several answers have been eldted to some 
questions which were puttothe Government 
in Lok Sabha, that proper wouki be taken 
in this regard,the menacecontkiuesandthe 
continuing toss Is very great.

I can dte one example where about 200 
acres of land which abuts this river has 
become totally uncultivablefbrtha post about 
16 years because of these effluents ftowing 
into this river. Thb is only one example.

Now, what compensatnn can we give 
for this continuing toss that has been 
occurring? In fact, there is absolutely no 
scope in any way, to compensate such huge 
tosses which dtizens are incunring. On the 
one hand we speak about the industry and 
devetopment of industry, but we have also to 
see that the environment is protected as well 
as the consequences of polluting environ­
ment such as those poUUingthe watenviys 
and rivers are dealt with very strongly.

I take tMs opportunity to urge upon the 
Minister to take this as a spedfto case and I 
shall ever give a separate memorandum to 
him so that he can taken it as a specific case 
and taken actton thereon. This is one ex­
ample and there are everso many examples 
tobe quoted. But I am not going into those.

WhHetheMinisteftakesgraat interest in 
amending the law in regard to preventton of 
water poflution, he may aiso take into consid­
eration this type of menace which is being 
continued.

I do not want to go into the details of the 
BilL I wholeheartedly support this BM and 
submit that this is a good step the Minisier 
has taken.

SHRLP.C.CHACKO(Trichur): Madam 
Chairperson, thankyou very much for giving 
me this opportunity to speak on this BOL in 
fact. I appredale the eaeemess of the 
Chairperaon to wind up the disciwaion as 
•ailyaapoasfclaalnoeltalarledonHi>20lh.
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Without repeating what has already been 
said. I would li<e to invite the attention of the 
hon. Minister to a very vital questbn oon- 
oeming this sub|ect. The limited purpose of 
this Bills to increase the cess on water. I am 
not aware as to how much quantum of 
money the Government is expecting on 
account of the cess on drinking water. My 
request to the hon. Minister is this. The 
additional cess cm drinking water may not be 
increased. I do not tNnk that the increase 
which is propo^ is unreasonat>le by any 
standard. But that will unnecessarily give a 
leverage to people to say that even water is 
costly.

The most important thing is that water 
pollution is increasing day by day and the 
authorities, who are supposed to take care of 
this, are behaving in a very indifferent way.

Shrlmati Geeta Mukheijee was explain­
ing about the air poflution in Cateutta be­
cause of oartxjn monoxMe emission from 
the automobiles and all these. I am sure that 
it does not come under tNs and aO of us, 
especially the Minister, know that Cak»tta is 
polluted in many ways, which has no rem­
edy at the moment...(intemf>tnns)

SHRIMATI GEETA MUKHERJEE: Itot 
only in Calcutta t>ut in other places 
9iao...{lntenupthns)

SHRI P.C. CHACKO: Not only carbon 
monoxMe pollution but also kJeological 
puNution is also affecting Caknjtta. That is a 
different matter. We cannot help it. But the 
problems is that...(Memp(ibns)

SHRI SOMNATH CHATTERJEE 
(B o ^ ): Madam, Delhi is the most puHut^ 
city. It is admitted. Pulution is increasing 
every day with you contribiMton... {kttomp- 
Ilona)

SHRI A. CHARLES (Trhnndnim): That 
k  our capilM...{lni9tnptifns)

S m i SOMNATH CHATTERJEE: You 
oome to CaiBulta for education and enlight-

enmenL Ask Mr. Kamal Nath. He comes 
there for earning monof...{baenupthn^

SHRI P.C. CHACKa Madam, Shri 
Somnath Chatterjee was saying about the 
oM Calcutta and not the present Calcutta, I 
mean, the Calcutta of Jyoti Elasu. Nobody 
can help it.

The point that I want to make is that the 
State Pullutton Control Boards and the 
Central Pollution Control Board, which are to 
control the water pullutkm, are not doing 
their job properly.

I wouM like to throe a very miU chal­
lenge to the dynamic Minister. Let the Min­
ister may a visit to at least a dozen factories, 
which are emitting industrial effluents into 
the rivets, and take a sample and make a 
study, analysis of it. Madam, the BOD con­
tent in the industrial effluents which are 
being discharged into the river are far be­
yond the permissUe level. I do notthink that 
anybody has been taken to task. Maybe 
stray instances were there.

I come from a State, whksh has many 
rivers with fresh river water. Kerala State is 
grossly under-industrialised State. In spite of 
that, one or two indu^ries whnh are there 
are poHuting the wfwle river and thereby the 
whole State. My friend, Shri Charles, has 
saM that epidemk: is being spread in the 
wateriogged areas of Kerala killing crores all 
crores of rupees worth of fish. There is no 
sokitlon found for this. Where is our Pollution 
Control Board? The scientists are saying 
that it is because of this and that But crores 
and crores of rupees worth of fish b being 
damagM and lakhs of fishermen are sun/iv- 
ing only because of free ratkm supplied by 
the State Government They cannot go for 
catching fish. If they catoh, those cannot be 
soM. Only with the support of the State 
Government they are sunrfving.

This vital question of the water pollution 
is teading to too many calamities and we are 
sitting on it and sleeping.' Where is the 
Central PuHutkm Control Board? How many 
industrial units which are discharging tOKic
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affluentto the river waters are being talcen to 
task? To make a request to our dynamic 
MMster to taka the sleeping poHuton Con­
trol Boards whether at the State or Central 
level, to task and make them do their duty. 
Otherwise, the toxicants will continue to be 
pumped into the river waters polluting the 
whole country.

Istronglysupportthemesuresproposed 
in the Bill and I also request the Minister to 
consider my humble suggestion regarding 
drinking waier.

[Trans/altbn]

SHRITEJ NARAYAN SINGH (Buxar): 
Mr. Chairman, Sir.l woukl like to oppose the 
Bill which propose to levy a oess on drinking 
water. I support other provisions. There are 
certain places in this country whjare poor 
people are in dire need of drinking water. No 
drinking water facilities exist for poor people 
of tribal areas. I got an occaston to visit 
Ghatshia recently- People of many villages 
requested that provision exists for 
handlpumps from Legislator’s quota so H 
shouU be installed for drinking water pur­
poses. Water had to be stored in oUendays, 
the same situation exists today. Govem- 
menthasnotmadeproper an'angementsfor 
supply of drinking water. I am of the opinion 
that the same situatkm exist not only in Bihar 
but also in Madhya Pradesh and Rajasthan. 
There may not be any such State where 
people donot face acute shortage of water 
during summer season. They have to fetch 
water from large distances. Proper arrange­
ments should be made for water fadHties, 
though k>ng time has elapsed since inde* 
pendenoe. There is ataficfor along about the 
problems of pollutkM) of water. The Qanga is 
a sacred river. Industrial effluents are dis­
charged in iL So Ganga water is being con- 
tamlnalad. PrevkNJsly, Ganga water re­
mained dear for as tong as ten to twenty 
dqit. But nowgerms appear in it even in two- 
three dairs. The Govehment always makes 
announcements that noeffkients wouldbe

[MR. DEPUTY SPEAKER in ffte Che^ 

17.14 hr*.

Hundreds of crores of rupees are spent 
on It but it is not know where does aH this 
money go. It is replied that our Government 
was not in power and the Government formed 
by other party came to power so woriccouM 
notbedonesatisfacfonly.IwoukJ likefosay 
that the work was done quite satisfactorily 
Ixit whatever work was done in forty years 
was undone in just one and a half years. 
When any Bill is brought fonward and law Is 
enacted, it is good but that law shouM be 
implemented so that it may prove beneficial 
to the country. There is afaclory in Amjhor 
in district Rohtas. The fanners had donated 
land very enthusiastically. Since that factory 
has been commissioned the crops are 
damaged the radius of about two kilo­
metres. Prevfously, farmers used to get a 
paddy produce of thirty to forty maunds. 
Today, things have bean brought to such a 
pass that the standing crops get damaged. 
The Government do not make any anrange- 
ments and the seeds do not sprout in that 
land. IwouU Kketosubmittothehon. Minis­
ter, through you,that where there are facto­
ries, crops in those areas get damaged. The 
Government must provkle compensation to 
those farmers.lf it is not possible then Gov­
ernment shouU ask the factory to provkle 
the compensatfon for the damaged crops. I 
have just now mentioned about the caseof 
Amjhw. I had paki a visit there last year and 
now I have also been there. Peo^ there 
say the crops there have been damaged 
because the soil has turned altaline due to 
which crops do not grow. So the efflueats 
from factories shouU not be allowed to be 
discharged in the riven from whose water 
inlgatkm is done. The efffcients from the 
factories shouM be dischaiged at places 
away from fifkis os that crape are not dam­
aged. The affhients from Amjhor factory are 
discharged Into some river. Rve lakh farm­
ers ir r i|^  their fiekis by water of Some 
Canal twenty two lakh acres of land. K the 
effkienis from Amjhor today continued to be
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discharged, the present damage to crops in
2 to 4 lakh acres of land would escalate to 
entire 28 lakh acres of land. So measures 
shouki betaken by the Government to stop 
the effluents from being discharged into 
Some River so that the crops of the farmers 
are not damaged.

Abng with this, the water of the Ganga 
is also getting polluted. The Hindus belive it 
to be the purest river. Their faith in Ganga is 
shaking and their sentiments are being hurt. 
Efforts should be made to stop the discharge 
of effluents from any factory in India into 
Ganga water. We would then be able to 
drink the water of Ganga as we did in the 
past.

An̂ angements should be made for 
proper supply of drinking water in the areas 
where such facilities do not exist Factories 
have many sources fo income so we have 
no objection if taxes are levied on them. But 
fifty percent of the populatk>n live below the 
poverty line and if cess on drinking water is 
levied, they would be hit hard. Therefore, I 
oppose the provisk>n of living a cess.

In the end, I would like to urge the 
Government that strk:t vigil may be kept to 
ensure that waters of the Ganga, the Yamuna 
and the Saryu are not polluted. At the same 
time, arrangements forthe supply of waterto 
the poorer regbns of Adivasi areas of Madhya 
Pradesh and Rajasthan should be made so 
that people may not suffer due to scarcity of 
water.

While opposing the Bill I conclude with 
these words.

lEngSshJ

SHRI CHANDRA JEET YAOAV 
(Azamgarh): Mr. Deputy Speaker, Sir, the 
pollution problem in India in a serious na­
tional problem. One reason is that our popu- 
lalion is very large and we lack necessary 
(acuities, but another important reason is 
lack of social awareness, sodal consckxis- 
neas. That also very slgnifkantly contrib- 
uM  to the polutkNi problem, whether it Is

water pollution or air poHutmn. The problem 
is so serious that only in one State, Punj^, 
six thousand industrial units have been 
indentified which are contributing to water 
pollutnn. Out of 70,000 industrial units of 
Haryana, most them ars'also contributing 
to the poHutton. These are two small but 
neighbouring States of the capital. There-

. fore, I am drawing the attention of the Gov­
ernment that how serious the problem is.

\

In Ganga water, the seriousness of the 
problem can be measured from the fact that 
more than one million liters of polluted water 
goes to Ganga everyday in Harklwar and 
near about Haridwar. It is also said that in 
Uttar Pradesh, 23 per cent of the total pollu­
tions because of the Ganga water. There­
fore, the problem is very serious and 
enormous. I am glad that lately this con- 
scnusness in growing in the country and the 
Government is also aware that something 
very effective is to be done to oontiol the 
pollution in ourcountry. Othe'nwise it is going 
to cause a great damage to our chiMren, to 
our population and also to the general at­
mosphere and environment of our country.

Government is making certain efforts. 
But it is not enough only to set up some 
pollution control boards and then feel that 
the work wW be done. I thirtk that then hon. 
Minister has been taking certain steps. But it 
needs much more to be done. A natkmal 
integrated approach or a natkmal integrated 
scheme‘M|B to be worked out for immediate 
action anMriso for bng-term actkm. Both 
things have to be done simultaneously so 
that concrete steps are taken.

One problem that we al notice is that 
the toxic waste coming from the factories, 
paitk»ilariy the chemical factories, is caus­
ing a tot of damage to the crops in the nearby 
tocaNties of the factories and also to the 
animals. I hadtheoocastonto goto Allahabad 
and visit the Phulpur fertiliser factory. This 
factory was established in the very begin­
ning by Pandit Jawaharial Nehru, which was 
in his constituency and whtohhas become 
one of the prime fertilser factories of our
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country. How this factory has done such a 
greatdaimage to hundreds andthousandsof 
farmers in the iocaKty that they suffer 
heavily because the toxic waste goes in an 
open naia. Even today, in spite of the fact 
that the workers and the peasants and the 
political parties agitated in that area for a 
bng time, nothing offecth/e has been done 
till now. h ts just one example. But this thing 
is happening in many such factories which 
are ̂ emical-based factories.

Without taking much time of the House.
I wouki like to make one or two suggestions 
in this regard. Many things have come up 
here during the discussion. I hope that the 
hon. Minister, who is keen to do something, 
will take note of my suggestbns and con- 
skierthem.

I would like to say that a proper effort 
has to be made to create pubik: and social 
awareness and conscbusness in our coun­
try. I suggest that you kindly have ameeting 
off some pubib figures, publb originisatbns 
•who are voluntary organisatbns - so that 
they can also launch a kind of anti-pollutbn 
movement, partbularly to educate the people. 
You must have sought the opinbn of ex­
perts. I do not know. I am toki thatthe solar 
radiatbn system is a major source whbh can 
dispoUute the drinking water. If ̂ ^€tfer is 
put ki a certain quantity, even iPian open 
space - say on the roof of the house- for 
certain hours then it becomes free from 
poHutbn. If this is correct, let the people 
know because we are lack of the sources. If 
ft \s done and the people know that this 
method is an effective method to make the 
drinking water free from pollutbn, I think that 
itwaigoak>ng way to help our people and 
partbulariy we need not spend any money 
oni.

The second thing I woukJ like U> say that 
the Televisbn and Radb have to be utilized

for this purpose on a larger scale. Every day 
you can teach certain methods whbh are 
necessary and whbh can be understood by 
the people. You are now showing. Certain 
beas^programmes on populaibn control. 
Lice this you have to do somethbg for artfi- 
poliutbn drive. I think this bea w3l wotk. 
That shoub also be done. I think that it is 
also advisable - you know yourself that in 
western countries there is already a power­
ful movement. In the United States of Amer­
ica and in most European countries where 
the pollutbn problem is there, there are 
strong pubIb movements, partbulariy women 
are playing a very important role, youth are 
playing an important role, then why shoub 
we not see that our Universities, our col­
leges and our school teachers, especially 
the school teachers - don't go only to the 
universitbs. the primary school teachers can 
play an important rob because almost b 
every gram panchayat, now we have a pri­
mary school, and if not in every gram pan­
chayat, at bast in every two gram pan- 
chayats there is one school and therefore, I 
think that the primary school teachers 
shoub also be used for this kind of pubib 
movement against this.

Sir, I am tob that even 13 or 15 rivers 
whbh have been bentified to make them 
free from pollutbn, a thousand crores off 
rupees are needed only for anti-polhitbn 
scheme forthose 13or 15 rivers. The money 
is going to be enormous and we are short of 
resources. That is one probbm that we 
have. Therefore, I think from the very 
begbning,oneprot>lemthatwe are going to 
face is that now after delbensing if effective 
measures are not taken and if district au­
thorities and local authoritbs are not vigilant, 
anybody can go and set up a factory any­
where he or she wishes, and that wiUbethe 
ms^r probbm, you cannot bok at every­
thing from Delhi or from the State Capital. 
Therefore, cbar bstructbns, certab gube- 
llnes, have to be given to district authorities 
as well as bcal authorities po that whfle
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s«eing that the new industries where smal 
or medium I  they sue iMing set up, they 
should be set up iceeping in view certain 
normswhlcharenecessaiyforanti-polution 
drive.

I thinlc. sir that the Members of Parlia­
ment and the Members of Legislature should 
also play an important role, they must also 
see that guidelines are prepared; on certain 
schemes which the Government is formulat­
ing I think that they can also play a role in 
educating people and in creating put>lic 
awareness. My emphasis is that whatever 
the Government is doing, they must do; they 
must see particularly that chemical based 
industries, their nornis and fonns which are 
necessary to control pollution, they should 
t)e strictly adhered to. But besides that, what 
has to be done through put>lic education and 
by creating publicconsciousness, that should 
also be done and that will take us a long way.

Lastly. I think the Minister shouM con- 
skler, it has been raised by several Mem­
bers here, inaeasing of cess on drinking 
water. I think he must conskler this. I am not 
saying it, tM J t  really speaking, the problem is 
not that he will inaease his cess and drinking 
water win become pollutbn free water. Most 
of the town areas, the munkdpallties. even 
the oorporatkm they do not have proper 
drainages, they do not have proper sewer­
age and they are the main sources of 
poRution. I wouM like to know whether the 
Government, inconsuhatkmorcoordinatkm 
wtth the State Government, win given priority 
to that and at least in the townships which are 
already in existsnce or new township which 
are coming, whether something effective 
with time-bound programme can be done to 
see lhat proper drainage and sewerage 
systems are, really speaking, provktod to 
these cities and the populatkm of those 
dUes.

These are certain suggestions which I

thought the Minister should take into consid­
eration.

1 7 ^  hr*.

BUSINESS ADVISORY OOMMITTEE

Eighth Report

lEngMsHi

SHRIJASWANT Sli«3H (Chittoigarh); 
Sir. I bag to preset the Eighth Report of the 
Business Advisory Committee.

17.301/2 hrs

WATER (PREVENTION AND CONTROL 
OF POLLUTION AMENDMENT) BILL-

Conui

{EngSsm

M a DEPUTY SPEAKER: Now Shri 
Akber Pasha.

SHRI B. AKBER PASHA (VeHore): Mr. 
Deputy Speaker. Sir I come from Velore 
constituency which has got a concentratkx) 
of tanneries. There had been a problem of 
poBution. I am the Presklent of the Tanners 
Assodatbn for the last two decades. It is not 
the intentkm of the tanners to poikjte the 
water and to cause ecok>gical problems and 
health hazards to the common people. We 
as wel as the other industrialists are very 
much interested to set up effluent treatment 
ptaurts to control water poOutkm. I happy to 
bealeather Technician withapost graduate 
degree and an industrialist having tanneries 
and shoe factories. I served as tanners 
Representative of the Caie Committee of 
the Tank Fbioa for Tannery effkient treat- 
ment,o<ganis8d by Central Leather Research 
Institutes Madras at comprised not only the 
senkw scientists of the Central Lather Re­
search Irtsttute but also the repiesentadms
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from NEERI professors for the Engineering 
College. Madras and other people. We 
come to a oondusbn that biologicat treat­
ment will be the cheapest and the best for 
the treatment of pollution of tannery efflu­
ents. We are trying to get some remedial 
measures and financial aid from the Central 
and the State Governments. The Central 
and the State Government are giving a 
subsidy of 50 per cent of the total cost of the 
effluent treatment The four major towns 
which are, perhaps, responsible for at»ut 60 
per cent of the total tanning that is taking 
place in India are Peranampet, Vaniambadi, 
Ambur and R a n ^ , all in North Arcot Dis­
trict There is a concentratbn of Tanneries in 
these places. We were asked to contribute 
25 per cent of the needed share capital 
whch is about 8 crores and we had already 
done that The balance 25% the tanners will 
borrowfrom State Financial Institutions. The 
State and the Central Governments had also 
given their comritNition, but the tanners are 
harassed and prosecuted forthedelay. There 
is some delay in the work. The work is being 
managed by the official of the Tamil Nadu 
Leather Devek>pment Corporatton whk:h is 
StateGovemment at Madras. They frequently 
change the engineers and offfcial and they 
taBc their own time in executnn. Sometimes, 
we have rain. For example, we had too much 
of rains recently and the workgot suspended.

Then, there is another technical point 
We were asked to confine ourselves to 30 
BOD for the effluent treated water let out 
from tanneries and it is very diffkajit Someof 
tlw private tanneries have put up effluent 
treatment plants and they find it very difficult 
to mabttain that level. We took up the matter 
with the Central Research Institute and they 
have recommended 150 for the outgoing 
treated water (from Umneries) tHJt the Pollu- 
tkm Control Board authorities in Madras do 
not agree to it They want that 30 BOD 
shouU be maintained whfeh is very diffhMilt 
W» took the Coiporalton water for analysis 
and to our surprise we found that the BOD is 
about200. When they wartt us to maintain 30
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BOD the drinking water that is given by the 
Corporatton does not adhere to that stsui- 
daid. These are the anomalies whteh are 
prevalent The tanneries have fully contrb- 
uted their share capital which was needed. 
The delay is from the State Govt. Body 
TALCO. Initially the tanners of this regton 
have formed a registered society to take up 
the work. Later, the Govt has ashked us to 
hand over the project (Tamil Nadu Leather 
Devetopment Corporation (TALCO), which 
we have done Now TALCO is manning it If 
there is delay in executnn of the work, it is 
due to varnus seasons. The tanners shouki 
not be penalised for this tanners.

While I weknme the proposed cess ImH, 
it shouM be applicable to such of those 
tanners who had not joined the common 
effluent treatment and who have not contrib­
uted fully to the share capital falling to their 
share.

These are a few salient points which I 
wanted to bring to the notne of the hon. 
House and the hon Environment Minister.

[Transla^on]

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Deputy Speaker, Sir, first of all. Iwantto 
congratulate the Government for introduc- 
big Water (Prevention and Control of Polk  ̂
tkm) Cess (Amendment) Bill to combat the 
pro^m of pollutkjn. This is commendable. 
Pollutton is a big prol>lem and even the 
sages in the Vedic age also expressed their 
concern over through Veda Mahtra *Om 
Dyo Shanti Antariksha Shanti Prithvi Shan- 
tirapa* *Aapa* It means water must be pure. 
It Was stat^ in this Mantra thatthe Earth, the 
Space and the Air-all these natural forces - 
shouki be peacef uL Then the importance of 
water was realised through words Malam 
evam Jivanam.* The same thing and been 
realised l>y our poet Abdurraheem 
Khankhana. When he said. "Rahiman Pani 
rakhiye bin pani sab soon, pahi gaiya na 
ubare moti, manas choon.* R clearly ilhjs- 
trates that the purity and cleanliness was 
given prime consideratnn right from t>» 
begkining. Our sages envisaged five Ma>
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hayagyas. Oneof them wascaOed Dsvyagya 
which has been descrbed for natural forces 
as to how to keep them put and dean and 
freefrompoHution. Andforthis, purpose they 
envisaoBd ‘Agnihotra’ Yagya Some of my 
colleagues may be having ot̂ ection to it Ixit 
they can read the old scriptures. In those 
olden times, the environment was Icept pol­
lution free because people used to perform 
1«aven' and yagayas in every house which 
cleaned all type of pollution such as air, 
water and other. I would like to say that 
pollution has become a gigantk: problem 
today which is a matter of serkxjs concern. 
According to the Institute for Nattonal Envi­
ronment and Research Council, seventy per 
cent of ttie total water resources in M ia 
have become polluted. A Report of a survey 
conducted in respect of water of 29 rivers 
and test carried out has revealed that water 
of all the twenty nine rivers is poliuted to a 
great extent with an exceptnn of Ganga at 
Garhmukteshwar and Teesta at Jaipaiguri. 
Majority of the deseases are caused by the 
use of the water of these rivers.

Sir, IwouM Uketodrawtheattenttoncrf 
the hon. Minister to the judgement given by 
the Supreme Court in which it has been 
pronounced that the industrial licences of all 
those factories shouM be cancelled or li­
cences not given to them who cannot de­
stroy their industrial waste, dirt, filth, efflu­
ents ate. Through you, I would like to draw 
the attontkm of the hon. Minister and of the 
House to three main cities of Rajasthan and 
submit that the Supreme Court took note of 
the polhitkm in those three cities and in other 
p ia ^  There is Bhichri village near Udaipur 
where dying and printing work of textiles is 
done for Pali city and Batotara. The effluent 
of the chemicals used for this wori( are 
flushed out in water. Due to this lakhs of 
acres of lands of farmers around Pali dty is 
being polluted. No crape grow there and the 
poUutton has even reached the deep weH 
also. The water in Pali, Bhichri and Balotara 
has been polluted. The water is not worth 
drinking there. The people who drink that 
water have fallen sick and are suffering fiom 
incurable diseases.

Mr. Deputy Spaakar, Sir, in Sanrar in

Ajmer District, chiMren get hunch^ncked 
and catch many sorts of foicurabie diseases 
by drinking polluted water. A research was 
canled out The Ftajasthan Govemment and 
the Central Government conducted a survey 
and then arrangements were for the supply 
of dean drinking water. But still there are 
many places which are fadng similar prob­
lems. Many hon Members have MghOghled 
the proUemsI woukJ IBw to submit that the 
water of Pushkar lake has been poliuted a 
few years back where lakhs of people take 
holy dip on the fuii-moon day of Kartlca and 
conskier themselves fortunate. The fish m 
the lake have died. Many hotels have been 
constructed on the banks of Pushkar lake in 
the name of foreign tourists. The water of 
lake is poHuted liy the dirty water containing 
lk)uor from these hotels which is flushed into 
the lake. The Iwn.Minister must be aware of 
this fact The Government must pay atten- 
tnn to the problems of environmental poVu- 
tion whether it concerns the question of 
water-poilutkMi as a whole or environment 
around Pushkar lake.

Ajmer is a historic dty. Lakh of people 
visit Dargah Sharif every year and offer 
prayers there. The drainage and sewerage 
system is not up tothe karit there.-The water 
which gets accumulated in Aana Sagar lake 
starts strink'mg. Clean drinking water is not 
available to people In Ajmer. Therefore, I 
would Hce to draw your attention to the 
problems of water poUutkm in various cities 
of Rajasthan.l welcome the new amend­
ments but at the same time, I wouM Kke to 
submit that four factors are worth paying 
attentton. Rrstly, poUution control devfees 
shouM be installed to purify the water, where 
the water of the rivers has been pottuted by 
the chemk»y effluents discharged by the 
tactories, these device shouU be instated 
by the industrialist. Even if the industrialist 
who does not folbw the rules, his industrial 
Hcenoes shouki be cancelled. Even i  the 
water is contaminated by the efHuents, then 
the affected peopto shouU be provUed 
compensation by the industrialists. Precau- 
tkms shouM be taken m the procedure to be 
adopted for deckUng the site of teidustiial 
plols. othenrise, what the industrialist wH do 
is that they wll accept the fawourable tlsa
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and would tiy to avoid the other which doni 
suit them. It should not lice owning up an that 
Is sweet and rejecting aU that us bitter. Fac­
tories ara opened without much considera­
tion if powerful political pressures are ex­
erted and where such pressures are not 
exerted, factories are not established. Im- 
paitial attitude should be adopted in select­
ing industrial sites.

Co-operation of local influential people 
should also be taken. The people should be 
made conscious. People should have a right 
to know stout the factory to be set up in their 
tocaUly and if there will be a problem of water 
pollution due to it. It shouki also be ensured 
that the water level of wells does not go 
down.

Recently a serious disease broke out in 
Pushkar. All the trees of guava near Pushkar 
have gone diy. AH the agricultural experts 
went there and conducted various tests but 
they faSed to find out the cause. Later on it 
was discovered that it is due to water or air 
pOlutnn and the gardens have been de­
stroyed by it

A reference was made to seting up on 
an Environment Court Environment court 
shouM be granted ample powers and the 
people shouki be made known the jurisdic- 
tkm of these courts, unless the Government 
enlists the help of the people, and educates 
the people about the diseases caused by 
polluted water and how tt can be controlled, 
this problems can not be solved. A proper 
traming shouki be given in this respect and it 
shouki be included in the school curricula 
and text books. In anciant days we were toU:

'Drishtipootam nysetpadam, vas- 
trapootam jalam piver. It means one should 
haiw ptous views, march forwaid and take 
dean water aHerlillering it Eariier Dev yijna 
and other big yiynas were organised to 
impipiwflwaiwiionmeflLSuchyiynasshouU 
beoiganised. Yî na means gliM, and vaki* 
able artktes. PoHuten can be controlled by 
oiganiBing such big yyynas. It should also be

In the end I wouM Kke to submit one 
point only that no cess shouki be levied on 
the waterfor domestic use. The rebate shouki 
continue. If you want to give rebate to facto­
ries and enhance taxes you can do so but the 
common people shouki get relief. With these 
words. I am grateful to you for giving me an 
opportunity to speak.

SHRI MANIKRAO HODLYA GAVfT 
(Nandart>ar):Mr.DeputySpeakerSir, Ithank 
the hon. Minister for introducing this Bill. The 
provisions made in this Bill are praise-wor­
thy. I do not want to seak more on it because 
there has been a tot of discussnn on it. 
Effluents from industries are discharged into 
the rivers and drains and the water of rivers 
becomes polluted. I come from Maharash­
tra. There are many industries in a city like 
Surat, wheh are causing pollutkm. Due to 
these industries there is a tot of pollutton. 
Water Pollutton Control Board does not pay 
attentton to it. Protection of environment is 
veiy essential. Afforestetion is very essential 
to protect the environment. Rain is gradually 
deaeasing and water level is also going 
down. There has been drought in Maharash­
tra. Water is not available even after boring 
the weUs 250 and 300 feet deep. More affor- 
estatkm will help more rains. Therefore, at- 
tentkm shouki be pakl to it.

We have had enough discusson on 
pollutton in the House. Hon. Minister knows 
it well that pollutton has increased too much 
in big cUies like Bombay and Catoutta No­
body pays attention to the Motor Vehicles 
Act Tnjcks, Metadors and motor-cars emit 
too much smoke but nobody bothers about it 
In such a situation their permit shouki be 
cancelled, only then pollution wHI be con­
trolled. Presently foreste are being cut on 
large scale.

The Government of my state Mahar­
ashtra deckled to altot land to landtoss adi- 
vaslslioffl 1972 to 1978, through enacting a 
law bu It has not been implefflented tai now. 
So tiw forest land Is being encroached regu­
larly and due to stay granted by the Supreme 
Court the forest land cannot be got vacated.
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Lower the forest cover lower the rains and 
poor rains mean non-availabiiity of puredrinĵ - 
ing water. Therefore, all the provisions of this 
amendment are very good.

Hon. Minister should also pay attention 
to the forest land. With this request, I con­
clude my speech.

SHRI TEJ SINGHF̂ AO BHONSLE: 
(Ramtek): Mr. Chairman Sir, I rise to support 
the Water Pollution (Preventbn and Control) 
Cess (Amendment) Bill.

There was a time when it was said that 
majority of our people lived in villages. 80% 
of our populatbn lived in the villages but now 
40% of the population has migrated to the 
cities and 60% people live in the villages. For 
instance, there are almost 250 Municipali­
ties and 11 Corporations In Maharashtra. No 
Municipality has water treatments plants and 
under-drainage system except Corporatbns.
I would like to request that some arrange­
ments must be made in this respect.

Big industries are being set up in places 
like Ganga Valley, Krishna Valley and Go­
davari Valley, whbh were abode our culture. 
Power generating plants are also there. 
These arecausing pollution in the river water. 
The water flowing through Aradi Thermal 
Power Statk>n contains a very much quantity 
of ash and thus becomes polluted and the 
same water is t>emg used by 20 lakh people 
of Nagpur for drinking purposes. Tomorrow, 
if not t^ay, it will create a serious problem 
there. Condition of the other cities is also the 
same. It is very diffbult to find out the way as 
to how the pollutk>n of the waters of Godavari 
and Krishna rivers being caused by big sugar 
factories and distilleries on their banks, carf* 
be controlled. In my opinbn, it is the basic 
klea behind bringing forward this amend­
ment by the hon. Minister.

Tax rebate has been reducedfrom 705% 
to 25%. I think this provisnn Is not a reason­
able one and people will face a tot of difficul­
ties due to this provtsk>n. I, therefore, wouki 
like that the Government shoukJ reconskier 
this provlston once again* Pollutkxi Control

Plants shouM be installed in the big factories 
like Paper Mill, Sugar Mill. Chembal indus­
tries Alchohol preparing plant from Molsses, 
Coal Washeries etc.

Our Children shoukJ also learn some­
thing about these things in colleges and 
schools and the Govemment shoukJ do 
something for it. There is a feeling of disap­
pointment among the people about 
pollutk>n. The Government shoukJ help to re­
move this feeling. As people have been 
made conscbus about the afforestation, the 
Govemment shoukJ make them conscious 
also atx>ut the ill effects of water pollutk>n. If 
the Govemment make publicity through 
Radk> and T.V.. the people can get benefit 
and the problem can be some what reduced.

Hon. Member Shri Rawat sakJ that all 
the industries of Rajasthan should be cbsed. 
I oppose this statement. If all the factories 
are ck>sed, then what will be the fate of the 
labourers woricing in these factories. Per­
haps he has forgotten them. Whatever mis­
takes have been committed, these shoukJ 
now be rectified. Water treatment plants 
should be installed wherever requir^ but 
you ShoukJ not lay stress on ctosure of facto­
ries. While supporting this Bill. I would like to 
request the Govemment to reoonskier the 
increase In the tax and with these words, I 
conclude.

SHRI AYUB KHAN (Jhunjhunu): Mr. 
Deputy Speaker Sir, I am grateful to you that 
you have given me an opportunity to speak 
on this Bill. First of all. I wouki like to con­
gratulate our hon. Minister that he has Intro­
duced agood bill in the House. It is a good bill 
to safeguard the interests of the country. I 
support this bill.

First of all, I woukJ like to tell you that the 
preventbn of water pollutbn is very essen­
tial. The pollutbn of whbh is being aeated 
by the BJP in the country, must also be 
controlled... {Interruptions)... I bebng to 
Rs^than and the l^est problem of Ra­
jasthan Isthatof potable water. People have 
to travel 10—15 Kms. to fetch water. I woukJ 
Kke to tell you that people store water in
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indigenous water tanlcs. Both the animals 
and the human beings drinic water from the 
same pond, which is collected during the 
rainy season. People of Rajasthan suffered 
from a typical disease named NAHHRAWA. 
which afflicts particularly the legs of the 
farmers and the poor. So I would like to 
submit that some anrangements should be 
made to remove the pollution from that area 
so that the people may be saved from dis­
eases. A iaî e number of people of that area 
join army to serve the nation. In the army, 
soldiers are provided a water tablet to put it 
into the water so that it becomes potable. 
Similar arrangements should also made 
there so that the water can become potable. 
In my constituency there is Khetri project, its 
water is ̂ '«ry much polluted and due to it the 
agricultural land is turning into desert. 
Alongwith this the atmosphere is also being 
polluted. Thb uovemment should take some 
measures to improve it, and theGovemment 
shouki order setting up of a plant there so 
that the pollutbn can be controlled. These 
measures will benefit the farmers and their 
agriculture too. I wouM like to congratulate 
you for the exemption given through the BUI 
but such steps shouki be taken as may not

hurt the feelings of the people and they can 
pay the taxes happily. I wouki like to quote a 
couplet in tiiis regard:-

Tarde Kayam rabte millat se hai. 
Tanha Kuchh, nahin 
Mauj dariya main hai,
Bairune dariya kuchh nahin”

Iwouki like submitthatwe shouki all join 
lands to check pollutton and make our coun­
try strong. If we increase pollutbn, we will 
min our country. I make a special request to 
BJP in this regard.

[English]

MR. DEPUTY SPEAKER: Now the dis- 
cussbn on this present s u l^  is over. Next 
day the hon. Minister will reply.

The House stands adjoumed to meet 
again tomonow at 11 a.m.

18.00 hrs

The Lok Sabha then adjoumed till Eleven 
of the Clock on Thursday, November 28, 
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